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The fol lowing Bil lwas introduced in the Telangana LegislativeAssembly on 28th March,
2018.

L. A. BILL No. 10 OF 2018.
A BILL TO PROVIDE FOR THE CONSTITUTION OF GRAM PANCHAYATS, MANDAL PRAJA

PARISHADS AND ZILLA PRAJA PARISHADS AND FOR MATTERS CONNECTED
THEREWITH OR INCIDENTAL THERETO.

Be it  enacted by the Legislature of the State of Telangana in the Sixty-ninth Year of

the Republic of India as fol lows:-
PART.I

(Preliminary)

Short title,
extent,
application
and
commenc-
ement.

Act No. 6
of 1965.

Act XLIV
of 1965.
Central Act
41 of 2006.

1. (1) This Act may be called the Telangana Panchayat Raj Act, 2018.

(2) lt extends to the whole of the State of Telangana except,-

(a) the Municipal Corporations governed by any law relating to Municipal
Corporations for the time being in force in the State;

(b) the Municipalit ies governed by the law relating to municipalit ies for the
time being in force in the State;

(c) a Notified area declared under section 389,4 of the Telangana Municipalities
Act, 1965;

(d) the mining sett lements governed by the Telangana Mining Sett lements Act,  1956;
a n o

(e) the cantonments governed by the Cantonments Act, 2006.

(3) In their application to the Scheduled Areas in the State as referred to in
clause (1) of art icle 244 of the Constitut ion of India; the remaining provisions of this
Act shall  apply subject to the provisions of Part Vl l  of this Act.

(4) l t  shall  come into force on such date and in such area as the Government
may, by notification in the Telangana Gazette,

t l l
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Definit ions.

Central Act 18 of 2013.

appoint and they may appoint di f ferent dates for di f ferent

areas and for di f ferent orovisions.

2. In this Act,  unless the context otherwise requires,-

(1 )  "Backward  C lasses"  means any  soc ia l l y  and

educat ional ly Backward Classes of c i t izens recognized by the

Government for purpose of c lause (4) of art ic le 15 of the

Const i tut ion of India;

(2 )  "bu i ld ing"  inc ludes  a  house,  ou t -house,  shop,  s tab le ,

la t r ine ,  shed (o ther  than a  ca t t le  shed in  an  agr icu l tu ra l  land)

pou l t ry  shed,  fa rm house,  hu t ,  wa l l  and any  o ther  such

structure whether of masonry, br icks, wood, mud, metal  or

other mater ial  whatsoever;

(3) "casual vacancy" means a vacancy occurr ing otherwise

than by eff lux of t ime, and 'casual elect ion'  means an elect ion

he ld  to  f i l l  a  casua l  vacancy ;

(4) "Chairperson" means the Chairperson of a Zi l la Praja

Parishad elected under sect ion 175;

(5) "Chief Execut ive Off icer" means the Chief Execut ive

Off icer '  of  the Zi l la Praja Parishad appointed under sect ion 1-89;

(5) "Col lector" means any off icer in-charge of Revenue

Division and includes a Deputy Col lector,  a Sub-col lector and an

Assistant Collector;

(7) "Commissioner" means any off icer who is authorized by

the Government to exercise any of the powers or discharge any

of the dut ies of the Commissioner under this Act;

(8) "Company" means a Company including a foreign

company as def ined in the Companies Act,  2013;
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Central Act 63 of 1948.

(9) "Elect ion Authori ty" means such authori ty not being a

member or off ice bearer of any local authori ty as may, by

not i f icat ion, be appointed by the State Elect ion Commissioner;

(10) "Factory" means a factory as def ined in the Factor ies

Act,  1948, and includes any premises including the precincts

thereof wherein any industr ial ,  manufactur ing or trade process

is carr ied on with the aid of steam, water,  oi l ,  gas, electr ical  or

any other form of power which is mechanical ly transmit ted and

is  no t  genera ted  by  human or  an ima l  agency ;

(1L)  "F inance Commiss ion"  means the  F inance Commiss ion

const i tuted by the Governor under sect ion 244 of this AcU

(L2) "Government" means the State Government;

(13)  "Gram Kantam"  means a  t rad i t iona l  dwe l l ing  area  o f

the vi l lage represented by part  where there are no survey

numbers ;

(14) "Gram Panchayat" means the body const i tuted for the

loca l  admin is t ra t ion  o f  a  v i l lage  under  th is  AcU

(15)  "Gram Panchayat  Tr ibuna l "  means a  Tr ibuna l

const i tuted under sect ion 141;

(16)  "Gram Sabha"  means the  Gram Sabha wh ich  comes

into existence under sect ion 6;

(17)  "House"  means a  bu i ld ing  or  a  hu t  f i t  fo r  human

occupat ion, whether as a residence or otherwise and includes

any shop, factory, workshop or warehouse or any bui lding used

for garaging or parking buses or as a bus-stand, poultry shed,

farm house, catt le shed (other than a catt le shed in any

agr icu l tu ra l  land)  o r  da i ry  shed;

(18)  "Hut "  means any  bu i ld ing  wh ich  is  cons t ruc ted

principal ly of wood, mud, leaves, grass, or thatch and includes
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Act 19 of 1972.

Act No.7 oI  L974.

temporary structure of whatever size or any smal l  bui lding of

whatever mater ial  made, which the Gram Panchayat may

declare to be a hut for the purposes of this Act;

(19)  "Jun io r  C iv i l  Judge"  means the  Jun io r  C iv i l  Judge

appointed under the Telangana Civi l  Courts AcI,1972;

(20) "Latr ine" includes pr ivy, water-closet and ur inal ;

(21)  "Manda l "  means such area  in  a  d is t r i c t  as  may be

declared by the Government by not i f icat ion to be a Mandal

under sect ion 3 of the Telangana Distr icts (Formation) Act,

I974, excluding the areas covered under the Telangana

Munic ipa l i t ies  Ac t ,  1965 and the  Mun ic ipa l  Corpora t ions

governed by any law relat ing to Municipal  Corporat ions for the

t ime being in force in the State;

(22) "Mandal Praja Parishad" means a Mandal Praja

Parishad const i tuted or reconst i tuted under sect ion 142;

(23) "Mandal Parishad Development Off icer" means the

Officer referred to under section 162;

(24) "Markets",-

(a) Pr ivate Market means any market other than a publ ic

markeU

(b) Publ ic Market means any market owned, constructed,

repaired or maintained by a Gram Panchayat;

(25) "Not i f icat ion" means a not i f icat ion publ ished ei ther in

the Telangana Gazette or as the case may be Distr ict  Gazette

concerned and the word 'not i f ied'  shal l  be construed

accordingly;

(26) "Nuisance" includes any act,  omission, place or thing

which causes or is l ikely to cause injury,  danger,  annoyance or
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offence to the sense of s ight,  smel l  or hearing or disturbance to

rest or s leep of which is or may be dangerous to l i fe,  or

injur ious to health or property;

(27) "Ordinary Vacancy" means a vacancy occurr ing by

eff lux of t ime and ordinary elect ion means an elect ion held to

f i l l  an ordinary vacancy;

(28) "Owner" includes,-

(a) the person for the t ime being receiving or ent i t led to

receive whether on his own account or on behalf  of  another

person as agent,  t rustee, guardian, manager or receiver for

another person or for any rel igious or chari table purpose, the

rent or prof i ts of the property in connect ion with which the

word is used; and

(b) the person for the t ime being in-charge of the animal

or vehicle in connect ion with which the word is used;

(29) "Panchayat Secretary" means a person appointed

under sect ion 42;

(30) "Populat ion" means populat ion as per the latest census

of which the relevant f igures have been publ ished;

(31) "Prescr ibed" means prescr ibed by the Government by

rules made under this Act:

(32) "President" means the President of a Mandal Praja

Parishad elected under sect ion l -47;

(33) "Private Road" means any street,  road, square, Court ,

al ley, passage, or r id ing-path which is not a 'publ ic road' ,  but

does not include a pathway made by the owner

of premises on his own land to secure access to,  or the

convenient use of such premises;

B-27-2
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(34) "Publ ic Road" means any street,  road, square, Court ,

al ley, passage and includes,-

(a) the roadway over any publ ic br idge or cause way;

(b) the footway attached to any such road, publ ic br idge

or cause-way; and

(c) the drains attached to any such road, publ ic br idge or

cause way, and the land, whether covered or not by any
pavement,  verandah or other structure, which l ies on ei ther

side of the road way up to the boundaries of the adjacent

property,  whether that property is pr ivate property or property

belonging to.Govern ment;

(35) "Qual i fy ing Date" in relat ion to the preparat ion and

publ icat ion of every electoral  rol l  under this Act,  means the f i rst

day  o f  January  o f  the  year  in  wh ich  i t  i s  so  prepared and

pub l ished.

(36) "Registered Voter" in the 'Mandal Praja Parishad' or
' registered voter in the Distr ict '  means a person whose name

appears in the electoral  rol l  prepared and publ ished under

sect ion 11 for any Gram Panchayat or Gram Panchayats

comprised in the Mandal or as the case may be, in the Distr ict ;

(37) "Residence",  "reside" -  A person is deemed to have his
'residence' or to ' reside'  in any house i f  he sometimes uses any

port ion thereof as a sleeping apartment,  and a person is not

deemed to cease to reside in any such house merely because

he is absent from i t  or has elsewhere another dwel l ing in which

he resides, i f  he is at l iberty to return to such house at any t ime

and has not abandoned his intent ion of returning;

(38)  "Roznamcha"  means a  d ia ry  in  wh ich  de ta i l s  o f

strangers and non-residents are maintained;
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(39)  "Sarpanch"  means the  Sarpanch o f  a  Gram Panchayat

elected under sect ion L5;

(40) "Scheduled Castes" and 'Scheduled Tribes'  shal l  have

the meaning respect ively assigned to them in clause (24) and

clause (25) of art ic le 366 of the Const i tut ion of India;

(41) "State Elect ion Commission" means the State Elect ion

Commission const i tuted under sect ion 196;

Act 30 of 1995.

(42) "State Elect ion Commissioner" means a State Elect ion

Commissioner appointed by the Governor under sub-sect ion (2)

of sect ion 196;

(43) "Technical  Sanct ion Authori ty" means an Urban

Development Authori ty as def ined in clause (44) and the

Director,  Town and Country Planning or such Authori ty as

not i f ied by the Government;

(44) "Urban Development Authori ty" means such authori ty

as have been not i f ied under the Telangana Urban Development

Authori ty Act,  1975 and shal l  also include Hyderabad

Metropol i tan Development Authori ty or any other

Metropol i tan Development Authori ty;

(45) "Vi l lage" means any local area which is declared to be a

vi l lage under this Act;

(46) "Vi l lage Organizat ion" is a federat ion of sel f  help

groups formed at v i l lage level and registered under the

Telangana Mutual ly Aided Cooperat ive Societ ies Act,  1995;

(47) "Ward" means a terr i tor ial  div is ion of a Gram

Panchayat;

(48) "Water-course" includes any r iver,  stream or channel,

whether natural  or art i f ic ial ;
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(49\ "Year" means the f inancial  year;

(50) "Zi l la Praja Parishad" means a Ti l la Praja Parishad

const i tuted under sect ion 172.

PART - II

GRAM PANCHAYAT

CHAPTER - I

CONSTITUTION, ADMINISTRATION AND CONTROL OF GRAM

PANCHAYATS

Dectarat ion of a vi t tage 
3'  (1) On and from the date of commencement of this Act '  al l

forthepurposesof this the vi l lages specif ied in Schedule Vl l l  shal l  stand and deemed to
Act.  have been declared as vi l lages by the names and jur isdict ion

specif ied in columns (4),  (5),  (6) and (7) thereof,  for the

. 
purposes of this Act.

(2) The Government may, subject to sub-sect ion (3),  by

not i f icat ion, amend or al ter the Schedule, so as to,-

(a) form a new vi l lage by separat ion of local area from

any vi l lage or by unit ing two or more vi l lages or parts of v i l lages

or by unit ing any local area to a part  of  any vi l lage;

(b) increase the local area of any vi l lage;

(c) diminish the local area of any vi l lage;

(d) al ter the boundaries of any vi l lage;

(e) al ter the name of any vi l lage;

(f)  merge a vi l lage or a part  of  a vi l lage to any Nagar

Panchayat  o r  Mun ic ipa l i t y  o r  Mun ic ipa l  Corpora t ion ;

(g) remove a vi l lage from the purview of this Act;
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(h) descr ibe the area of the Vi l lage.

(3) A copy of every not i f icat ion proposed to be issued under

sub-sect ion (2),  shal l  be laid,  in draft ,  before each House of the

State Legislature, whi le i t  is in session, for a total  per iod of

thir ty days which may be comprised in one session or in two or

more successive sessions and i f ,  before the expiry of the session

immediately fol lowing the session or the successive sessions

afore said, both the Houses agree in disapproving the issue of

not i f icat ion or both the Houses agree in making any

modif icat ions in the not i f icat ion, the not i f icat ion shal l  not be

issued or  as  the  case may be ,  sha l l  be  issued on ly  in  such

modif ied for,m as may be agreed upon by both the Houses of

the State Legislature.

(4) From the date of not i f icat ion under sub-sect ion (2),  the

Schedu le  V l l l  sha l l  s tand amended or  a l te red ;  as  no t i f ied .

(5) The Government may pass such orders as i t  may deem

fit,-

(a) as to the disposal of  the property vested in a Gram

Panchayat which has ceased to exist ,  and the discharge of i ts

l iab i l i t ies ;  and

(b) as to the disposal of  any part  of  the property vested

in a Gram Panchayat which has ceased to exercise jur isdict ion

over any local area, and the discharge of the l iabi l i t ies of the

Gram Panchayat relat ing to such property or ar is ing from such

l o c a l a r e a ;

An order made under this sub-sect ion may contain such

supplemental ,  incidental  and consequent ial  provisions as the

Commissioner may deem necessary, and in part icular may

direct,  -

B-27-3
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Constitution of Gram
Panchayats for vil lages
and their incorporation.

( i )  that any tax, fee or other sum due to the Gram

Panchayat or where a Gram Panchayat has ceased to exercise

jur isdict ion over any local area, such tax, fee, or other sum due

to the Gram Panchayat as relates to that area, shal l  be payable

to such authori t ies as may be specif ied in the order;  and

(i i )  that appeals,  pet i t ions, or other appl icat ions with

reference to any such tax, fee or sum which are pending on the

date on which the Gram Panchayat ceased to exist  or,  as the

case may be, on the date on which the Gram Panchayat ceased

to exercise jur isdict ion over the local area, shal l  be disposed off

by such authori t ies as may be specif ied in the order.

(6 )  Any  dec is ion  made by  the  Government  under  th is

sect ion shal l  not be ouest ioned in a court  of  law.

4. (1) A Gram Panchayat shal l  be deemed to have been

const i tuted,-

(a) for every vi l lage which has been specif ied in Schedule

Vl l l ,  on and from the date fol lowing the date on which the

present term of the elected body of the exist ing Gram

Panchayat corresponding to the areas covered by such vi l lage

expires;

(b) for every vi l lage which has been specif ied in Schedule

Vl l l ,  where there is no elected body for the exist ing Gram

Panchayat corresponding to the areas covered by such vi l lage

as on the date of commencement of this Act,  on such date of

commencement,  and

(c) for any vi l lage added subsequently to Schedule Vll l  by

a notif ication in terms of section 3, from the date of such

notif ication.

(2) Subject to the provisions of this Act,  the administrat ion

of the vi l lage shal l  vest in the Gram Panchayat,  but the Gram

Panchayat shal l  not be ent i t led to exercise funct ions expressly

10
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Township.

assigned by or under this Act or any other law to i ts Sarpanch,

or to any other local authori ty,  or other authori ty.

(3) Every Gram Panchayat shal l  be a body corporate by the

name of the vi l lage specif ied or subsequent ly included as the

case may be  in  Schedu le  V l l l ,  sha l l  have perpetua l  success ion

and a common seal,  and subject to any restr ict ion or

qual i f icat ion imposed by or under this Act or any other law,

shal l  be vested with the capacity of suing or being sued in i ts

corporate name, of acquir ing, holding and transferr ing

property,  of  enter ing into contracts,  and of doing al l  th ings

necessary, proper or expedient for the purposes for which i t  is

const i tuted.

5, (1) The Government may declare, by a not i f icat ion in the

Telangana Gazette a vi l lage or any other area to be a township

i f  i t  i s  an  indus t r ia l  o r  ins t i tu t iona l  co lony ,  a  labour  co lony ,  a

project area, a health resort  or a place of rel ig ious importance.

(2) l f  the area declared as township under sub-sect ion (1")

comprises a vi l lage, or forms part  of  a vi l lage the Government

shal l  issue a not i f icat ion in terms of sub-sect ion (3) of sect ion 3

either to remove the vi l lage or as the case may be, exclude such

part  f rom the vi l lage.

(3) In regard to any area other than a place of rel ig ious

importance declared to be a township, the Government shal, ,

by not i f icat ion in the Telangana Gazette const i tute a Township

Committee, which shal l  consist  of  a "Chairperson" and such

number of members as nominated by the Government and

they would hold off ice during the pleasure of the Government.

(4) A not i f icat ion issued by the Government under sub-

sect ion (3) may direct that any funct ions vested in a Gram

Panchayat by or under this Act shal l  be transferred to and

performed by the township committee and shal l  provide for,-

1 1
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Gram Sabha.

( i )  the restr ict ions and condit ions subject to which the

township committee may perform i ts funct ions; and

( i i )  any  o ther  mat te r  inc identa l  to  o r  connected  w i th  the

transfer of the funct ions of a Gram Panchayat to the township

committee including the apport ionment of the revenues

between the  townsh ip  commi t tee  and the  Gram Panchayat

concerned or  any  cont r ibu t ions  or  compensat ion  tha t  sha l l  be

paid by the township committee to the Gram Panchayat

concerned.

(5) Every township committee shal l ,  in regard to the

conduct of i ts business, fol low such procedure as may be

prescr ibed.

(6) The Government may, by not i f icat ion in the Telangana

Gazette, direct that any of the provisions of this Act or of  the

law re la t ing  to  mun ic ipa l i t ies  fo r  the  t ime be ing  in  fo rce ,  o r  o f

any  ru les  made thereunder  o r  o f  any  o ther  enac tment  fo r  the

t ime being in force elsewhere in the State but not in the vi l lage

or local area of specif ied part  thereof referred to in sub-sect ion

(1) shal l  apply to that v i l lage, local area or part  to such extent

and subject to such modif icat ions, addit ions and restr ict ions as

may be specif ied in the not i f icat ion.

6. (1) There shal l  come into existence a Gram Sabha for every

vi l lage on the date of i ts formation under sect ion 3.

(2) A Gram Sabha shal l  consist  of  al l  persons whose names

are included in the electoral  rol l  for the Gram Panchayat

referred to in sect ion 4 and such persons shal l  be deemed to be

the members of the Gram Sabha.

(3 )  (a )  Gram Sabha sha l l  meet  once in  two months  on  such

day and at such place and at such t ime as f ixed by the Gram

Panchayat,  and in any case within a period of 10 days from such

date ;

72



(b )  the  Sarpanch or  in  h is  absence the  Upa-Sarpanch sha l l

convene such meet ines  o f  the  Gram Sabha;  and

(c )  the  Sarpanch or  as  the  case may be  the  Upa-Sarpanch

as the  convenor  o f  meet ings  o f  the  Gram Sabha sha l l ,  inv i te  the

members  o f  the  Manda l .Pra ja  Par ishad,  the  Z i l la  Pra ja  Par ishad

and the State Legislature represent ing the area of the Gram

Panchayat to such meetings.

(4) Every meeting of the Gram Sabha shal l  be presided over

by  the  Sarpanch or  in  h is  absence the  Upa-Sarpanch or  in  the

absence of both of them by one of the members of the Gram

Panchayat as decided by them.

(5)  The Gram Panchayat  sha l l  p lace  be fore  the  Gram Sabha

a report  on the developmental  programmes relat ing to the

Gram Panchayat dur ing the previous period and those that are

proposed to be undertaken during the current per iod, and the

expenditure therefor,  the annual statement of accounts, audit

report  and the administrat ion report  of  the preceding year.  l f  in

any  c i rcumstances ,  any  dec is ion  o f  the  Gram Sabha cou ld  no t

be  imp lemented,  the  Sarpanch sha l l  repor t  the  reasons

therefor,  before the Gram Sabha.

(6) Whi le conduct ing six Gram Sabhas in a year at least two

Gram Sabhas shal l  be conducted with a focus on women, senior

ci t izens and disadvantaged sect ions.

(7) The Panchayat Secretary shal l  with the approval of  the

Gram Panchayat prepare and display the Agenda for the Gram

Sabha, in the manner prescr ibed and Communicate agenda to

the members with the subjects as mentioned in sub-sect ion (8).

(8) The fol lowing subjects may be reviewed by the Gram

Sabha: -

(a) Sanitat ion: Sol id and l iquid waste management,  safe

disposal of  garbage by convert ing i t  into compos! promotion of

open defecat ion free vi l lage.

B-27-4
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(b) Maintenance of Street l ights:  Conservat ion of Energy;

(c) Plantat ion and maintenance of t rees under di f ferent

schemes in  Gram Panchayat ;

(d) Create Awareness on Family Welfare, Educat ion,

Pub l ic  Hea l th ,  abo l i t ion  o f  ch i ld  labour ,  bonded labour ,  soc ia l

evi ls etc;

(e )  Ma in tenance o f  in te rna l  roads ,  cu lver ts  and dra ins ;

( f)  Maintenance of Community Assets -  Common si tes,

Pub l ic  p laces ,  bu i ld ings ,  communi ty  ha l l s ,  parks  e tc ;

(g) Promoting Cultural  act iv i t ies -  Fairs and fest ivals,

Sports and Games;

(h) The col lect ion and compi lat ion of detai ls required to

formulate development plans of the Panchayat;

( i )  Formulat ion of proposals and f ix ing of pr ior i ty of

schemes and development programmes to be implemented in

the  Gram Panchayat ;

( j )  Preparat ion of f inal  l ist  of  el ig ible benef ic iar ies in the

order of pr ior i ty relat ing to al l  the benef ic iary-or iented schemes

on the basis of the cr i ter ia f ixed;

(k) Rendering assistance to implement effect ively the

development schemes by providing faci l i t ies local ly required;

( l )  Mob i l i z ing  vo lun tary  serv ice ,  Shramadanam and

contr ibut ion in cash or in kind for the development plans;

(m) Locat ing street l ights,  publ ic taps, publ ic wel ls,  publ ic

sanitat ion units,  such other publ ic ut i l i ty schemes;

I4
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(n) Formulat ion of schemes to impart  awareness on

matters of publ ic interest l ike cleanl iness, environmental

protect ion, pol lut ion control  and to create awareness on health

and hyg iene;

(o )  Promot ing  communal  harmony,  un i ty  and goodwi l l

among the  peop le  w i th in  the  Gram Panchayat ;

(p )  Mon i to r ing  and render ing  ass is tance to  the

benef ic iar ies engaged in the developmental  act iv i t ies within the

area o f  the  Gram Panchaya!

(q) Veri fy ing the persons gett ing var ious kinds of welfare

assistance from the Government such as pensions etc;

(r)  Col lect ion of information regarding the detai led

est imates of works proposed to be implemented in the Gram

Panchayat;

(s) Fol low up act ion taken on the decisions of the Gram

Sabha and the  de ta i led  reasons  fo r  no t  imp lement ing  any  o f  the

decisions;

( t)  Proposal of  Gram Panchayat relat ing to fresh taxat ion

or enhancement of exist ing taxes;

(u) Promotion of adult  educat ion;

(v) Conservat ion and maintenance of publ ic propert ies;

(w) Promotion of sel f  help group act iv i t ies;

(x) Such other funct ions as may be prescr ibed from t ime

to t ime by the Government.

(9) The Gram Sabha shal l  have the r ight to know about the

budgetary provisions, the detai ls of  plan out lay, i tem wise

al locat ion of funds and detai ls of  the est imates and cost of

t-5
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mater ials of works executed or proposed to be executed within

the area of the Gram Panchayat.

(10)  The quorum fo r  the  Gram Sabha meet ings  sha l l  be  as

fol lows:

Upto 500 voters ..
501 to 1000 voters
1001 to 3000 voters
3001 to 5000 voters
5001 to 10000 voters
Above 10000 voters

50 Members
75 Members

l-50 Members

200 Members
300 Members
400 Members

Provided that when the meeting of a Gram Sabha is not

held within one hour of the scheduled t ime for want of

quorum,  i t  sha l l  be  ad journed.  The ad journed meet ing  sha l l  be

he ld  a t  any  t ime a f te r  two hours  and the  bus iness  a t  such

adjourned meeting may be transacted without the requirement

o f  the  requ is i te  quorum:

Provided further that the proceedings of every Gram Sabha

shal l  be video-graphed and minuted and proceedings shal l  be

uploaded in the website.

(11) Resolut ions shal l  be passed on major i ty basis by show

of hands, in the meetings of the Gram Sabha in respect of any

issue within i ts jur isdict ion; however,  ef fort

should be made to take decision on the basis of general

consensus as far as possible.

(12) The Gram Sabha shal l  observe such rules of procedure

at i ts meetings as may be prescr ibed.

(13) Al l  the Vi l lage Level Funct ionaries of the Departments

l i s ted  in  Schedu le  -  V l l  sha l l  a t tend the  Gram Sabha and

implement the resolut ions of the Gram Sabha fol lowing the

establ ished procedure fai l ing which they shal l  be l iable for

discipl inary act ion,

1 0
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Total strength of a Gram
Panchayat.

7.  (1 )  A  Gram Panchayat  sha l l  cons is t  o f  such nr rb" ,  o f

elected members inclusive of i ts Sarpanch as may be not i f ied

from t ime to t ime, by the Commissioner in accordance with the

fol lowing Table and

for greater clar i ty,  Schedule Vl l l  shown the number of members

aga ins t  the  Gram Panchayats  concerned: -

TABLE

Gram Panchayat with a Populat ion

at the last census.

(1 )

Up to 300

Exceeding 300 but not exceeding 500

Exceeding 500 but not exceeding 1,500

Exceeding 1,500 but not exceeding 3,000

Exceeding 3,000 but not exceeding 5,000

Exceeding 5,000 but not exceeding L0,000

Exceeding 10,000 but not exceeding 15,000

Exceeding 15,000but not exceeding 25,000

Exceeding 25,000

Number
of

members
(2)

5
7
9
11
13
15
17
19
21

(2) The Member of the Mandal Parishad Terr i tor ial

Const i tuency shal l  be permanent invi tee to the meetings of

Gram Panchayats and he shal l  have the r ight to speak in and

otherwise to take part  in the proceedings of any meeting of the

Gram Panchayat or Gram Panchayats funct ioning within the

local l imits of the respect ive jur isdict ion; but shal l  not,  by vir tue

of this sect ion be ent i t led to vote at any such meeting.

(3) One person who is ei ther a ret i red employee or a senior

ci t izen having passion for development of v i l lage, one President

of a Vi l lage Organizat ion and one donor to the Gram Panchayat

shal l  be co-opted in the manner prescr ibed. They shal l  have the

r ight to speak in and otherwise take part  in proceedings of any

B-27-5
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Election of Members.

Reservation of seats of
members of Gram
Panchayat.

meeting, but they shal l  not be ent i t ied to vote at any such

meet ing ,

8, Al l  members of the Gram Panchayat shal l  be elected by the

registered voters in the ward by the method of secret bal lot

and in  accordance w i th  such ru les  as  may be  made in  th is

behalf .

9.  (1) The seats (wards) of members of Gram Panchayats in

the State shal l  be reserved for Scheduled Tribes, Scheduled

Castes, Backward Classes and Women, by not i f icat ion, in the

manner specif ied below.

(21 Out of the total  strength of elected members

determined under sect ion 7, the Revenue Divis ional Off icer

shal l ,  in respect of each Gram Panchayat in his jur isdict ion

determine in the f i rst  instance, the number of wards to be

reserved, in the Gram Panchayat concerned, for the members

belonging to Scheduled Tribes and the Scheduled Castes

subject to the condit ion that the number of wards so reserved

shal l  bear,  as nearly as may be, the same proport ion to the

total  number of wards to be f i l led by direct elect ion to the

Gram Panchayat as the populat ion of Scheduled Tribes or as

the case may be, of the Scheduled Castes in that Gram

Panchayat bears to the total  populat ion of that Gram

Panchayat,  subject to the condit ion that the Revenue Divis ional

Off icer shal l ,  in the Scheduled Areas, al locate not less than one

half  of  the total  number of seats in each Gram Panchayat for

being reserved for Scheduled Tribes.

(3) In the vi l lages where tOO% (hundred percent)

populat ion is Scheduled Tribes, al l  the wards in every Gram

Panchayat of such vi l lages shal l  be f i l led up by persons

belonging to Scheduled Tribes only.

(  )  The Revenue Divis ional Off icer shal l ,  in addit ion to the

reservat ion made under sub-sect ion (2l1, reserve for the

Backward Classes such number of wards, as may be al located

18
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to them in each Gram Panchayat,  in his jur isdict ion. The

number of of f ices of members of Gram Panchayats in the State

reserved for Backward Classes shal l  not be less than thir ty four

per cent of the total  number of of f ices of the members of

Gram Panchayats in the State. For the purpose of reserving

wards for the Backward Classes in respect of the Gram

Panchayat,  the Revenue Divis ional Off icer shal l  determine the

number of wards to be reserved for the Backward Classes in

each Gram Panchayat on the basis of the proport ionate

percentage of Backward Classes of that Mandal arr ived at in

the  fo l low ing  manner .

NOTE:- In order to arr ive at the "proport ionate percentage

of Backward Classes" of the Gram Panchayat,  the fol lowing

formula  sha l l  be  adopted :

Reservat ion

for Backward

Classes in the

State
= ----------

-- State

Percentage of

Backward

Classes

Explanat ion:-  ( i )  State percentage of Backward Classes

shal l  be as projected by the Directorate of Economics and

Statistics;

( i i )  Mandal Backward Classes percentage is the f igure as
projected by the Directorate of Economics and Stat ist ics;

(5) (a) Where the reservat ion for Scheduled Tribes,

Scheduled Castes and Backward Classes reaches or exceeds

100% (hundred percent),  in such case, the reservat ion for

Backward Classes shal l  be calculated by arr iv ing at a
percentage to the remaining offices after so reserving for

Scheduled Tribes and Scheduled Castes.

M a n d a l

Proport ionate

Percentage of

Backward

Class

Manda l

Backward
X

classes

percentage

19
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(b )  Notw i ths tand ing  any th ing  conta ined in  c lause (a ) ,

the Revenue Divis ional Off icer shal l  for the purpose of

reservat ion of Wards for Backward Classes in Gram Panchayat

located in Scheduled Areas, determine in the f i rst  instance

number of wards remaining after reserving seats for Scheduled

Tribes and Scheduled Castes in each such Gram Panchayat and

arr ive at the number of wards to be reserved for Backward

Classes computed only on the basis of such remaining wards

applying the proport ionate percentage of populat ion of

Backward  C lasses  in  the  Manda l .

(6) The Fievenue Divis ional Off icer shal l  reserve one-half  of

the number of wards reserved for Scheduled Tribes, Scheduled

Castes and Backward Classes and one-half  of  the unreserved

wards for Women, in each Gram Panchayat,

(7)(a) The Revenue Divis ional Off icer shal l  then

communicate the number of wards of Gram Panchayats to be

reserved in each Gram Panchayat for the members of

Scheduled Tribes, Scheduled Castes, Backward Classes and

Women to Mandal Parishad Development Off icer concerned.

(b) The ly landal Parishad Development Off icer shal l ,  in

tu rn ,  on  rece ip t  o f  communica t ion  under  c lause (a )  sha l l

reserve in respect of wards al lot ted under sub-sect ion (2) to

the Scheduled Tribes in the Gram Panchayat in the f i rst

instance in such wards where the proport ion of voters

belonging to Scheduled Tribes to the total  number of voters in

the ward concerned is the highest in the descending order.

(c) After excluding the wards reserved for Scheduled

Tribes in the respect ive Gram Panchayat,  the Mandal Parishad

Development Off icer shal l  reserve the wards from among the

remaining wards, for Scheduled Castes al lot ted under sub-

sect ion (2) above, in the wards where the proport ion of voters

belonging to Scheduled Castes to the total  number of voters in

the ward concerned is the highest in the descending order.

20
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(d) The reservat ion of wards for Backward Classes in the

Gram Panchayat  a l lo t ted  under  sub-sec t ion  (  )  sha l l  be  made

by the Mandal Parishad Development Off icer from among the

wards remaining after reserving wards for Scheduled Tribes

and Scheduled Castes in each Gram Panchayat where the

proport ion of voters belonging to the Backward Class to the

total  voters in the ward concerned is the highest in the

descend ing  order .

Provided that no reservat ion for Backward Classes shal l  be

made in such of those Gram Panchayats where there are no

Backward Class voters:

Provided further that where there are no Backward Class

Voters  in  a  Gram Panchayat  in  a  Manda l  o r  where  the

proport ion of Backward Class voters is lower than their

proport ion in the Mandal,  the reservat ion of Ward Members

for Backward Classes proport ionate to the shortage noted shal l

be shi f ted to such of those Gram Panchayats within the

concerned Mandal in proport ion to the Backward Class voters

in Gram Panchayats arranged in a descending order,  subject to

the condit ion that the total  number of ward members to be

al lot ted to Backward Classes in the Mandal shal l  remain the

same thus ensuring that the number of wards reserved for BCs

in  a  Manda l  i s  equa l  to  Manda l  p ropor t ion  as  ca lcu la ted  in  sub-

sect ion (4).

(e) The reservat ion of wards for women in the Gram

Panchayats al lot ted under sub-sect ion (6),  shal l  be made by the

Mandal Parishad Development Off icer in each category i .e. ,

Scheduled Tribe, Scheduled Caste, Backward Class and

Unreserved, on the basis of draw of lots.

(8) The reservat ion of wards for Scheduled Tribes,

Scheduled Castes, Backward Classes and Women shal l  be by

rotat ion as far as pract icable, commencing from the f i rst

ordinary elect ion held under this Act:

B-27-6
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Provided that such rotat ion shal l  be effected after

complet ion of two consecut ive terms:

Provided further that the wards al lot ted to Scheduled

Tribes, Scheduled Castes, Backward Classes during the earl ier

ordinary elect ions shal l  not be al lot ted to the same categories

t i l l  a cycle of reservat ion in that category is completed.

(9) (a) Whi le al lot t ing the wards by rotat ion Scheduled

Tribes, Scheduled Tribes (women), Scheduled Castes,

Scheduled Castes (women), Backward Classes, Backward

Classes (women), Unreserved and Unreserved (women) shal l

be treated as separate categories:

Provided that,  such of those wards which could not be

reserved in the f i rst  and second cycles though they were

e l ig ib le  in  the  descend ing  order  bu t  were  a l lo t ted  to  the  o ther

categories due to order of preference in al lotment as per

descending order or proport ionate populat ion, in those

categories shal l  be al lot ted f i rst  before going to the wards in

the second cycle.

(b) Those wards, which lost their  reservat ion as a result  of

repeat ing the reservat ion second t ime in that cycle, should be

reserved in the ensuing elect ions in those distr icts or wherever

app l icab le .

Explanat ion:-  For the removal of  doubts, i t  is hereby

declared that:-

( i )  For purposes of reserving wards under this sect ion any

fract ion less than one-half  shal l  be ignored and any fract ion

equa l  to  o r  more  than one-ha l f  sha l l  be  counted  as  one.

( i i )  The expression "Revenue Divis ional Off icer" under this

sect ion shal l  include the Sub-Col lector or Assistant Col lector in-

charge of a Revenue Divis ion.
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( i i i )  In case where the reservat ion for Scheduled Tribes or

Scheduled Castes cannot be made due to non avai labi l i ty of

their  voters in required number of wards, then the reservat ion

sha l l  be  made in  descend ing  order  in  such o f  those wards

where the voters of Scheduled Tribes /  Scheduled Castes are

avai lable in the f i rst  instance, and thereafter,  the remaining

reservat ion of Wards shal l  be made on the basis of draw of

lots.

Example:-  l f  there are eight wards in a Gram Panchayat of

which six are to be reserved for Scheduled Tribes, whereas,

Scheduled Tribes voters are avai lable only in three wards then

the eservat ion for the remaining three wards shal l  be made by

draw of lots from among the other f ive wards by the Mandal

Parishad Development Off icer concerned.

(10) Nothing in this sect ion shal l  be deemed to prevent

women and the  members  o f  the  Schedu led  Tr ibes ,  Schedu led

Castes and Backward Classes from standing for elect ion to the

un-reserved wards in the Gram Panchavat.

(11) The Government is competent to issue any

clar i f icat ion for the purpose of removing any di f f icul ty in

implementing the provisions of this sect ion for the smooth

conduct of elect ions.

Division of wards.

Preparation and
publication of electoral
roll for a Gram

10. For the purpose of elect ing members to a Gram Panchayat,

the Commissioner shal l ,  subject to such rules as may be

prescr ibed divide the vi l lage into as many wards as there are

seats, determined under sect ion 7, on a terr i tor ial  basis in such

a manner that al l  wards shal l  have, as far as pract icable, equal

number of voters and al lot  not more than one seat for each

ward.

11. (1) The electoral  rol l  for Gram Panchayat shal l  be prepared

by the person authorized by the State Elect ion Commissioner in

23
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Panchayat. such manner by reference to such qual i fy ing date as may be

prescr ibed and the electoral  rol l  for the Gram Panchayat shal l

come into force immediately upon i ts publ icat ion in accordance

with the rules made by the Government in this behalf .  The

electoral  rol l  for the Gram Panchayat shal l  consist  of  such part

of the electoral  rol l  for the Assembly Const i tuency publ ished

under the Representat ion of the People Act,  1950 as revised or

amended under the said Act,  upto the qual i fy ing date, as

relates to the vi l lage or any port ion thereof:

Provided that any amendment,  t ransposit ion or delet ion of

any  en t r ies  in  the  e lec to ra l  ro l l ,  o r  any  inc lus ion  o f  names in  the

electoral  rol l  of  the Assembly Const i tuencies concerned, made

by the Electoral  Registrat ion Off icer under sect ion 22 or sect ion

23, as the case may be, of the Representat ion of the People

Act,  1950, upto the date of elect ion not i f icat ion, for any

elect ion held under this Act,  shal l  be carr ied out in the electoral

ro l l  o f  the  Gram Panchayat  and any  such names inc luded sha l l

be added to the part  relat ing to the respect ive Ward.

Explanat ion:-  Where in the case of any Assembly

Const i tuency there is no dist inct part  of  the electoral  rol l

relat ing to the vi l lage, al l  persons whose names are entered in

such rol l  under the registrat ion area comprising the vi l lage and

whose addresses as entered are si tuated in the vi l lage shal l  be

ent i t led to be included in the electoral  rol l  for the Gram

Panchayat prepared for the purposes of this Act.

(2) The said electoral  rol l  for a Gram Panchayat,-

(a) shal l ,  unless otherwise directed by the Government,

for reasons to be recorded in wri t ing, be revised in the

prescr ibed manner by reference to the qual i fy ing date:-

( i )  before each ordinary elect ion; and

(i i )  before each casual elect ion to f i l l  a casual vacancy

in the off ice of the Sarpanch and member of a Gram Panchayat;
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a n d

(b)  sha l l  be  prepared and pub l ished in  any  year ,  in  the

prescr ibed manner, by reference to the qual i fy ing date, i f  so

directed by the State Elect ion Commission:

Provided that i f  the electoral  rol l  is not prepared and

publ ished as aforesaid, the val idi ty or cont inued operat ion of

the said electoral  rol l ,  shal l  not thereby be affected.

(3 )  The e lec to ra l  ro l l  pub l i shed under  sub-sec t ion  (1 )  sha l l

be the electoral  rol l  for the Gram Panchayat and i t  shal l  remain

in force t i l l  a fresh electoral  rol l  for the Gram Panchayat is

pub l ished under  th is  sec t ion .

(a) The electoral  rol l  for the Gram Panchayat shal l  be

divided into as many parts as there are wards so that each part

consists of the voters residing in the concerned ward and for

this purpose the electoral  rol l  may be rearranged i f  such

rearrangement is found necessary.

(5) Every person whose name appears in the part  of  the

electoral  rol l  relat ing to a ward shal l  subject to the other

provisions of this Act,  be ent i t led to vote at any elect ion which

takes place in that ward whi le the electoral  rol l  remains in force

and no person whose name does not appear in such part  of  the

electoral  rol l  shal l  vote at any such elect ion.

(6) No person shal l  vote at an elect ion under this Act in

more than one ward or more than once in the same ward and i f

he  does  so ,  a l l  h is  vo tes  sha l l  be  inva l id .

Explanat ion:-  In this sect ion, the expression "Assembly

Const i tuency" shal l  mean a const i tuency provided by law for

the purpose of elect ions to the Telangana Legislat ive Assembly.

B-27-7
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Rearrangement and
republication of
electoral rol ls.

ldenti f icat ion of
Backward Class voters

Term of office of
members.

12. Where, af ter the electoral  rol l  for the Gram Panchayat has

been pub l ished under  sub-sec t ion  (1 )  o f  sec t ion  11 ,  the  v i l lage

is divided into wards for the f i rst  t ime or the divis ion of the

vi l lage into ward is al tered or the l imits of the vi l lage are var ied,

the person authorized by the State Elect ion Commissioner in

this behalf  shal l  in order to give effect to the divis ion of the

vi l lage into wards or to the al terat ion of the wards or to the

variat ion of the l imits,  as the case may be, authorize a re-

arrangement and republ icat ion of the electoral  rol l  for the

Gram Panchayat  o r  any  par t  o f  such ro l l  in  such manner ,  as  the

State Elect ion Commissioner mav direct.

13. The Government shal l  ident i fy al l  the Backward Class voters.

This act iv i ty shal l  be conducted as per the

schedule issued by the Government which shal l  be not more

than f i f teen days.

L4. ( I )  Save as otherwise provided in this Act the term of of f ice

of members elected at ordinary elect ions shal l  be f ive years

from the date appointed by the Commissioner for the f i rst

meeting of the Gram Panchayat after the ordinary elect ions.

(2) Ordinary vacancies in the off ice of elected members

shal l  be f i l led at ordinary elect ions which shal l  be f ixed by the

State Elect ion Commission to take place on such day or days

before the occurrence of the vacancies, provided such day or

days shal l  not fal l  beyond three months pr ior to the occurrence

of the vacancies.

(3) (a) Every casual vacancy in the off ice of an elected

member of Gram Panchayat shal l  be reported by the Panchayat

Secretary to the elect ion authori ty within f i f teen days from the

date of occurrence of such vacancy and shal l  be f i l led within

four months from that date:

(b) a member elected in a casual vacancy shal l  enter
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upon off ice forthwith but shal l  hold off ice only so long as the

member in whose place he is elected would have been ent i t led

to hold off ice i f  the vacancy had not occurred;

(c )  no  casua l  e lec t ion  sha l l  be  he ld  to  a  Gram Panchayat

within six months before the date on which the term of of f ice

of i ts members expires by eff lux of t ime.

Election and term of
office of Sarpanch or
Upa-Sarpanch.

15. (1) There shal l  be a Sarpanch for every Gram Panchayat,  who shal l

be elected in the prescr ibed manner by the persons whose names

appear  in  the  e lec to ra l  ro l l  fo r  the  Gram Panchayat ,  f rom among

themselves. A person shal l  not be qual i f ied to stand for elect ion as

Sarpanch, unless he is at least twenty-one years of age:

Provided that a Member of the Legislat ive Assembly of the State

or a Member of the Legislat ive Counci l  of  the State or of ei ther House

of Parl iament who is elected to the off ice of Sarpanch or Upa-

Sarpanch shal l  cease to hold such off ice unless within one month

from the date of elect ion to such off ice he ceases to be a Member of

the Legislat ive Assembly of the State or a Member of the Legislat ive

Counci l  of  the State or of ei ther House of Parl iament by resignat ion or

otherwise.

(2 )  The e lec t ion  o f  the  Sarpanch may be  he ld  a t  the  same t ime

and in  the  same p lace  as  the  ord inary  e lec t ions  o f  the  members  o f

the Gram Panchayat.

(3) Save as otherwise expressly provided in,  or prescr ibed under

this Act,  the term of of f ice of the Sarpanch who is elected at an

ordinary elect ion shal l  be f ive years from the date appointed by the

Commissioner for the f i rst  meeting of the Gram Panchayat after the

ordinary elect ion.

(4) Subject to the provisions of sub-sect ion (5),  any casual

vacancy in the off ice of the Sarpanch shal l  be f i l led within one

hundred and twenty days from the date of occurrence of such

vacancy, by a fresh elect ion under sub-sect ion (1);  and a person

elected as Sarpanch in any such vacancy shal l  hold off ice only so long
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as the person in whose place he is elected would have been ent i t led

to hold off ice i f  the vacancy had not occurred.

(5 )  Un less  the  Commiss ioner  o therw ise  d i rec ts ,  no  casua l

vacancy in the off ice of the Sarpanch shal l  be f i l led within six months

before the date on which the ordinary elect ion of the Sarpanch under

sub-sec t ion  (1 )  i s  due.

(6) The provisions of sect ions 20 Io 27 shal l  apply in relat ion to

the off ice of the Sarpanch as they apply in relat ion to the off ice of an

elected member of the Gram Panchayat.

(7) The Sarpanch shal l  be an ex-off ic io member of the Gram

Panchayat and shal l  be ent i t led to vote at meetings of the Gram

Pa nchayat.

(8) A person shal l  be disqual i f ied for elect ion as Sarpanch i f  he is

in arrears of any dues, otherwise than in a f iduciary capacity to a

Mandal Praja Parishad, or i f  is interested in a subsist ing contract

made with or any work being done for,  the Mandal Praja Parishad

within whose jur isdict ion the Gram Panchayat is s i tuated or any other

Gram Panchayat within the jur isdict ion of that Mandal Praja Parishad:

Provided that a person shal l  not be deemed to have any interest

in such contract or work by reason only of his having a share or

interest in,  -

( i )  A company as a mere shareholder but not as a director;  or

( i i )  Any lease, sale or purchase of immovable property or any

agreement for the same; or

( i i i )  An agreement for the loan of money or any securi ty for

the payment of money only;  or

( iv) Any newspaper in which any advert isement relat ing to the

28
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Training for the
Sarpanches and Ward
Members.

Reservation of office of
Sarpanch.

affairs of any of the aforesaid Gram Panchayat is inserted.

Explanat ion:-  For the removal of  doubt i t  is hereby declared that

where a contract is ful ly performed i t  shal l  not be deemed to be

subs is t ing  mere ly  on  the  ground tha t  the  Manda l  Pra ja  Par ishad has

not performed i ts part  of  the contractual obl igat ion.

(9) For every Gram Panchayat one of the members shal l  be

elected to be Upa-Sarpanch by the Gram Panchayat,  in the prescr ibed

manner .  l f  a t  an  e lec t ion  he ld  fo r  the  purpose,  no  Upa-Sarpanch is

elected, fresh elect ion shal l  be held:

Provided that before an elect ion of Upa-Sarpanch is held, every

casual vacancy in the off ice of an elected member of a Gram

Panchayat  sha l l  be  f i l l ed .

(10)  A  Spec ia l  meet ing  fo r  the  e lec t ion  o f  the  Upa-Sarpanch sha l l

be  ca l led  on  the  same date  on  wh ich  the  resu l ts  o f  the  ord inary

elect ions to the Gram Panchayat have been publ ished. The not ice of

the meeting for elect ion of Upa-Sarpanch shal l  be given to the

members so elected by aff ixture of the same on the not ice board at

the off ice of the Gram Panchayat,  immediately after such publ icat ion:

Provided that i f ,  for any person, the elect ion of the Upa-Sarpanch

is not held on the date aforesaid the special  meeting for the elect ion

of the Upa-Sarpanch shal l  be held on the next day, whether or not i t

is a hol iday observed by the Gram Panchayat:

Provided further that the State Elect ion Commission may, from

time to t ime, for reasons to be recorded in wri t ing direct or permit

the holding of the elect ion of the Upa-Sarpanch on any other day.

16. Al l  Ward Members, Upa-Sarpanches, Sarpanches elected under

this Act,  shal l  undergo training on developmental  act iv i t ies of

Panchayat Raj Inst i tut ions, the Telangana Panchayat Raj Act,  2018

and the  ru les  made thereunder ,  in  the  manner  p rescr ibed.

t7. ( I l  The off ices of Sarpanches of Gram Panchayats in the State

shal l  be reserved for Scheduled Tribes, Scheduled Castes, Backward

B-27-8
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Classes and Women, by not i f icat ion, in the manner specif ied below.

(2) (a) Out of the total  number of of f ices of Sarpanch in the State, the

Commissioner shal l  determine in the f i rst  instance, the number of of f ices of

Sarpanches of Gram Panchayats to be reserved for the members belonging
to Scheduled Tribes and Scheduled Castes.

(b) The number of of f ices to be reserved to the Scheduled Tribes

and Scheduled Castes as may be determined by the Commissioner,

shal l  be subject to the condit ion that the number of of f ices so

reserved shal l ,  bear as nearly as may be the same proport ion to the

total  number of of f ices to be f i l led in the State, as the populat ion of

the Scheduled Tribes or as the case may be Scheduled Castes in the

State bear to the total  populat ion of the State:

Provided that whi le computing the total  populat ion of the

State for the purpose of making reservat ion to the Scheduled

Tr ibes  and Schedu led  Castes  under  th is  sub-sec t ion ,  the

popu la t ion  o f  the  Schedu led  area  and the  popu la t ion  o f  the

vi l lages where the I00% (hundred percent) populat ion is

Schedu led  Tr ibes  sha l l  be  exc luded.

(3) The Commissioner thereafter shal l ,  al lot  to each

Distr ict  the number of of f ices of the Sarpanches on the basis of

the proport ionate populat ion of the Scheduled Tribes or of the

Scheduled Castes in the Distr ict  to the total  populat ion of the

Scheduled Tribes or as the case may be the Scheduled Castes of

the State:

Provided that in the vi l lages located in the Scheduled

areas and the vi l lages where the tOO% (hundred percent)

populat ion is the Scheduled Tribes, al l  the Off ices of the

Sarpanches shal l  be reserved for the Scheduled Tribes only.

(  )  For the purposes of determining the number of of f ices

to be reserved for Backward Classes, the Commissioner,  shal l

determine 34% (thir ty four percent) of  the off ices to the members

belonging to the Backward Classes and al lot  to each distr ict  on

30
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the basis of the proport ion of populat ion of Backward Classes in

the State.

(5 )  The Commiss ioner  sha l l ,  reserve  one-ha l f  o f  the

number of of f ices reserved for Scheduled Tribes, Scheduled

Castes and Backward Classes and one-half  of  the unreserved

off ices in each Distr ict ,  for women.

(6) The Commissioner,  thereafter shal l ,  communicate the

number of of f ices so reserved for Scheduled Tribes, Scheduled

Castes, Backward Classes, and women in respect of each Distr ict ,

to al l  the Distr ict  Col lectors, in respect of the Gram Panchayats

fal l ing within their  respect ive distr icts.

(7)(a) The Distr ict  Col lector,  on receipt of  the

communicat ion under sub-sect ion (6) shal l ,  determine, in the f i rst

instance, the number of of f ices of Sarpanches to be reserved in

each Manda l  Pra ja  Par ishad fo r  Schedu led  Tr ibes  and Schedu led

Castes subject to the condit ion that the number of of f ices so

reserved shal l  bear as nearly as may be, the same proport ion as

the populat ion of the Scheduled Tribes or as the case may be,

Scheduled castes in the Mandal bears to the total  populat ion of

the Scheduled Tribes or Scheduled castes in distr ict  concerned:

Provided that in the vi l lages located in the Scheduled

areas and the vi l lages where the IO0% (hundred percent)

populat ion is the Scheduled Tribes, al l  the off ices of the

Sarpanches shal l  be reserved for the Scheduled Tribes only;

(b) The number of of f ices of Sarpanches to be reserved for

the Backward Classes shal l  be on the basis of the projected

populat ion of Backward Classes in the Mandal to the total
projected populat ion of the Backward Classes in the Distr ict .

For the purpose of determining number of of f ices of

Sarpanches to be reserved for the Backward Classes, the Distr ict

Co l lec to r  sha l l  a r r i ve  a t  th is  number  on  the  bas is  o f  the  Manda l

3 1
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proport ionate percentage of Backward Classes arr ived at in the

manner specif ied below:

NOTE:-

M a n d a l

Proport ionate

Percentage of

Backward

Class

Reservat ion

for Backward

Classes in the

State

x
--- State

Percentage of

Backward

Classes

M a n d a l

Backward

classes

percentage

Explanat ion:-  ( i )  State percentage of Backward Classes shal l  be

as projected by the Directorate of Economics and Stat ist ics;

( i i )  Mandal Backward Classes percentage is the f igure as

projected by the Directorate of Economics and Stat ist ics;

(c) The Distr ict  Col lector shal l  reserve for women one-

half  of  the number of of f ices reserved for Scheduled Tribes.

Scheduled Castes and Backward Classes and one-half  of  the

unreserved off ices in each Mandal,  for women.

(8) The Distr ict  Col lector,  thereafter shal l  communicate

the number of of f ices to be reserved for Scheduled Tribes,

Scheduled Castes, Backward Classes and Women in respect of

each Mandal,  to the Revenue Divis ional Off icer.

(gXa) The Revenue Divis ional Off icer in turn, shal l ,  al lot

off ices of Sarpanches in each Mandal Praja Parishad for the

members belonging to Scheduled Tribes, Scheduled Castes and

Backward Classes. He shal l  al lot  of f ices to the Scheduled Tribes

in the f i rst  instance where the proport ion of populat ion of the

Scheduled Tribes in the Gram Panchayat to the total

populat ion of the Gram Panchayat concerned is the highest in
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the descending order;

(b) After excluding the Gram Panchayats reserved for

Scheduled Tribes, the Revenue Divis ional Off icer,  shal l  reserve

from among the remaining Gram Panchayats, the off ices for

the  Schedu led  Castes  a l loca ted  to  each Manda l  where  the

proport ion of the populat ion of the Scheduled Castes in Gram

Panchayat to the total  populat ion of the Gram Panchayat

concerned is the highest in the descending order;

(c) After excluding the Gram Panchayats reserved for

Scheduled Tribes and Scheduled Castes in the Mandal Praja

Parishad, the Revenue Divis ional Off icer shal l  reserve from

among the remaining Gram Panchayats, the off ices for the

Backward classes where the proport ion of voters belonging to

Backward Classes in the Gram Panchayat to the total  voters in

the Gram Panchayat is the highest in the descending order;

(d) The Revenue Divis ional Off icer shal l  reserve one-half

of  the off ices for women in each of the categories from out of

the Scheduled Tribes, Scheduled Castes, Backward Classes and

unreserved categories on the basis of draw of lots;

(10)(a) The reservat ion of of f ices for Scheduled Tribes,

Stheduled Castes, Backward Classes and Women shal l  be by

rotat ion as far as pract icable commencing from the f i rst

ordinary elect ion held under this Act.  The off ices reserved to

Scheduled Tribes, Scheduled Castes, Backward Classes during

the earl ier ordinary elect ions shal l  not be again reserved to the

same categories t i l l  a cycle of reservat ion in that category is

completed, except in the case of offices reserved for Scheduled

Tribes in the Gram Panchayats in the Scheduled Areas and the

vi l lages where hundred percent populat ion is Scheduled Tribes:

Provided that such rotat ion shal l  be effected after

complet ion of two consecut ive terms;

B-27-9

(b) l f  a new Gram Panchayat is formed after ordinary
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general  elect ions to Gram Panchayats, to determine the

category of reservat ion to that Gram Panchayat proport ionate

reservat ion as provided above wi l l  be not ional ly worked out

taking that new Gram Panchayat into considerat ion. l f  th is new

worked out reservat ion results in a clear addit ional seat for any

one category, the Gram Panchayat newly created would be

al lot ted to that category. l f  i t  does not,  then the reservat ion

for the newly created Gram Panchayat shal l  be decided on the

basis of draw of lots:

Provided that this does not apply to Giam Panchayats

located in the Scheduled areas and the vi l lages where 100%

(hundred percent )  popu la t ion  is  Schedu led  Tr ibes ;

(c) For al lot t ing the off ices by rotat ion to the Scheduled

Tribes, Scheduled Tribes (women), Scheduled Castes,

Scheduled Castes (women), Backward Classes, Backward

Classes (women), Unreserved and Unreserved (women) shal l

be treated as separate categories:

Provided that such of those off ices which could not be

reserved in the f i rst  and second cycle though they were el igible

in the descending order but were al lot ted to the other

categories due to order of preference in al lotment as per

descending order or proport ionate populat ion, in those

categories shal l  be al lot ted f i rst  before going to the off ices in

the second cycle;

(d) Those offices, which lost their reservation as a result of

repeat ing the reservat ion second t ime in that cycle, should be

reserved in the ensuing elect ions in those distr icts or wherever

app l icab le .

Explanat ion :-( i )  Fract ion wi l l  be rounded off  in descending

order only to the extent required to arr ive at actual number as

per percentage.
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Fresh elect ions in
certain cases.

Quali f icat ion of
candidates.

Disqualification of
certain office holders
etc.

( i i )  The expression "Revenue Divis ionai Off icer" shal l

include the Sub-Col lector or Assistant Col lector in-charge of

Revenue Divis ion, for the purposes of this sect ion.

(L1)  Noth ing  in  th is  sec t ion  sha l l  be  deemed to  p revent

women and the  members  o f  the  Schedu led  Tr ibes ,  Schedu led

Castes and Backward Classes from standing for elect ion to the

unreserved offices.

(12)  The Government  i s  competent  to  i ssue any

clar i f icat ion for the purpose of removing any di f f icul ty in

implementing the provisions of this sect ion for smooth conduct

of the elect ions.

18. (1) l f  at  an ordinary or casual elect ion, no person is elected

to  f i l l  a  vacancy  a  f resh  e lec t ion  sha l l  be  he ld  on  such day  as  the

off icer or authori ty authorized by the State Elect ion

Commissioner in this behalf ,  may f ix.

(2) The term of of f ice of a member of a Gram Panchayat

elected under this sect ion shal l  expire at the t ime at which i t

would have expired i f  he had been elected at the ordinary or

casual elect ion, as the case may be.

19. No person shal l  be qual i f ied for elect ion as a member of a

Gram Panchayat  un less  h is  name appears  on  i t s  e lec to ra l  ro l l

and he is not less than twenty-one years of age.

20. (1) No vi l lage servant and no off icer or servant of the

Government of India or any State Government or of a local

authori ty or an employee of any inst i tut ion receiving aid from

the funds of the Government and no off ice bearer of anybody

const i tuted under a law made by the Legislature of the State or

of Parl iament shal l  be qual i f ied for being chosen as or for being

a member of a Gram Panchayat.

Explanat ion:-  For the purpose of this sect ion the expression

"vi l lage servant" means any person who holds any of the vi l lage
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off ices of neeradi,  kawalkar,  sethasindhi or any such vi l lage

off ice by whatever designat ion i t  may be local ly known.

(2\ A person who having held an off ice under the

Government  o f  Ind ia  o r  under  the  Government  o f  any  Sta te  o r

under  any  loca l  au thor i ty ,  has  been d ismissed fo r  cor rup t ion  or

for dis loyalty to the State or to the local authori ty shal l  be

disqual i f ied for a period of f ive years from the date of such

d ismissa l .

(3) For the purposes of sub-sect ion (2),  a cert i f icate issued

by the State Elect ion Commissioner to the effect that a person

hav ing  he ld  o f f i ce  under  the  Government  o f  lnd ia  o r  under  the

Government of State or under any local authori ty has or has

not been dismissed for corrupt ion or for dis loyalty to the State

or to the local authori ty shal l  be conclusive proof of that fact:

Provided that no cert i f icate to the effect that a person has

been dismissed for corrupt ion or for dis loyalty to the State or to

the local authori ty shal l  be issued unless an opportunity of

being heard has been given to the said person.

(4) Apart  f rom the disqual i f icat ion specif ied in sub-sect ions

(1)  and (2 )  o f  th is  sec t ion  and sec t ions  27 ,22 ,23 ,24  and 25  a

person shal l  be disqual i f ied for being chosen as, and for being a

member of a Gram Panchayat i f  he is otherwise disqual i f ied by

or under any law for the t ime being in force for the purposes of

elect ions to the Legislature of the State:

Provided that where a person is convicted for an offence

specif ied under sub-sect ion (1) or sub-sect ion (2) of sect ion 8 of

the Representat ion of People Act,  1,95L, or under sect ion 21 of

this Act,  whi le he is a member or off ice bearer of a Gram

Panchayat,  Mandal Praja Parishad or Zi l la Praja Parishad, the

disqual i f icat ion ar is ing out of such convict ion shal l  not take

effect unt i l  the expiry of the t ime for f i l ing an appeal against

such convict ion and where an appeal is f i led unt i l  the disposal

o f  the  appea l :

Central Act 43 of 1951.
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Disquali f icat ion of
candidates.

central Act 22 of 1955.

Provided further that a person convicted for an offence

under sub-sect ion (1) of sect ion 8 of the Representat ion of

People Act,  l -951 shal l  be disqual i f ied for being chosen as or for

cont inu ing  as  a  member  o f  a  Gram Panchayat ,  Manda l  Pra ja

Parishad or a Tilla Praja Parishad for a period of six years from

the date of convict ion and a person convicted under sub-

sect ion (2) thereof shal l  be disqual i f ied for a period of s ix years

from the date of convict ion and for a further period of f ive

years from the date of release.

21,.  (1) A person who has been convicted by a Criminal Court ,-

(a) for an offence under the Protect ion of Civi l  Rights Act,

1955;  o r

(b) for an offence involving moral del inquency shal l  be

disqual i f ied for elect ion as a Member for a period of f ive years

from the date of convict ion or where he is sentenced to

imprisonment whi le undergoing sentence and after a period of

f ive years from the date of expirat ion thereof.

(2 )  A  person sha l l  be  d isqua l i f ied  fo r  be ing  chosen as  a

member i f  on the date f ixed for scrut iny of nominat ion for

elect ion, or on the date of nominat ion under sub-sect ion (2) of

sect ion L8 he is,-

(a )  o f  unsound mind and s tands  so  dec la red  by  a

competent CourU

(b) an appl icant to be adjudicated an insolvent or an un-

discharged insolvent;

(c) interested in a subsist ing contract made with, or any

work being done for,  the Gram Panchayat,  Mandal Praja

Parishad, Zi l la Praja Parishad or any State or Central

Government:

B-27-10
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Provided that a person shal l  not be deemed to have any

interest in such contractor work by reason only of his having a

share  or  in te res t  in , -

Act 6 of 1965"

( i )  a  company as  a  mere  share-ho lder  bu t  no t  as  a

Director;

( i i )  any lease, sale or purchase of immovable property

or any agreement for the same; or

( i i i )  any agreement for the loan of money or any

securi ty for the payment of money only;  or

( iv) any newspaper in which any advert isement

relat ing to the affairs of the Gram Panchayat is inserted.

Explanat ion:-  For the removal of  doubts i t  is hereby

declared that where a contract is ful ly performed i t  shal l  not be

deemed to be subsist ing merely on the ground that the Gram

Panchayat,  Mandal Praja Parishad, Zi l la Praja Parishad, the

State or Central  Government has not performed i ts part  of  the

contractua I  obl igat ions;

(d )  a l ready  a  member  o f  a  Nagar  Panchayat  o r  a

Municipal i ty const i tuted under the Telangana Municipal i t ies

Act,  1955, or a member of a Municipal  Corporat ion const i tuted

under  any  law re la t ing  to  Mun ic ipa l  Corpora t ions  fo r  the  t ime

being in force in the State of Telangana;

(e) employed as paid legal pract i t ioner on behalf  of  the

Gram Panchayat or as legal pract i t ioner against the Gram

PanchayaU

(f)  employed as a Manager or Secretary of any Company

or Corporat ion (other than a co-operat ive society) in which not

less than twenty-f ive per cent of the paid up share capital  is

held by the State Government;
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Central Act 2 of 1974.

Disqualif ication on
ground of corrupt
practice of election
offences.
Central Act 45 of 1860.

(g) an Honorary Magistrate under the Code of Criminal

Procedure, 1973 with jur isdict ion over any part  of  the vi l lage;

(h )  a l ready  a  member  o f  the  Gram Panchayat  whose

term of of f ice wi l l  not expire before his fresh elect ion can take

effect or has already been elected as a member of the Gram

Panchayat whose term of of f ice has not yet commenced;

{ i )  in  a r rears  o f  any  dues  inc lud ing  the  sums surcharged

otherwise than in a f iduciary capacity,  to the Gram Panchayat

up to and inclusive of the previous year,  in respect of which a

b i l l  o r  no t ice  has  been du ly  served upon h im and the  t ime,  i f

any, specif ied therein for payment has expired:

Provided that where any person has paid such dues into

the Government treasury or into a bank approved by the

Government to the credit  of  the Gram Panchayat fund and

obtained a chal lan or receipt there for in token of such

payment,  he shal l  not be disqual i f ied to become a

member of the Gram Panchayat on and from the date of such

payment.

(3) A person having more than two chi ldren shal l  be

disqual i f ied for elect ion or for cont inuing as member:

Explanat ion: A person having more than two chi ldren

before thir ty f i rst  May, L995 shal l  not be disqual i f ied so long as

the number of chi ldren does not increase.

22. Any person who is convicted of any offence punishable

under Chapter IXA of the lndian Penal Code, 1850, and any

person against whom a f inding of having indulged in any

corrupt pract ice is recorded in the verdict  in an elect ion

pet i t ion f i led in accordance with sect ion 242, or any person

convicted of an offence punishable under Chapter l l  of  Part  V of

this Act,  shal l  be disqual i f ied for contest ing in any elect ion held

under this Act,  for a period of s ix years from the date of such
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Disquali f icat ion for
fai lure to lodge account
of elect ion expenses.

convict ion or verdict ,  as the case may be.

23. l f  the State Elect ion Commission is sat isf ied that a person,-

(a) has fai led to lodge an account of elect ion expenses

wi th in  the  t ime and in  the  manner  requ i red  by  or  under  th is

Act;  and

Disqualif ication for
failure to discharge the
duties and perform the
functions of Gram
Panchayat.

Disquali f icat ion of
members.

(b) has no good reason or just i f icat ion for the fai lure, the

State Elect ion Commission shal l ,  af ter fol lowing the procedure

prescr ibed, by order publ ished in the Telangana Gazette

dec la re  h im, -

( i )  to be inel igible for a period of three years from the

date of the said order to contest any elect ion held for any off ice

under  th is  AcU and

(i i )  to have ceased to hold off ice in case he is elected.

24. A Sarpanch or as the case may be, Upa-Sarpanch who has

been removed on the grounds of fai lure to discharge the dut ies

and perform the funct ions as assigned to him under this Act

shal l  be disqual i f ied for contest ing elect ions for a period of s ix

yea rs.

25. Subject to the provisions of sect ion 27, a member shal l

cease to hold off ice as such i f  he.-

(a) is or becomes subject to any of the disqual i f icat ions

specif ied in sect ion 21;

(b) is elected as a member to a Ward/Office reserved for

Scheduled Castes or Scheduled Tribes or Backward Classes on

the basis of a community cert i f icate and subsequent ly the said

community cert i f icate is cancel led under sect ion 5 of the

Telangana (Scheduled Castes, Scheduled Tribes and Backward

Classes) Regulat ion of issue of Community Cert i f icates Act,  1993.

(c) is removed by the Distr ict  Col lector based on a
Act 15 of 1993.
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resolut ion passed by the Gram Panchayat unanimously for

misconduct by the member;

(d) absents himself  f rom the meetings of the Gram

Panchayat for a period of ninety days, reckbned from the date

of the commencement of his term of of f ice, or i f  wi thin the said
period, less than three ordinary meetings have been held,

absents himself  f rom three consecut ive ordinary meetings held

after the said date:

Provided that in the case of woman member, a period of

no t  more  than s ix  months  a t  a  t ime sha l l  be  exc luded in

reckoning the period of absence aforesaid, i f  for reasons of
physical  disabi l i ty due to advanced stage of pregnancy and

del ivery, such member absents herself  f rom meetings after

giving a wri t ten int imation to the Panchayat Secretary of the

date from which she would be absent:

Provided further that no meeting from which a member

absented  h imse l f  sha l l  be  counted  aga ins t  h im under  th is  c lause

tT . -

( i )  due not ice of that meeting was not given to him in the
prescr ibed manner; or

( i i )  the meeting was held on requisi t ion of members.

Explanat ion:-  For the purpose of this clause,-

( i )  "Ordinary Meeting" shal l  mean a meeting held after
giving a not ice of at  least three days before the day of the

meeting;

( i i )  Where a meeting other than an ordinary meeting

intervenes between ordinary meeting and another ordinary

meeting, those two ordinary meetings shal l  be regarded as

being consecut ive to each other.

B-27-11
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Restoration of members
to office.

Authority to decide
questions of
disquali f icat ion of
members.

Bar of J urisdiction.

26. Where a person ceased to be a member under sect ion 20 or

clause (a) of sect ion 25 read with sect ion 21, he shal l  be

restored to off ice for such port ion of the period for which he

was elected as may remain unexpired at the date of such

restorat ion, i f  and when the convict ion or the sentence is

annu l led  on  appea l  o r  rev is ion  or  the  d isqua l i f i ca t ion  caused by

the sentence is removed by an order of the Government;  and

any person elected to f i l l  the vacancy in the inter im shal l ,  on

such restorat ion, vacate off ice.

27 . ( t l  Where  an  a l legat ion  is  made tha t  any  person who is

elected as a member of a Gram Panchayat is not qual i f ied or

has  become d isqua l i f ied  under  sec t ions  19 ,  20 ,  2 I ,22 ,  23 ,24

and 25 by any voter or authori ty to the Panchayat Secretary in

wri t ing and the Panchayat Secretary has given int imation of

such al legat ion to the member through the Distr ict  Panchayat

Off icer and such member disputes the correctness of the

a l legat ion  so  made,  o r  where  any  member  h imse l f  en ter ta ins

any doubt whether,  or not he has become disqual i f ied under

any of those sect ions, such member or any other member may,

and the Panchayat Secretary, at  the direct ion of the Gram

Panchayat or the Distr ict  Col lector shal l ,  within a period of two

months from the date on which such int imation is given or

doubt is entertained, as the case may be, apply to the Distr ict

Court  having jur isdict ion over the area in which off ice of the

Gram Panchayat is s i tuated for decision.

(2 )  Pend ing  such dec is ion ,  the  member  sha l l  be  en t i t led  to

act as i f  he is qual i f ied or were not disqual i f ied.

28. No order passed or proceedings taken under the provisions

of this Act shal l  be cal led in quest ion in any Court ,  in any sui t ,  or

appl icat ion, and no injunct ion shal l  be granted by any Court ,

except the Gram Panchayat Tr ibunal or a Distr ict  Court  in

respect of any act ion taken or about to be taken in pursuance

of any power conferred by or under this Act.

29. (1) The Sarpanch, Upa-Sarpanch or any member may resign
Resignation of
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Sarpanch, Upa-Sarpanch
ormembers.

Motion of no-
confidence in Upa-
Sarpanch.

his off ice in the manner prescr ibed.

(2) (a) Notwithstanding that the resignat ion of a person

from the off ice has taken effect under sub-sect ion (1) the

Distr ict  Col lector may by not i f icat ion record a f inding, with

reasons therefor,  that such person is gui l ty of  wi l l fu l  omission

or refusal to carry out,  or disobedience of,  the provisions of the

Act or any rules, bye-laws, regulat ions or lawful  orders made

thereunder or abuse of the powers vested in him, whi le he held

the off ice:

Provided that the Distr ict  Col lector shal l  before issuing such

not i f icat ion give the person concerned an opportunity for

exp lanat ion :

Prov ided fu r ther  tha t  no  ac t ion  under  th is  c lause sha l l  be

taken after the expirat ion of one year from the date on which

the resignat ion has taken effec|

(b) A person aggrieved by the not i f icat ion issued under

clause (a) may, within thir ty days from the date of publ icat ion

of such not i f icat ion prefer an appeal to the Commissioner and

the  Commiss ioner  sha l l  in  case the  appea l  i s  a l lowed,  cance l

such not i f icat ion;

(c) A person in respect of whom a not i f icat ion was issued

under  c lause (a )  sha l l ,  un less  the  no t i f i ca t ion  is  cance l led  under

clause (b),  be inel igible for elect ion for a period of three years

from the date of publ icat ion of such not i f icat ion.

30. (1) A motion expressing want of conf idence in the Upa-

Sarpanch, may be made by giving a wri t ten not ice of intent ion

to move the motion in such form and to such authori ty as may

be prescr ibed, signed by not less than one half  of  the total

number of members of the Gram Panchayat,  and further act ion

on such not ice shal l  be taken in accordance with the procedure

prescr ibed:
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Provided that no not ice of motion under this sect ion shal l

be made within two years of the date of assumption of of f ice

by  the  Upa-Sarpanch:

Provided further that no such not ice shal l  be made against

the  same Upa-Sarpanch more  than tw ice  dur ing  h is  te rm o f

off ice and the second no-conf idence motion shal l  not be

ini t iated before the expiry of two years from the date of f i rst

no-conf idence motion.

Explanat ion:-  For the removal of  doubt,  i t  is hereby

declared that for the purpose of this sect ion the expression

" to ta l  number  o f  members"  means,  a l l  the  members  who are

ent i t led to vote

irrespect ive of any vacancy exist ing in the off ice of such

members at the t ime of meeting:

Provided that a suspended off ice bearer or member shal l

also be taken into considerat ion for computing the total

number of members and he shal l  also be ent i t led to vote in a

meeting held under this sect ion.

(2) l f  the motion is carr ied with the support  of  at least one

half  of  the total  number of members, the Distr ict  Col lector shal l

by not i f icat ion remove him from off ice and the result ing

vacancy  sha l l  be  f i l l ed  in  the  same manner  as  a  casua l  vacancy .

Explanat ion:-  For the purpose of this sect ion, in the

determinat ion of one half  of  the total  number of members, any

fract ion below 0.5 shal l  be ignored and any fract ion of 0.5 or

above shal l  be taken as one.

31. The Upa-Sarpanch shal l  cease to hold the off ice as such on

the expiry of his term of of f ice as a member of the Gram

Panchayat or on his otherwise ceasing to be such member.Cessation of Upa-
Sarpanch.
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Functions, duties and
responsibil i t ies of the
Sarpanch.

Deemed removal of
Sarpanch for fai lure to
convene the meetings of
Gram Sabha.

32.  (1 )  The Sarpanch sha l l , -

(a) exercise al l  the powers

specif ical ly conferred or imposed

the  ru les  made thereunder ;

and perform al l  the funct ions

on the Sarpanch by this Act or

(b) exercise administrat ive control  over the Panchayat

Secretary and supervise his work for the purpose of

implementat ion of the resolut ions of the Gram Panchayat or

any committee thereof;

(c )  incur  cont ingent  expend i tu re  up  to  such l im i t  as  may

be f ixed by the Government from t ime to t ime and authorize

payment and refunds with the approval of  Gram Panchayat;

(d) act only within the terms of sanct ion given in any

resolut ion of the Gram Panchayat;

(e) maintain sanitat ion in the vi l lage;

(f)  take up plantat ion and maintain Green coverage in

the  v i l lage ;

(g) for the purpose of ef fect ive funct ioning of the Gram

Panchayat,  the Sarpanch shal l  reside in the vi l lage and visi t  the

Gram Panchayat off ice regular ly.

(2) Fai lure of Sarpanch in performing the dut ies prescr ibed

in sub-sect ion (1) shal l  result  in removal of  the Sarpanch by the

Distr ict  Col lector after providing him due opportunity for

exp lanat ion .

33. A Sarpanch shal l  be deemed to have been removed from

the off ice as such i f  he fai ls to convene the meetings of the

Gram Sabha as required under sub-sect ion (3) of sect ion 6.
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Deemed removal of
Sarpanch and Panchayat

Secretary for failure to
close and audit of the
accounts,

Power of Government
to take action in default
of a Gram Panchayat.

Power to issue
directions.

34. A Sarpanch and Panchayat Secretary shal l  be deemed to

have been removed from the off ice as such i f  they fai l  to get

the  accounts  o f  the  Gram Panchayat  aud i ted  w i th in  the  per iod

as required under the proviso to sub-sect ion (3) of sect ion 284.

35. (1) l f  at  any t ime i t  appears to the Distr ict  Col lector,  that a

Gram Panchayat has made default  in performing any funct ion

or  d ischarg ing  any  du ty  imposed by  or  under  th is  Ac t ,  o r  any

relevant law for the t ime being in force, the Distr ict  Col lector

may, by order in wri t ing f ix a period for performing such

funct ion. l f  the Gram Panchayat fai ls to perform such funct ion

wi th in  the  s t ipu la ted  per iod ,  the  Gram Panchayat  sha l l  be  l iab le

for dissolut ion by the Government.  ln such an event,  the

Distr ict  Col lector shal l  submit a report  to the Government

recommending  d isso lu t ion  o f  the  Gram Panchayat  and the

Government may pass appropriate orders,"

(2) l f  such funct ion or duty is not performed or discharged

by the Gram Panchayat within the period so f ixed, the Distr ict

Col lector may appoint some person to perform that funct ion or

discharge that duty and may direct that the expense incurred in

that regard shal l  be paid by the person having the custody of

the Gram Panchayat Fund, in pr ior i ty to any other charges

against such fund except charges for the service of authorized

loans .

36. (1) Notwithstanding anything contained in this Act,  i t  shal l

be competent for the Government or the Commissioner or the

Distr ict  Col lector to issue such direct ions as they may consider

necessary to the Sarpanch for the proper working of the Gram

Panchayat,  or for the implementat ion of the resolut ions

thereof.

(2)The Sarpanch of the Gram Panchayat,  shal l  implement

the direct ions issued under sub-sect ion (1) and shal l  not do

anything in derogat ion to the aforesaid direct ions. The

Sarpanch, who contravenes the provisions of this sect ion shal l

be deemed to have omit ted or refused to carry out the

direct ions of the Government or the Commissioner or the
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Distr ict Collector, for the proper working of the Gram
Panchayat ,  and shal l  be l iab le for  act ion under  sect ion 36.

Powers of District
Collector to remove
Sarpanch and intimate
deemed removal.

37.  (1 )  l f  in  the  op in ion  o f  the  D is t r i c t  Co l lec to r  the  Sarpanch, -

( i )  omit ted or refused to carry out the orders of the

Distr ict  Col lector or Commissioner or Government for the

proper working of the concerned Gram Panchaya! or

( i i )  abused his posit ion or the powers vested in him; or

( i i i )  i s  gu i l t y  o f  m isconduct  in  the  d ischarge o f  h is  du t ies ;

o r

( iv) is gui l ty of  embezzlement of Gram Panchayat Funds;

or

(v) persistent ly defaulted in the performance of his

funct ions and dut ies entrusted to him under the Act to the

detr iment of the funct ioning of the Gram Panchayat or has

become incapable of such performance;

The Distr ict  Col lector may remove such Sarpanch after giv ing

him an opportunity for explanat ion.

(2 )  Notw i ths tand ing  any th ing  conta ined in  sub-sec t ion  (L ) ,

the Sarpanch shal l  be deemed to have been removed from

off ice under sect ions 33 and 34 for the reasons specif ied

therein. However,  the fact of  such deemed removal shal l  be

int imated to the Sarpanch in wri t ing by the Col lector:

Provided that the proceedings for recovery, cr iminal act ion

or any such act ion ini t iated under sub-sect ions (1) and (2) may

be cont inued notwithstanding the fact that the Sarpanch

ceased to hold off ice by resignat ion or otherwise and shal l  be

concluded within one year from the date of such cessat ion and

where on such conclusion the authori ty competent to remove

him, records a f inding after giv ing an opportunity of making a

representat ion to the person concerned that the charge or
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charges proved against him are suff ic ient for his removal,  then

the provision of sub-sect ion (4) shal l  apply to the person

against whom such f inding is recorded.

(3) Where the Sarpanch has been, removed under sub-

sect ion (1);  or has been int imated under sub-sect ion (2) of the

deemed removal under sect ion 33 or 34, he shal l  not be el igible

for elect ion as a member for a period of s ix years from the date

of the removal.

(4 )  The resu l tan t  vacanc ies  sha l l  be

vacancies.

(5 )  Where  a  member  o f  Gram Panchayat

sub-sect ion (5),  the vacancy shal l  be f i l led in

within such t ime as may be prescr ibed.

f i l led as casua I

is removed under

such manner  and

(6) l f  the Distr ict  Col lector is of  the opinion that a Sarpanch

or any member of a Gram Panchayat omit ted or refused to

carry out the orders of Government for the proper working of

the concerned Gram Panchayat or abused his posit ion or the

powers vested in him, and that the further cont inuance of such

person in off ice would be detr imental  to the interests of the

concerned Gram Panchayat or the inhabitants of the vi l lage, the

Distr ict  Col lector,  by order,  suspend such Sarpanch or member

from off ice for a period not exceeding six months, pending

invest igat ion into the said charges and act ion thereon under

the foregoing provisions of this sect ion:

Provided that no order under this sub-sect ion shal l  be

passed unless the person concerned has had an opportunity of

making a representat ion against the act ion proposed:

Provided further that i t  shal l  be competent for the

Commissioner to extend, from t ime to t ime, the period of

suspension for such further period not exceeding six months, so

however that total  per iod of suspension shal l  not exceed

twelve months:
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Devolut ion and

delegation of Sarpanch's
powers and functions
and f i l l ing up of
vacancies in the office of

Sarpanch.

Provided also that a person suspended under this sub-

sect ion shal l  not be ent i t led to exercise the powers and

perform the funct ions attached to his off ice and shal l  not be

ent i t led to attend the meetings of the concerned Gram

Panchayat except a meeting held for the considerat ion of a no-

conf idence motion.

(7) Any Sarpanch or Member aggrieved by an order of

removal passed by the Distr ict  Col lector under sub-sect ion (L)

or sub-sect ion (5),  or by an int imation under sub-sect ion (2)

may, within thir ty days from the date of receipt of  the order or

as the case may be the int imation, prefer an appeal to the

Gram Panchayat  Tr ibuna l .

38. (1) When the off ice of Sarpanch is vacant,  the Upa-Sarpanch

shal l  exercise the powers and perform the funct ions of the

Sarpanch unt i l  a new Sarpanch is declared elected and assumes

office.

(2) l f  the Sarpanch has been cont inuously absent from

jur isdict ion for more than f i f teen days or is restrained by an

order of a Court  f rom exercising the powers and performing the

funct ions of the Sarpanch, or is incapacitated for more than

f i f teen days, his powers and funct ions during such absence,

restraint or incapacity shal l  devolve on the Upa-Sarpanch"

(3)  When the  Sarpanch is  under  suspens ion  or  when the

off ice of Sarpanch is vacant or the Sarpanch has been

cont inuously absent from jur isdict ion for more than f i f teen

days or is restrained by an order of a Court  f rom exercising the

powers and performing the funct ions of the Sarpanch or is

incapacitated for more than f i f teen days and the Upa-Sarpanch

also is under suspension or there is ei ther a vacancy in the

off ice of Upa-Sarpanch or the Upa-Sarpanch has been

cont inuously absent from jur isdict ion for more than f i f teen

days or is restrained by an order of a Court  f rom exercising the

powers and performing the funct ions of the Upa-Sarpanch or is

incapacitated for more than f i f teen days, the powers and
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func t ions  o f  the  Sarpanch sha l l  devo lve  on  a  member  o f  Gram

Panchayat appointed by the Col lector in this behalf .

The member so appointed shal l  be styled as the temporary

Sarpanch and he shal l  exercise the powers and perform the

func t ions  o f  the  Sarpanch un t i l  a  new Sarpanch or  Upa-

Sarpanch is declared elected or ei ther the Sarpanch or the Upa-

Sarpanch ceases to be under suspension or returns to

ju r isd ic t ion or ceases to be

restrained by an order of a court  or recovers from his

incapacity,  as the case may be.

Removal of temporary
Sarpanch.

Rights of Individual
Members.

No Sarpanch, Upa-
Sarpanch or members to
receive remuneration.

39. The Col lector,  may, by order,  for suff ic ient cause to be

specif ied therein remove the temporary Sarpanch appointed

under sub-sect ion (3) of sect ion 38 after giv ing him an

opportunity to show cause against such removal.

40. (1) Al l  suggest ions made by any member hal l  be attended

by the Panchayat Secretary.

(2) Every member shal l  have the r ight to move resolut ions

and to interpel late the Gram Panchayat on matters connected

with the administrat ion of the Gram Panchavat,  subject to such

ru les  as  may be  prescr ibed.

(3) Every member shal l  have access during off ice hours to

the  records  o f  the  Gram Panchayat :

41. No Sarpanch, Upa-Sarpanch or members shal l  receive, or be

paid from the funds at the disposal of  or under the control  of

the Gram Panchayat,  any salary or other remunerat ion for

services rendered by him whether in his capacity as such or in

any other capacity.  Nothing in this sect ion shal l  prevent the

Sarpanch from receiving any honorar ium f ixed by order,  by the

Government.
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Appointment of
Panchayat Secretary for
a Gram Panchayat.

Duties and
Responsibil i t ies of
Panchayat Secretary.

42. (L\ A Panchayat Secretary shal l  be appointed by the

Commiss ioner ,  fo r  any  Gram Panchayat  o r  fo r  any  group o f

Gram Panchayats  wh ich  may be  no t i f ied  by  h im in  th is  beha l f :

Provided that before not i fy ing a group of Gram Panchayats

under  th is  sub-sec t ion ,  the  Commiss ioner  sha l l  ob ta in  the

approval of  the Government.

(2) Save as otherwise prescr ibed; no Panchayat Secretary

appo in ted  under  sub-sec t ion  (1 )  sha l l

undertake any work unconnected with his off ice without the

sanc t ion  o f  the  Government .

(3) The Panchayat Secretary shal l  be subordinate to the

Gram Panchayat.

43. (1) The Panchayat Secretary shal l , -

( i )  in fo rm the  Sarpanch and members  o f  the  schedu led

due date on which a meeting of the Gram Panchayat is to be

convened;

( i i )  with the approval of ,  or on the direct ion of the

Sarpanch arrange for such meetings:

l f  the Panchayat Secretary fai ls to discharge the above

dut ies, he shal l  be l iable for discipl inary act ion under the

relevant rules.

(2) He shal l  at tend the meetings of the Gram Sabha and

Gram Panchayat or of  any Committee thereof and shal l  be

ent i t led to take part  in the discussions thereat but he shal l  not

be ent i t led to vote or to move any resolut ion.

(3) He shal l  be responsible for furnishing a copy of the

resolut ions to the Extension Off icer (PR&RD) within three days

from the date of meeting.
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(4) The Panchayat Secretary shal l  be responsible for

imp lement ing  the  reso lu t ions  o f  the  Gram Panchayat  and o f  the

Committee thereof:

(5) The Panchayat Secretary shal l , -

( i )  maintain "Roznamcha" by recording dai ly movement

of strangers, non-residents vis i t ing the Gram Panchayat and

signif icant events taken place; and inform the Sarpanch;

( i i )  for ensuring proper sanitat ion in the vi l lage,-

(a )  make rounds in  the  Gram Panchayat  da i l y  in  ear ly

hours for monitor ing sanitat ion; dur ing the rounds supervise

the work of the sanitat ion staff  and take their  dai ly attendance

and make proper al locat ion of the work; prepare weekly

Sanitat ion plan of the Gram Panchayat so as to ensure cleaning

of al l  streets,  publ ic places and inst i tut ions, schools,  colonies on

regular basis;  ensure the regular de-si l t ing of drains so as to

ensure the free f low of drainage water at al l  t imes; ensure the

col lect ion, t ransportat ion and safe disposal of  waste in the

dumping yard regular ly;  ensure proper maintenance of Tr i-

cycles, t ractors and other waste l i f t ing vehicles; and ensure the

spreading of bleaching and l ime as per standards;

(b) take up al l  measures for control  of  mosquito

growth l ike spray of ant i  larval  l iquids and use of gambusia f ish.

A log book shal l  be maintained for spraying act iv i t ies and

register for distr ibut ion of gambusia f ish.

(c) ensure maintainance of sanitat ion and cleanl iness

in al l  publ ic inst i tut ions si tuated in the Gram Panchayat such as

schools,  anganwadi centers, animal husbandry centers,

communi ty  ha l l s  e tc . ,

(d) ensure sweeping of roads and removal of  deposits

of mud/debris on publ ic places;
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(e) take steps for c losing of defunct and abandoned

(unused)  o ld  we l ls ,  bore  we l ls  and p i ts ;

( i i i )  take steps for construct ion of magic soak pi ts and

communi ty  soak  p i ts ;

( iv)  report  any problem related to supply of dr inking

water to the off icer concerned and he shal l  coordinate with the

drinking water off ic ial  for t imely supply of water;

(v) take up immediate measures in case of any outbreak

of  seasona l  o r  communicab le  d iseases  and ensure  med ica l

assistance to the affected people;

(v i )  take  up  p lan ta t ion  as  per  loca l  needs  in  and around

the Vi l lage and ensure minimum eighty f ive percent survival  of

them.  He sha l l  ma in ta in  reg is te r  on  the  p lan ta t ion  and the i r

su rviva l;

(v i i )  maintain a register of assets movable and

immovable and take al l  measures for protect ion of the Gram

Panchayat  lands  and assets .  He sha l l  a lso  ge t  a l l  the  Gram

Panchayat lands registered on the name of Gram Panchayat;

(vi i i )  take steps for removal of  al l  encroachments in the

Gram Panchayats on publ ic places;

( ix) take act ion for t imely conduct of auct ions for the

remunerat ive assets such as dai ly market,  weekly market of

Gram Panchayats;

(x) make proper entries in the books of account for every
receipt and expenditure;

(x i)  exercise administrat ive control  over the staff  of  the

Gram Panchayat subject to general  superintendence and

control  of  the Sarpanch and Gram Panchayat and pay their

salar ies;
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(x i i )  be responsible for safe custody of Gram Panchayat

fund and other funds received by the Gram Panchayat;

(xi i i )  be responsible for the safety and maintenance of

the  records  o f  the  Gram Panchayat  and sha l l  computer ize  a l l

statutory records; and update the same on weekly basis,  in the

Panchayat Raj website;

(xiv) be pr imari ly responsible for col lect ion of total

demand o f  a l l  taxes  and non- taxes .  He sha l l  ensure  tha t  the

demand for al l  the assessments are served within f i f teen days

after i ts approval by the Gram Panchayat and col lected in the

f i rst  quarter.  The Gram Panchayat shal l  approve the demand as
prepared by the Panchayat Secretary within f i f teen days and

also approve any fresh assessments proposed by the Panchayat

Secretary with or without modif icat ions. Fai lure to perform the

above responsibi l i t ies and dut ies shal l  lead to deemed removal

of the Panchayat secretary.

Fai lure to approve the demand shal l  be suff ic ient reason

for the dissolut ion of Gram Panchavat,

(xv) maintain registers of bir ths, deaths and marr iages;

(xvi)  be responsible for report ing of casual vacancy

occurred for the post of  Sarpanch, Upa-Sarpanch and Ward

Members of Gram Panchayat to the Distr ict  Col lector;

(xvi i )  maintain household wise stat ist ics,  employment

status, housing status, status of landless labour,  vulnerable

groups;

(xvi i i )  ensure that ninety percent of street l ights and

related equipment are working at al l  t imes;

(xix) make arrangements for door to door col lect ion of

waste, segregation of wet and dry waste, transportation to
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dumping yard through r ickshaw or otherwise;

(xx) ensure regular payment of current consumption

c h a rges;

(6) Social  forestry and plantat ion:

( i )  The Panchayat Secretary, shal l  also take necessary

measures for plantat ion of wi ld frui t  bearing trees outside the

hab i ta t ions  o f  the  Gram Panchayat  in  the  common lands ,

bar ren  h i l l s  and so  on :

( i i )  supp ly  min imum of  s ix  sap l ings  to  every  house owner .

I t  is the owner's obl igat ion to plant these sapl ings and protect

them, In the event of fai lure of a house owner to comply with

this requirement,  and after inspect ion by Panchayat Secretary,

a penalty of an amount equal to the property tax shal l  be

imposed by the Gram Panchayat on the house owner;

( i i i )  take  up  avenue p lan ta t ion  in  a l l  in te rna l  roads  and in

the  v ic in i ty  o f  the  Gram Panchayat  and communi ty  and b lock

p lan ta t ion  in  vacant  Government  and ins t i tu t iona l  lands ;

( iv) ensure survival  of  at  least eighty f ive percent of

planted sapl ings in the vi l lage by regular water ing and

main tenance;

(v) be responsible for rais ing of nursery for the Gram

Panchayat and growing of sapl ings str ict ly as per local needs

and soi l  condit ion must be ensured. The size of the nurserv

shal l  be such as may be prescr ibed and preference shal l  be

given to frui t  bearing and useful  plants such as drumstick,

gooseberry,  mango, tamarind, neem, l ime, guava, etc. ,

(7) The Panchayat Secretary shal l  arrange for col lect ion and

updat ion of v i l lage stat ist ics on monthly basis ( l ive stock, assets
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Emergency functions of
Sarpanch.

etc,,)

(8) For effect ive funct ioning of the Gram Panchayat,  the

Panchayat Secretary shal l  reside in the vi l lage.

(9) The Panchayat Secretary shal l  discharge al l  the dut ies

and perform al l  the funct ions specif ical ly conferred or imposed

on him by or under this Act and subject to al l  restr ict ions and

condit ions imposed by or under this Act,  be responsible for the

due ful f i l lment of the purpose thereof.

(10) The performance report  in respect of dut ies assigned to

the  Panchayat  Secre tary  sha l l  be  pub l ished in  pub l i c  domain

every month, and i f  any short  comings are found, the

Panchayat  Secre tary  sha l l  be  l iab le  fo r  d isc ip l inary  ac t ion ,

(11) The Panchayat Secretary shal l  be responsible for

carrying out the instruct ions given by the Government from

t ime to  t ime.

(12) Permission or any other order issued by the Gram
Panchayat shall  be issued next day itself by the Panchayat
Secretary.

44. In case of emergency, l ike f loods, f i re accidents, earth

quakes, epidemics, fai lure of dr inking water supply,  the

Sarpanch, direct the execut ion of any work or the doing of any

act which requires the sanct ion of the Gram Panchayat or any

of i ts Committees and the immediate execut ion or the doing of

which is,  in his opinion, necessary for the service or safety of

the general  publ ic,  but he shal l  report  the act ion taken under

this sect ion and the reasons thereof to the Gram Panchayat,

Gram Sabha and the concerned Committee at i ts next meeting:

Provided that he shal l  not direct the execut ion of any work

or the doing of any act in contravent ion of any order of the

Government or exceed an amount prescr ibed by the

Government or the expenditure shal l  not exceed an amount
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Employees of Gram
Panchayat.

prescr ibed by the Government.

45. (1) Subject to such rules as may be made under the proviso

to art ic le 309 of the Const i tut ion of India, the Government,

shal l  f ix and may al ter the number, designat ions and grades of

and the salar ies, fees and al lowances payable to such

employees of a Gram Panchayat as may be prescr ibed.

(2 )  Government  sha l l ,  pay  ou t  o f  the  Conso l ida ted  Fund o f

the State, the salar ies, al lowances, leave al lowances, pension

and contr ibut ions, i f  any, towards provident fund or pension-

cum-provident fund of the employees referred to in sub-sect ion
( 1 ) .

(3) The classi f icat ion and methods of recrui tment,

condit ions of service, pay and al lowances, and discipl ine and

conduct of the employees referred to in sub-sect ion (1) shal l  be

regulated in accordance with such rules as may be made under

the proviso to art ic le 309 of the Const i tut ion of India. These

employees shal l  be transferable anywhere within the State

subject to President ial  Order republ ished vide. G.O.Ms.No.674,

General  Administrat ion (SPF) Department,  dated 20.10.1975 in

the  manner  p rescr ibed.

(4) Every holder of the post specif ied in sub-sect ion (1),  who

is appointed immediately before the commencement of this

Act,  shal l ,  notwithstanding anything in this Act,  cont inue to

hold such post,  subject to such rules as may be made under the
proviso to art ic le 309 of the Const i tut ion, and unt i l  provision in

that behalf  is so made, the law for the t ime being in force

regulat ing the recrui tment and condit ions of service appl icable

to such holder immediately before such commencement shal l

cont inue to apply to such holder.

(5) Al l  employees of the Gram Panchayats shal l  be sub-

ordinate to the Gram Panchayat.

B-27-15
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Meetings of the Gram
Panchayat and
presidency at the
meetings.

Minutes of proceedings.

(6) The Government may, from t ime to t ime by order,  give

such direct ions to any Gram Panchayat or i ts employees,

authori ty or person thereof,  as may appear to them to be

necessary for the purpose of giv ing effect to the provisions of

this sect ion and sect ion 42; and the Gram Panchayat,

Employees, authori ty or person shal l  comply with al l  such

direct ions.

46. (L) A meeting of the Gram Panchayat shal l  be held at least

once in  a  month  in  the  manner  p rescr ibed.

(2) Save as otherwise provided by or under this Act,  every

meeting of a Gram Panchayat shal l  be presided by Sarpanch, in

his absence by the Upa-Sarpanch and in the absence of both

Sarpanch and Upa-Sarpanch,  by  a  member  chosen by  the

meeting to preside for occasion.

(3 )  A l l  dec is ions  and reso lu t ions  o f  the  Gram Panchayat  sha l l

be taken by major i ty of the Members including Sarpanch.

47. ( t )  The minutes of the proceedings shal l  be recorded by the

Panchayat Secretary.

(2) The Minutes Book shal l  be kept in the off ice of the Gram

Panchayat.  Panchayat Secretary shal l  be responsible for the

safe keeping of the records. He shal l  be responsible for any

missing records. Proper documentat ion of al l  the records shal l

be done and handed over under proper acknowledgement,  on

transfer,  by the Panchayat Secretary.

(3) The presiding authori ty and Ward Members present

shal l  s ign the minutes of the proceedings immediately after

conclusion of the meeting. l f  the Presiding authori ty refuses to

sign on the proceedings, major i ty of Ward Members may report

the fact to the Col lector (Panchayat).  The Col lector shal l  af ter

d u e
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Power to cancel or
suspend a resolution of
a Gram Panchayat.

enquiry pass an order on the val idi ty of such resolut ion or

otherwise.

(a) The Panchayat Secretary shal l  forward the copy of the

minutes of every meeting, to the Extension Off icer (PR&RD),

within three days after the date of the meeting. Al l  the

resolut ions shal l  be displayed in the Gram Panchayat not ice

board  and sha l l  a lso  be  up loaded in  the  Panchayat  Ra jwebs i te .

(5) The Extension Off icer (PR&RD) shal l  examine the val idi ty

of such resolut ions and report  to the Col lector,  inconsistency

with the Act and relevant rules, i f  any not iced in the resolut ion.

(6) The proceedings of every Gram Panchayat and of al l

committees thereof shal l  be governed by such rules as may be

prescr ibed and by resolut ions, not inconsistent with such rules

or the provisions of this Act.

48. (1) The Commissioner may ei ther suo-moto or on a

reference made to him by the Extension Off icer (PR&RD), in the

manner prescr ibed by order in wri t ing, cancel any resolut ion

passed by a Gram Panchayat,  i f  in his opinion such resolut ion,-

(a) is not legal ly passed; or

(b) is in excess or abuse of the

under this Act,  or any other law; or

(c) on i ts execut ion is l ikely to

l i fe,  health or safety or is l ikely to lead

powers conferred by or

cause danger  to  human

to a riot or affray.

(2) l f  in the opinion of the Distr ict  Col lector,  immediate

act ion is necessary to suspend a resolut ion on any of the

grounds referred to in clause (c) of  sub-sect ion (1-),  he may

make a report  to the Commissioner and the Commissioner

may, by order in wri t ing, suspend the resolut ion.

Standing Committees of
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Panchayats. 49. (1) For every Gram Panchayat there shal l  be Committees by

name "Standing Committees" specif ied below. The

composit ion, including co-opt ion of eminent persons having

expert ise in related subjects,  who are not members of the

Gram Panchayat  and the  du t ies  and respons ib i l i t i es  and o ther

related matters of the Standing Committees, shal l  be such as

may be prescr ibed.

(a) Standing Committee for Sanitat ion, dumping yard and

b u r i a l g r o u n d .

(b) Standing Committee for Street l ights.

(c) Standing Committee for Plantat ion and Green

improvement.

(d) Standing Committee for works and shandies.

Administration Report.

(2) Al l  the Standing Committees shal l  steer and monitor the

comprehensive part ic ipatory Gram Panchayat Development

P lans  approved by  the  Gram Sabha.

(3) Committees wi l l  review and monitor al l  the subjects

entrusted to i t .  Any recommendations and observat ions made

by the Committees shal l  be considered by the Gram Panchayat

for the appropriate act ion.

50. (1) The Gram Panchayat shal l  approve a report  prepared by

the Panchayat Secretary on i ts administrat ion for each year,  as

soon as may be after the close of such year and not later than
prescr ibed date, in such form and with such detai ls as may be
prescr ibed and place i t  before the Gram Panchayat for i ts

considerat ion. The Panchayat Secretary shal l  forward copy of

such report  to the Extension Off icer (PR&RD).

(2) The Panchayat Secretary shal l  prepare progress report  of

Gram Panchayat administrat ion every month and place before

the Gram Panchayat in the manner prescr ibed.
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Powers of inspecting

and superintending
officers and of the
Government,

51.  (1 )  The Commiss ioner  sha l l  superv ise  the  admin is t ra t ion  o f

al l  Gram Panchayats in the State himself  or through off icers

appo in ted  by  h im and sha l l  a lso  exerc ise  the  powers  and

perform the funct ions vested in him by or under this Act.

(2) Every Gram Panchayat shal l  be inspected at least once in

a quarter.

(3) (a) The Government or Commissioner or Distr ict

Col lector may appoint such other off icers as they may consider

necessary for the purpose of inspect ing or superintending the

operat ions of al l  or any of the Gram Panchayats const i tuted

under  th is  Ac t ;

(b) In part icular and without prejudice to the general i ty

of the foregoing provisions, the Government may appoint

Distr ict  Panchayat Off icers, Divis ional Panchayat Off icers, and

Extension Off icers (PR&RD) and def ine the terr i tor ial

jur isdict ion of each such off icer for the above purpose;

(c) The Government shal l  have power to regulate the

classi f icat ion methods of recrui tment,  condit ions of service,

salary and al lowances and discipl ine and conduct of the off icers

referred to in clauses (a) and (b) and of the members of their

es tab l i shment .

(a) The cost of  the off icers and the members of the

establ ishment aforesaid shal l  be paid out of  the Consol idated

Fund of the State.

(5) The Distr ict  Panchayat Off icers, the Divis ional Panchayat

Off icers and the Extension Off icers (PR&RD) shal l  exercise such

powers and perform such funct ions as may be prescr ibed or as

may be delegated to them under this Act.

(6) The Commissioner or the Distr ict  Col lector or any off icer

appointed under sub-sect ion (3) or any other off icer or person

whom the Government or the Commissioner or the Distr ict

B-27-16
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Col lector may empower in this behalf  may enter on and inspect

or cause to be entered on and inspected,-

(a) any immovable property or any work in progress

under the control  of  any Gram Panchayat or Panchayat

Secretary;

(b) any school,  hospital ,  dispensary, vaccinat ion stat ion,

chou l t ry  o r  o ther  ins t i tu t ions  main ta ined,  by  o r  under  the

control  of ,  any Gram Panchayat and any records, registers or

other documents kept in such inst i tut ion;

(c) the off ice of any Gram Panchayat and any records,

registers of other documents kept therein;

Gram Panchayats and their  Sarpanches, Panchayat

Secretar ies and employees shal l  be bound to afford to the

off icers and persons aforesaid, such access, at  al l  reasonable

t imes, to Gram Panchayat property or premises, and al l

documents as may, in the opinion of such off icers or persons,

subject to such rules as may be prescr ibed be necessary to

enab le  them to  d ischarge the i r  du t ies  under  th is  sec t ion .

(7) The Government may empower in this behalf  may,-

(a) direct the Gram Panchayat to make provision for and

to execute or provide any publ ic work or amenity or service of

the descript ion referred to in sect ion 52;

(b) cal l  for any record, register or other document in the

possession, or under the control ,  of  any Gram Panchayat or

Sarpanch;

(c) require any Gram Panchayat or Sarpanch to furnish

any return, plan, est imate, statement,  account or stat ist ics;

(d) require any Gram Panchayat or Sarpanch to furnish
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any information or report on any matter connected with such
Gram Panchayat;

(e) record in wri t ing for the considerat ion of any Gram

Panchayat or Sarpanch any observat ions in regard to i ts or his

proceedings or funct ions.

(8) The focus on inspect ions shal l  be pr imari ly on the dut ies

and responsibi l i t ies as specif ied in the Act.

(9) The Inspect ion off icer shal l  on his vis i t  to the vi l lage, sign

and record any remarks deemed necessary on a register

maintained for inspect ion off icers in the prescr ibed Proforma.

He sha l l  submi t  the  inspec t ion  repor t  w i th  due f ind ings  and

endorsement to the next higher off icer.  In case the higher

authori ty at a later date f inds any omission or i rregular i ty

committed by a Gram Panchayat but not reported by the

Inspect ing off icers, the Inspect ion Off icer shal l  be l iable for

discipl inary act ion.

(10) (a) The Extension Off icer (PR&RD) shal l  inspect al l  Gram

Panchayats  in  the  Manda l  a t leas t  once in  th ree  months .  He

shal l  ensure eighty f ive percent survival  of  plantat ion in his

ju r isd ic t ion .

(b) The Distr ict  Panchayat Off icer shal l  inspect at least f ive

Gram Panchayats  in  a  month .

(11) The inspect ion shal l  be conducted in accordance with

the format,  as may be prescr ibed by the Commissioner,-

(a) covering al l  the responsibi l i t ies;

(b) quant i fy ing the funct ions; and

(c) evolving the bench marks for every funct ion
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as provided under the Act in respect of the Gram Panchayat,

Sarpanch, Panchayat Secretary.

(12)  The annua l  inspec t ion  programme o f  an  au thor i ty  sha l l

be approved by the next higher authori ty at the beginning of

every f inancial  year.

(13) The Inspect ing Authori t ies shal l  prepare a monthly

advance tour programme and obtain the approval of  next

h igher  au thor i ty .

(14) The Inspect ing Authori ty shal l  also submit tour diar ies

to next higher authori t ies, which shal l  be reviewed regular ly

and approved.

(15) The Inspect ing Authori ty shal l  send inspect ion report  to

Gram Panchayat and submit a copy of the same to the next

higher authori ty within one week of complet ion of inspect ion

and seek a report  f rom Sarpanch and Panchayat Secretary who

are bound to submit such report  within a fortnight.

(16) On receipt of  a report  f rom the Sarpanch and

Panchayat Secretary, the same shal l  be submitted to the higher

a uth o rity.

(17) The Higher Authori ty shal l  in turn, submit a report  to

the Distr ict  Col lector,  on the lapses pointed out by the

Inspect ing Authori ty and the report  of  the Sarpanch and

Panchayat Secretary, on the same.

The Distr ict  Col lector shal l  take

lapses reported, i f  dhy, where

satisfactory.

(18) Inspect ing off icers shal l  also

in addit ion to programmed ones.

immediate act ion on the

the  exp lanat ion  is  no t

make surpr ise inspect ions
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Duties and
Responsibi l i t ies of Gram
Panchayat.

(19) The Distr ict  Col lector shal l  supervise and monitor the

funct ioning of Panchayat Secretar ies of al l  grades, Extension

Off icer (PR&RD), Divis ional Panchayat Off icers and Distr ict

Panchayat Off icers regular ly.  The Distr ict  Col lector shal l  be

cal led as Col lector (Panchayat) for the purpose of this Act and

he shal l  be the Competent Authori ty to take discipl inary act ion

against al l  the above off icers, for fai lure to discharge their

d ut ies.

CHAPTER - I I

DUTIES AND RESPONSIBILITIES AND PROPERTY OF GRAM

PANCHAYATS.

52. (1) Subject to the provisions of this Act and the rules made

thereunder ,  the  Gram Panchayat  sha l l  p r imar i l y  be  respons ib le

for the fol lowing:-

(a) Maintenance of proper sanitat ion;

(b) Maintenance of di f ferent plantat ions;

(c) Maintenance of street l ights;

(d) Col lect ion of taxes and non-taxes.

(2) l t  shal l  be the duty of the Gram Panchayat to make

provisions for the fol lowing:-

(A)San i ta t ion :

( i )  Mak ing  v i l lage  c lean by

act iv i t ies;

taking up regular sanitat ion

( i i )  Construct ion of toi lets f  or hundred percent

households on saturat ion basis;
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( i i i )  Provision of sanitat ion faci l i t ies in al l  publ ic

inst i tut ions;

( iv) Construct ion of community latr ines wherever

necessary;

(v) Construct ion of drains and their  maintenance;

(vi)  Adopt ion of sol id and l iquid waste management

methods.

(vi i )  The Gram Panchayat shal l  impose a f ine of rupees

f ive hundred whenever anyone throws garbage on the roads

and in  the  dra ins  and o ther  pub l i c  p laces ;

(B) Social  Forestry and Plantat ion:

( i )  Establ ishment of nurseries;

( i i )  P lan t ing  a  min imum of  fo r ty  thousand sap l ings  in  a

year;

( i i i )  Taking care of maintenance and survival  of  plants;

( i v )  Sha l l  ma in ta in  c lean env i ronment  and pro tec t  b io -

diversi ty.

(v) The Gram Panchayat shal l  take necessary act ion for

plantat ion of wi ld frui t  bearing trees outside the habitat ion in

the  common lands ,  bar ren  h i l l s  e tc . ,

(C) Preparat ion of Gram Panchayat Development Plan:

( i )  Gram Panchayat shal l  str ive to transform the vi l lage

into a model v i l lage and shal l  accordingly prepare a perspect ive

plan for the Gram Panchayat.

Explanat ion:-  A modelvi l lage is def ined as one having;
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(a)  C lean and green sur round ings ;

(b )  Bur ia l  g round and c remator ium;

(c) Dumping yard for preparat ion of compost from

garbage;

(d) Toi lets to every household and no open

defecat ion;

(e) Wel l  maintained vegetable market;

( f )  Sports ground;

( i i )  Preparat ion of v i l lage prof i le as prescr ibed by the

Government ;

( i i i )  Preparat ion of an Integrated Perspect ive Five Year

Deve lopment  P lan ,  w i th  a  f inanc ia l  ou t lay  o f  hundred and

twenty f ive percent of previous year 's f inances and expected

f inances of current year which shal l  be an aggregate of annual

plans duly pr ior i t iz ing the needs. Dif ferent sources of funding

l i ke  Mahatma Gandh i  Nat iona l  Rura l  Employment  Guarantee

Scheme, Central  Finance Commission, State Finance

Commiss ion ,  Swatch  Bhara t  Miss ion ,  Member  o f  Par l iament

Local Area Development Scheme, Assembly Const i tuency

Development Programme, Own Source Resources, Corporate

Soc ia l  Respons ib i l i t y  and any  o ther  funds  sha l l  be  taken in to

considerat ion whi le preparing such plan. The Gram Panchayat

shal l  in the beginning of the f inancial  year plan al l  types of

works in accordance with the above and declare shelf  of  works

by pr ior i t iz ing the works which are planned to be taken up in

the f inancial  year.  No deviat ion from the above can take place

without the approval of  the Gram Sabha.

( iv) Maintenance of records relat ing to populat ion

census, catt le and crop census, census of un-employed persons,

famil ies below poverty l ine etc. ,  for the purpose of preparat ion
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and implementat ion of Perspect ive Development Plan;

(D) Registrat ion of Marr iage, Bir th and Deaths, in the

v i l lage .

(E) Layout Approvals and Bui lding Permissions:

Regulat ion of al l  layout approvals and bui lding

construct ions in accordance with this Act and rules made in this

behalf ;

(F )  Records :

Maintenance of proper records and accounts relat ing to

income and expend i tu re ;

(G) Community Assets:

Construct ion and maintenance of the fol lowing

community assets,-

( i )  in te rna l  pub l i c  road w i th in  Gram Panchayat  and o f

al l  br idges, culverts,  road, dams and cause ways on such roads

(other than the roads vested in the Mandal Praja Parishad and

Zi l la Praja Parishad and the roads classi f ied by the Government

as Nat ional and State Highways.)

( i i )a l l  bu i ld ings  ves ted  in  the  Gram Panchayat ;

( i i i )  Cremator ia .

(H)  Pub l ic  Conven ience and Hea l th :

( i )  Regulat ion of s laughter ing of animals and sale of

meat,  f ish and other easi ly per ishable food stuffs etc. ,

( i i )  Control l ing of eat ing places;
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( i i i )  Prevent ion of food adulterat ion;

( iv) lssue of l icenses to dangerous and offensive

trades;

(v) lssue of l icense to domest ic dogs and to control

stray dogs and pigs;

(v i )  Es tab l i shment  and management  o f  pub l i c  ca t t le

pounds;

(vi i )  Prevent ive and remedial  measures connected

wi th  any  ep idemics  or  communicab le  d iseases ;

(v i i i )  S ink ing  and repa i r ing  o f  we l ls  and water  works

for supply of protected water for dr inking purposes;

( ix) construct ion and maintenance of cremator ia

(Va ikuntadhamam) and bur ia l -g rounds and the  d isposa l  o f

unc la imed dead bod ies  o f  human be ings  or  o f  an ima ls ;

(x) Control  of  fairs,  jataras and fest ivals;

(xi)  establ ishment of v i l lage shandies, markets.

( l )  Soc ia l  Empowerment :

( i )  welfare of vulnerable groups in the vi l lage such as

tr ibal  and nomadic groups, senior ci t izens, orphans, sick,

cr ippled and dest i tute etc. ,

( i i )  awareness bui lding against social  evi l  l ike

Gudumba, pract ic ing black magic such as Banamathi,

consumption of narcot ics, dowry, abuse of women and

chi ldren, chi ld marr iage;

( i i i )  campaign of legal awareness, social  harmony,

cooperat ive sector,  sel f  help groups, family welfare, adult
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educat ion, health etc. ,

( i v )  awareness  bu i ld ing  on  Government  Schemes l i ke

Family Welfare, Educat ion, Publ ic Health etc. ,

(v) organizat ion of Shramadanam for community

development;

(vi)  Preservat ion and Promotion of Local Culture;

(J) Street l ights:

( i )  Purchase e lec t r i c  i tems and equ ipment  on ly  f rom

approved f i rms with appropriate warranty. There wi l l  be

monthly submission of expenditure report  on street l ight i tems

by the Gram Panchayat to the Extension Off icer (PR&RD) and

a lso  to  the  Gram Sabha.

( i i )  Regular payment of

as a first priority.

(K) Al l  procurements and

done as  per  Government  ru les

the  same.

current consumption charges

execut ion of works shal l  be

and procedure prescr ibed for

(L) Make assessment of tax on new and old propert ies

within the Gram Panchayat and also monitor the tax col lect ion

done by the Panchayat Secretary and other employees of the

Gram Panchayat.  Reconci l iat ion of al l  the accounts done by the

Panchayat Secretary shal l  be approved by the Gram Panchayat

and forward to the Extension Off icer (PR&RD) at least once in a

quarter.

(3) The Government may, in addit ion to the matters

specif ied in sub-sect ions (1) and (2) subject to such rules as may

be made in this behalf ,  entrust the Gram Panchayats with any

other dut ies and funct ions, in relat ion to the subjects specif ied

in  Schedu le- | ,  f rom t ime to  t ime.
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Transfer of
management of forests
to Gram Panchayats.

Transfer to Panchayats
of lnstitutions or works.

(4) l f  the Gram Panchayat fai ls to discharge dut ies, perform

the funct ions assigned to i t  under this Act,  the ent ire Gram

Panchayat shal l  be l iable for any act ion under the provisions of

this Act,  including i ts dissolut ion.

(5) No suit  for damages for fai lure or for enforcement of the

duty to make provision in respect of any of the matters

spec i f ied  in  th is  sec t ion  sha l l  be  main ta inab le  aga ins t  any  Gram

Panchayat or Sarpanch or Panchayat Secretary or employees of

the  Gram Panchayat .

53. (1) Subject to any law for the t ime being in force the

Government may, by not i f icat ion, t ransfer to any Gram

Panchayat with i ts consent and subject to such condit ions as

may be agreed upon, the management and maintenance of

forest adjacent to the vi l lage; and they may by a l ike

not i f icat ion withdraw management and maintenance of such

forest f rom the Gram Panchayat after giv ing an opportunity to

the Gram Panchayat to make i ts representat ion.

(2) When the management and maintenance of any forest is

transferred to Gram Panchayat under sub-sect ion (1),  the

income derived by the Gram Panchayat from the forest under

i ts  management  and main tenance or  the  expend i tu re  incur red

by the Gram Panchayat,  for such a management and

maintenance shal l  be apport ioned between the Government

and the  Gram Panchayat  in  such manner  as  the  Government

may, by order,  determine.

54. (1) Subject to such rules as may be prescr ibed, the

Government,  the Distr ict  Col lector or the Revenue Divis ional

Off icer,  Mandal Praja Parishad or Zi l la Praja Parishad or any

person or body of persons, may transfer to the Gram

Panchayat,  with i ts consent and subject to such condit ions, as

may be agreed upon, the management of any inst i tut ions, or

the execut ion or maintenance of any work, or the exercise of

any power or the discharge of any duty, whether within or
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Power of Government
to transfer, resume,
control of endowments
and inams,

Act No.35 of 1974.

without the vi l lage and whether provided for in this Act or not.

(2) When the management of anv inst i tut ion is transferred

to the Gram Panchayat under sub-sect ion (1),  al l  property,

endowments and funds belonging thereto, shal l  be held by the

Gram Panchayat in trust for the purposes to which such

property,  endowments and funds were lawful ly appl icable at

the t ime of such transfer.

55. (1) (a) The Government,  may, by not i f icat ion, make over to

Gram Panchayat,  with i ts consent,  the management and

superintendence of any chari table endowment in respect of

which powers and dut ies attached to the said Government

under the provisions of the Telangana Escheats and Bona

Vacant ia Act,  !974 and thereupon al l  powers and dut ies

attaching to the Government in respect thereof shal l  at tach to

the Gram Panchayat as i f  i t  had been specif ical ly named in the

said regulat ion or law, and the Gram Panchayat shal l  manage

and superintendence such endowment.

(b) The Government may, by not i f icat ion in the

Telangana Gazette, resume the management and

superintendence of any endowment made over to a Gram

Panchayat  under  c lause (a )  and upon such resumpt ion ,  a l l  the
powers and dut ies attaching to the Gram

Panchayat in respect of the endowment shal l  cease and

determine.

(2) The Government may assign to a Gram Panchayat with

i ts consent a chari table inam resumed by the Government or

any authori ty provided that the net income from such inam can

be appl ied exclusively to any purpose to which the funds of

such Gram Panchayat may be appl ied and may revoke any

assignment so made.

(3) No order of resumption under clause (b) of sub-sect ion
(1) or of  revocat ion under sub-sect ion (2),  shal l  be passed
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Limitation of power to
accept donations and
trusts.

Maintenance of catt le
pounds.

Central Act lol L87t.

Vesting of publ ic roads
in Gram Panchayats.

Collected sewage etc.,
to belong to Gram
Panchayat.

Vesting communal
property or income in
Gram Panchayat.

un less  the  Gram Panchayat  has  had an  oppor tun i ty  o f  mak ing

its representat ion.

56. A Gram Panchayat may accept donat ions for,  or t rust

relat ing exclusively to the furtherance of any purpose to which

i ts  funds  may be  app l ied .

57 .  The Cat t le  pounds in  a  Gram Panchayat  sha l l  be  es tab l i shed

and maintained, subject to the provisions of the Catt le

Tresspass Act,  1871, in the manner prescr ibed.

58 .  (1 )  A l l  pub l i c  roads  in  any  v i l lage ,  o ther  than Nat iona l

Highways, State Highways and roads vest ing in Zi l la Praja

Par ishad or  Manda l  Pra ja  Par ishad sha l l  ves t  in  the  Gram

Panchayat together with al l  pavements, stones and other

mater ials thereof,  al l  works, mater ials and other things

provided therefor,  al l  sewers, drains, drainage works, tunnels

and culverts,  whether made at the cost of  the Gram Panchayat

fund or otherwise, in alongside or under such roads, and al l

works, mater ials and things appertaining thereto:

Provided that the Gram Panchayat shal l  take steps to

remove encroachments on, and prevent,  un-authorized use of

any  road,  o ther  than a  Nat iona l  H ighway pass ing  th rough the

Gram Panchayat .

(2) The Government may, after giv ing an opportunity to the

Gram Panchayat of making a representat ion by not i f icat ion,

exclude from the operat ion of this Act any such publ ic road,

sewer, drain, drainage work tunnel or culvert  and may also

modify or cancel such not i f icat ion.

59. Al l  rubbish, sewage, f i l th and other matter col lected by a

Gram Panchayat under this Act shal l  belong to i t .

60. Any property or income which by custom belongs to or has

been administered for the benef i t  of  the vi l lages in common or

B-27-19
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Vesting of the
management of ferr ies
in Gram Panchayat etc.

Act l l  of 1314F.

the  ho lders  in  common o f  v i l lage  land genera l l y  o r  o f  lands  o f  a

part icular descr ipt ion or of lands under a part icular source of

i rr igat ion, shal l  vest in the Gram Panchayat and be

administered by i t  for the benef i t  of  the vi l lagers or holders

aforesaid.

51. (1) Notwithstanding anything in the Telangana Ferr ies Act,

l -314 Fasl i ,  the management of a Government ferry in the State

other than a ferry mentioned in sub-sect ion (2) shal l  vest,-

(a) in the case of a ferry connect ing any publ ic road under

the  management  o f  a  Gram Panchayat  and ly ing  who l ly  w i th in

the  ju r isd ic t ion  o f  tha t  Gram Panchayat ,  in  such Gram

Panchayat and in the case of a ferry connect ing any publ ic road

under  the  management  o f  a  Gram Panchayat  and ly ing  w i th in

the jur isdict ion of more than one Gram Panchayat,  in a joint

committee of the Gram Panchayat concerned;

(b) in the case of a ferry connect ing any publ ic road under

the management of a Mandal Praja Parishad and ly ing whol ly

w i th in  the  ju r isd ic t ion  o f  tha t  Manda l  Pra ja  Par ishad in  such

Mandal Praja Parishad, and in the case of ferry connect ing any

pub l ic  road under  the  management  o f  a  Manda l  Pra ja  Par ishad

and ly ing  w i th in  the  ju r isd ic t ion  o f  more  than one Manda l  Pra ja

Par ishad

a joint  committee of the Mandal Praja Parishad concerned;

t n

(c) in the case of a ferry connect ing any publ ic road under

the management of Gram Panchayat or a Mandal Praja

Parishad and ly ing part ly within the jur isdict ion of a

municipal i ty,  in a joint  committee or a Mandal Praja Parishad as

the case may be, and the Municipal i ty concerned.

(2) The Government may, subject to such condit ions as may

be agreed upon transfer the management of any such ferry

connect ing a Nat ional Highway or a State Highway and ly ing

whol ly within the jur isdict ion of a Gram Panchayat or a Mandal
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Praja Parishad to such Gram Panchayat or Mandal Praja

Parishad and in case the said ferry is ly ing within the jur isdict ion

of more than one Gram Panchayat or Mandal Praja Parishad to

the Zi l la Praja Parishad concerned.

(3) The const i tut ion and powers of the procedure to be

adopted by any joint  committee referred to in sub-sect ion (1)

and the method of resolving any di f ference of opinion ar is ing

between the local authori t ies concerned in connect ion with the

work  o f  such commi t tee  sha l l  be  in  accordance w i th  such ru les

as may be prescr ibed.

(4 )  The income rea l i zed  by  a  Z i l la  Pra ja  Par ishad,  Manda l

Praja Parishad or a Gram Panchayat from any ferry under i ts

management under sub-sect ion (1) or sub-sect ion (2) shal l  form

part of  i ts funds. The income real ized by joint  committee

referred to in sub-sect ion (1) or by a Zi l la Praja Parishad under

sub-sect ion (2) from a ferry under i ts management shal l  be

apport ioned in equal shares between the local authori t ies

concerned and the amount so apport ioned shal l  form part  of

the  funds  o f  such loca l  au thor i t ies .

Certain Government
Porambokes to vest in
Gram Panchayatetc.

Explanat ion:-  For the purpose of this sect ion, the

expression 'Government Ferry '  shal l  have the meaning assigned

to i t  in the Telangana Ferr ies Act,  L3L4 Fasl i .

62. (1lrThe cremator ium, burial  grounds, dumping yards, catt le

stands, cart-stands, topes, which are at the disposal of  the

Government and are not required by them for any specif ic
purpose shal l  vest in the Gram Panchayat subject to such

restr ict ions and control  as may be prescr ibed.

(2) The Government may, at any t ime by not i f icat ion in the

Telangana Gazette, direct that any porambokes referred to in

sub-sect ion (1) shal l  cease to vest in the Gram Panchayat i f  i t  is

required by them for any specif ic purpose and thereupon such

porambokes shal l  vest in the Government.
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Acquisit ion of
immovable property
required by Gram
Panchayat.

Central Act 30 of 2013.

Act No.21 0f 2017.

Taxes leviable by Gram
Panchayat.

(3) The Gram Panchayat shal l  have power, subject to such

restr ict ions and control  as may be prescr ibed, to regulate the

use of any other porambokes which is at the disposal of  the

Government,  i f  the Gram Panchayat is authorized in that behalf

by an order of the Government.

(  )  The Gram Panchayat shal l ,  subject to such restr ict ions

and control  as prescr ibed, plant t ree on any poramboke the use

of which is regulated by i t  under sub-sect ion (3).

Explanat ion:-  l f  any quest ion ar ises whether a land is a

poramboke or not,  for the purposes of this sect ion, the

quest ion shal l  be referred to the Government whose decision

thereon sha l l  be  f ina l .

63. Any immovable property which any Gram Panchayat may

require for the purpose of this Act or any rules made

thereunder may be acquired under the provisions of the Right

to Fair  Compensat ion and Transparency in Land Acquisi t ion,

Rehabi l i tat ion and Resett lement Act,  2013 as amended by the

Telangana Amendment Act,  2OI7 and on payment of the

compensat ion awarded under the said Act,  in respect of such

property and of any other charges incurred in acquir ing i t ,  the

said property shal l  vest in the Gram Panchayat.

CHAPTER - I I I

TAXATION AND FINANCE

64. (1) A Gram Panchayat shal l  levy in the vi l lage,-

(a) a House-tax;

(b) kolagaram or katarusum that is to say, tax on the

vi l lage produce sold in the vi l lage by weight or measurement or

number subject to such rules as may be prescr ibed;

(c) such other tax as the Government may, by
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noti f icat ion, direct any Gram Panchayat or c lass of Gram

Panchayats to levy subject to such rules as may be prescr ibed:

Provided that no such not i f icat ion shal l  be issued and no

such rule shal l  be made except with the previous approval of

the Legislature of the State.

(2) Subject to such rules as may be prescr ibed the Gram

Panchayat may also levy in the vi l lage,-

( i )  a tax on agricul tural  land for a specif ic purpose;

( i i )  fees  fo r  use  o f  porambokes or  communal  land  under

the control  of  the Gram Panchayat;

( i i i )  fees  fo r  the  occupat ion  o f  bu i ld ing  inc lud ing

chavadies and sarais under the control  of  the Gram Panchayat;

( iv)  special  taxes;

(v) user charges;

(v i )  encroachment  fee  ( land ren t ) .

(3) Every Gram Panchayat may, with the previous approval

of the prescr ibed authori ty also levy, in respect of lands ly ing

within i ts jur isdict ion, a duty in the form of a surcharge at such

rate, not exceeding twenty-f ive naya paise in the rupee, as may

be f ixed by the Gram Panchayaton the local cess leviable under

sect ion 135 of Telangana Distr ict  Boards Act,  1955 and on the

educat ion tax leviable under sect ion 37 of the Telangana

Educat ion Act,  1982.

(a) Any resolut ion of a Gram Panchayat abol ishing an

exist ing tax or reducing the rate at which a tax is levied shal l  not

be carr ied into effect without the previous approval of  the

Commiss ioner .

Act 1 0f 1956.

Act 1 of 1982.
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House Tax.

(5 )  The manner  o f  co l lec t ion  o f

devolut ion thereof shal l  be as mav

Government.

the above taxes and

be prescr ibed by the

65. (1) The House-tax referred to in clause (a) of sub-sect ion (1)

of sect ion 64 shal l ,  subject to such rules as may be prescr ibed,

be levied on al l  houses in the vi l lage on any one of the fol lowing

basis,  namely:-

(a )  annua l  ren ta lva lue ,  o r

(b )  cap i ta l  va lue ,  o r

(c) such other basis as may be prescr ibed.

(2) The house-tax shal l ,  subject to the pr ior payment of the

land revenue, i f  any due to the Government in respect of the

si te ofthe house be a f i rst  charge upon the house and upon the

movable property,  i f  any found withinor upon the same and

belonging to the person l iable to pay such tax.

(3) The House-tax shal l  be levied once in every year and al l

the demand not ices shal l  be served within a month from the

commencement of f inancial  year.  Total  col lect ion of the house

tax shal l  be completed within three months from the date of

issue of demand not ice. Save as otherwise expressly provided

in  the  ru les  made under  sub-sec t ion  (1 ) ,  house tax  shou ld  be

paid by the owner within thir ty days from the receipt of

demand not ice. l t  shal l  be levied at such rates as may be f ixed

by the Gram Panchayat,  not being less than the minimum rates

and not exceeding the maximum rates, prescr ibed in regard to

the basis of levy adopted by the Gram Panchayat.

(  )The Government may make rules providing for,-

tax;

( i )  the exemption of special  c lasses of houses from the
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Levy of house-tax on a
direct ion by
Government,

( i i )  the  manner  o f  ascer ta in ing  the  annua l  o r  cap i ta l  va lue

of houses or the categories into which they fal l  for the purposes

of taxat ion;

( i i i )  the persons who shal l  be l iable to pay the tax and the

giving of not ice of t ransfer of houses;

( iv) the grant of exemptions from the tax on the ground

of poverty;

(v) the grant of vacancy and other remissions; and

(v i )  the  c i rcumstances  in  wh ich ,  and the  cond i t ions

subject to which houses constructed, reconstructed or

demolished, or s i tuated in areas included in,  or excluded from

the vi l lage, dur ing any year,  shal l  be l iable or cease to be l iable

to the whole or any port ion of the tax;

(vi i )  rebates for payment of house tax in lump-sum and in

advance.

(5) l f  the occupier of a house pays the house-tax on behalf

of  the owner thereof,  such occupier shal l  be ent i t led to recover

the same from the owner and may deduct the same from the

rent then or thereafter due by him to the owner.

66 .  (1 )  The Government  may,  by  o rder  pub l i shed in  the

Telangana Gazette, for special  reasons to be specif ied in such

order direct any Gram Panchayat to levy the. house-tax referred

to in clause (a) of sub-sect ion (1) of sect ion 64 at such rates and

with effect f rom such date not being earl ier than the f i rst  day of

the year immediately fol lowing that in which the order is

publ ished, as may be specif ied in the order.

Such direct ion may be issued in respect of al l  bui ldings in a

Gram Panchayat or in respect of only such bui ldings belonging

to the undertakings owned or control led by the State

Government or Central  Government and the bul ldings
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Special tax leviable by a

Gram Panchayat.

Composit ion of tax
payable by owner of a
factory or a contiguous
group of bui ldings.

Power to write off
irrecoverable amounts.

belonging to the State Government as may be specif ied therein.

(2) When an order under sub-sect ion (1) has been

publ ished, the provisions of this Act relat ing to house-tax shal l

apply as i f  the Gram Panchayat had, on the date of publ icat ion

of such order,  by resolut ion determined to levy the tax at the

rate and with effect f rom the date specif ied in the order,  and as

i f  no other resolut ion of the Gram Panchayat under sect ion 64

determining the rate at which and the date from which the

house-tax shal l  be levied. had taken effect.

(3 )  A  Gram Panchayat  sha l l  no t  a l te r  the  ra te  a t  wh ich  the

house-tax is levied in pursuance of an order under sub-sect ion

(1-) or abol ish such tax except with the previous sanct ion of the

Government ,

67. Subject to such rules as may be prescr ibed, a Gram

Panchayat shal l  levy a special  tax on houses at such rates as

may be prescr ibed, to provide for expenses connected with the

construct ion, maintenance, repair ,  extension and improvement

of water or drainage works or the l ight ing ofthe publ ic streets

and pub l ic  p laces  and o ther  s imi la r  works .

68. Subject to such condit ions and restr ict ions as may be

prescr ibed, a Gram Panchayat may, on appl icat ion by the

owner of a factory or a cont iguous group of bui ldings, permit

h im to  compound a l l  o r  any  o f  the  taxes  payab le  by  h im under

th is  Ac t ,  by  pay ing  in  l ieu  thereo f  such lump-sum amount  as

may be agreed upon between him and the Gram Panchayat

with the approval of  the Distr ict  Col lector.  Where there is no

such agreement the matter may be referred to the

Commissioner in the manner prescr ibed and the Commissioner

shal l ,  af ter giv ing to the Gram Panchayat and the owner of the

factory or a cont iguous group of bui ldings concerned an

opportunity of making a representat ion, decide the lump-sum

amount payable by the owner of the factory or a cont iguous

group of bui ldings under this sect ion. The decision of the

Commiss ioner  in  th is  regard  sha l l  be  f ina l .
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Gram Panchayat Fund.

Act 16 of 1965.

69. Subject to such restr ict ions and control  as may be

prescr ibed, a Gram Panchayat may wri te off  any tax, fee or

other amount whatsoever due to i t ,  whether under a contract

or otherwise, or any sum payable in connect ion therewith, i f  in

i ts opinion such tax, fee, amount or sum is i rrecoverable:

Provided that where the Distr ict  Col lector or any of his

subordinate is responsible for the col lect ion of any tax, fee or

other amount due to a Gram Panchayat,  the power to wri te off

such tax ,  fee  or  amount  o r  any  sum payab le  in  connect ion

therewith on the ground of i ts being irrecoverable, shal l  be

exercised by the Chief Commissioner of Land Administrat ion or

subject to his control  by the Distr ict  Col lector or any off icer

au thor ized  by  h im.

70. (1) Al l  moneys received by the Gram Panchayat shal l

const i tute a fund cal led the 'Gram Panchayat Fund' and shal l  be

appl ied and disposed of in accordance with the provisions of

this Act and other laws:

Provided that the Gram Panchayat shal l  credit ,  subject to

such rules as may be prescr ibed, the proceeds of any tax or fee

levied under this Act,  to a special  fund earmarked for the

purpose of f inancing any specif ic publ ic improvement.  A

separate account shal l  be kept of the receipts into and the

expend i tu re  f rom such spec ia l  fund.

(2) Subject to the provisions of sub-sect ion (1),  the receipts

wh ich  sha l l  be  c red i ted  to  the  Gram Panchayat  fund sha l l

inc lude, -

( i )  the house.tax and any other tax or any cess or fee,

levied under this Act;

( i i )  any payment made to the Gram Panchayat by a

market committee in pursuance of the relevant provisions

under the Telangana (Agricul tural  Produce and Livestock)

Markets Act,  1966;
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Act No.23 of 2017.

( i i i )  the taxes and tol ls levied in the vi l lage on vehicles,

animals during any specif ic occasions to be not i f iedby the

Government under the provisions of any law for the t ime being

in force in the State;

( iv) any payment made to the Gram Panchayat by the

Government under the provisions of the Telangana Goods and

Services Tax Act,2017;

(v )  the  amount  cont r ibu ted  by  the  Manda l  Pra ja  Par ishad

to the Gram Panchayat in respect of markets in the vi l lage

classi f ied as Mandal Praja Parishad markets or paid by the

Mandal Praja Parishads to the Gram Panchayat towards the

latter 's share of the income derived from such markets as per

the  appor t ionment  made under  sec t ion  106 and the  amount

paid by a Zi l la Praja Parishad or any of the joint  committees

referred to in sect ion 61 to the Gram Panchayat towards the

latter 's share of the income derived from a ferry under the

management of the Zi l la Praja Parishad or joint  committee as

the  case may be  as  per  the  appor t ionment  made under  the  sa id

sec t ion ;

(vi)  fees for the temporary occupat ion of v i l lage si tes,

roads and other simi lar publ ic places or parts thereof in the

v i l lage ;

(vi i )  fees levied by the Gram Panchayat in pursuance of

any provision in this Act,  or any rule or order made thereunder;

(vi i i )  income from endowments and trusts under the

management of the Gram Panchayats;

( ix) the net assessment on service inams which are

resumed by Government after the commencement of this Act;

(x) income derived from vi l lage f isheries, vested in the

Gram Panchayat including the weeds and reeds;
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(xi)  income derived from ferr ies under the management

of the Gram Panchayat;

(xi i )  unclaimed deposits and other forfei tures;

(xi i i )  al l  income derived from land vested in the Gram

Panchayat or the use of which is regulated by the Gram

Panchayat  and a lso  the  pena l ty  and pena l  assessment ,  i f  any ,

levied in respect of unauthorized

occupat ion thereof under any law for the t ime being in force;

(xiv) al l  income derived from trees standing on

porambokes al though the use of the porambokes is not vested

in the Gram Panchayat;

(xv) income from leases of Government property

obtained by the Gram Panchaya|

(xvi)  grants received from the Government,  the Zi l la Praja

Par ishad or  Manda l  Pra ja  Par ishad;

(xvi i )  income from investments of amount taken from the

Gram Panchayat  Fund;

(xvi i i )  al l  other receipts accruing from the sources of

Gram Panchayat revenue specif ied in this Act;  and

(xix) al l  sums other than those enumerated above which

arise out of,  or are received in aid ol  or for expenditure on any

inst i tut ions or services maintained or f inanced from the Gram

PanchayatFund or managed by the Gram Panchayat.

(3) Al l  moneys received by the Gram Panchayat shal l  be

lodged in the nearest Government treasury:

Provided that the amounts received as funds under the
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Expenditure from Gram
Panchayat Fund.

schemes of Central  or State Government from t ime to t ime,

shal l  be lodged in nearby Nat ional ized Banks or Co-operat ive

Banks or Post Off ices in such manner as may be prescr ibed.

(4 )  A l l  cheques aga ins t  the  Gram Panchayat  Fund sha l l  be

signed joint ly by the Sarpanch and Upa-Sarpanch. Al l  orders

related to the above wi l l  be issued by the Sarpanch on behalf  of

the  Gram Panchayat .

7 I .  ( I )  The purposes  to  wh ich  the  Gram Panchayat  Fund may be

appl ied include al l  objects declared under sect ion 52 of this Act

or  any  ru les  made thereunder ;  o r  by  any  o ther  laws or  ru les ;

and the  fund sha l l  be  app l icab le  there to  w i th in  the  v i l lage  as

per the sectoral  al locat ions subject to such rules or special

orders as the Government may prescr ibe or issue and shal l ,

subject as aforesaid, be appl icable to such purposes outside the

vi l lage i f  the expenditure is authorized by this Act or special ly

sanct ioned by the Commissioner.

(2) l t  shal l  be the duty of every Gram Panchayat to provide

for the payment of,-

( i )  any  amounts  fa l l ing  due on  any  loans  cont rac ted  by  i t ;

( i i )  the salar ies, al lowances, Employees Provident Fund

contr ibut ions etc. ,  of  non-provincial ized staff ;

( i i i )  sums due under  any  decree or  o rder  o f  a  Cour t ;

( iv)  contr ibut ions, i f  any levied by the Mandal Praja

Parishad subject to such l imits as may be specif ied by

Commiss ioner ;  and

(v) any other expenses rendered under this Act or any

other law,

(3) A Gram Panchayat may, with the sanct ion of the

Commissioner,  contr ibute to any fund for the defense of India.
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(4) A Gram Panchayat may, with the sanct ion of the

Commissioner,  also,-

( i )  contr ibute towards the expenses of any publ ic

exhibi t ion, ceremony or entertainment in the vi l lage;

( i i )  contr ibut ion to any chari table fund or to the funds of

any inst i tut ion for the rel ief  of  the poor or the treatment of

diseased or inf i rm or the recept ion of diseased or inf i rm

persons or the invest igat ion of thecauses of disease;

( i i i )  contr ibute to the funds of any inst i tut ion establ ished

for  p romot ing  communi ty  deve lopment  o r  the  a ims o f

Panchayat Raj;  and

(iv) defray any other extraordinary charges to be

recorded in wri t ing and submitted to the Gram Sabha.

Election expenses to be
borne by the
Government.

Preparation and

sanction of budget.

(5) Al l  the works shal l  be executed through tender system,

inc lud ing  e- tender  in  the  manner  p rescr ibed.

72. The cost of  the preparat ion and revision of the electoral

rol l ,  the cost of  the elect ion expenses, including the conduct of

elect ions to the Gram Panchayat and the cost of  maintenance

of elect ion establ ishment employed in connect ion therewith

sha l l  be  borne by  the  Government .

73. (1) The Gram Panchayat shal l  every year prepare in the

manner prescr ibed by the Government,  the est imated budget,

and then place i t  before the Gram Sabha for pr ior i t izat ion and

approval and after approval in Gram Sabha the same shal l  be

placed before the Gram Panchayat.  The Gram Panchayat shal l ,

within one month from the date of approval by the Gram

Sabha, sanct ion such budget without any deviat ion:

Provided that i f  for any reasons, the budget is not

sanct ioned by the Gram Panchayat under this sub-sect ion
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Contribution to
expenditure by other
local authorit ies.

before the expirat ion of the period of one month aforesaid, the

Gram Panchayat shal l  submit the budget to the Extension

Off icer (PR & RD), who shal l  sanct ion i t  with such modif icat ions

i f  any, as he thinks f i t .

(2) Where the budget is sanct ioned by the Gram Panchayat,

i t  shal l  be forwarded by the Gram Panchayat on or before such

date as may be prescr ibed to the Extension Off icer (PR&RD).

The Extension Off icer (PR&RD) shal l  make such suggest ions or

modif icat ions as he may deem f i t  within one month from the

date of i ts receipt and return i t  to the Gram Panchayat which

sha l l  cons ider  the  same and approve the  budget ,  a t  a  spec ia l

meeting convened for the purpose; and the Budget so

approved at such meeting shal l  be f inal .  l f  the Extension Off icer

(PR&RD) fai ls to give the approval within the prescr ibed t ime

above, the budget is deemed to have been approved and for

such derel ict ion of duty the Extension Off icer (PR&RD) is l iable

for discipl inary act ion, af ter providing an opportunity to him.

(3) l f  dur ing the course of a f inancial  year,  a Gram

Panchayat f inds i t  necessary to al ter the f igures shown in the

budget with regard to i ts receipts or to the distr ibut ion of the

amounts to be expended on the di f ferent services undertaken

by i t ,  a supplementary or revised budget may be sanct ioned as

provided in sub-sect ions (1) and (2) above.

74. l f  the expenditure incurred by the Government or by any

other  Gram Panchayat  o r  the  Manda l  Pra ja  Par ishad or  Z i l la

Praja Parishad or by any other local authori ty in the State for

any purpose authorized by or under this Act is,  such as to

benef i t  the inhabitants of the vi l lage, the Gram Panchayat may,

with the sanct ion of the Distr ict  Col lector,  and shal l ,  i f  so

directed by him, make a contr ibut ion towards such

expenditure.
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Setting apart of public
tanks etc., for certain
purposes.

CHAPTER - IV

PUBLIC SAFETY, CONVENIENCE AND HEALTH

75. (1Xa) The Gram Panchayat may, in the interests of publ ic

hea l th ,  regu la te  o r  p roh ib i t  the  wash ing  o f  an ima ls  o r  o f  c lo thes

or  o ther  a r t i c les  o r  f i sh ing  in  any  pub l ic  spr ing ,  tank  or  we l l  o r  in

any water-course, or part  thereof and may set apart  any such

p lace  fo r  d r ink ing  or  fo r  ba th ing  or  fo r  wash ing  an imals  o r

clothes or for any other specif ied purpose;

(b) The powers conferred by clause (a) may, in the case

of any pr ivate spr ing, tank, wel l  or water-course, be exercised

by the Gram Panchayat,  with the consent of the owner of such

place;

(c) The Gram Panchayat may, in the interests of publ ic

health,  regulate or prohibi t  the washing of animals or of c lothes

or of other art ic les, in any pr ivate spr ing, tank, wel l  or water-

course from which the publ ic have a r ight to take water for

dr ink ing  purposes .

(2) The Gram Panchayat on receipt of  a cert i f icate from any

health or medical  of f icer in the service of the Government,  the

Gram Panchayat or the Mandal Praja Parishad or Zi l la Praja

Parishad stat ing that the water in any wel l ,  tank, spr ing or other

sources of water supply to which the publ ic have access in the

vi l lage, is l ikely to endanger or cause the spread of any

dangerous disease, shal l  by publ ic not ice, prohibi t  the use of

such water,  and such not ice shal l  be served by aff ix ing a copy of

i t  near the source of water supply and by beat of drum stat ing

the  number  o f  days  dur ing  wh ich  such proh ib i t ion  sha l l  las t .  The

Gram Panchayat may modify the not ice or extend the period of

operat ion thereof without the product ion of a further

certificate.
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Prohibition against the
places so set apart for
purposes other than
those notified.

Contribution from
persons having control
over places of
pi lgr image etc.,

Removal of rubbish or
f i l th and debris.

76. No person shal l , -

(a) bathe in or def i le,  the water in any place set apart  for

dr inking or cooking purposes ei ther by a Gram Panchayat or in

the case of pr ivate property,  by the owner thereof;  or

(b) deposit  any offensive or deleter ious matter in the bed

of any place set apart  as aforesaid when such bed is dry;  or

(c )wash c lo th ing  in  any  p lace  se t  apar t  as  a fo resa id ;  o r

(d )  wash any  an imal  o r  any  cook ing  u tens i l  o r  woo l ,  sk ins ,

or other foul  or of fensive substances or deposit  any offensive

or deleter ious matter in any other place set apart  as aforesaid

or set apart  for bathing or for washing clothes; or

(e) al low the water from a sink, sewer, drain, engine or

boi ler,  or any other offensive matter belonging to him or

f lowing from any bui lding or land belonging to or occupied by

him, to pass into any place set apart  as aforesaid or set apart

for bathing or for washing clothes.

77. Where a mosque, ternple, mutt  or any place of rel ig ious

worsh ip  o r  ins t i tu t ion  or  any  p lace  wh ich  is  used fo r  ho ld ing

fairs or fest ivals or for other l ike purposes is si tuated within the

l imits of a vi l lage or in the neighbourhood thereof and attracts

ei ther throughout the year or on part icular occasions a large

number of persons, any special  arrangements necessary for

publ ic health,  safety or convenience whether permanent or

temporary shal l  be made by the Gram Panchayat but the

Government may, after consult ing the trustee or other person

having control  over such place require him to make such

recurr ing or non-recurr ing contr ibut ion to the funds of the

Gram Panchayat .
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Registrat ion of burial

and cremation grounds,

Central Act 45 of 1850.

Licensing of places for

disposal of the dead.

78. The Gram Panchayat may contract with the owner or

occupier of any premises to remove rubbish or f i l th or any

part icular k ind of rubbish or f i l th,  f rom such premises or any

place belonging thereto, on such terms and condit ions as

agreed to by such person in wri t ing as to t imes and periods of

removal and other matters as may deem f i t  and suitable to the

Gram Panchayat and on payment of fees at such rate calculated

to cover the cost of  the service as the Gram Panchayat may f ix.

79. (1, \  Every owner or person having the control  of  any place

used at the commencement of this Act as a place for burying,

c remat ion  or  o therw ise  d ispos ing  o f  the  dead,  sha l l ,  i f  such

place was not already registered under any law appl icable

thereto, apply to the Gram Panchayat to have such place

registered under this Act,  fai l ing which i t  shal l  be construed as

an offence under sect ion 268 ofthe Indian Penal Code.

(2) l f  i t  appears to such Gram Panchayat that there is no

owner or person having the control  of  such place, the Gram

Panchayat shal l  assume such control  and register such place or

may close i t .

80. (1) No new place for the disposal of  the dead whether

pr ivate or publ ic,  shal l  be opened, formed, constructed or used,

unless a l icense is obtained, from the Gram Panchayat on

app l ica t ion .

(2) Such appl icat ion for a l icense shal l  be accompanied by a

si te plan of the place to be l icensed showing the local i ty,

boundary and extent thereof,  the name of the owner or person

or community interested therein, the system of management

and such further part iculars as the Gram Panchayat may

require.

(3) Ihe Gram Panchayat to which an appl icat ion is made,

may, in consultat ion with the Distr ict  Health Off icer,-

(a) grant or refuse a l icense, or

B-27-23
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Provision of cremation

and burial grounds.

A book to be kept of
places registered,

l icensed or provided.

Prohibit ion against

burying or cremation in

unauthorized places.

Notices to be given to

Gram Panchayat of

burials.

(b) postpone the grant of l icense, unt i l  object ions, i f  any,

to the si te,  considered reasonable by the Gram Panchayat have

been removed or any part iculars cal led for by i t  have been

furn ished:

Provided that the Joint Col lector may cancel or modify any

order or resolut ion passed by Gram Panchayat under sub-

sect ion (3) bV affording an opportunity to the Gram Panchayat

to explain the ground therefor.

81. A Gram Panchayat may, i f  no suff ic ient provision exists,

provide at the cost of  the Gram Panchayat Fund, places to be

used as  bur ia l  o r  burn ing  grounds or  c remator ia ,  and may

charge rents and fees for the use thereof.

32. (1) A book shal l  be kept at the off ice of every Gram

Panchayat in which the places registered, l icensed or provided

under sect ion 79, sect ion 80, sect ion 81 and al l  such places

registered, l icensed or provided before the commencement of

this Act shal l  be recorded.

(2) A not ice in local language of the vi l lage that such place

has been registered, l icensed or provided as aforesaid, shal l  be

aff ixed at or near the entrance to such place conspicuously.

83. (1) No person shal l  bury, burn or otherwise dispose of or

cause or suffer to be buried, burnt or otherwise disposed of any

corpse in any place within two hundred meters of a dwel l ing

place or any source of dr inking water supply other than a place

registered, l icensed, provided as aforesaid.

(2) Whoever violates this provision is l iable for penalty of

rupees not more than f ive thousand to be paid to the

respect ive Gram Panchayat.

84. The person having control  of  a place for disposing of the

dead shal l  give information of every burial ,  burning or other

disposal,  of  a corpse at such place as recorded in the prescr ibed

register to any person appointed by the Gram Panchayat.
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Prohibition against use
of burial and cremation
grounds dangerous to
health or overcrowded
with graves.

Power to control stray

pigs or dogs.

85. (1) l f  a Gram Panchayat is sat isf ied,-

(a) that any registered or l icensed place for the disposal

of the dead is in such a state or a si tuat ion as tobe or be l ikely

to become, dangerous, to the health of persons l iv ing in the

neighbourhood thereof;  or

(b) that any burial  ground is overcrowded with graves,

and i f  in  the  case o f  a  pub l i c  bur ia l  o r  burn ing  ground or  o ther

p lace  as  a fo resa id ,  another  conven ien t  p lace  du ly  au thor ized

for the disposal of  the dead exists or has been provided for the

persons  who wou ld  o rd inar i l y  make use o f  such p lace  i t  may,

with the approval of  Distr ict  Panchayat Off icer,  give not ice that

i t  shal l  not be lawful  af ter a period of not less than two months

to be specif ied in such not ice to bury, burn or otherwise

dispose of any corpse at such place.

(2) Every not ice given under sub-sect ion (1) shal l  be

published by affixture to the notice board in the office of the

Gram Panchayat  and in  the  v i l lage  by  beat  o f  d rum.

(3) No person shal l ,  in contravent ion of any not ice under

this sect ion and after the expirat ion of the period specif ied in

such not ice, bury, burn or otherwise dispose of,  or cause or

permit  to be buried, burnt or otherwise disposed of,  any corpse

at such place. Any violat ion of this sub-sect ion is l iable for a

pun ishment  o f  one month  s imp le  impr isonment .

86. A Gram Panchayat may, and i f  so required by the Distr ict

Magistrate shal l ,  give publ ic not ice that un- l icensed pigs or

dogs, straying within the specif ied l imits wi l l  be handed over to

the Animal Protect ion Committee as prescr ibed:

'  
Provided that i f  there is any outbreak of epidemic diseases

or a si tuat ion leading to such outbreak, or endangering to

human l i fe due to prol i ferat ion of stray dogs and pigs, the Gram

Panchayat shal l  take sui table act ion to restrain such stray dogs
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Prohibit ion against

al lowing outf low of

f i l th.

Power as to sanitation

and conservancy.

and pigs.

87 .  (1 )  No owner  o r  occup ier  o f  any  premises  sha l l  a l low the

water from any sink, drain, latr ine, or stable or any other f i l th,

to f low out of such premises to any port ion of a publ ic road

except a drain or cesspool or to f low out of such premises in

such a  manner  as  to  cause nu isance by  the  soakage o f  the  sa id

water or f i l th into the wal ls or ground at the side of a drain

forming a port ion of such publ ic road.

(2) Whoever violates this provision is l iable for a penalty of

not more than rupees f ive thousand to be paid to the

respect ive Gram Panchayat and rupees one thousand per day

on cont inuing of such offence.

88. (1) l f  i t  appears necessary to improve the sanitary

condit ions of any area within the vi l lage, the Gram Panchayat

may issue a wri t ten not ice, requir ing the owner or occupier of

any of the lands, and houses in area, within a reasonable period

to be specif ied in the not ice,-

(a) to remove a hut to pr ivy ei ther whol ly or in part ;

(b) to construct in a bui lding, pr ivate drains therefor or to

al ter or to remove, any pr ivate drain thereof;

(c )  to  cause any  land or  bu i ld ing  to  be  c leansed to  the

sat isfact ion of the Gram Panchayat;

(d )  where  any  land or  bu i ld ing  conta ins  a  we l l ,  poo l ,

di tch, pond, tank, or any drain, f i l th or stagnant water which is

injur ious to health or offensive to the neighbourhood or is

otherwise a source of nuisance, to cause the same to be f i l led

up, cleansed or deepened or to cause the water to be removed

therefrom or drained off  or to take such other act ion as may be

deemed necessary by the Gram Panchayat;

(e) to cause any land overgrown with vegetat ion, under
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growth, pr ickly-pear,  or jungle which is in any manner injur ious

to health or dangerous to the publ ic or of fensive to the

neighbourhood or any impediment to eff ic ient vent i lat ion, to

be cleared of the vegetat ion, undergrowth, pr ickly-pear or

jung le ;

( f)  to convert  any step wel l  into a draw-wel l :

Prov ided tha t  the  Gram Panchayat  sha l l  hear  and dec ide

object ions, i f  any, raised by the person on whom a not ice is so

served.

Prohibition against
working of quarry near
public roads.

(2) l f  any work required under sub-sect ion (1) is not

executed within the period specif ied in the not ice, the Gram

Panchayat may himself  cause such work to be carr ied out,  and

may recover the cost of  such work or part  thereof from the

owner or occupier referred to in sub-sect ion (1) in the manner

prescr ibed.

89. (1) No person shal lwork a quarry in or remove stones, earth

or other mater ial  f rom any place within twenty meters of a

publ ic road or of other immovable property vest ing in or

belonging to the Gram Panchayat except under a l icense issued

by a Gram Panchayat.  The Gram Panchayat may ei ther grant or

refuse to grant a l icense within a period of f i f teen days by giving

reasons.

(2) l f ,  in the opinion of the Gram Panchayat,  the working of

any quarry or the removal of  stone, earth or other mater ial

f rom any place is dangerous to any person residing in or having

legal access to the neighbourhood thereof or creates or is l ikely

to create a nuisance as def ined in sect ion 268 of lPC, the Gram

Panchayat may require the owner or person having control  of

the said quarry or place to discont inue working the same or to

discont inue removing stone, earth or other mater ial  f rom such

place or to take such act ion in respect of such quarry or place

as i t  shal l  deem necessary for the purpose of prevent ing danger

or of abat ing the nuisance ar is ing or l ikely to ar ise therefrom.
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90. No person shal l  bui ld any wal l  or erect any fence or other

obstruct ion or project ion or make any encroachment in or over

any publ ic road, except as hereinafter provided.

91. (1) No door,  gate, bar or ground f loor window shal l ,  without

a l icense from the Gram Panchayat,  be hung or placed so as to

open outwards upon any publ ic road vested in the Gram

Pa nchayat.

(2 )  The Gram Panchayat  may requ i re  the  owner  o f  such

door,  gate, bar or ground f loor window to al ter i t ,  so that no

part  thereof when open shal l  project over the publ ic road.

92. The Gram Panchayat may require the owner or occupier of

any bui lding to remove or al ter any project ion, encroachment

or obstruct ion other than a door,  gate, bar or ground f loor

window, si tuated against or in front of  such bui lding and in or

over any publ ic road vested in such Gram Panchayat.

93. (1) The Gram Panchayat may grant a l icensefor a l imited

period of not exceeding f i f teen days subject to such condit ions

and restr ict ions as he may think f i t  for the temporary erect ion

of pandal and other structures in a publ ic road vested in such

Gram Panchayat or in any other publ ic place the control  of

which is vested in such Gram Panchayat:

Provided that any damage caused to the publ ic street,  road,

place, approach road, service road etc. ,  shal l  duly be

compensated by the person who appl ied for such temporary

erect ion:

Provided further that i f  the project ion, construct ion or

occupat ion, as the case may be, is l ikely to be injur ious to

health or cause publ ic inconvenience or otherwise mater ial ly

interfere with the use of the road as such, no l icense shal l  be
granted.
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Prohibit ion of bui lding

on sewer, drain etc,,

Prohibition against

making holes and
causing obstruction in
public roads

(2) The Government may, by not i f icat ion, restr ict  and place

under such control  as they may think f i t  the exercise, by any

Gram Panchayatof the powers under sub-sect ion (1).

(3) On the expiry of any period for which l icense has been

granted under this sect ion, the Gram Panchayat may without

not ice, cause any project ion or construct ion put up under sub-

sect ion (1) to be removed, and the cost of  so doing shal l  be

recoverable, in the manner hereinafter provided from the

person to whom the l icense was granted.

94 .  (1 )  No bu i ld ing  permiss ion  sha l l  be  g iven over  anysewer  o r

dra in  o r  w i th in  Fu l l  Tank  Leve l  o f  a  tank  or  surp lus  we i r  o f  tanks

or  any  par t  o f  sewer  o r  d ra in  o r  upon any  ground wh ich  has

been covered, raised or leveled whol ly or in part  by road

sweepings or other rubbish.

(2) The Gram Panchayat shal l ,  without any pr ior not ice,

demolish such construct ion, project ion which is detr imental  to

the  pub l ic  hea l th  and env i ronment .

(3) The Distr ict  Col lector may, on the report  of  the Distr ict

Panchayat Off icer or any inspect ing off icer authorized by him,

order for demol i t ion of such structure referred to in sub-sect ion

(1) above and the cost of  demol i t ion shal l  be recovered from

the Sarpanch and the Panchayat Secretary proport ionately and

also take act ion under sect ion 258 on the Gram Panchayat.

95 .  (1 )  No person sha l l  make a  ho le  o r  cause any  obs t ruc t ion  in

any publ ic road vested in a Gram Panchayat except with the

previous permission of the Gram Panchayat and subject to such

condit ions as the Gram Panchayat may impose.

(2) When such permission is granted such person shal l ,  at

his own expense, cause such hole or obstruct ion to be

suff ic ient ly fenced and enclosed unt i l  the hole or obstruct ion is

suff ic ient ly l ighted during the night.
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Prohibit ion against

planting or fel l ing trees

on public roads without

permission.

No encroachment to be

allowed on Gram
Panchayat properties.

Public markets.

(3) l f  any person contravenes the provisions of this sect ion,

the  Gram Panchayat  sha l l  f i l l  up  the  ho le  o r  remove the

obstruct ion or cause the hole or obstruct ion to be l ighted, as

the case may be, and may recover the cost of  so doing from

such person along with penal charges as prescr ibed.

96 .  (1 )  No person sha l l  p lan t  any  t ree  on  any  pub l ic  road or

other property vest ing in or belonging to a Gram Panchayat,

except with the previous permission of the Gram Panchayat

and on  such cond i t ions  as  may be  imposed.

(2) No person shal l  fel l ,  remove, destroy, lop or str ip bark,

leaves or frui ts from, or otherwise damage any tree vest ing in

or  be long ing  to  a  Gram Panchayat  and growing  on  any  such

publ ic road or property,  except with the previous permission or

order  o f  the  Gram Panchayat  and on  such cond i t ions  as  the

Gram Panchayat may impose.

97 .  (7 )  The Gram Panchayat  sha l l  no t  a l low any  person to

encroach any land which is set apart  for any publ ic purpose and

is vested in or belongs to Gram Panchayat.

(2 )  ln  case o f  any  un-author ized  occupat ion ,  the  Gram

Panchayat shal l  remove such un-authorized occupat ions,

without any not ice, and recover the cost of  removal along with

pena l  charges .

(3) l f  any damage to the property of the Gram Panchayat

has been caused by any person occupying any land un-

authorizedly,  he shal l  be l iable to pay compensat ion to the

Gram Panchayat for such damage, as may be decided by the

Gram Panchayat.

98. (1) The Gram Panchayat may provide places for use as
publ ic markets and, with the sanct ion of the Distr ict  Col lector

close any such market or part  thereof.
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(2) Subject to such rules as may be made, the Gram

Panchayat may levy one or more of the fol lowing fees in any

publ ic market at such rates, not exceeding the maximum rates,

i f  any, prescr ibed in this behal l  as the Gram Panchayat may

think f i t , -

(a) fees for the use of,  or for the r ight to expose goods

for  sa le  in ,  such marke t ;

(b )

markets;

(c)

markets;

fees for the use of shops, stal l ,  pens or stands in such

fees on animals brought for sale into or sold in such

License for private

markets.

(d) l icense fees on brokers, commission agents, weigh

men and measures pract ic ing their  cal l ing in such market.

99. (1) No person shal l  open a new pr ivate market or cont inue

to keep open a pr ivate market unless he obtains from the Gram

Panchayat a l icense to do so in the manner prescr ibed.

(2) Appl icat ion for such l icense shal l  be made by the owner

of the place in respect of which the l icense is sought not less

than thir ty and not more than ninety days before such place is

opened as a market,  or the commencement of the year for

which the l icense is sought to be renewed, as the case may be.

(3) The Gram Panchayat shal l ,  as regards pr ivate markets

already lawful ly establ ished and may, as regards new pr ivate

markets, grant the l icense appl ied for,  subject to such

regulat ions as to supervision and inspect ion and to such

condit ions as to sanitat ion, drainage, water supply,  width of
paths and ways, weights and measures to be used, and rents

and fees to be charged in such market,  or the Gram Panchayat

may, for reasons to be recorded in wri t ing, refuse to grant any

such l icense for any new pr ivate market.  The Gram Panchayat

B-27-25
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Fee for l icense.

Powers exercisable by

Gram Panchayat in

respect of public

markets.

Powers exercisable by
the Gram Panchayat in

respect of private

markets.

may, however,  at  any t ime for breach of any condit ion of the

l i cense suspend or  cance l  the  l i cense gran ted  under  th is

sect ion. The Gram Panchayat may also modify any of the

condit ions of the l icense to take effect f rom a specif ied date"

(4) When a l icense is granted, refused, suspended, cancel led

or  mod i f ied  under  th is  sec t ion ,  the  Gram Panchayat  sha l l  cause

a not ice of such grant,  refusal,  suspension, cancel lat ion or

modif icat ion in the local language of the vi l lage to be pasted

conspicuously at or near the entrance to the place in respect of

which the l icense was sought or had been obtained.

(5) Every l icense granted under this sect ion shal l  expire at

the end of the year.

(6) Any person aggrieved by an order of the Gram

Panchayat under sub-sect ion (3) may appeal against such order

to the Distr ict  Col lector who may, i f  he thinks f i t ,  suspend the

execut ion of the order,  pending the disposal of  the appeal.

100. When a l icense granted under sect ion 99 permits the

levy of any fees of the nature specif ied in sub-sect ion (2) of

sect ion 98 a fee not exceeding f i f teen percent of the gross

income of the owner from the market in the preceding year,

shal l  be charged by the Gram Panchayat for such l icense.

101. The Gram Panchayat may expel f rom any publ ic market

any person who or whose servant has been convicted or found

to be disobeying any bye-laws for the t ime being in force in

such market,  and may prevent such persons from further

carrying on by himself  or his servants or agents, any trade or

business in such market,  or occupying any shop, stal l  or other

place therein and may determine any lease or tenure which

such person may possess in any shop, stal l  or place.

7O2. (1) The Gram Panchayat may by not ice require the

owner, occupier or farmer of any pr ivate market to,-
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(a) construct approaches, entrances, passages, gates,

drains and cess-pi ts for such market and provide i t  with latr ines

suff ic ient ly as the Gram Panchayat may think f i !

(b) roof and pave the whole or any port ion of i t  or pave

any port ion of the f loor with such mater ial  as wi l l  in opinion of

the Gram Panchayat secure imperviousness and ready

c leans ing ;

(c) vent i late i t  properly and provide i t  with an adequate

supply of water;

(d) provide passages of suff ic ient width between the

stal ls and make such al terat ions in the stal ls,  passages, shops,

doors or other parts of the market as the Gram Panchayat may

d i rect;

(e) keep i t  in a clean and proper state, remove al l  f i l th

and refuse therefrom and dispose of them at such place and in

such manner  as  the  Gram Panchayat  may d i rec t ;  and

(f)  make such other sanitary arrangements as the Gram

Panchayat may consider necessary.

(2) l f  any person, after not ice given to him in that behalf  by

the  Gram Panchayat ,  fa i l s  w i th in  the  per iod  and in  the  manner

laid down in the said not ice, to carry out any of the works

specif ied in sub-sect ion (1),  the Gram Panchayat may suspend

the l icense of the said person, or may refuse to grant him a

l icense unt i l  such work is completed.

(3) l t  shal l  not be lawful  for any person to keep open any

private market dur ing such suspension or unt i l  the l icense is

renewed.

( )  No owner, occupier,  agent or manager in-charge of any

private market or of  any shop, stal l ,  shed or other place therein,
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Decisions of disputes as

to whether places are

markets.

Prohibit ion of sale in

unl icensed private

market.

Prohibit ion against sale

in or upon public roads.

Classif icat ion of

markets.

sha l l  keep the  same caus ing  nu isance,  o r  fa i l s  to  curb  the

nuisance in such market,  shop, stal l ,  shed or other place, he

shal l  remove such shop, stal l ,  shed or other place at once to a

place to be specif ied by the Gram Panchayat"

103. l f  any quest ion ar ises as to whether any place is a market

or not,  the Gram Panchayat,  shal l  make a reference thereon to

the Distr ict  Col lector for decision and his decision shal l  be f inal .

IO4.  No person sha l l  se l l

a r t ic le,-

(a )  in  any  un l i censed

or  expose fo r  sa le  any  an imal  o r

pr ivate market;  or

(b) any publ ic or l icensed pr ivate market without the

permission of the Gram Panchayat or l icensee, as the case may

be, or of  any person authorized in this behalf .

105. The Gram Panchayat may, prohibi t  by publ ic not ice or

l icense or regulate, the sale or exposure for sale of any animals

or art ic les in or upon any publ ic road or place or part  thereof.

106. (1) The Commissioner shal l  have power to classi fy publ ic

and pr ivate markets si tuated in a vi l lage as Mandal Praja

Parishad markets and Gram Panchayat markets and provide for

the control  of  any such market and for the apport ionment of

the income derived therefrom between the Zi l la Praja Parishad,

Mandal Praja Parishad and the Gram Panchayat or the payment

of a contr ibut ion in respect thereof to the Gram Panchayat or

the Zi l la Praja Parishad or Mandal Praja Parishad as the case

may be.

(2) ln the case of markets classi f ied as Mandal Praja

Parishad Markets, the Gram Panchayat shal l  not exercise any of

the powers conferred on them by sect ions 98 to 105 or both
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Classif icat ion of publ ic

roads, fairs and

festivals.

Public landing places,
parking places and cart-
stands.

Private parking places

and Cart-stands.

Provided that i t  shal l  be open to

compound any un-authorized parking,

sum amount as may be f ixed by i t ;

the Gram Panchayat to

by col lect ing such lump-

inc lus ive .

147. The classi f icat ion of publ ic roads, fairs and fest ivals,

choultr ies, dispensaries and l ibrar ies in any Gram panchayat

area shal l  vest with the Gram panchayat unless otherwise
classi f ied by the Commissioner.

108. Subject to such rules as may be prescr ibed the Gram
Panchayat may,-

(a )  p rov ide  pub l ic  land ing  p laces ,  ha l t ing  p laces ,  park ing
places and cart-stands (which last expression includes stands
for  an ima ls  and veh ic les  o f  any  descr ip t ion  inc lud ing  motor
vehicles) and levy fees for their  use:

(b) where any such place or stand has been provided,
prohibi t  the use for the same purpose by any person within
such distance thereof,  of  any publ ic places or the sides of any
publ ic road, as the Gram Panchayat may, subject to the control
of the "Distr ict  Col lector",  specify.

109. (1) No person shal l  open a new pr ivate parking place and
cart-stand or cont inue to keep open a pr ivate parking place and
cart-stand unless he obtains from the Gram Panchayat a l icense
to do so. Such l icense shal l  be renewed every year.

(2) The Gram Panchayat shal l  as regards pr ivate parking
places and cart-stands already lawful ly establ ished, and may, at
i ts discret ion, as regards new pr ivate parking places and cart-
stands, grant the l icense appl ied for subject to such condit ions
as the Gram Panchayat may think f i t  as to supervision and
inspect ion, conservancy and such other matters as may be
prescr ibed, or the Gram Panchayat may refuse to grant such

B-27-26
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Public slaughter-houses.

Prohibition or
regulation of the use of
places for slaughtering
animals and licensing of
slaughterers,

Purposes for which
places may not be used
without l icense.

l icense, for any new parking places and cart-stands.

(3) The Gram Panchayat may modify condit ions of the
license to take effect from a specified date.

(a) The Gram Panchayat may at any t ime suspend or cancel
any l icense granted under sub-section (2) for breach of the
condit ions thereof.

(5) The Gram Panchayat may levy on every grant or renewal

of a l icense under this sect ion, a fee.

110. Subject to such rules as may be made, every Gram
Panchayat shal l  provide designated places for use as

publ ic slaughter-houses and charge rents and fees for their  use.

t t7.  The Government shal l  have power to make rules for,-

(a) prohibi t ing or regulat ing the slaughter,  cutt ing up or
skinning of animals specif ied in the rules, on al l  occasions not
excepted therein, at  places other than publ ic slaughter houses;

(b )  l i cens ing  persons  to  s laughter  an ima ls  in  the  ru les  fo r
purposes of sale to the publ ic;  and

(c) inspect ion of s laughter-houses and of the meat th 'erein
and the payment of remunerat ion to the off icers employed for
such inspec t ion .

7I2. (1) The Gram Panchayat may not i fy in the prescr ibed

manner, that no place within the l imits of the vi l lage shal l  be
used for any one or more of the purposes specif ied in the rules
made in this behalf  without a l icense issued by the Gram
Panchayat in the prescr ibed manner and except in accordance
with the condit ions specif ied in such l icense:

Provided that no such not i f icat ion shal l  take effect unt i l  the
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Development of land
and making of a layout.

Act 3 of 2006.

expiry of a period of s ixty days from the date of publ icat ion:

Provided that i f  no order is passed on the appl icat ion for

issuance of l icense by the Gram Panchayat,  ei ther approving or

reject ing i t ,  wi thin a week from the date of such appl icat ion,

approval shal l  be deemed to have been given and such deemed

approval may be not i f ied in a manner as may be prescr ibed by

the  Government ,

(2) Appeal against the reject ion of l icense shal l  l ie to the

Distr ict  Col lector.

113. (1) l t  shal l  be the obl igat ion of every owner or developer

to make a layout and to form a street or road when disposing of
lands  as  bu i ld ing  s i tes .

(2) The owner or developer of any agricul tural  land who

intends to make a layout to ut i l ize or sel l  such land for bui lding
purposes shal l  make an appl icat ion to the Gram Panchayat duly

submitt ing a copy to the Technical  Sanct ion Authori ty,  only

after conversion of agr icul tural  land to non-agricul ture use

under the Telangana Agricul tural  Land (Conversion for Non-

agricul tural  Purposes) Act,  2006 from the competent authori ty

under the said Act.

(3) (a) The Gram Panchayat shal l  within seven days from the

receipt,  forward the proposals to the Technical  Sanct ion

Authori ty for technical  approval;

Provided that i f  the Gram Panchayat fai ls to forward the
proposal within seven days i t  shal l  be deemed to have been
forwarded to the Technical  Sanct ion Authori ty.

(b) The Technical  Sanct ion Authori ty shal l  within thir ty

days, communicate owner or developer to carry out the
act iv i t ies such as formation of roads, provision of drains,

dr inking water,  street l ights etc. ,  to be taken up in the layout,  in

addit ion to the registrat ion of common si tes and roads in
favour of Gram Panchayat;
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(c) The Technical  Sanct ion Authori ty,  on receipt of  let ter

from the owner or developer complying with the requirements

as stated in clause (b) shal l ,  inspect the proposed layout;  and

(i)  accord f inal  approval within thir ty days, i f  the said

requirements have been compl ied with;  or

( i i )  reject the layout appl icat ion within thir ty days, in

case of non-compl iance with the said requirements;

(d) The Gram Panchayat on receipt of  the communicat ion

from the Technical  Sanct ion Authori ty shal l ,  within seven days,-

( i )  accord approval;  or

( i i )  inform the owner or developer the reject ion of

app l i ca t ion  in  the  manner  p rescr ibed.

(a) The Government shal l  provide a software or onl ine

appl icat ion of layout approvals and prescr ibe templates and

t ime periods for var ious stages for speedy disposal of

a  pp l i ca t ions .

(5) The off ic ial  concerned of the Technical  Sanct ion

Authori ty who fai ls to accord approvals within the prescr ibed

per iod ,  sha l l  be  l iab le  fo r  d isc ip l inary  ac t ion  and a  pena l ty  as
prescr ibed in addit ion to withholding of promotion.

(6) Al l  layouts sanct ioned shal l  be executed within a period

of two years from the date of approval by the Gram Panchayat.

l f  the sanct ioned layout is not executed within the said period,

sha l l  be  inva l id .

(7) The owner or developer shal l  mortgage f i f teen percent

of the saleable land in the layout to the Gram Panchayat as

surety for carrying out the developments and complying with

other condit ions within the prescr ibed period, in the fai lure of

which, the Gram Panchayat shal l  be empowered to sel l  away
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the mortgaged plots and ut i l ize the amount so real ized for
complet ing the development works. In such an eventual i ty,  the
owner or developer shal l  be black- l isted and shal l  not be
al lowed to undertake any development works in the ent ire
State.

(8) No piece of land for bui lding purposes

any owner or developer which is not a part

Iayout:

Provided that i t  shal l  not be appl icable to

Grama Kantam hav ing  an  ex is t ing  bu i ld ing .

sha l l  be  so ld  by

of an approved

plots of land in

(9) Any owner or developer who sel ls,  for bui lding purposes,

any piece of land which is a part  of  land demarcated and set
apart  for publ ic purposes in an approved layout;  shal l  be
penal ized with imprisonment upto a period of threeyears.

(10) The Gram Panchayat shal l  be l iable for
dissolut ionunder sect ion 268 of this Act,  i f  any layout is
sanct ioned without the approval of  the Technical  Sanct ion
Authori ty,  as specif ied in this sect ion.

(11) Provisions with regard to authorized and unauthorized
layouts exist ing as on thir ty f i rst  of  March 2018:

(a) The Gram Panchayat within three months of
commencement  o f  th is  Ac t  sha l l  no t i f y  and pub l ish  a l l  the
layouts exist ing in the Gram Panchayat as on the date of
commencement of this Act,

(b) The respect ive Technical  Sanct ion Authori ty shal l
ver i fy with reference to satel l i te maps and physical  inspect ion
of si tes, c lassi fy the layouts in di f ferent categories.

(c) Further act ion on each of those categories in
accordance with rules made in this behalf ;  shal l  be as specif ied
in the Table below:-

B-27-27



106 TELANGANA GAZETTE EXTRAORDINARY lPart lV-A

3 .

4.

Sl.No. Category

1. Layouts approved by

the  competent

authori ty and works

completed without any

deviat ions.

2. Layouts approved by

the competent

authori ty,  but work not

commenceo.

Layouts approved by

the competent

a uthori ty but got

lapsed after expiry of

two years;

Layouts approved by

the competent

authori ty,  where work

commenced bu t  no t

completed a n d

deviat ionsare found,-

(a) where basic

ameni t ies  a re  no t

provided

(b) where there is
deviation in road width
or common site.

Action
Bui ld ing peimiss ions may
be given.

May be al lowed to

complete the work within

the  s t ipu la ted  t ime.

May be considered for

renewal  under  the  ru les .

The owners/developers

have to provide the same,

fai l ing which three t imes the

cost of such amenit ies, as

est imated by the

concerned, shal l  have to be
paid to the Gram Panchayat.

Alternate land has to be

provided in the same layout

out of the unregistered

plots;  or i f  land cannot be
provided, f ive t imes market

va lue  o f  the  land as  on  tha t

da te  in  l ieu  o f  the  land sha l l

have to be paid to the Gram
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5 . Work completed on

un-authorized layouts:

Work commenced and

not completed in

u nauthorized lay-outs.

Layouts which are not

sanct ioned by the

competent authori ty

a n d  n o

commenced

work

Panchayat.

The owner or developer

shal l  provide basic

amenit ies, i f  not done

already. With regard to the

deviat ion in road width or

common s i te  sha l l

compensate the deviat ion

by providing al ternate land

in  tha t  layout  on ly  ou t  o f

unregistered plots.  l f  the

land cannot be provided ten

t imes marke t  va lue  o f  the

land preva i l ing  on  tha t  day

sha l l  be  pa id  to  the  Gram

Panchayat:

The owner or developer

shal l  provide basic

amenit ies, i f  not done

already. With regard to the

deviat ion in road width or

common s i te  sha l l

compensate the deviat ion

by providing al ternate land

in that layout only out of

unregistered plots.  l f  the

land cannot be provided ten

t imes market value of the

land prevai l ing on that day

sha l l  be  pa id  to  the  Gram

Panchayat:

Shal l  not be regular ized.

6 .

7 .
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Approval of building

permissions.

(d) Any layout regular izat ion shal l  be done only by the
respect ive Technical  Sanct ion Authori ty"

I I4.  (1) No piece of land shal l  be used as a si te for the
construct ion of a bui lding and no bui lding shal l  be constructed
or reconstructed and no addit ion or al terat ion shal l  be made to
an ex is t ing  bu i ld ing  w i thout  the  approva l  o f  the  Gram
Panchayat in accordance with the provisions of any rules or
bye-laws made under this Act,  relat ing to the use of bui lding
si tes or the construct ion or reconstruct ion of bui ldings.

(2) The Government shal l  provide a software for onl ine
appl icat ion of bui lding permissions and prescr ibe templates and
t ime periods for var ious stages for speedy disposal of
app l i ca t ions .

(3) Al l  bui lding permissions shal l  be sanct ioned within
f i f teen days from the date of appl icat ion, i f  such appl icat ion is
accompan ied  by  a l l  va l id  and requ i red  documents  as
prescr ibed. Al l  resident ial  bui ldings with Ground plus two Floors
upto a height of  10 meters with a si te area upto 300 Square
meters only shal l  be permit ted by Gram panchayat:

Provided that the Panchayat Secretary shal l  ver i fy the
documents submitted along with appl icat ion within twenty four
hours of i ts submission and cert i fy that al l  required documents
have been submitted:

Provided that i f  the appl icat ion for the bui lding permission

is not accompanied by al l  required documents, such appl icat ion
shal l  be returned with reasons in wri t ing to the appl icant within
seven days:

Provided further that,  i f  the Gram panchayat does not take
a decision on the appl icat ion within f i f teen days, the approval
wi l l  be deemed to have been given i f  al l  val id documents have
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been submitted to the Gram Panchayat concerned, in the

manner  p rescr ibed.

(4) Al l  bui lding permissions other than those specif ied in

sub-sect ion (3) shal l  be given by the respect ive Technical

Sanct ion Authori ty:

Prov ided tha t  the  app l ica t ion  fo r  the  same sha l l  be  made to

the Gram Panchayat in the prescr ibed format duly submitt ing a

copy to the Technical  Sanct ion Authori ty,  The Gram Panchayat

shal l  within seven days from the receipt,  forward the proposals

to the Technical  Sanct ion Authori ty for technical  approval;

Provided that i f  the Gram Panchayat fai ls to forward the
proposal within seven days i t  shal l  be deemed to have been

forwarded to the Technical  Sanct ion Authori ty.

Provided that i f  no decision is taken on the appl icat ion

within f i f teen days, the off ic ial  concerned of the Technical

Sanct ion Authori ty,  shal l  be l iable for discipl inary act ion and a
penalty as prescr ibed.

(5) The amount col lected by the Technical  Sanct ion

Authori ty on account of bui lding permissions and layout

approvals in such area, a part  of  such amount as prescr ibed by

the Government shal l  be remit ted to the concerned Gram
Panchayat.

(6) No bui lding permission shal l  be accorded in any piece of
land which is not converted for non-agricul ture use by the

competent authori ty under the Telangana Agricul tural  Land
(Conversion for Non-agricul tural  Purposes) Act,  2006. l f  any

deviat ion is found in this matter,  the Gram Panchayat shal l  be
l iable for act ion under this Act.

(7 )  No bu i ld ing  permiss ion  sha l l  be  g iven on  any  p iece  o f
land which is not covered by an approved layout:

Act 3 of 2005.

B-27-28
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Power of Gram
Panchayat to issue
directions for
abatement of nuisance
or
environmentalpollution
caused by steam or
other power.

Provided that the Government may exempt certain

bui ldings from technical  approval in the manner prescr ibed:

Prov ided fu r ther  tha t  the  bu i ld ings  and houses  fa l l ing  under
the exist ing sett lement areas not i f ied as Gram Kantam or farm

bu i ld ings  or  indus t r ia l  and non res ident ia l  bu i ld ings  abut t ing
highways or main roads are exempted from approved layout
provisions, subject to payment of required layout charges; and
the  bu i ld ing  permiss ion  is  necessary  as  per  bu i ld ing  ru les  in
existence.

(8 )  The Gram Panchayat  sha l l  be  l iab le  fo r  d isso lu t ion  under
sect ion 268, i f  any un-authorized bui lding comes up in the
Gram Panchayat area or i f  any deviat ion is found in the
permit ted bui lding plan or i f  any permission is granted contrary
to any rules made in this behalf .

1i .5.  (1) l f  any factory, workshop or work-place in which steam
power, water power, electr ical  power or any other power is
used,  nu isance or  env i ronmenta l  po l lu t ion  is  caused,  then the
Gram Panchayat may issue such direct ions as i t  thinks f i t  for the
abatement  o f  nu isance or  env i ronmenta l  po l lu t ion  w i th in  a
reasonable t ime to be specif ied for the purpose,

(2) l f  there has been wi l l fu l  default  in carrying out such
direct ions or i f  abatement is found impract icable, the Gram
Panchayat may,-

(a) prohibi t  the use of the part icular k ind of fuel
employed; or

(b) restr ict  the noise. or v ibrat ion by prohibi t ing the
working of the factory, workshop or work-place between the
hours  o f  6 .00  p .m"  and 8 .00  a .m.
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116. Al l  l icenses, not ices, permissions, given, issued or
granted, as the case may be, under the provisions of this Act,

sha l l  be  in  accordance w i th  such ru les  as  may be  made in  th is

beha l f .

t t7.  The Government may, ei ther general ly or in any
part icular case, make such order or give such direct ions as they

may deem f i t ,  in respect of any act ion taken or omit ted to be

taken under sect ion I12 or sect ion 115.

118.  (1 )  The Gram Panchayat  sha l l  be  the  au thor i ty  to  whom

app l ica t ion  sha l l  be  made fo r  l i cense to  permi t  ho ld ing  o f  any

temporary event for recreat ion such as exhibi t ion, c ircus,
games, music and dance performance etc. ,  under this Act,  in

respect of any place or bui lding to be used exclusively for
purposes other than the holding ofcinematographyexhibi t ions

and who may grant or refuse such l icense.

(2) An appeal f rom the order of the Gram Panchayat
grant ing, refusing, revoking or suspending a l icense under the
Act shal l  l ie to the Distr ict  Col lector.

CHAPTER _ V

GENERAL, MISCELLANEOUS AND SUPPLEMENTAL PROVISIONS

(GRAM PANCHAYATS)

119. (1) The Gram Panchayat may, in the manner prescr ibed,

cause a name to be given to any street and shal l  cause a
number to be aff ixed to the side or outer door of any bui lding

or to some place at the entrance of such bui lding and in l ike

manner, may, from t ime to t ime, cause such name or number

to be al tered.

(2) No person shal l ,  without lawful  authori ty destroy, pul l

down,  o r  de face  any  such name or  number  o r  any  number

ass igned to  any  bu i ld ing  in  any  such area .
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General provisions

regarding l icenses and
permissions,

(3) When a number has been aff ixed, the owner of the
bu i ld ing  sha l l  be  bound to  ma in ta in  such number  and to  rep lace
it  i f  removed or defaced, and i f  he fai ls to do so, the prescr ibed

authori ty may, by not ice require him, to replace i t .

120. (1) Every l icense and permission granted under this Act
or any rule or bye-law made under this Act shal l  specify the
period, i f  any, for which, and the restr ict ions, l imitat ions and
condit ions subject to which the same is granted and shal l  be
signed by the Gram Panchayat or by some person duly
author ized  by  h im in  th is  beha l f .

(2) Save as otherwise expressly provided in or may be
prescr ibed under this Act,  for every such l icense or permission,

fees may be charged on such units and at such rates as may be
f ixed by the Gram Panchayat:

Provided that a person who is a barber,  washer-man,
medari  or kummara or other vi l lage art isan by profession shal l
not be l iable to pay any fees in relat ion to the l icense granted to
him for the use of any place in the Gram Panchayat for
exercising his profession or transact ing his business as such.

(3) Every order of the authori ty competent under this Act or
any rule or bye-law made thereunder to pass an order refusing,
suspending, cancel l ing or modify ing a l icense or permission

sha l l  be  in  wr i t ing  and sha l l  s ta te  the  grounds on  wh ich  i t
proceeds:

Provided that every appl icat ion for a l icense or permission

under this Act shal l  be disposed of within f i f teen days from the
date of receipt thereof or f rom the date of receipt of  approvals
or complet ion of other formal i t ies prescr ibed, fai l ing which, i t
shal l  be deemed that l icense or permission is granted.
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(4) Subject to the special  provisions regarding pr ivate

markets, any l icense or permission granted under this Act or
any rule or bye-law made thereunder,  i t  may at any t ime, after
giving the persons concerned an opportunity of making a
representat ion be suspended or revoked by the Gram
Panchayat,  i f  any of the restr ict ions, l imitat ions or condit ions
laid down in respect thereof is evaded or infr inged by the
grantee, or i f  the grantee is convicted of a breach of any of the
provisions of this Act,  or of  any rule, bye-law or regulat ion
made under  i t ,  in  any  mat te r  to  wh ich  such l i cense or
permission relates or i f  the grantee has obtained the same by
misrepresentat ion or fraud.

(5) l t  shal l  be the duty of the Gram Panchayat to inspect
places in respect of which a l icense or permission is required by
or under this Act,  and he may enter any such place between
sunrise and sunset,  and also between sunset and sunrise i f  i t  is
open to the publ ic or any industry is being carr ied on i t  at  that
t ime; and i f  he has reason to bel ieve that anything is being
done in any place without a l icense or permission where the
same is required by or under this Act,  or otherwise than in
conformity with the same, he may at any t ime by day or night
without not ice enter such place for the purpose of sat isfying
himself  whether any provision of law, rules, bye-laws or
regulat ions, any condit ion of a l icense or permission or any
lawful  direct ion or prohibi t ion is being contravened; and no
c la im sha l l  l i e  aga ins t  any  person fo r  any  damage or
inconvenience necessari ly caused by the exercise of powers

under this sub-sect ion by the Gram Panchayat or any person to
whom he has lawful ly delegated his powers; or by the use of
any force necessary for ef fect ing an entrance under this sub-
sect ion,

(6) When any l icense or permission is suspended or revoked
or when the period for which i t  was granted, or within which
appl icat ion for renewal should be made has expired, whichever
expires later,  the grantee shal l  for al l  purposes of this Act,  or
any rule or bye-law made under this Act,  be deemed to be

B-27-29
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without a l icense or permission, unt i l  the order suspending or

revoking the l icense or permission is cancel led or subject to

sub-sect ion (11) unt i l  the l icense or permission is renewed as

the case may be.

(7) The grantee of every l icense or permission shal l ,  at  al l

reasonable t imes, whi le such l icense or permission remains in

force produce the same at the request of the Gram Panchayat.

(8) Whenever any person is convicted of an offence in

respect of the fai lure to obtain a l icense or permission or to
make a registrat ion as required by the provisions of this Act or

any  ru le  o r  bye- law made thereunder ,  the  Mag is t ra te  sha l l ,  in

addit ion to any f ine which may be imposed recover summari ly

and pay over to the Gram Panchayat the amount of the fee

chargeable for the l icense or permission or for registrat ion and

may, in his discret ion, also recover summari ly and pay over to

the Gram Panchayat such amount i f  any as he may f ix as the

costs of the prosecut ion.

(9) Save as otherwise expressly provided in or may be
prescr ibed under this Act,  every appl icat ion for a l icense or
permission or for registrat ion under this Act or any rule, bye-

law or regulat ion made thereunder or for renewal thereof,  shal l

be made not less than thir ty and not more than ninety days

before the commencement of the period or such less period as
is  ment ioned in  the  app l ica t ion .

(10) Recovery of the fee under sub-sect ion (8) shal l  not

ent i t le the person convicted to a l icense or permission or to
registrat ion as aforesaid.

(11) The acceptance by or on behalf  of  a Gram Panchayat of

the pre-payment of the fee for a l icense or permission or for

registrat ion shal l  not ent i t le the person making such pre-

payment to the l icense or permission or of registrat ion as the

case may be but only to refund of the fee in case of refusal of

the l icense or permission or of registrat ion, but an appl icant for
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the renewal of a l icense or permission or registrat ion, shal l ,
unt i l  communicat ion of orders on his appl icat ion, be ent i t led to
act as i f  the l icense or permission or registrat ion had been
renewed and save as otherwise special ly provided in this Act,  i f

orders on an appl icat ion for l icense or permission or for
registrat ion are not communicated to the appl icant within

thir ty days or such longer period as may be prescr ibed in any
class of cases after the receipt of  the appl icat ion by the Gram
Panchayat,  the appl icat ion shal l  be deemed to have been

al lowed for the period, i f  any, for which i t  would have been
ordinari ly al lowed and subject to the law, rules, bye-laws and
regu la t ions  and a l l  cond i t ions  ord inar i l y  imposed.

12L.  (1 )  An appea l  sha l l  l i e  to  the  D is t r i c t  Co l lec to r  f rom, -

(a) any order of the Gram Panchayat grant ing, refusing,

suspending or revoking a l icense or permission;

(b) any other order of the Gram Panchayat that may be
made appea lab le  by  ru les  made under  sec t ion  286.

I22. In any case in which no t ime is f ixed by the foregoing
provisions of this Act for the presentat ion of an appeal al lowed
thereunder,  such appeal shal l ,  subject to the provisions of
sect ion 5 of the Limitat ion Act,  1963 be presented within thir ty
days after the date of receipt of  the orders from which the
appeal is preferred.

123. Nothing in this Act or in any rule, bye-law or regulat ion

made thereunder shal l  be construed as requir ing the taking out
of any l icense or the obtaining of any permission under this Act

or any such rule, bye-law or regulat ion in respect of any place in
the occupat ion or under the control  of  the State or Central
Government or of a Mandal Praja Parishad or a Zi l la praja

Parishad or of a Market Committee const i tuted under the
Telangana (Agricul tural  Produce and Livestock) Markets Act,
1966 or in respect of any property of the State or Central
Government or of any property belonging to such Mandal praja
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Time for complying with
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Powers of entry and
inspection.

Parishad orZi l la Praja Parishad or Market Committee.

1,24. (1.)  Whenever by any not ice, requisi t ion or order under

this Act,  or under any rule, bye-law or regulat ion made

thereunder,  any person is required to execute any work or to

take any measures or to do anything, a reasonable t ime shal l  be

f ixed in such not ice, requisi t ion or order within which the work

sha l l  be  executed  or  the  measures  taken or  the  th ing  done.

(2) l f  such not ice, requisi t ion or order is not compl ied with

within the t ime so f ixed,-

(a) The Gram Panchayat may cause such work to be

executed or may take any measures or do anything which may

in his opinion be necessary for giv ing due effect to the not ice,

requisi t ion or order and al l  expenses thereby incurred by the

Gram Panchayat shal l  be paid by the person or persons upon

whom a not ice was served and shal l  be recoverable in the

manner hereinafter provided; and further

(b) i f  no penalty has been special ly provided in this Act

for fai lure to comply with such not ice, requisi t ion or order the

said person shal l  be punishable with f ine not more than rupees

f ive thousand for every such offence.

125. (1) Subject to such restr ict ions and condit ions as may be

prescr ibed, the Gram Panchayat may authorize any person to

enter,  between sunrise and sunset on any day any place,

bu i ld ing  or  land  w i th  o r  w i thout  no t ice  and w i th  o r  w i thout

assistants or workmen in order to make an inquiry,  inspect ion,

test,  examinat ion, survey, measurement or valuat ion or to

execute any other work which is authorized by the provisions of

this Act or of  any rule, bye-law, regulat ion or order made

thereunder or which i t  is necessary to make or execute for any

of the purposes of this Act or in pursuance of any of the said
provisions.

(2 )  No c la im sha l l  l i e  aga ins t  any  person fo r  any  damage or

inconvenience necessari ly caused by the exercise of powers
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under sub-sect ion (1) or the use of any force necessary for

effect ing an entrance under that sub-sect ion.

t26. The Gram Panchayat may authorize any person to

examine and test the weights and measures used in the

markets and shops in the vi l lage with a view to the prevent ion

and punishment of of fences relat ing to such weights and

measures  under  Chapter  X l l l  o f  the  Ind ian  Pena l  Code.

t27. (1) The Gram Panchayat may require the Vi l lage-Level

Funct ionaries of al l  Departments specif ied in Schedule-Vl l

having jur isdict ion over the Gram Panchayat to furnish

information on any matter fal l ing within such categories as may

be prescr ibed in respect of v i l lages within i ts jur isdict ion or any

part  thereof or any person or property therein and such Vi l lage-

Level Funct ionaries of al l  Departments shal l  comply with such

order.

(2) The order shal l  specify the period within which i t  may be

complied with but the Gram Panchayat may, from t ime to t ime,

extend such period.

t28. Save as otherwise expressly provided in this Act, no

person shal l  be tr ied for any offence against this Act or any rule

or  bye- law made thereunder ,  un less  compla in t  i s  made w i th in

twelve months of the commission of the offence, by the pol ice,

by the Sarpanch or Panchayat Secretary or person expressly

authorized in this behalf  by the Gram Panchayat:

Provided that fai lure to take out a l icense, obtain

permission or secure registrat ion under this Act,  shal l ,  for the
purposes of this sect ion be deemed a cont inuing offence unt i l

the expirat ion of the period, i f  any, for which the l icense,

permission or registrat ion is required and i f  no period is

specif ied, complaint may be made at any t ime within twelve

months from the commencement of the offence.

I29. (1) The Gram Panchayat may, subject to such restr ict ions

and control ,  as may be prescr ibed, compound for a sum not

B-27-30
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more than rupees f ive thousand, any offence against the

provisions of this Act or any rule or bye-law made thereunder

wh ich  may by  ru les ,  be  dec la red  compoundab le .

(2 )  On payment  o f  the  amount  by  way o f  compound ing  no

further proceedings shal l  be taken or cont inued against the

defaulter in regard to the offence or al leged offence so

compounded, unless i t  is a cont inuing offence.

(3) Nothing in this sect ion shal l  apply to elect ion offences.

130. Every prosecut ion inst i tuted or offence compounded by

the Gram Panchayat shal l  be reported by i t  to the Extension

Off icer (PR&RD).

131. (1) Subject to the provisions of sect ion 136, no sui t  or

other legal proceeding shal l  be brought against any Gram

Panchayat or the Sarpanch or the Panchayat Secretary or any

member, or any employee of such Gram Panchayat or against

any person act ing under the direct ion of such Gram Panchayat,

Sarpanch, Panchayat Secretary, member, or any employee in

respect of any act done or purport ing to be done under this Act

or in respect of any al leged neglect or default  in the execut ion

of the provisions of this Act or any rule, bye-law, regulat ion or

order made thereunder unt i l  the expirat ion of two months next

after not ice in wri t ing stat ing the cause of act ion, the nature of

the rel ief  sought,  the amount of compensat ion claimed and the

name and place of residence of the intended plaint i f f ,  has been

left  at  the off ice of the Gram Panchayat and i f  the proceeding is

intended to be brought against any such Sarpanch, Panchayat

Secretary, member, an employee or a person also del ivered to

him or lef t  at  his place of residence, and unless such not ice is

given the Court  shal l  not entertain such suit  or legal

proceeding.

(2) Every such proceeding shal l ,  unless i t  is a proceeding for

the recovery of immovable property or for a declarat ion of t i t le

thereto, be commenced within six months after the date on
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which the cause of act ion arose or in case of a cont inuing injury

or damage, during such cont inuance or within six months after

the ceasing thereof.

(3) l f  any Gram Panchayat or person to whom not ice is

given under sub-sect ion (1) tenders amounts to the plaint i f f

before the proceeding is commenced and i f  the plaint i f f  does

not in such proceeding recover more than the amount so

tendered, he shal l  not recover any costs incurred by him after

such tender,  and the plaint i f f  shal l  also pay al l  costs incurred by

the defendant after such tender.

132. Every Pol ice Off icer in whose jur isdict ion the vi l lage is

s i tua ted  sha l l  be  bound to  ass is t  the  Gram Panchayat  and i t s

off icers and servants in the exercise of their  lawful  authori ty.

133. Any person who prevents the Sarpanch or Panchayat

Secretary or any person who has been lawful ly delegated

powers of enter ing on or into any place, bui lding or land, from

exercising his lawful  power of enter ing thereon or there into

s h a l l be deemed to have

the  Ind ian  Pena lcommitted an offence under sect ion 344 of

Code.

I34. Whoever obstructs a Gram Panchayat or the Sarpanch or

the Panchayat Secretary or a member of the Gram Panchayat

or any person employed by the Gram Panchayat or any person

with whom i t  has contracted in the performance of i ts duty

under the provisions of this Act or of  any rule made thereunder,

or prevents or tr ies to prevent any person from doing anything

which he is empowered or required to do, by vir tue of this Act,

or removes any mark set up for the purpose of indicat ing any

level or direct ion, incidental  to the carrying out of any work

authorized by this Act,  or removes, destroys, or defaces or

otherwise obl i terates any not ice put up or exhibi ted by the

Gram Panchayat  o r  under  i t s  au thor i ty ,  sha l l  be  l iab le  on

convict ion to a f ine not more than rupees f ive thousand.
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135. Any person required by this Act or by any not ice or other

proceedings issued thereunder to furnish any information,

omits to furnish such information or knowingly furnishes false

information shal l  be punishable with f ine not more than rupees

f ive thousand.

136. (1) Notwithstanding anything in this Act,  when a local

area is not i f ied as a vi l lage under sect ion 3, for the f i rst  t ime,

the Distr ict  Col lector shal l  appoint a Special  Off icer to exercise

the powers and perform the funct ions of the Gram Panchayat

and i t s  Sarpanch un t i l  the  members  and Sarpanch thereo f  who

are duly elected assume off ice.

(2) The Special  Off icer shal l  cause arrangements for the

elect ion of the members of the Gram Panchayat to be made

before such date as may be f ixed by the Commissioner in this

behalf :

Provided that the Commissioner may, from t ime to t ime,

postpone the date so f ixed, i f  for any reason, the elect ions

cannot be completed before such date.

(3) The Government,  or as the case may be, an off icer

authorized by the Government,  shal l  appoint a special  of f icer or

a person-in-charge or a committee of persons-in-charge to a

Gram Panchayat,  i f  for any reason, the process of elect ion to

such Gram Panchayat is not completed.

( )  The special  of f icer or person-in-charge or the Committee

of persons-in-charge, appointed under sub-sect ion (3) shal l

exercise the powers and perform the funct ions of the Gram

Panchayat and i ts Sarpanch unt i l  the members and Sarpanch

elected thereof assume off ice.

737. Al l  roads, markets, wel ls,  tanks, reservoirs andwater

ways vested in or maintained by a Gram Panchayat shal l  be
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or vice versa.

open to the use and enjoyment of al l  persons, i r respect ive of

their  caste, creed and language.

138. A Gram Panchayat shal l  have power to farm out the

col lect ion of any fees due to i t  under this Act or any rule, bye-

law or regulat ion made thereunder,  for any period not

exceeding three years at a t ime on such condit ion as i t  thinks

f i t .

139 .  (1 )  The Commiss ioner  may,  a t  the  reques t  o f  the  Gram

Panchayat or otherwise, by not i f icat ion, declare that any of the

provisions of the law relat ing to municipal i t ies for the t ime

be ing  in  fo rce  or  o f  any  ru le  made thereunder  inc lud ing  those

relat ing to taxat ion, shal l  be extended to and be in force in the

vi l lage or any specif ied area therein.

(2) The provisions so not i f ied shal l  be construed with such

alterat ions not affect ing the substance as may be

necessary or proper for the purpose of adopt ing them to the

vi l lage or specif ied area therein.

(3) Without prejudice to the general i ty of  the foregoing

provision, al l  references to a municipal  counci l  or the

Chairperson or the Gram Panchayat thereof shal l  be construed

as references to the Gram Panchayat or the Sarpanch or the

Gram Panchayat thereof,  al l  references to any off icer or servant

of a municipal  counci l  as references to corresponding off icer or

servant of the Gram Panchayat and al l  references to the

municipal  l imits as references to the l imits of the vi l lage or the

specif ied area therein, as the case may be.

1.4O. Notwithstanding anything in this Act,  or in any law

relat ing to other local authori t ies, the Government may, in

consultat ion with the Mandal Praja Parishad or Zi l la Praja

Parishad or other local authori ty as the case may be, and the

Gram Panchayat concerned, by not i f icat ion and subject to such

restr ict ions and condit ions and to such control  and revision as

B-27-31
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may be specif ied therein, direct that,-

( i )  any power or funct ion vested in the Gram Panchayat by

or under this Act,  shal l  be transferred to and exercised and

performed by the Mandal Praja Parishad or Zi l la Praja Parishad

or the other local authori ty;  and

(i i )  any power or funct ion vested in the Mandal Praja

Parishad or Zi l la Praja Parishad or the other local authori ty shal l

be transferred to and exercised and performed by a Gram

Panchayat .

Explanat ion:-  For the purposes of this sect ion, " local

authori ty" includes, the Telangana Industr ial  Infrastructure

Corporat ion Limited.

CHAPTER - VI

CONSTITUTION, POWERS AND FUNCTIONS OF TRIBUNAL FOR

GRAM PANCHAYATS

Constitution, Powers
and Functions of the
Tribunal.

l4I .  (1) The State Government shal l  const i tute aGram

PanchayatTribunal to hear and decide appeals preferred under

sub-sect ion (8) of sect ion 37.

(2 )  The Gram PanchayatTr ibuna l  sha l l  be  a  th ree

memberTr ibuna l .  The Sta te  Government  sha l l  appo in t  one

person who has a background of working with local bodies and

two other persons of eminence to be the members of the

Tr ibuna l .

(3) The tenure and other condit ions of service of a member

appointed under sub-sect ion (2) shal l  be as may be prescr ibed.

The sa la r ies  and a l lowances  o f  the  member  sha l l  be  pa id  ou t  o f

the Consol idated Fund of the State.

(  )  The powers and procedures to be fol lowed by the Gram
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Panchayat Tr ibunal shal l  be such as may be prescr ibed. The

Tribunal shal l  decide the case within a period of preferably

three months and in any case not more than six months. The

Tribunal shal l  not have the power to grant a stay on the orders

under  sub sec t ions  (1 ) ,  (2 )  and (5 )  o f  sec t ion  37 .

(5 )  The Tr ibuna l  sha l l  have an  es tab l i shment  cons is t ing  o f

such off icers and other employees appointed on such terms

and condit ions as may be prescr ibed. Their  salar ies and

a l lowances  sha l l  be  pa id  ou t  o f  the  Conso l ida ted  Fund o f  the

State.

(6) An appeal shal l  l ie with the Government on the orders of

the  Tr ibuna l .

Constitution and
incorporation of Mandal

Praja Parishads.

Act No.7 of 1974.

(7) No Court  shal l  have jur isdict ion over any matter for

which provision is made in this Chapter for appeal to the Gram

PanchayatTribu na L

PART - I I I

CONSTITUTION AND INCORPORATION, COMPOSITION,

RESPONSIBILITIES, FUNCTIONS, POWERS ETC., OF MANDAL

PRAJA PARISHADS

I42. (1) There shal l  be const i tuted, by the Government,  by

not i f icat ion from t ime to t ime and with effect on and from such

date, as may be specif ied therein,a Mandal Praja Parishad for

each Manda l .

(2) Where under sub-sect ion (2) of sect ion 3 of the

Telangana Distr icts (Formation) Act,  1974, a Mandal is re-

del imited or a new Mandal is formed, the Government may, by

not i f icat ion, reconst i tute the Mandal Praja Parishad for the re-

del imited Mandal or const i tute a new Mandal Praja Parishad

for the new Mandal.  On such reconst i tut ion or const i tut ion the

Mandal Praja Parishad or Mandal Praja Parishads concerned
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funct ioning immediately before such reconst i tut ion or

const i tut ion, shal l  stand abol ished:

Provided that in reconst i tut ing the Mandal Praja Parishad

the Government may direct that the President,  the Vice-

President or an elected member of the Mandal Praja Parishad

which was funct ioning immediately before such re-del imitat ion

and who is otherwise qual i f ied to hold such off ice in the

reconst i tuted Mandal Praja Parishad shal l  be the President,

Vice-President or elected member of the reconst i tuted Mandal

Praja Parishad, as i f  he was elected to such off ice in the

reconst i tuted Mandal Praja Parishad.

(3) Where after a Mandal Praja Parishad is const i tuted for a

Manda l ,  a  par t  o f  such Manda l  i s  inc luded in  a  ne ighbour ing

Munic ipa l i t y  o r  Mun ic ipa l  Corpora t ion ,  and

(i)  in case the residuary part  of  the Mandal is v iable for

the const i tut ion of a separate Mandal Praja Parishad, such

residuary part  shal l  be re-del imited into a separate Mandal

under the Telangana Distr icts (Formation) Act,  7974 and a

Mandal Praja Parishad shal l  be const i tuted for such newly

formed Mandal and that port ion of the Mandal pr ior to i ts re-

de l im i ta t ion  wh ich  is  inc luded in  the  ne ighbour ing  Mun ic ipa l i t y

or  Mun ic ipa l  Corpora t ion  sha l l  be  inc luded in  an  ad jo in ing

Manda l  wh ich  fo rms par t  o f  such Mun ic ipa l i t y  o r  Mun ic ipa l

Corporat ion; or

( i i )  in case the residuary port ion of the Mandal is not

viable to be const i tuted into a separate Mandal Praja Parishad,

i t  shal l  be competent for the Government,-

(a) to include such residuary port ion of the Mandal in

the  ad jo in ing  Manda l  o r  Manda ls  and abo l ish  the  Manda l  Pra ja

Parishad const i tuted for such Mandal;  or

(b) to form a new Mandal by adding to such residuary
port ion, areas from the adjoining Mandal or Mandals and

const i tute a Mandal Praja Parishad for such new Mandal:
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Provided that where a Mandal Praja Parishad is

const i tuted under clause ( i )  or sub-clause (b) of c lause ( i i ) ,  the

Government may direct that the President,  Vice-President or an

elected member of the abol ished Mandal Praja Parishad who is

otherwise qual i f ied to hold such off ice in the newly const i tuted

Mandal Praja Parishad shal l  be the President,  Vice-President or

elected member of the newly const i tuted Mandal Praja

Parishad as i f  he was elected to such off ice in the newlv

const i tuted Mandal Praja Parishad.

Explanat ion:-  For the removal of  doubts i t  is hereby

declared, that,-

( i )  the President,  Vice-President or an elected member of

the newly const i tuted Mandal Praja Parishad, cont inued under

this sub-sect ion, shal l  hold off ice only for the residue of the

term of thePresident,  Vice-President or an elected member of

the  abo l ished Manda l  Pra ja  Par ishad:

Provided further that where a Mandal Praja Parishad is

abo l ished under  c lause (a ) ,  the  Pres ident ,  V ice-Pres ident  o r  an

elected member holding off ice immediately before such

abo l i t ion  sha l l  un less  he  is  cont inued under  the  fo rego ing

proviso cease to hold their  respect ive off ices.

(4) Every Mandal Praja Parishad shal l ,  by the name of the

Mandal for which i t  is const i tuted or reconst i tuted, be a body

corporate having perpetual succession and a common seal with

power to acquire, hold and dispose of property and to enter

into contracts and may by i ts corporate name sue and be sued.

(5) The not i f icat ion under sub-sect ion (2) may contain such

supplemental ,  incidental  and consequent ial  provisions as the

Government may deem necessary and the Government may,

from t ime to t ime, amend any such not i f icat ion.
Composition of Mandal

B-27-32
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Praja Parishad. J,43. (L) Every Mandal Praja Parishad shal l  consist  of  the

fol lowing members, namely:-

( i )  persons elected under sect ion 1-45;

( i i )  the Member of the Legislat ive Assembly of the State

represent ing a const i tuency which comprises ei ther whol ly or
par t l y  the  Manda l  concerned;

( i i i )  any Member of the Legislat ive Counci l  of  the State

who is a registered voter in the Mandal concerned;

( iv) the Member of the House of the People represent ing

a const i tuency which comprises ei ther whol ly or part ly the

Manda l  concerned;

(v) any Member of the Counci l  of  States who is a

registered voter in the Mandal concerned;

(vi)  one person belonging to minori t ies to be co-opted in

the prescr ibed manner by the members specif ied in clause ( i )

f rom among persons who are registered voters in the Mandal

and who are not less than 21 years of age.

(2 )  No person sha l l  be  a  member  in  more  than one o f  the

categories specif ied in sub-sect ion (1).  A person who is or

becomes a  Member  o f  a  Manda l  Pra ja  Par ishad in  more  than

one such category shal l ,  by not ice in wri t ing signed by him and

del ivered to the Mandal Parishad Development Off icer,  within

fifteen days from the date of the first meeting referred to in

sub-sect ion (4) of sect ion 147, int imate in which one of the said

categories he wishes to serve, and there upon he shal l  cease to

be the Member of in the other category or categories. In

default  of  such int imation within the aforesaid period, his

membership in the Mandal Praja Parishad in the category

acqu i red  ear l ie r  sha l l ,  and  h is  membersh ip  acqu i red  la te r  in  the

other shal l  not,  cease at the expirat ion of such period. The

in t imat ion  g iven under  th is  sub-sec t ion  sha l l  be  f ina l  and
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Division of Mandal into

consti tuencies.

Election of members

from territorial
constituencies.

Reservation of seats of

members of Mandal

i r revocable:

Provided that where a person is elected from more than

one const i tuency he shal l  retain only one seat and vacate the

other seat or seats in the manner prescr ibed fai l ing which he

shal l  be deemed to have vacated al l  the seats.

I44. For the purpose of elect ing the members specif ied in

clause ( i )  of  sub-sect ion (1) of sect ion 143, the Commissioner,

subject to such rules as may be made in this behalf ,  div ide each

Mandal Praja Parishad area into as many terr i tor ial

const i tuencies as he f f idy, by not i f icat ion specify in such

manner  tha t  as  fa r  as  p rac t icab le ,  sha l l  cons is t  o f  a  popu la t ion

rang ing  be tween th ree  thousand and four  thousand,  and tha t

the rat io between the populat ion of each const i tuency and the

number of seats al lot ted to i t  shal l ,  as far as pract icable, be the

same throughout the Mandal Praja Parishad area:

Provided that the rat io between the populat ion of the

terr i tor ial  area of a Mandal Praja Parishad and the number of

seats in such Mandal Praja Parishad to be f i l led by elect ion

shal l ,  as far as pract icable, be the same throughout the State.

1 ,45 .  (1 )  Cne member  sha l l  be  e lec ted  to  the  Manda l  Pra ja

Parishad from each terr i tor ial  const i tuency specif ied in sect ion

t44 by the method of secret bal lot ,  by the persons who are

registered voters in the Mandal Praja Parishad concerned:

Provided that a registered voter in the Mandal Praja

Parishad shal l  be ent i t led to contest f rom any terr i tor ial

const i tuency of the Mandal Praja Parishad.

(2) For purposes of preparat ion and publ icat ion of the

electoral  rol l  for the elect ions to the off ice of member under

this sect ion, the provisions of sect ions lL and L2 shal l ,  mutat is

mutandis apply,  subject to such rules as may be made in this

behalf .
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Praja Parishad. 145. (1) The seats of members of Mandal Praja Parishads in the

State shal l  be reserved for Scheduled Tribes, Scheduled Castes,

Backward Classes and Women, by not i f icat ion, in the manner

specif ied below.

(2) In every Mandal Praja Parishad out of the total

strength of elected members determined under sect ion 144

the Distr ict  Col lector shal l  in respect of each Mandal Praja

Parishad in the Distr ict  determine, in the f i rst  instance, the

number of Mandal PrajaParishad Terr i tor ial  Const i tuencies

(hereinafter referred to as MPTC) to be reserved in the Mandal

Praja Parishad concerned for the members belonging to

Scheduled Tribes and the Scheduled Castes, subject to the

condit ion that the number of MPTCs so reserved shal l  bear,  as

nearly as may be, the same proport ion to the total  number of

MPTCs to be f i l led by direct elect ion to the Mandal Praja

Parishad as the populat ion of Scheduled Tribes or as the case

may be, of the Scheduled Castes, in that Mandal bears to the

to ta l  popu la t ion  o f  tha t  Manda l  and communica te  the  same to

al l  the Revenue Divis ional Off icers in the Distr ict  in respect of

the Mandals fal l ing within their  respect ive jur isdict ion, subject

to the condit ion that the Distr ict  Col lector shal l ,  in the Mandal

Praja Parishad whol ly located in the Scheduled Areas, al locate

not less than one half  of  the total  number of MPTCs in each

Mandal Praja Parishad for being reserved for Scheduled Tribes.

(3 )  The number  o f  sea ts  o f  members  o f  Manda l  Pra ja

Parishads in the State reserved for Backward Classes shal l  not

be fess than 34% (thirty-four percent) of the total number of

seats of the members of Mandal Praja Parishads in the State.

For the purpose of reserving MPTCs for Backward Classes in

respect of the Terr i tor ial  Const i tuencies of the Mandal Praja

Parishads in the Distr ict ,  the Distr ict  Col lector,  shal l  determine

the number of MPTCs to be reserved for the Backward Classes

in each Mandal Praja Parishad, on the basis of the

proport ionate percentage of Backward Classes of the Mandal

in the manner specif ied below and communicate the same to

the concerned Revenue Divis ional Off icers in the Distr ict  in
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respect of the Mandal Praja Parishads fal l ing within their

respect ive ju r isdict ion.

NOTE:- In order to arr ive at the Mandal proport ionate

percentage of Backward Classes the fol lowing formula shal l  be

adopted :

M a n d a l

Proport ionate

Percentage of

Backward Class

Reserva t ion  fo r  BCs in  the

State

X Manda l  BC%

State Percentage of BCs.

Explanat ion:-  ( i )  State percentage of Backward Classes is

the f igure as projected by the Directorate of Economics and

Stat ist ics.

( i i )  Mandal Backward Class percentage is the f igure as

projected by the Directorate of Economics and Stat ist ics.

(4) Notwithstanding anything contained in sub-sect ion (3),

the Distr ict  Col lector shal l ,  for purposes of reservat ion of

MPTCs for Backward Classes in the Mandal Praja Parishad

whol ly located in the Scheduled Areas, determine in the f i rst

instance the number of MPTCs remaining after reserving seats

for Scheduled Tribes and Scheduled Castes in each such

Mandal Praja Parishad and arr ive at the number of MPTCs to

be reserved for Backward Classes computed only on the basis

of such remaining M PTCs applying the proport ionate

percentage of populat ion of Backward Classes in the Mandal.

(5) The Distr ict  Col lector shal l  reserve one-half  of  the

number of MPTCs reserved for Scheduled Tribes, Scheduled

Castes and Backward Classes and one-

half  of  the unreserved seats for Women in each Mandal Praja

Par ishad.

B-27-33
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(6) The Distr ict  Col lector whi le communicat ing the number

of MPTCs to be reserved for Scheduled Tribes, Scheduled

Castes and Backward Classes shal l  also communicate to the

Revenue Divis ional Off icer,  the number of MPTCs to be

reserved for Women from among the said categories and also

the number of MPTCs to be reserved for Women from among

the unreserved MPTCs in respect of each Mandal Praja

Par ishad.

(7) l f  a new MPTC is formed after ordinary elect ions to

Mandal Praja Parishads proport ionate reservat ion as provided

in sub-sect ions (2) to (5) shal l  be worked out taking the new

MPTC into Considerat ion to determine the category of

reservat ion to that MPTC. l f  this new worked out reservat ion,

results in a clear addit ional seat for any one category, the

MPTC newly created shal l  be al lot ted to that category. l f  i t

does not result  in addit ional seat,  then the reservat ion for the

newly created MPTC shal l  be decided on the basis ofdraw of

lots.

(8)(a) The Revenue Divis ional Off icer,  shal l  reserve in

respect of each Mandal Praja Parishad in his Revenue Divis ion,

MPTCs al lot ted to the Scheduled Tribes in such Mandal Praja

Parishads in the f i rst  instance, where the proport ion of the
populat ion of Scheduled Tribes in the MPTC to the total  MPTC

populat ion of the is the highest in the descending order;

(b) After excluding the MPTCs reserved for Scheduled

Tribes in the respect ive Mandal Praja Parishad, the Revenue

Divisional Off icer shal l  reserve from among the remaining

MPTCs for the Scheduled Castes al located to each Mandal

Praja Parishad under sub-sect ion (21 in Terr i tor ial

Const i tuencies where the proport ion of the populat ion of the

Scheduled Castes in the MPTC to the total  populat ion of the

MPTC is the highest in the descending order;

(c) After excluding the MPTCs reserved for Scheduled

Tribes and Scheduled Castes in respect of a Mandal Praja
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Parishad, the Revenue Divis ional Off icer shal l  reserve from the

remaining MPTCs for Backward Classes where the proport ion

of voters belonging to Backward Classes to the total  number of

voters in the MPTC is the highest in the descending order;

(d) The Revenue Divis ional Off icer shal l  reserve MPTCs

for Women from out of the reserved and unreserved

categories on the basis of draw of lots.

(9) (a)The reservat ion of MPTCs for Scheduled Tribes,

Scheduled Castes, Backward Classes and Women shal l  be, by

rotat ion commencing from the f i rst  ordinary elect ion under

this Act.  The MPTCs al lot ted to Scheduled Tribes, Scheduled

Castes, Backward Classes during the earl ier ordinary elect ions

shal l  not be al lot ted to the same categories t i l l  a cycle of

reservat ion in that category is completed:

Provided such rotat ion shal l  be effected after complet ion

of two consecut ive terms;

(b) For al lot t ing the seatsby rotat ion Scheduled Tribe,

Scheduled Tribe (women), Scheduled Caste, Scheduled Caste
(women), Backward Classes, Backward Classes (women),

Unreserved and Unreserved (women) shal l  be treated as

separate categories:

Provided thatsuch of those seatswhich could not be

reserved in the f i rst  and second cycle though they were el igible

in the descending order but were al lot ted to the other

categories due to order of preference in al lotment as per

descending order or proport ionate populat ion, in those

categories shal l  be al lot ted f i rst  before going to the seats in the

second cycle;

(c) Those seats, which lost their  reservat ion as a result

of  repeat ing the reservat ion second t ime in that cycle, should

be reserved in the ensuing elect ions in those distr icts or

wherever appl icable.
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Election, reservation

and term of office of

President and Vice-

President.

Explanat ion:-  For the removal of  doubts, i t  is hereby

declared that,-

( i )  for purposes of reserving seats under this sect ion any

fract ion less than one-half  shal l  be ignored and any fract ion

equa l  to  o r  more  than one-ha l f  sha l l  be  counted  as  one.

( i i )  the expression Revenue Divis ional Off icer shal l  include

the Sub-Col lector or Assistant Col lector in-charge of a Revenue

Division, for the purposes of this sect ion.

(10) Nothing in this sect ion shal l  be deemed to prevent

women and the  members  o f  the  Schedu led  Tr ibes ,  Schedu led

Castes and Backward Classes from standing for elect ion to the

unreserved seats.

747.(1) For every Mandal Praja Parishad there shal l  be one

President and one Vice-President who shal l  be elected by and

from among the elected members specif ied in clause ( i )  of  sub-

sect ion (1) of sect ion 143 by show of hands duly obeying the
party whip given by such funct ionary of the recognized pol i t ical

party,  as may be prescr ibed. l f  at  an elect ion held for the
purpose no President or Vice-President is elected, fresh

e lec t ion  sha l l  be  he ld .  The names o f  the  Pres ident  and the

Vice-President so elected shal l  be publ ished in the prescr ibed

manner :

Provided that i f  a Member of the Legislat ive Assembly,

Legislat ive Counci l  of  the State or of ei ther House of Parl iament

is elected to ei ther of the said off ices, he shal l  cease to hold

such off ice unless within f i f teen days from the date of elect ion

to such off ice, he ceases to be a Member of the Legislat ive

Assembly, the Legislat ive Counci l  of  the State or of ei ther

House of Parl iament by resignat ion or otherwise:

Provided further that a member vot ing under this sub-
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sect ion in disobedience of the party whip shal l  cease to hold

off ice in the manner prescr ibed and the vacancy caused by

such cessat ion shal l  be f i l led as a casual vacancy.

(2) The off ices of President in the State shal l  be reservec

for Scheduled Tribes, Scheduled Castes, Backward Classes and

Women, by not i f icat ion, in the manner specif ied below.

(3) Out of the total  number of of f ices of President in the

State, the Commissioner,  shal l  determine in the f i rst  instance,

the number of of f ices of PresidentofMandal Praja Parishads to

be reserved for the members belonging to Scheduled Tribes

and Scheduled Castes in the non-scheduled area of the State,

subject to the condit ion that the number of of f ices so reserved

shal l  bear as nearly as may be, the same proport ion to the total

number of of f ices to be f i l led by direct elect ion to the Mandal

Praja Parishads as the populat ion of Scheduled Tribes or

Scheduled Castes in the State bears to the total  populat ion of

the State.

(  )  The Commissioner shal l  there after al lot  to each

Distr ict  on the basis of the proport ion of the populat ion of the

Scheduled Tribes or as the case may be of the Scheduled

Castes in the non-scheduled area of the Distr ict  to the total
populat ion of the Scheduled Tribes or of the Scheduled Castes

in  the  Sta te  and communica te  the  same to  a l l  the  D is t r i c t

Col lectors:

Provided that al l  the Off ices of Presidents of Mandal Praja

Parishads located in the Scheduled Area shal l  be reserved for

Scheduled Tribes only.

(5) The Commissioner shal l  reserve 34% (thir ty four

percent) of  the off ices to the members belonging to Backward

Classes, whi le determining the number of of f ices to be

reserved for Backward Classes, and al lot  to each Distr ict  on the

basis of proport ionate populat ion of Backward Classes in the

d istr ict .

B-27. 3\
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(5) The Commissioner shal l  reserve one-half  of  the

number of of f ices reserved for Scheduled Tribes, Scheduled

Castes and Backward Classes and one-half  of  the unreserved

off ices, for women in each Distr ict .

(7) The Commissioner,  thereafter shal l  communicate to

the Distr ict  Col lector,  the number of of f ices to be reserved for

Scheduled Tribes, Scheduled Castes, Backward Classes and

Women in respect of each Distr ict ,  tothe Distr ict  Col lector.

(8) (a) The Distr ict  Col lector in turn shal l  reserve the

Manda l  Pra ja  Par ishads  in  the  D is t r i c t  and a l lo t  to  the

Scheduled Tribes in the f i rst  instance, where the proport ion of

the  popu la t ion  o f  Schedu led  Tr ibes  in  Manda l  to  the  to ta l

popu la t ion  o f  the  Manda l  concerned is  the  h ighes t  in  the

descending order;

(b) After excluding the Mandal Praja Parishads reserved

for Scheduled Tribes, the Distr ict  Col lector shal l  reserve from

among the remaining Mandal Praja Parishads the off ices for

the Scheduled Castes al located to each Distr ict  under sub-

sect ion (3) where the proport ion of the populat ion of the

Scheduled Castes of the Mandal to the total  populat ion of the

Manda l  concerned is  the  h ighes t  in  the  descend ing  order ;

(c) The reservat ion of the off ices for Backward Classes

in each Distr ict  shal l  be made by the Distr ict  Col lector after

excluding the Mandal Praja Parishads reserved for Scheduled

Tribes and Scheduled Castes, where the proport ion of

Backward Class voters in the Mandal . to the voters in the

Mandal concerned is the highest in the descending order;

(d) The Distr ict  Col lector shal l  reserye off ices for

Women from out of the reserved and un-reserved categories

on the basis of draw of lots.

(9) (a) The reservat ion of Off ices for Scheduled Tribes,
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Scheduled Castes, Backward Classes and Women shal l  be by

rotat ion commencing from the f i rst  ordinary elect ion held

under this Act.  The off ices of Presidents reserved to the

Scheduled Tribes, Scheduled Castes, Backward Classes during

the earl ier ordinary elect ions shal l  not be reserved to the same

categories t i l l  a cycle of reservat ion in that category is

completed, except the off ices reserved for Scheduled Tribes in

the  Manda l  Pra ja  Par ishads  who l ly  loca ted  in  the  Schedu led

Areas:

Provided that such rotat ion shal l  be effected after

complet ion of two consecut ive terms;

(b) Candidates elected from any of the Terr i tor ial

Const i tuencies shal l  be el igible to contest for the off ice of the

President,  provided such candidate belongs to the same

category for which the office is reserved and though not

elected from a reserved Terr i tor ial  const i tuency;

(c) l f  a new Mandal is formed after ordinary general

elect ions to Mandal Praja Parishads, to determine the category

of reservat ion to the off ice of President of that Mandal Praja

Parishad, proport ionate reservat ion as provided from sub-

sect ion (3) to (7) shal l  be worked out taking the new Mandal

Praja Parishad into considerat ion. l f  th is new worked out

reservat ion, results in a clear addit ional seat for any one

category, the Mandal Praja Parishad newly created shal l  be

al lot ted to that category. l f  i t  does not result  in addit ionalseat

then the reservat ion for the newly created Mandal

PrajaParishad shal l  be decided on the basis of draw of lots;

(d) For al lot t ing the off ices by rotat ion Scheduled Tribe,

Scheduled Tribe (women), Scheduled Caste, Scheduled Caste

(women), Backward Classes, Backward Classes (women),

Unreserved and Unreserved (women) shal l  be treated as

separate categories:

Provided, such of those off ices which could not be
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reserved in the f i rst  and second cycle though they were el igible

in the descending order but were al lot ted to the other

categories due to order of preference in al lotment as per

descending order or proport ionate populat ion, in those

categories shal l  be al lot ted f i rst  before going to the off ices in

the second cycle;

(e) Those off ices, which lost their  reservat ion as a result  of

repeat ing the reservat ion second t ime in that cycle, should be

reserved in the ensuing elect ions in those distr icts or wherever

app l icab le .

Explanat ion:-Fract ion wi l l  be rounded off  in descending

order only to the extent required to arr ive at actual number as
per percentage, under this sub-sect ion.

(10) Nothing in this sect ion shal l  be deemed to prevent

women and members of the Scheduled Tribes, Scheduled

Castes, Backward Classes from standing for elect ion to the

unreserved offices.

(11) The f i rst  meeting of the Mandal Praja Parishad to

elect a President and Vice-President shal l  be cal led as soon as

may be, after the results of the ordinary elect ions to the off ice

of elected members of the Mandal Praja Parishad have been
publ ished. The not ice of the date and t ime of the meeting for

the elect ion of President and Vice-President shal l  be given to
the elected members in the prescr ibed manner:

Provided that i l  for any reason, the elect ion of the
President or Vice-President is not held on the date f ixed as

aforesaid, the meeting for the elect ion of the President and

Vice-President shal l  be held on the next day, whether or not i t
is a hol iday observed by the Mandal Praja Parishad.

(12) Every President or Vice-President shal l  cease to hold

off ice on the expirat ion of his term of of f ice as a member.
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Resolution of disputes

relating to cessation for

disobedience of party

whip.

Term of office of
members of Mandal

Praja Parishad.

Qualification of

candidates for elect ion.

(13) Save as otherwise expressly provided in,  or prescr ibed

under this Act,  the term of of f ice of the President or Vice-

President who is elected at an ordinary elect ion shal l  be f ive

years from the date appointed by the State Elect ion

Commissioner for the f i rst  meeting of the Mandal Praja

Parishad after the ordinary elect ion.

(14) Any casual vacancy in the off ice of the President or

Vice-President shal l  be f i l led within a period of s ix months from

the date of occurrence of the vacancy by a fresh elect ion under

sub-sect ion (3) and a person elected as President or Vice-

Pres ident  in  any  such vacancy  sha l l  ho ld  o f f i ce  on ly  so  long as

the person in whose place he is elected would have been

ent i t led to hold off ice i f  the vacancy had not occurred.

148. Where a member against whom a proceeding that he

ceased to hold off ice as a consequence of the disobedience of

the party whip is issued in pursuance of the second proviso to

sub-section (1) of section 147 and the affected member

disputes the correctness of the proceedings, he may apply to

the Distr ict  Court  having jur isdict ion over the area in which the

off ice of the Mandal Praja Parishad is si tuated, for a decision.

749, Save as otherwise provided in this Act,-

( i )  an ex-off ic io member of the Mandal Praja Parishad shal l

hold off ice so long as he cont inues to hold the off ice by vir tue

of which he became such ex-off ic io member;

( i i )  a member elected at an ordinary elect ion or a co-opted

member shal l  hold off ice for a term of f ive years from the date

appointed by the State Elect ion Commissionerfor the f i rst

meeting of the Mandal Praja Parishad after the said ordinary

elect ion.

150. No person shal l  be el igible for elect ion as member of a

Mandal Praja Parishad unless his name appears in the electoral

rol l  of  the Mandal Praja Parishad concerned and he has

completed the age of twenty-one years.

B-273q
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Disquali f icat ions.

15L.  (1 )  A  member  o f  the  Manda l  Pra ja  Par ishad sha l l  be

disqual i f ied for elect ion as President or Vice-President i f  he is in

arrears of any dues, otherwise than in a f iduciary capacity to a

Gram Panchayat,  a Mandal Praja Parishad or the Zi l la Praja

Parishad or i f  he is interested in a subsist ing contract made with

or  any  work  be ing  done,  fo r  any  Gram Panchayat  in  the  Manda l

or the Mandal Praja Parishad or the Zi l la Praja Parishad within

whose jur isdict ion the Mandal Praja Parishad is si tuated or any

other  Manda l  Pra ja  Par ishad w i th in  the  ju r isd ic t ion  o f  tha t  Z i l la

Pra ja  Par ishad:

Provided that a person shal l  not be deemed to have any

interest in such contract or work by reason only of his having a

share or interest in,-

( i )  a  company as  a  mere  shareho lder  bu t  no t  as  a

director;

( i i )  any lease, sale or purchase of immovable property or

any agreement for the same; or

( i i i )  any agreement for the loan of money for any securi ty

for the payment of money only;  or

( iv) any newspaper in which any advert isement relat ing

to the affairs of any of aforesaid Mandal Praja Parishad is

inserted.

(2 )  The prov is ions  o f  sec t ions  20 ,2L ,22 ,23 ,24 ,25 ,26  and

27 sha l l  app ly  to  a  member  o f  the  Manda l  Pra ja  Par ishad as

they apply to a member of the Gram Panchayat subject to the

variat ions that for the expression "Gram Panchayat",

"Panchayat Secretary",  "Sarpanch","Upa-Sarpanch" and

"Distr ict  Panchayat Off icer",  the expressions "Mandal Praja

Parishad", "Mandal Parishad Development Off icer",

"President",  Vice-President",  and "Chief Execut ive Off icer" shal l

respect ively be subst i tuted:
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Resignation of

President, Vice-

President or Member,

Permanent invitees to
the meetings of the
Mandal Praja Parishad.

President of Mandal

Praja Parishad may

invite certain persons to

attend its meetings.

Rules for the conduct of
the business at a
meeting of a Mandal

Praja Parishad.

Provided that nothing in clause (c) of  sect ion 25 shal l  apply

to a member of the Mandal Praja Parishad specif ied in clause
(i i ) ,  c lause ( i i i ) ,  c lause ( iv) and clause (v) of  sub-sect ion (1) of

sect ion 143.

1,52. The President,  the Vice-President,  elected member or co-

opted member may resign his off ice in such manner as may be

prescr ibed.

153. The Col lector,  the Sarpanches of al l  the Gram Panchayats

wi th in  the  ju r isd ic t ion  o f  the  Manda l  Pra ja  Par ishad and the

member of the Zi l la Praja Parishad specif ied in clause ( i )  of  sub-

sect ion (3) of sect ion 172 elected from the Mandal concerned,

the Chairperson,Zi l la Praja Parishad and the President of

Agricul tural  Market ing Committee shal l  be permanent invi tees

to the meetings of the Mandal Praja Parishad and they shal l

have the r ight to speak in and otherwise to take part  in the

proceedings of any meeting of a Mandal Praja Parishad

funct ioning within the local l imits of their  respect ive
jur isdict ions but shal l  not,  by vir tue of this sect ion be ent i t led to

vote at any such meeting.

154. (1) The President of a Mandal Praja Parishad may for
purposes of consultat ion, invi te a person other than an off ice

bearer of any pol i t ical  party having experience and special ized

knowledge of the subject under the considerat ion of the

Mandal Praja Parishad to attend that part icular meeting of the

Mandal Praja Parishad.Such person shal l  have the r ight to speak

in, and otherwise to take part  in the proceedings of such

meeting, but shal l  not,  by vir tue of this sect ion be ent i t led to

vote at any such meeting.

(2) A person attending a meeting under sub-sect ion (1) shal l

be ent i t led to such al lowances as may be prescr ibed.

155. Every Mandal Praja Parishad shal l  in regard to the

conduct of business at i ts meetings, fol low such rules as may be
prescr ibed.
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Responsibil i t ies,

functions and powers of

a Mandal Praja
Parishad.

156. (1) Subject to the provisions of this Act,  the

admin is t ra t ion  o f  the  Manda l  sha l l  ves t  in  the  Manda l  Pra ja

Parishad. Every Mandal Praja Parishad shal l  endeavour to inst i l l

among thepeople within i ts jur isdict ion spir i t  of  sel f  help and

ini t iat ive and harness their  enthusiasm for rais ing the standard

of l iv ing. l t  shal l  perform al l  the responsibi l i t ies and funct ions

entrusted to i t  and exercise al l  the powers conferred onby or

under this Act,  and such other responsibi l i t ies, funct ions and

powers as may be entrusted to i t  and conferred on i t  by the

Government for carrying out the purposes of this Act,  but i t

shal l  not perform the responsibi l i t ies and funct ions and

exercise the powers expressly assigned by or under this Act,  or

any  o ther  law to  i t s  Pres ident  o r  to  the  Manda l  Par ishad

Development Off icer or to the Zi l la Praja Parishad or any other

authori ty.  l t  shal l  do extension and review funct ions at the

Mandal level effectively.

(21 Every Mandal Praja Parishad shal l ,  perform such

responsibi l i t ies andfunct ionsentrusted to i t  and exercise such

powersas may be conferredon i t  by rules made in this behal l  in

regard to the subjects enumerated in Schedule- l  and in

par t i cu la r  in  Schedu le- l l .

(3 )  Notw i ths tand ing  any th ing  in  th is  Ac t ,  the  Manda l

PrajaParishad may with the pr ior approval of  the Zi l la

PrajaParishad levy contr ibut ions from the funds of the Gram

Panchayats  in  the  Manda l .

(4) Every Mandal PrajaParishad may levy with the pr ior

sanct ion of the Government a duty in the form of a surcharge

on any tax imposed by a Gram Panchayator on land cess or

local cess levied within i ts jur isdict ion in such manner and

subject to such maximum as may be prescr ibed.

(5) Approval of  the Gram Panchayat Perspect ive

Development Plan for f ive years and Annual Plan.
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central Act 42 of 2005.

Maintenance of

common water works

and other institutions.

Power of Mandal Praja

Parishad to cal l  for

documents from the

Mandal Parishad

Development Officer.

Power of Mandal Praja

Parishad to cal l  for

(6) Approval of  Labour Budget Plans of Gram Panchayat

under  the  Mahatma Gandh i  Nat iona l  Rura l  Employment

Guarantee Act,  2005 execut ion and supervision of Mahatma

Gandh i  Nat iona l  Rura l  Employment  Guarantee  Scheme works

sha l l  be  done by  the  Manda l  Pra ja  Par ishad.

(7) Supervision of the Adult  Educat ion act iv i t ies.

(S)  lmp lementa t ion  o f  Khad i  and v i l lage  indus t r ies

Com mission's act iv i t ies.

(9 )  lmp lementa t ion  o f  se l f  employment  and l i ve l ihood

schemes and bank  l inkages  fo r  Se l f  He lp  Groups .

I57. (1) Notwithstanding anything in the Act and subject to

the rules made in this behalf ,  two or more Gram Panchayats

may,-

( i )  construct and maintain water works for supply of

water for washing and bathing purposes and protected water

for dr inking purposes from a common source, and

( i i )  en t rus t  to  Manda l  Pra ja  Par ishad w i th  i t s  consent  and

on such terms as may be agreed upon the management of any

inst i t t l t ion or the execut ion or maintenance of any work.

(2) Subject to the provisions of this Act,  and the rules made

thereunder,  two or more Mandal Praja Parishads may establ ish

and maintain common dispensaries, Chi ld Welfare Centers and

inst i tut ions of such other kind, as may be prescr ibed.

158. A Mandal Praja Parishad may, at any t ime require the

Mandal Parishad Development Off icer to furnish any document

in his custody. The said off icer shal l  comply with every such

requ is i t ion .

B-274t
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information from Gram
Panchayat.

Responsibi l i t ies,

Functions and Powers of

the President and Vice-

President.

159" A Mandai Praja Parishad may require any Gram

Panchayat of any vi l lage within the jur isdict ion of the Mandal

Praja Parishad to furnish any information on any matter fal l ing

within such categories as may be prescr ibed in respect of such

vi l lage or any person or property therein required for the

purposes of this Act.

160. (1) The President of a Mandal Praja Parishad shal l , -

(a) exercise administrat ive control  over the Mandal

Parishad Development Off icer for the purposes of

implementat ion of the resolut ion of the Mandal Praja Parishad;

(b )  p res ide  over  and conduct  the  meet ings  o f  the  Manda l

Praja Parishad; and

(c) have ful l  access to al l  records of the Mandal Praja

Par ishad.

(2) In case of emergency l ike f loods, f i re accidents, earth

quakes, epidemics, fai lure of dr inking water supply etc. ,  the

President,  may, in consultat ion with the Mandal Parishad

Development Off icer,  direct the execut ion of any work or the

do ing  o f  any  ac t  wh ich  requ i res  the  sanc t ion  o f  the  Manda l

Praja Parishad or any of i ts committees and the immediate

execut ion or the doing of which is,  in his opinion, necessary for

the service or safety of the general  publ ic,  but he shal l  report

the act ion taken under this sect ion and the reasons therefor to

the Mandal Praja Parishad and the concerned Committee at i ts

next meeting:

Provided that he shal l  not direct the execut ion of any work

or the doing of any act in contravent ion of any order of the

Commiss ioner  o r  the  Government .

(3) The Vice-President shal l  perform such responsibi l i t ies

and funct ions and exercise such powers of the President as the

President may, from t ime to t ime, delegate to him in wri t ing.
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(4) When the off ice of the President is vacant,  the Vice-

President of the Mandal Praja Parishad shal l  perform the

responsibi l i t ies and funct ions and exercise the powers of the

President unt i l  a new President is elected"

(5) l f  the President has been cont inuously absent from the

Mandal for more than f i f teen days, or is incapacitated for more

than f i f teen days, his responsibi l i t ies, funct ions and powers

during such absence or incapacity shal l  devolve on the Vice-

Preside nt.

(6) When the off ice of the President is vacant or the

Pres ident  has  been cont inuous ly  absent  f rom the  Manda l  fo r

more than f i f teen days or is incapacitated for more than f i f teen

days and there is ei ther a vacancy in the off ice of the Vice-

president or the Vice-President has been cont inuously absent

from the Mandal for more than f i f teen days or is incapacitated

for more than f i f teen days, the responsibi l i t ies, funct ions and

powersof Presidentthe

Right of individual

member to draw
attention in respect of
Mandal Praja Parishad.

Responsibil i t ies,

functionsand powers of

sha l l  devo lve  on  a  member  o f  the  Manda l  Pra ja  Par ishad,

appointed by the Government,  in this behalf .

The member so appointed shal l  be styled as the temporary

Pres ident  and he  sha l l  per fo rm the  respons ib i l i t i es  and

funct ions and exercise the powers of the President subject to

such restr ict ions and condit ionsas may be prescr ibed unt i l  a

new President or Vice-President,  assumes off ice after his

elect ion or unt i l  the President or the Vice-President,  returns to

the Mandal or recovers from his incapacity,  as the case may be.

161. Any member of MandalPraja Parishadmay draw the

attent ion of the President or the Mandal Parishad Development

Off icer to any neglect in the execut ion of Mandal Praja

Parishadwork, to any waste of Mandal Praja Parishad property

or to the needs of any local i ty and may suggest any

improvement  wh ich  may appear  des i rab le .
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the Mandal Parishad

Development Officer. 162. (1) The Mandal Parishad Development Off icer shal l  be

the Chief Gram Panchayat of the Mandal Praja Parishad. He

shal l  be responsible for implementing the resolut ions of the

Mandal Praja Parishad and shal l  also perform such

responsibi l i t ies and funct ions and exercise such powers as may

be entrusted to him by the Government.  He shal l  also exercise

such powers of supervision over the Gram Panchayats in the

Manda l  as  may be  prescr ibed.

(2) The Mandal Parishad Development Off icer shal l ,  with

the approval of ,  or on the direct ion of the President,  convene

the meetings of the Mandal Praja Parishad so that at least one

meeting of the Mandal Praja Parishad is held every month and

if  the Mandal Parishad Development Off icer fai ls to discharge

that duty,  with the result  that no meeting of the Mandal Praja

Parishad is held within a period of ninety days from the last

meeting, he shal l  be l iable to discipl inary act ion under the

relevant rules:

Provided that where the President fai ls to give his approval

for convening the meeting so as to hold a meeting within a

period of ninety days aforesaid, the Mandal Parishad

Development Off icer may himself  convene the meeting in the

manner  p rescr ibed.

(3) The Mandal Parishad Development Off icer shal l

o rd inar i l y  a t tend the  meet ing  o f  the  Manda l  Pra ja  Par ishad and

shal l  be ent i t led to take part  in the discussions thereat but he

shal l  not be ent i t led to vote or to move any resolut ion.

(  )  Subject to the provisions of sect ion 153 the staff  borne

on the establ ishment of the Mandal Praja Parishad and the staff

working in inst i tut ions and schemes transferred by the

Government or the Head of the Department of Government to

the Mandal Praja Parishad shal l  be under the administrat ive

control  and supervision of the Mandal Parishad Development

Officer.
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The Mandal Parishad

Development Officer

and other officers and

staff of a Mandal Praja

Parishad to be

subordinate to the

Mandal Praja Parishad.

Officers and other

employees of Mandal
Praja Parishad.

Act 23 of 1984.

Act 2 of 1994.

(5) Notwithstanding anything in sub-sect ion (1) of sect ion

156 and subject to al l  other provisions of this Act,  and the rules

made thereunder,  the Mandal Praja Parishad shal l  have power

to issue such specif ic direct ion as i t  may think f i t  regarding the

performance by the Mandal Parishad Development Off icer of

any of the responsibi l i t ies and funct ions assigned to him under

this Act.

(6 )  The Government  sha l l ,  pay  ou t  o f  the  Conso l ida ted  Fund

of the State, the salar ies, al lowances, leave al lowances, pension

and contr ibut ion, i f  any, towards the provident fund or

pens ion-cum-prov ident  fund o f  the  Manda l  Par ishad

Development Off icer appointed by them for Mandal Praja

Par ishad.

(7) The Government shal l  have power to make rules to

regulate the classi f icat ion and methods of recrui tment,

condit ions of services, pay and al lowances and discipl inary

conduct of the Mandal Parishad Development Off icer.

163. The Mandal Parishad Development Off icer and other

off icers and staff  of  a Mandal Praja Parishad and the staff

employed in  the  ins t i tu t ions  and schoo ls  under  the  Manda l

Praja Parishad shal l  be subordinate to the Mandal Praja

Par ishad.

764. (1) The Government may, at any t ime create such posts

of of f icers and other employees of Mandal Praja Parishad as

they may consider necessary for carrying out the purposes of

this Act.

(2) Al l  appointments to the posts created under sub-sect ion

(1) and transfer of the holders of such posts shal l  be made

subject to the provisions of the Telangana Publ ic Employment

(Regulat ion of Age of Superannuat ion) Act,  1984, the Telangana

(Regulat ion of Appointments to Publ ic Services and

B-27- 37
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Allowances for

attending a meeting of

the  Manda l

PrajaParishad"

Rational izat ion of Staff  Pattern and Pay Structure) Act,  1994

and such rules as may be made under the proviso to art ic le 309

of  the  Const i tu t ion  o f  lnd ia .

(3) The Government shal l  pay, out of  the Consol idated Fund

of the State, the salar ies, al lowances, leave al lowances, pension

and contr ibut ions, i f  any, towards the provident fund or

pension-cum-provident fund of the off icers and other

employees of a Mandal Praja Parishad who hold any of the

posts referred to in sub-sect ion (1).

(4) The classi f icat ion and methods of recrui tment,

cond i t ions  o f  serv ice ,  pay  and a l lowances  and d isc ip l ine  and

conduct of the off icers and other employees referred to in sub-

sect ion (3),  shal l  be regulated in accordance with the provisions

of the Telangana Publ ic Employment (Regulat ion of Age of

Superannuat ion) Act,  1984, the Telangana (Regulat ion of

Appointments to Publ ic Services and Rational izat ion of Staff

Pattern and Pay Structure) Act,  1994 and such rules as may be

made under the proviso to art ic le 309 of the Const i tut ion; unt i l

ru les  in  tha t  beha l f  a re  so  made the  law fo r  the  t ime be ing  in

force regulat ing the recrui tment and condit ions of service, pay

and a l lowances  and conduct ,  app l i cab le  to  such ho lder  sha l l

con t inue to  app ly  to  such ho lder .

(5) The Government may, from t ime to t ime, by order give

such direct ions to any Mandal Praja Parishad or any off icer,

authori ty,  or person thereof as may appear to them to be

necessary for the purpose of giv ing effect to the provisions of

this sect ion and the Mandal Parishad Development Off icer,

authori ty or person shal l  comply with al l  such direct ions.

165. (1) There shal l  be paid to the members of a Mandal Praja

Parishad including i ts President and Vice-President and to the

Members of the State Legislature and of ei ther House of

Parl iament for at tending a meeting of Mandal Praja Parishad

such al lowances as may be prescr ibed.
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Mandal Praja Parishad

Fund.

Income and expenses of

a Mandal Praja

Parishad.

(3) Al l  orders or cheques against the

Fund sha l l  be  s igned by  the  Manda l

Officer.

167. (1) The sources of income of a

shal l  consist  of ,-

Manda l  Pra ja  Par ishad

Parishad Development

(2) There shal l  also be paid to the President in respect of his

tours on duty whether within or outside the Mandal

but within the Distr ict  such al lowances as may be prescr ibed.

166. (1) Al l  moneys received by a Mandal Praja Parishad shal l

cons t i tu te  a  fund ca l led  the  Manda l  Pra jaPar ishad Fund and

shal l  be appl ied for the purposes specif ied in this Act and for

such other purposes and in such manner as may be prescr ibed.

(2) Al l  moneys received by the Mandal Praja Parishad shal l

be lodged in the nearest Government Treasury:

Provided that the amounts received as funds under the

schemes of Central  or State Government from t ime to t ime,

shal l  be lodged in the nearby Nat ional ized Banks or Cooperat ive

Banks or Post Off ices in such manner as prescr ibed.

Manda l  Pra ja  Par ishad

(i)  funds relat ing to inst i tut ions and schemes transferred

by the Government or Heads of Departments of the

Government to the Mandal Praja Parishad;

( i i )  funds relat ing to al l  development programmes,

Centre or State and any other development inst i tut ion funds

specif ical ly earmarked to be implemented by the Mandal Praja

Par ishad;

( i i i )  Central  and State aid and aid received from the Al l

India bodies and inst i tut ions for the development of cottage

and vi l lage industr ies, khadi,  s i lk,  coir ,  handicrafts and the l ike;

( iv) donat ions and contr ibut ions received by the Mandal
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Praja Parishad from Gram Panchayats or from the publ ic in any

form;

(v) such income of the Zi l la Praja Parishadas the

Government may, by order,  al locate to iU

(vi)  such share of the land revenue, State taxes or fees as

may be prescr ibed;

(vi i )  proceeds from taxes, surcharge or fee which the

Mandal Praja Parishad is empowered to levy under this Act or

any  o ther  law;

(vi i i )  such contr ibut ions as the Mandal Praja Parishad

may levy from Gram Panchayats;

( ix) any other income from remunerat ive enterpr ises and

the  l i ke .

Election expenses to be

borne by the

Government.

Budget of Mandal Praja

Parishad.

(2) Government mayalso make an annual grant at the rate

as may be prescr ibed.

(3 )  The expenses  o f  the  Manda l  Pra ja  Par ishad sha l l  inc lude

the salar ies and al lowances of i ts of f icers and other employees,

the  a l lowances  to  be  pa id  under  sec t ions  154 and 165 or  any

i tem of expenditure directed by the Government for carrying

out the purposes of this Act and such other expenses as may be

necessary for such purposes.

168. The cost of  the elect ion expenses including the conduct

of elect ions to the Mandal Praja Parishad and the cost of

maintenance of elect ion establ ishment employed in connect ion

therewith shal l  be borne by the Government.

169. (1) The Mandal Parishad Development Off icer shal l ,  in

each year frame and place before the Mandal Praja Parishad on

or before the prescr ibed date a budget showing the probable

receipts and expenditure during the fol lowing year,  and the
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Joint Committee of
Mandal Praja Parishad

and other local

authorit ies.

Constitution, powers

and functions of Joint

Committee.

Mandal Praja Parishad shal l  sanct ion the budget with such

modif icat ions, i f  any, as i t  thinks f i t .

(2) The budget as so sanct ioned shal l  be submitted by the

Mandal Parishad Development Off icer on or before such date

as may be prescr ibed, to the Zi l la Praja Parishad and where

there is no such Zi l la Praja Parishad to the Distr ict  Col lector,  and

if  the Zi l la Praja Parishad or the Distr ict  Col lector,  as the case

may be, is sat isf ied that adequate provision has not been made

therein for giv ing effect to the provisions of this Act,  i t  or he

shal l  have power to approve the budget with such

modif icat ions as may be necessary to secure such provisions.

(3) l f ,  for any reason the budget is not sanct ioned by the

Mandal Praja Parishad under sub-sect ion (1) before the date

referred to in sub-sect ion (2); ,  the Mandal Parishad

Development Off icer shal l  submit the budget to the Distr ict

Col lector who shal l  sanct ion i t  with such modif icat ions, i f  any,

as he thinks f i t  and forward i t  to the Zi l la Praja Parishad which

shal l  thereupon approve the budget as i f  i t  were submitted to i t

under sub-sect ion (2),  where there is no Zi l la Praja Parishad for

the Distr ict ,  the sanct ion accorded by the Distr ict  Col lector shal l

be  f ina l .

(4) l f ,  in the course of a year,  the Mandal Praja Parishad

f inds i t  necessary to make any al terat ions in the budget with

regard to i ts receipts or i tems of expenditure, a revised or

supplemental  budget may be framed, submitted and

sanct ioned or approved as far as may be in the manner

provided in sub-sect ions (1),  (2) and (3).

17O. A Mandal Praja Parishad may, and i f  so required by the

Government shal l ,  jo in with one or more than one other local

authori ty in const i tut ing a joint  committee for any purpose for

which they are joint ly responsible.

171,.  The const i tut ion, powers and procedure of the Joint

Committee referred to in sect ion 170 and the method of

B-27 38
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sett l ing di f ferences of opinion ar is ing in connect ion with such

committee between the local authori t ies concerned shal l  be in

accordance with such rules as may be prescr ibed.

ConStitut ion,

incorporation and

Composit ion of Zi l la

Praja Parishad.

PART- IV

coNsilTUTtoN, tNcoRpoRATtoN, coMPostTloN,
RESPONSIBILITIES, FUNCTIONS, POWERS OF ZILLA PRAJA

PARISHADS.

I72. (1) There shal l  be const i tuted, by the Government,  by

not i f icat ion, aZi l la Praja Parishad for a distr ict  with effect f rom

such date as may be specif ied therein.

(2) Every Zi l laPraja Parishad shal l ,  by the name of the

Distr ict  for which i t  is const i tuted, be a body corporate having

perpetual succession and a common seal with power to

acquire, hold and dispose of property and to enter into

contracts and may by i ts corporate name, sue and be sued.

(3) Every Zi l la Praja Parishad shal l  consist  of  the fol lowing

members, namely:-

( i )  persons elected under sect ion 174;

( i i )  the Member of the Legislat ive Assembly of the State

represent ing the const i tuency which comprises ei ther whol ly or

part ly the distr ict  concerned:

Provided that such Member of the Legislat ive

Assemblyshal l  have r ight to speak in and otherwise to take part

in the proceedings of a meeting of any Standing Committee of

the Zi l la Praja Parishad but he shal l  not be ent i t led to vote at a
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meeting of such Standing Committee, unless he is also a

member of that Standing Committee:

Provided further that no Member of the Legislat ive

Assembly represent ing a const i tuency the whole of which

forms part  of  the local area within the jur isdict ion of any of the

Munic ipa l  Corpora t ions  or  any  o f  the  Mun ic ipa l i t ies  in  the  Sta te

sha l l  be  the  member  o f  the  Z i l la  Pra ja  Par ishad,  o f  the

concerned distr ict ;

( i i i )  the Member of the Legislat ive Counci l  of  the State

who is  a  member  o f  the  Manda l  Pra ja  Par ishad:

Provided that such Member of the Legislat ive Counci l  of

the State shal l  have the r ight to speak in,  and otherwise to take

part  in the proceedings of a meeting of any Standing

Committee of the Zi l la Praja Parishad,but he shal l  not be

ent i t led to vote at a meeting of that Standing Committee,

unless he is also a member of that Standing Committee;

( iv) The Member of the House of the People represent ing

the const i tuency which comprises ei ther whol ly or part ly the

distr ict  concerned:

Provided that no Member of the House of the People

represent ing a const i tuency the whole of which forms part  of

the  loca l  a rea  w i th in  the  ju r isd ic t ion  o f  any  o f  the  Mun ic ipa l

Corporat ions in the State shal l  be the Member of the Zi l la Praja

Par ishad:

Provided further that a Member of the House of the

People represent ing a const i tuency which comprises more than

one distr ict  including a port ion of any distr ict ,  shal l  be a

member of the Zi l la Praja Parishad of al l  such distr icts with the

r ight to speak in,  and otherwise to take part  in the proceedings

of their  meetings with vot ing r ights;  he shal l  also have the r ight

to speak in and otherwise to take part  in the meetings of any

Standing Committee of the Zi l la Praja Parishad but he shal l  not
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be ent i t led to vote at a meeting of any Standing Committee

unless he is also a member of that Standing Committee.

(v) the Member of the Counci l  of  States who is a

registered voter in the distr ict :

Provided that such Member of the Counci l  of  State shal l

have the r ight to speak in,  and otherwise to take part  in the

proceedings of a meeting of any Standing Committee of the

Zi l la Praja Parishad, but he shal l  not be ent i t led to vote at a

meeting of that Standing Committee, unless he is also a

member of that Standing Committee;

(vi)  Two persons belonging to minori t ies to be co-opted

in the prescr ibed manner by the members specif ied in clause ( i )

f rom among persons who are registered voters in the Distr ict

and who are not less than twenty one years of age.

(a )  No person sha l l  be  a  Member  in  more  than one o f  the

categories specif ied in sub-sect ion (3).A person who is or

becomes a Member of a Zi l la Praja Parishad in more than one

such category, shal l ,  by not ice in wri t ing signed by him and

del ivered to the Chief Execut ive Off icer,  within f i f teen days

from the date of the f i rst  meeting of the Zi l la Praja Parishad

referred to in sub-sect ion (4) of sect ion l -83, int imate in which

one of the said categories he wishes to serve, and thereupon,

he shal l  cease to be the member in the other category or

categories. ln default  of  such int imation within the aforesaid

period, his membership in the Zi l la Praja Parishad in the

category  acqu i red  ear l ie r  sha l l ,  and  h is  membersh ip  acqu i red

later in the other category shal l  not,  cease at the expirat ion of

such period. The int imation given under this sub-sect ion shal l

be f inal  and irrevocable.

(5) No person other than a Member of the House of the

People shal l  be ent i t led to be a member of more than one Zi l la

Praja Parishad at a t ime.
Mandal to be a
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territorial constituency. 173. For purposes of elect ing the members specif ied in clause
(i)  of  sub-sect ion (3) of sect ion 772 every Mandal in the Distr ict

shal l  be a terr i tor ial  const i tuency and the StateElect ion

Commiss ionersha l l  a l lo t  no t  more  than one seat  fo r  each such

terr i tor ia I  const i tuency.

Election of members
from territorial

constituencies. 174. (1) One member shal l  be elected to the Zi l la Praja

Parishad from each terr i tor ial  const i tuency specif ied in sect ion

180 by the method of secret bal lot  by the registered voters in

the terr i tor ial  const i tuency concerned:

Provided that a registered voter in the distr ict  shal l  be

ent i t led to contest f rom any terr i tor ial  const i tuency of the Zi l la

Praja Parishad.

Reservation of seats of

members of Zi l la Praja

Parishad.

,-rr- r q

(2) For purposes of preparat ion and publ icat ion of the

electoral  rol l  for the elect ions to the off ice of member under

this sect ion, the provisions of sect ions 11 and 12 shal l ,  mutat is

mutandis apply subject to such rules as may be made in this

behalf .

175.(1) The seats of members of Zi l la Praja Parishads in the

State shal l  be reserved for Scheduled Tribes, Scheduled Castes,

Backward Classes and Women, by not i f icat ion, in the manner

specif ied below.

(2) In every Zi l la Praja Parishad, out of  the total  strength of

the elected members determined under sect ion 181, the

Distr ict  Col lector shal l  determine, in the f i rst  instance, the

number of Zi l la Praja Parishad Terr i tor ial  Const i tuencies

(hereinafter referred to as ZPTC) to be reserved for the

members belonging to Scheduled Tribes and the Scheduled

Castes, subject to the condit ion, that the number of ZPTCs so

reserved shal l  bear,  as nearly as may be, the same proport ion

to the total  number of ZPTCs to be f i l led by direct elect ion to

the Zi l la Praja Parishad as the populat ion of Scheduled Tribes
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or as the case may be of the Scheduled Castes in that Zi l la Praja

Parishad bears to the total  populat ion of that Distr ict  fal l ing

wi th in  the  ju r isd ic t ion .

(3) The number of seats of members of Zi l la Praja Parishad

in the State reserved for Backward Classes shal l  not be less

than 34%(thir ty-four percent) of  the total  number of of f ices of

the members of Zi l la Praja Parishads in the State. For the

purpose of reserving ZPTCs for Backward Classes in respect of

the Terr i toi ia l  Const i tuencies in the Distr ict ,  the Distr ict

Col lector,  shal l  determine the number of ZPTCs to be reserved

for the Backward Classes in each distr ict  on the basis of the

proport ionate percentage of Backward Classes of Distr ict  in the

manner specif ied below.

NOTE:- In order to arrive at the Distr ict Proport ionate
percentage of Backward Classes the fol lowing formula shall  be

adopted:

District

Proport ionate

Percentage of

Backward Class State Percentage of BCs.

Explanat ion:-( i )  State percentage of Backward Classes

shal l  be as projected by the Directorate of Economics and

Stat ist ics.

( i i )  Distr ict  Backward Class percentage is the f igure as

projected by the Directorate of Economics & Stat ist ics.

(  )  The Distr ict  Col lector shal l  reserve one-half  of  the

number of ZPTCs reserved for Scheduled Tribes, Scheduled

Castes and Backward Classes and one-half  of  the unreserved

ZPTCs for women in each Zi l la Praja Parishad.

(S) (a) The Distr ict  Col lector shal l  reserve in respect of

ZPTCs and al lot  to the Scheduled Tribes in the Distr ict ,  in the

Reservation for BCs in the

state x District BC%
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first instance in such Zilla Praja Parishad Territorial

Const i tuencies, where the proport ion of populat ion of the

Scheduled Tribes in the ZPTCs to the total  populat ion of the

ZPTC concerned is the highest in the descending order;

(b) After excluding the ZPTCs reserved for Scheduled

Tribes, the Distr ict  Col lector,  shal l  reserve from the remaining

ZPTCs the off ices for the Scheduled Castes al located to each

Distr ict  under sub-sect ion (2) where the proport ion of the

Scheduled Castes of the ZPTC to the total  populat ion of the

ZPTC concerned is the highest in the descending order;

(c) The reservat ion of ZPTCs for Backward Classes in the

Distr ict  as al located under sub-sect ion (3) shal l  be made by the

Distr ict  Col lector after excluding the Zi l la Praja Parishad

Terr i tor ial  Const i tuencies reserved for Scheduled Tribes and

Scheduled Castes where the proport ion of voters of Backward

Classes in the ZPTC to the total  voters in the ZPTC concerned is

the  h ighes t  in  the  descend ing  order ;

(d) The Distr ict  Col lector shal l  reserve ZPTCs for Women

as al located under sub-sect ion (4),  out of  the reserved and

unreserved categories on the basis of draw of lots.

(6) The Distr ict  Col lector shal l  reserve seats with regard to

Zi l la Praja Parishad Terr i tor ial  Const i tuency in th 'e f i rst  instance

and thereafter reserve off ices with regard to President,  Mandal

Praja Parishad.

(7)(a)The reservat ion of ZPTCs for Scheduled Tribes,

Scheduled Castes, Backward Classes and Women shal l  be by

rotat ion commencing from the f i rst  ordinary elect ion held

under this Act.  The ZPTCs al lot ted to the Scheduled Tribes,

Scheduled Castes, Backward Classes during the earl ier ordinary

elect ion shal l  not be al lot ted to the same categories t i l l  a cycle

of reservat ion in that category is completed:

Provided such rotat ion shal l  be effected after complet ion
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Election of

"Chairperson" and

"Vice-Chairperson""

of two consecut ive terms;

(b) For al lot t ing the seats by rotat ion,Scheduled Tribe,

Scheduled Tribe (women), Scheduled Caste, Scheduled Caste

(women), Backward Classes, Backward Classes (women),

Unreserved and Unreserved (women) shal l  be treated as

separate categories:

Provided, such of those seats which could not be reserved

in the f i rst  and second cycle though they were el igible in the

descending order but were al lot ted to the other categories due

to order of preference in al lotment as per descending order or

proport ionate populat ion, in those categories shal l  be al lot ted

f i rst  before going to the seats in the second cycle;

(c) Those seats which lost their  reservat ion as a result  of

repeat ing the reservat ion second t ime in that cycle, should be

reserved in the ensuing elect ions in those distr icts or wherever

app l icab le .

Explanat ion:-  For the removal of  doubts, i t  is hereby

declar:ed that,  for purposes of reserving seats under this

sect ion, any fract ion less than one-half  shal l  be ignored and

any f rac t ion  equa l  to  o r  more  than one-ha l f  sha l l  be  counted  as

one.

(8) Nothing in this sect ion shal l  be deemed to prevent

women and members of the Scheduled Tribes, Scheduled

Castes, Backward Classes from standing for elect ion to the

unreserved seats.

176.(1) For every Zi l la Praja Parishad there shal l  be one

"Chairperson" and one "Vice-Chairperson" who shal l  be

elected by and from among the elected members specif ied in

clause ( i )  of  sub-sect ion (3) of sect ion 772 by show of hands

duly obeying the party whip given by such funct ionary of the

recognized pol i t ical  party as may be prescr ibed. l f  at  an

elect ion held for the purpose, no "Chairperson" or "Vice-
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Chairperson" is elected fresh elect ion shal l  be held. The names

of the "Chairperson" and "Vice-Chairperson" so elected shal l

be publ ished in the prescr ibed manner:

Provided that i f  a Member of the Legislat ive Assembly, the

Legislat ive Counci l  of  the State or of ei ther House of Parl iament

is elected to ei ther of the said off ices, he shal l  cease to hold

such off ice unless within f i f teen days from the date of elect ion

to such off ice he ceases to be Member of the Legislat ive

Assembly and Legislat ive counci l  of  the State or of ei ther House

of Parl iament by resignat ion or otherwise:

Provided further that a member vot ing under this sub-

sect ion in disobedience of the party whip shal l  cease to hold

off ice in the manner prescr ibed and the vacancy caused by

such cessat ion  sha l l  be  f i l l ed  as  a  casua l  vacancy .

(2) The off ices of Chairperson of Zi l la Praja Parishadin the

State shal l  be reserved for Scheduled Tribes, Scheduled Castes,

Backward Classes and Women, by not i f icat ion, in the manner

specif ied below.

(3) Out of the total  number of of f ices of Chairperson in the

State, the Commissioner,  shal l  determine in the f i rst  instance

the number of of f ices of Chairpersons of Zi l la Praja Parishads to

be reserved in the State for the members belonging to

Scheduled Tribes and the Scheduled Castes, subject to the

condit ion that the number of of f ices so reserved shal l  bear,  as

nearly as may be, the same proport ion to the total  number of

off ices to be f i l led in the State as the populat ion of the

Scheduled Tribes, or as the case may be, the Scheduled Castes

in the State bears to the total  populat ion of the State.

(  )  The Commissioner,  shal l  reserve 34% (thir ty four

percent)of the off ices of Chairperson of Zi l la Praja

Parishads in the State, to the members belonging to Backward

Classes.

B-27-40



(5) The Commissioner shal l  reserve one-half  of  the

number of of f ices of Chairperson reserved for Scheduled

Tribes, Scheduled Castes and Backward Classes and one-half  of

the unreserved off ices for women in the State.

(6 )  (a )  The Commiss ioner ,  sha l l  on  de termin ing  the

number under sub-sect ion (3) in respect of the State, reserve

off ices of Chairpersons and al lot  to the Scheduled Tribes in the

f i rst  instance where the proport ion of the populat ion of

Scheduled Tribes of the Distr ict  to the total  populat ion of the

distr ict  is the highest in the descending order;

(b) After excluding the off ices of Chairperson reserved

for Scheduled Tribes, the Commissioner shal l  reserve from

among the remaining off ices for the Scheduled Castes

determined under sub-sect ion (3) where the proport ion of the

populat ion of the Scheduled Castes of the Distr ict  to the total

populat ion of the distr ict  is the highest in the descending

order;

(c) After excluding the off ices of Chairperson reserved

for Scheduled Tribes and Scheduled Castes, the Commissioner

shal l  reserve from among the remaining off ices for the

Backward Classes determined under sub-sect ion (4) where the

proport ion of voters of Backward Classes of the Distr ict  to the

total  voters in the distr ict  is the highest in the descending

order;

(d) The Commissioner,  shal l  reserve off ices of

Chairpersons for Women determined under sub-sect ion (5),

from out of the reserved and unreserved categories on the

basis of draw of lots.

(7) (a) The reservat ion of of f ices of Chairperson for

Scheduled Tribes, Scheduled Castes, Backward Classes and

Women shal l  be by rotat ion commencing from the f i rst

ordinary elect ion held under this Act.  The off ices of
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Chairperson of Zi l la Praja Parishads reserved for Scheduled

Tribes, Scheduled Castes, Backward Classes during the earl ier

ordinary elect ions shal l  not be reserved f  or the same

categories t i l l  a cycle of reservat ion in that category is

completed:

Provided such rotat ion shal l  be effected after

complet ion of two consecut ive terms;

(b) Candidates elected from any of the Terr i tor ial

Const i tuencies shal l  be el igible to contest for the off ice of the

Chairperson, Zi l la Praja Parishad, provided such candidate

belongs to the same category for which the off ice is reserved

and though not elected from a reserved Terr i tor ial

const i tuency;

(c) l f  a new Zi l la Praja Parishad is formed after ordinary

general  elect ions to Zi l la Praja Parishads, to determine the

category of reservat ion to that Zi l la Praja Parishad, the

proport ionate reservat ion as provided from sub-sect ions (3) to

(6) shal l  be worked out taking the new Zi l la Praja Parishad into

considerat ion. l f  th is new worked out reservat ion results in a

clear addit ional seat for any one category, the Zi l la Praja

Parishad newly created shal l  be al lot ted to that category. l f  i t

does not result  in addit ional seat,  then the reservat ion for the

newly created Zi l la Praja Parishad shal l  be decided on the basis

of draw of lots.

Note: When there is a competi t ion for one off ice between

two or more categories, the category which is becoming

el igible for such reservat ion in i ts ear l ier cycle gets precedence

over others. eg. ln case where there is a t ie between Backward

Classes category and another category and i f  the Backward

Classes category is in f i rst  cycle and the other category is in

second

Backward Classes

category, being in

cycle, the

category wi l l  get precedence over the other

the earl ier cycle than the lat ter;
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(d) For al lot t ing the off ices by rotat ion, Scheduled Tribe,

Scheduled Tribe (women), Scheduled Caste, Scheduled Caste

(women), Backward Classes, Backward Classes (women),

Unreserved and Unreserved (women) shal l  be treated as

separate categories:

Provided that,  such of those off ices which could not be

reserved in the f i rst  and second cycle though they were el igible

in the descending order but were al lot ted to the other

categories due to order of preference in al lotment as per

descending order or proport ionate populat ion, in those

categories shal l  be al lot ted f i rst  before going to the off ices in

the second cycle;

(e) Those off ices, which lost their  reservat ion as a result  of

repeat ing the reservat ion second t ime in that cycle, should be

reserved in the ensuing elect ions in those distr icts or wherever

app l icab le .

Explanat ion:-  Fract ion wi l l  be rounded off  in descending

order only to the extent required to arr ive at actual number as

per percentage, for the purpose of this sect ion,

(8) Nothing in this sect ion shal l  be deemed to prevent

women and the  members  o f  the  Schedu led  Tr ibes ,  Schedu led

Castes, Backward Classes from standing for elect ion to

theunreserved offices.

(9) The f i rst  meeting of the Zi l la Praja Parishad to elect a

"Chairperson" and "Vice-Chairperson" shal l  be cal led as soon

as may be, after the results of the ordinary elect ions to the

off ice of elected members of the Zi l la Praja Parishad have been

publ ished. The not ice of the date and t ime of the meeting for

elect ion of

to  the"Chairperson" and "Vice-Chairperson" shal l  be given

elected members in the prescr ibed manner:

the



March 28,20181 TELANGANA GAZETTE EXTRAORDINARY 161

Resolution of disputes

relating to cessation for

disobedience of party

whip.

Term of office of a

Member of a Zi l la Praja

Parishad.

Provided that i f ,  for any reason, the elect ion of the

"Chairperson" or "Vice-Chairperson" is not held on the date

f ixed as aforesaid, the meeting for the elect ion of the

"Chairperson" and "Vice-Chairperson" shal l  be held on the next

day, whether or not i t  is a hol iday observed by the Zi l la Praja

Par ishad.

(10) Every "Chairperson" or "Vice-Chairperson" shal l  cease

to hold off ice on cessat ion as an elected member.

(11) Save as otherwise expressly provided in,  or prescr ibed

under this Act,  the term of of f ice of the "Chairperson" or "Vice-

Chairperson" who is elected at an ordinary elect ion shal l  be

f ive years from the date appointed by the State Elect ion

Commission for the f i rst  meeting of the Zi l la Praja Parishad

after the ordinary elect ion.

(12) Any casual vacancy in the off ice of the "Chairperson" or

"Vice-Chairperson" shal l  be f i l led within a period of s ix months

from the date of occurrence of the vacancy by a fresh elect ion

under sub-sect ion (4) and a person elected as "Chairperson" or

"Vice-Chairperson" in any such vacancy shal l  hold off ice only so

long as the person in whose place he is elected would have

been ent i t led to hold off ice i f  the vacancy had not occurred.

177. Where a member against whom a proceedings that he

ceased to hold off ice as a consequence of the disobedience of

the party whip is issued in pursuance of the second proviso to

sub-sect ion (1) of sect ion L75 and the affected member

disputes the correctness of the proceedings, he may apply to

the Distr ict  Court  having jur isdict ion over the area in which the

off ice of the Zi l la Praja Parishad is si tuated, for a decision.

178. Save as otherwise provided in this Act,-

( i )  an ex-off ic io member of the Zi l la PrajaParishad shal l  hold

off ice so long as he cont inues to hold the off ice by vir tue of

B-27-41
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Quali f icat ion of

candidates for elect ion.

Disquali f icat ions.

which he became such ex-off ic io member;

( i i )  a member elected at an ordinary elect ion or a co-opted

member shal l  hold off ice for a term of f ive years from the date

appointed by the State Elect ion Commission for the f i rst

meeting of the Zi l la Praja Parishad after the said ordinary

elect ion.

779. No person shal l  be el igible for elect ion as member of a

Z i l la  Pra ja  Par ishad un less  h is  name appears  in  the  e lec to ra l

rol ls of  the Zi l la Praja Parishad concerned and he has completed

the age of twenty one years.

180.  (1 )  A  member  o f  the  Z i l la  Pra ja  Par ishad sha l l  be

disqual i f ied for elect ion as "Chairperson" or "Vice-Chairperson"

i f  he is in arrears of any dues, otherwise than in a f iduciary

capacity to any Gram Panchayat,  Mandal Praja Parishad in the

Distr ict  or the Zi l la Praja Parishad or i f  he is interested in a

subsist ing contract made with or any work being done for any

Gram Panchayat,  Mandal Praja Parishad in the Distr ict  or the

Z i l la  Pra ja  Par ishad:

Provided that a person shal l  not be deemed to have any

interest in such contract or work by reason only of his having a

share  or  in te res t  in , -

( i )  a  company as  a  mere  shareho lder  bu t  no t  as  a

director;  or

( i i )  any lease, sale or purchase of immovable property or

any agreement for the same; or

( i i i )  any agreement for the loan of money or any securi ty

for the payment of money only;  or

( iv) any newspaper in which any advert isement relat ing

to the affairs of any of the aforesaid Gram Panchayat,  Mandal

Praja Parishad or Zi l la Praja Parishad is inserted.



Resignation of

Chairperson, Vice-

Chairperson or Member.

Appointment of Chief

Executive Officer and his

responsibi l i t ies,

functions and powers,

(2) The provisions of sect ions 20,2I,  22,23, 24, 25,26 and

27 shal l  apply to a member of the Zi l la Praja Parishad, as they

apply to a member of the Gram Panchayat subject to the

variat ions that the expressions, Gram Panchayat,  "Sarpanch",

"Upa-Sarpanch" and "Distr ict  Panchayat Off icer",  the

expressions "7i l la Praja Parishad", "Chief Execut ive

Off icer","Chairperson" "Vice-Chairperson" and "Chief Execut ive

Off icer" shal l  respect ively subst i tuted:

Provided that nothing in clause (c) of  sect ion 25 shal l  apply

to  a  member  o f  the  Z i l la  Pra jaPar ishad spec i f ied  in  c lauses  ( i i )  to

( iv) of  sub-sect ion (3) of sect ion 172.

181. The "Chairperson",  the "Vice-Chairperson",an elected

member or Co-opted member may resign his off ice in such

manner as may be prescr ibed.

I82. (1) There shal l  be Chief Execut ive Off icer for every Zi l la

Praja Parishad who shal l  be appointed by the Government.

(2) Every Chief Execut ive Off icer shal l  be l iable to be

transferred by the Government.

(3) Save as otherwise expressly provided by cr under this

Act,  the execut ive power for the purpose of carrying out the

provisions of this Act,  shal l  vest in the Chief Execut ive Off icer

who sha l l , -

(a) perform al l  the responsibi l i t ies and funct ions and

exercise al l  the powersspecial ly conferred or imposed upon him

by or under this Act,  or under any other law for the t ime being

in force; and

(b) lay down the dut ies of al l  of f icers and servants of,  or

holding off ice under Zi l la Praja Parishad in accordance with the

ru les  made by  the  Government .

(4) Subject to the provisions of this Act,  and the rules made

thereunder,  the Chief Execut ive Off icer,-



(a) shal l  be ent i t led to,-

( i )  at tend the meeting of the Zi l la Praja Parishad or any

of i ts Standing Committees including any meeting of the

Mandal Praja Parishad and take part  in the discussions thereat

but shal l  not be ent i t led to vote or to move any resolut ion;

( i i )  cal l  for any information, return, statement of

account or report  f rom any off icer or servant of,  or holding

off ice under the Zi l la Praja Parishad or a Mandal Praja Parishad

or Gram Panchayat.

(b) shal l  exercise supervision and control  over the acts of

the off icers and servants holding off ice under the Zi l la Praja

Parishad or the inst i tut ions thereunder in matters of execut ive

administrat ion and those relat ing to accounts and records of

the Zi l la Praja Parishad or the inst i tut ions thereunder;

(c) shal l  have the custody of al l  papers and documents

connected with the proceedings of the Zi l la Praja Parishad and

of i ts Standing Committees;

(d )  sha l l  be  respons ib le  fo r  imp lement ing  the  reso lu t ions

of the Zi l la Praja Parishad and of the Standing Committees

thereof;

(e) shal l  supervise and control  the execut ion of al l

act iv i t ies of the Zi l la Praja Parishad;

(f)  shal l  take

execut ion of al l  works

Praja Parishad;

(g) shal l  have the power to

work, scheme or inst i tut ion under

Praja Parishad;

necessary measures for the speedy

and development schemes of the Zil la

enter upon and inspect any

the management of the Zi l la
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(h)  sha l l  have the  power  to  en ter  upon and inspec t  any

work ,  scheme or  ins t i tu t ion  under  the  management  o f  a

Mandal Praja Parishad, i f  the Zi l la Praja Parishad or any of i ts

Standing Committees so direcU

(i)  shal l  be the competent authori ty to enter into

agreements  and to  s ign  and execute  them in  the  name and on

behalf  of  the Zi l la Praja Parishad from t ime to t ime;

U)  sha l l  imp lement  such spec i f i c  d i rec t ions  issued by  the

Zi l la Praja Parishad as i t  may think f i t  regarding the

performance by him of any of the funct ions assigned tohim

under the Act:

Provided that such direct ions are in conformity with the

terms and cond i t ions  govern ing  p lann ing ,  communi ty

development and other development act iv i t ies entrusted by

the Government or any other authori ty.

(k) shal l  immediately execute the orders passed by the

Government in exercise of the powers conferred by the Act and

Rules  made thereunder  o r  any  o ther  law fo r  the  t ime be ing  in

force and shal l  forthwith send a compl iance report  to the

Government and place a copy thereof before the "Chairperson"

and "Vice-Chairperson";

( l )  shal lperform such other responsibi l i t ies, funct ions and

exercise such other powers as may be prescr ibed.

(5) The Chief Execut ive Off icer shal l ,  with the approval of ,  or

on the direct ion of the "Chairperson" convene the meeting of

the Zi l la Praja Parishad so that at least one meeting of the Zi l la

Praja Parishad is held every month and i f  the Chief Execut ive

Off icer fai ls to discharge that duty,  with the result  that no

meeting of the Zi l la Praja Parishad is held within a period of

ninety days from last meeting, he shal l  be l iable to discipl inary

act ion under the relevant rules:

B-27-42



Standing Committees of

a Zi l la Praja Parishad.

Provided that where the "Chairperson" fai ls to give his

approval for convening the meeting so as to hold a meeting

within the period of ninety days aforesaid the Chief Execut ive

Off icer may himself  convene the meeting in the manner

prescr ibed.

(5) Subject to the provisions of sect ion 198 the staff  borne

on the  es tab l i shment  o f  the  Z i l la  Pra ja  Par ishad and the  s ta f f

working in inst i tut ions and schemes transferred by the

Government or the Head of Department of Government to the

Z i l la  Pra ja  Par ishad sha l l  be  under  theadmin is t ra t i ve  cont ro l  and

supervision of the Chief Execut ive Off icer.

(7) The Government shal l  pay, out of  the Consol idated Fund

of the State, the salar ies, al lowances, leave al lowances, pension

and contr ibut ions, i f  any, towards the provident fund or

provident fund-cum-pension fund of the Chief Execut ive Off icer

appo in ted  under  sub-sec t ion  (1 ) .

(8) The Government shal l  have power to make rules to

regulate the classi f icat ion and methods of recrui tment,

condit ions of service, pay and al lowances and discipl inary

conduct of the Chief Execut ive Off icer appointed under sub-

sec t ion  (1 ) .

183. (1) For every Zi l la Praja Parishad there shal l  be

const i tuted the fol lowing Standing Committees, the subjects

assigned to each such Standing Committee being those

specif ied against i t ,  namely:-

( i )  S tand ing  Commi t tee  fo r  Works ,  P lann ing  and F inance: -

Publ ic works, Distr ict  Plan, budget,  taxat ion, f inance and co-

ordinat ionof the work relat ing to other Committees.

( i i )  Standing Committee for Rural  Development:-  Poverty

Al leviat ion Programmes, Area Development Programmes,

Employment,  Housing, Co-operat ion, Thri f t  and smal l  savings,
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industr ies including cottage, vi l lage and smal l  scale industr ies

trusts and stat ist ics.

( i i i )  Standing Committee for Agricul ture:-  Agricul ture,

An imal  Husbandry ,  So i l  Rec lamat ion  inc lud ing  contour  bund ing ,

Social  Forestry;  Fisheries and Sericul ture.

( iv) Standing Committee for Educat ion and Medical

Services:-  Educat ion including Social  Educat ion, Medical

Serv ices ,  Pub l ic  Hea l th  and San i ta t ion  inc lud ing  dra inage,  re l ie f

for distress in grave emergencies.

(v) Standing Committee for Women Welfare:-

Development of women and welfare of chi ldren.

(vi)  Standing Committee for Social  Welfare:-  Social

Welfare of Scheduled Castes, Scheduled Tribes and Backward

Classes and Cultural  Affairs.

(vi i )  Standing Committee for Works:-  Communicat ions

rural  water supply,  power and irr igat ion.

(2) Every Standing Committee shal l  consist  of  the

"Chairperson" of the Zi l la Praja Parishad who shal l  be ex-off ic io

member and such other members as may be elected from the

members of the Zi l la Praja Parishad in accordance with the

ru les  made in  tha t  beha l f .

(3) The "Vice-Chairperson" shal l  be the ex-off ic io Member

and "Chairperson" of the Standing Committee for Agricul ture,

two off ices of the "Chairperson" of the Standing Committee

shal l  be f i l led by nominat ion by the "Chairperson" of the Zi l la

Praja Parishad from among the women members of the Zi l la

Praja Parishad in the manner prescr ibed and the "Chairperson"

of the Zi l la Praja Parishad shal l  be the "Chairperson" of the rest

of the four off ices of the "Chairperson" of the Standing

Committees.
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Permanent invitees to

Zil la Praja Parishad.

Special invitees.

(a) The powers and funct ions of the Standing Committee,

the permanent invi tees to i t  and other incidental  and

consequent ial  matters shal l  be such as may be prescr ibed.

(5) The Distr ict  Col lector shal l  have r ight to part ic ipate in

the meetings of al l  Standing Committees without vot ing r ights.

(5) The decisions of the Standing Committees shal l  be

subject to rat i f icat ion by the general  body of the Zi l la Praja

Parishad which shal l  have the power to approve, modify,

rescind or reverse them.

1,84. (1) The fol lowing shal l  be the permanent invi tees to the

meetings of the Zi l l 'a Praja Parishad,-

( i )  the "Chairperson",  Distr ict  Co-operat ive Market ing

Society;

( i i )  the  "Cha i rperson" ,  Z i l la  Grandha laya  Samstha;

( i i i )  the "Chairperson",  Distr ict  Co-operat ive Central  Bank;

( iv) the Distr ict  Col lector;

(v )  a l l  Pres idents  o f  Manda l  Pra ja  Par ishads  in  the

Distr ict .

(2) The permanent invi tees shal l  be ent i t led to part ic ipate in

the meetings of the Zi l la Praja Parishad without r ight to vote.

185. (1) The "Chairperson" or "Vice-Chairperson" of a Zi l la

Praja Parishad or the "Chairperson" of a Standing Committee

thereof may, for purposes of consultat ion, invi te a person other

than an off ice bearer of any pol i t ical  party having experience

and special ized knowledge of the subject under i ts

considerat ion to attend i ts meeting. Such persons shal l  have



Rules for conduct of

business at meetings.

Power of Zi l la Praja

Parishad or i ts Standing

Committee to cal l  for

documents from Chief

Executive Officer.

Responsibil i t ies,

functions and powers of

the Zil la Praja Parishad.

Central Act 42 of 2005.

the r ight to speak in and otherwise to take part  in the

proceeding of such meeting, but shal l  not,  by vir tue of this

sect ion, be ent i t led to vote at any such meeting.

(2) A person attending a meeting under sub-sect ion (1) shal l

be ent i t led to such al lowances as may be prescr ibed.

186. Every Zi l la Praja Parishad or a Standing Committee

thereof shal l  in regard to the conduct of business at i ts

meetings fol low such rules as may be prescr ibed.

1.87. A Zi l la Praja Parishad or a Standing Committee thereof

may, at any t ime require the Chief Execut ive Off icer to furnish

any  document  in  h is  cus tody  and he  sha l l  comply  w i th  every

such requ is i t ion .

188. (1) The Zi l la Pr.aja Parishad perform such responsibi l i t ies,

funct ions and exercise such powers as may be entrusted to i t  by

rules made in this behalf  with regards to the subjects

enumera ted  in  Schedu le-1 .

(2) The Zi l la Praja Parishad shal l  also have the power to,-

( i )  examine and approve the budgets of Mandal Praja

Parishads in the distr ict .

( i i )  distr ibute the funds al lot ted to the distr ict  by the

Central  or State Government among the Mandal Praja

Par ishads  and Manda ls  in  the  d is t r i c t  fo r  wh ich  Manda l  Pra ja

Parishad is not const i tuted and the Gram Panchayats in the

distr ict  as st ipulated by the Government concerned;

( i i i )  co-ordinate and consol idate the plans prepared

respect of the Mandals in the distr ict  and prepare plans

respect of the ent ire distr ict ;

( iv)  approve, al lot  funds, supervise the works of Mandal

labour  budgets  under  Mahatma Gandh i  Nat iona l  Rura l

i n

i n

B-27-43
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Employment Guarantee Act,  2005;

(v)secure the execut ion of plans, projects,  schemes or

other works ei ther solely relat ing to the individual Mandals or

common to two or more Mandals in the distr ict ;

(v i)  supervise the act iv i t ies of the Mandal Praja Parishads

and Gram Panchayats in the distr ict ;

(v i i )  exercise and perform such of the powers and

funct ions of the Distr ict  Board including the powers to levy any

tax or fees, as may be transferred to i t  under this Act;

(v i i i )  perform the responsibi l i t ies, funct ions and exercise

such other powers in relat ion to any development programmes

as the Government may by not i f icat ion confer on or entrust to

iu

( ix)  advise Government on al l  matters relat ing to

development act iv i t ies and service ut i l i t ies in the distr ict

whether undertaken by local authori t ies or Government;

(x) advise Government on the al locat ion of work among

Gram Panchayats  and Manda l  Pra ja  Par ishads

and co-ordinat ion of work between the said bodies and among

the various Gram Panchayats themselves;

(xi)  advise Government on matters concerning the

implementat ion of any statutory or execut ive order special ly

referred by the Government to the Zi l la Praja Parishad;

(xi i )  col lect such data as i t  deems necessary;

(xi i i )  publ ish stat ist ics or other information relat ing to the

act iv i t ies of the local authori t ies;

(xiv) require any local authori ty to furnish information
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regarding i ts act iv i t ies;

(xv) accept trusts relat ing exclusively to the furtherance

of any purpose for which i ts funds may be appl ied;

(xvi)  establ ish, maintain or expand secondary, vocat ional

and Indus t r ia l  schoo ls ;

(xvi i )  borrow money for carrying out the purposes of this

Act with the previous approval of  the Government and subject

to  such te rms and cond i t ions  as  may be  prescr ibed;

(xvi i i )  supervision of Adult  Educat ion act iv i t ies;

(xix) supervision of Khadi and Vi l lage Industr ies

Com mission's act iv i t ies;

(xx) supervision of sel f  employment and l ivel ihood

schemes and bank  l inkages  fo r  Se l f  He lp  Groups ;

(xx i )  superv is ion  o f  S tar tups ,  med ium,  smal l  and mic ro

enterpr ises;

(xx i i )  es tab l i shment  and main tenance o f  Parks ,  p lay

grounds and Stad iums;

(xxi i i )  promotion of sports,  cul tural  act iv i t ies and

main ta in ing  Communal  harmony;

(xxiv) encouragement of bio-diversi ty act iv i t ies, t ree

plantat ion and protect ion of environment;

(xxv) promotion and maintenance of Cit izen Service

Centers (e-Seva centers) and Information Techriology related

services.

(3) The Zi l la Praja Parishad may, with the approval of  the

Government levy contr ibut ions from the funds of the Mandal
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Responsibil i t ies,
functions and powers of

"Chairperson" and
"Vice-Chairperson" of

the Zil la Praja Parishad.

PrajaParishads in the distr ict .

189. (1)The "Chairperson" of Ti l la Praja Parishad shal l , -

(a) exercise administrat ive control  over the Chief

Execut ive Off icer for the purposes of implementat ion of the

resolut ions of the Zi l la Praja Parishad or any Standing

Committee thereof;

(b) preside over and conduct the meetings of the Zi l la

Praja Parishad;

(c) have ful l  access to al l  records of the Zi l la Praja

Pa r i shad.

(2) The "Vice-Chairperson" shal l  perform such

responsibi l i t ies, funct ionsand exercise such powers of the

"Chairperson" as the "Chairperson" may, from t ime to t ime

delegate to him in wri t ing.

(3) When the off ice of the "Chairperson" is vacant,  the

"Vice-Chairperson" of the Zi l la Praja Parishad shal l  perform

such resoonsibi l i t ies. funct ionsand exercise such

powers of the "Chairperson" unt i l  a new "Chairperson" is

elected.

(4) l f  the "Chairperson" has been cont inuously absent from

the distr ict  for more than f i f teen days or is incapacitated for

more than f i f teen days his responsibi l i t ies, funct ions and

powers during such absence or incapacity shal l  devolve on the

"Vice-Chairperson".

(5) When the off ice of the "Chairperson" is vacant or the

"Chairperson" has been cont inuously absent from the distr ict

for more than f i f teen days or is incapacitated for more than

f i f teen days and there is ei ther a vacancy in the off ice of the

"Vice-Chairperson" or the "Vice-Chairperson" has been



March 28.20181 TELANGANA GMETTE EXTRAORDINARY 173

cont inuously absent from the distr ict  for more than f i f teen days

or is incapacitated for more than f i f teen days, responsibi l i t ies,

funct ions and the powersof the "Chairperson" shal l  devolve on

a member of the Zi l la Praja Parishad, appointed by the

Government:

The member so appointed shal l  be styled as the temporary

"Chairperson" and he shal l  perform responsibi l i t ies, funct ions

and exercise powers of the "Chairperson" subject to such

restr ict ions and condit ions as may be prescr ibed unt i l  a new

"Chairperson" or Vice-Chairperson" assumes off ice after his

e lec t ion  or  un t i l  the  "Cha i rperson"  o r  the  "V ice-Cha i rperson"

returns to the distr ict  or recovers from his incapacity as the

case may be.

(6 )  l t  sha l l  be  the  du ty  o f  the  "Cha i rperson"  o r  the  person

for the t ime being performing responsibi l i t ies, funct ionsand

exercising the powers of the "Chairperson" to convene the

meetings of the Zi l la Praja Parishad so that at least one meeting

of the Zi l la Praja Parishad is held in every ninety days. l f  the

"Chairperson" or such person fai ls to discharge that duty with

the result ,  that no meeting is held within the said period of

ninety days or within thir ty days fol lowing such period, he shal l

with effect f rom the date of expirat ion of thir ty days aforesaid

cease to be the "Chairperson" or as the case may be, cease to

perform the responsibi l i t ies, funct ions and exercise the powers

of the "Chairperson" unless such cessat ion has otherwise

occurred before that date, and for a period of one year from

that date he shal l  not be el igible to be elected as "Chairperson"

or to perform the responsibi l i t ies, funct ions and exercise the

powers of the "Chairperson":

Provided that in reckoning any such period of ninety days or

the period of thir ty days fol lowing such period as the case may

be, referred to above any publ ic hol iday shal l  be excluded.

(7\ Where the Distr ict  Col lector is sat isf ied that the

"Chairperson" or the person for the t ime being performing the

B-27-44
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Rights of individual

members to draw

attention in respect of

Zil la Praja Parishad

works.

Officers and other

employees of the Zil la

Praja Parishad.

Act 23 of 1984.

Act 2 of 1994.

responsibi l i t ies, funct ionsand exercising the powers of the

"Chairperson" has ex-facie ceased to be the "Chairperson",  or

as the case may be ceased to perform responsibi l i t ies,

funct ionsand exercise the powersof the "Chairperson" under

sub-sect ion (6) he shal l  forthwith int imate that fact by

registered post to the "Chairperson" or such person.

190. Any member of a Zi l la Praja Parishad may draw the

attent ion of the "Chairperson" or Chief Execut ive Off icer of the

Zi l la Praja Parishad to any neglect in the execut ion of Zi l la Praja

Parishad work to any waste of Zi l la Praja Parishad property or

to the needs of any local i ty and may suggest any improvement

wh ich  may appear  des i rab le ,

19L. (1) The Government may, at any t ime create such posts

of of f icers and other employees of a Zi l la Praja Parishad as they

may consider necessary for carrying out the purposes of this

Act.

(2) Al l  appointments to the posts created under sub-sect ion

(1) and transfer of the holders of such posts shal l  be made,

subject to the provisions of the Telangana Publ ic Employment

(Regulat ion of Age of Superannuat ion) Act,  1984, the Telangana

(Regulat ion of Appointments to Publ ic Services and

Rational izat ion of Staff  Pattern and Pay Structure) Act,  1994

and such rules as may be made under the proviso to art ic le 309

of  the  Const i tu t ion .

(3) The Government shal l  pay, out of  the Consol idated Fund

of the State, the salar ies, al lowances, leave al lowances, pension

and contr ibut ions, i f  any towards the provident fund or of a

pension-cum-provident fund of the off icers and other

employees of a Tilla Praja Parishad who hold any of the posts

referred to in sub-sect ion (1).

(4) The classi f icat ion and methods of recrui tment,

cond i t ions  o f  serv ice ,  pay  and a l lowances  and d isc ip l ine  and

conduct of the off icer and other employees referred to in sub-
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Allowance for attending

meeting of a Zi l la Praja

Parishad or a Standing

Committee.

Funds of the Zi l la Praja

Parishad.

sect ion (1),  shal l  be regulated in accordance with the provisions

of the Telangana Publ ic Employment (Regulat ion of Age of

Superannuat ion) Act,  1984, the Telangana (Regulat ion of

Appointments to Publ ic Services and Rational izat ion of Staff

Pattern and Pay Structure) Act,  1994 and such rules as may be

made under the proviso to art ic le 309 of the Const i tut ion. Unt i l

the rules in that behalf  are so made, the law for the t ime being

in force regulat ing the recrui tment and condit ions of service,

pay  and a l lowances  and d isc ip l ine  and conduct ,  app l i cab le  to

such ho lder  sha l l  con t inue to  app ly  to  such ho lder .

(5) The Government,  may from t ime to t ime, by order give

such direct ions to any Parishad or any off icer,  authori ty or

person thereof,  as may appear to them to be necessary for the

purpose of giv ing effect to the provisions of this sect ion and the

Zi l la Praja Parishad, Off icer,  authori ty or person shal l  comply

with al l  such direct ions.

I92. (1) There shal l  be paid to the non-off ic ial  members of a

Zi l la Praja Parishad and a Standing Committee thereof such

al lowances as may be prescr ibed for at tending a meeting of the

Zi l la Praja Parishad or such committee.

(2) There shal l  be paid to the "Chairperson" or "Vice-

Chairperson" of the Zi l la Praja Parishad in respect of their /his

tours on duty, whether within or outside the distr ict  but not

outside the State, such al lowances as may be prescr ibed.

193. (1) Al l  moneys received by the Zi l la Praja Parishad shal l

cons t i tu te  a  fund ca l led  the  Z i l la  Pra ja  Par ishad Fund and sha l l

be appl ied for the purposes specif ied in this Act and for such

other purposes and in such manner as may be prescr ibed.

(2) Al l  moneys received by the Zi l la Praja Parishad shal l  be

lodged in the nearest Government Treasury:

Provided that the amounts received as funds relat ing to al l



176 TELANGANA GAZE]TE EXTRAORDINARY lru

development programmes, Centre or State and any other

Development Inst i tut ion Funds shal l  be lodged in nearby

National ized Banks or Cooperat ive Banks or Post Off ices in the

manner  p rescr ibed.

(3) Al l  orders or cheques against the Zi l la Praja Parishad

lncome and expenses of 
Fund shal l  be signed by the chief Execut ive off icer.

a Zi l la Praja Parishad.

194. (1) The sources of income of Zi l la Praja Parishad shal l

consist  of ,-

( i )  the Central  or State Government funds al lot ted to the

Z i l la  Pra ja  Par ishad;

( i i )  grants from Al l- lndia Bodies and Inst i tut ions for the

development of cottage, vi l lage and smal l  scale industr ies and

the  l i ke ;

( i i i )  such share of the land cess or local cess, State taxes

or fees as may be prescr ibed;

( iv) proceeds from taxes or fees which the Zi l la Praja

Parishad may, under any law, levy;

(v) income from endowments or trusts administered by

the  Z i l la  Pra ja  Par ishad;

(vi)  donat ions and contr ibut ions from the Mandal Praja

Parishads or from the publ ic in any form;

(vi i )  such contr ibut ions as the Zi l la Praja Parishad may

levy from the Mandal Praja Parishad with the previous approval

of the Government;

(vi i i )  any other income from remunerat ive enterpr ises

and the  l i ke .
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The Budget of the Zil la

Praja Parishad.

(2 )  The Government  sha l l  a lso  make an  annua l  g ran t  a t  the

rate as may be prescr ibed.

(3) The expenses of the Zi l la Praja Parishad shal l  include the

salar ies and al lowances of i ts of f icers and other employees, the

al lowances to be paid under sect ion 185 and sect ion 192, any

i tem of expenditure directed by the Government for carrying

out the purposes of this Act and such other expenses as may be

necessary for such purposes.

195. (1) The Chief Execut ive Off icer shal l  in each year,  f rame

and place before the prescr ibed date, a budget showing the

probable receipts and expenditure during the fol lowing year,

and the Zi l la Praja Parishad shal l  sanct ion the budget,  with such

modif icat ions, i f  any, as i t  thinks f i t .

(2) The budget so sanct ioned shal l  be submitted to the

Government by the Chief Execut ive Off icer through the

"Chairperson" on or before such date as may be f ixed by the

Government and i f  the Government are sat isf ied that adequate

provision has not been made therein or that i t  is otherwise

unsat isfactory for giv ing effect to the provisions of this Act,  they

shal l  have the power to approve the budget with such

modif icat ions as they may consider necessary to secure such

provision.

(3) l l  for any reason, the budget is not sanct ioned by the

Zi l la Praja Parishad under sub-sect ion (1) before the date

referred to in sub-sect ion (2),  the Chief Execut ive Off icer shal l

submi t  the  budget  to  the  Government  who sha l l  thereupon

approve the Budget as i f  i t  weresubmitted to them under sub-

sect ion (2).

(4) l f ,  in the course of a year,  the Zi l la Praja Parishad f inds i t

necessary to make any al terat ions in the budget with regard to

i ts receipts or i tems of expenditure a revised or supplemental

budget may be framed, submitted and sanct ioned or approved

as far as may be, in the manner provided in sub-sect ions (1),  (2)

B-27-45
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a n d  ( 3 ) .

Consti tut ion of State

Election Commission.

Powers and functions of

the State Election

Commissioner.

PART-V

CONSTITUTION OF STATE ELECTION COMMISSION,CONDUCT

OF ELECTION AND ELECTION OFFICERS.

CHAPTER-I

STATE ETECTION COMMISSION AND CONDUCT OF ELECTIONS.

196. (1) There shal l  be const i tuted a State Elect ion

Commission for the superintendence, direct ion and control  of

the preparat ion of electoral  rol ls for and the conduct of

elect ions to al l  the Panchayat Raj Inst i tut ions governed by this

Act.

(2) The said Elect ion Commission shal l  consist  of  a State

Elect ion Commissioner,  The Governor on the recommendation

of  the  Government  sha l l  appo in t  a  person who is  ho ld ing  or

who has held an off ice not less in rank than that of  a Principal

Secretary to Government as State Elect ion Commissioner.

(3) The condit ions of service and tenure of of f ice of the

State Elect ion Commissioner shal l  be such as the Governor mav

by ru les  de termine:

Provided that the State Elect ion Commissioner shal l  not be

removed from his off ice except in l ike manner and on the l ike

grounds as a Judge of a High Court  and the condit ions of the

service of the State Elect ion Commissioner shal l  not be var ied

to his disadvantage after his appointment.

I97. (1) Al l  elect ions to the Panchayat Raj Inst i tut ions shal l  be

held under the supervision and control  of  the State Elect ion



Commission and for this purpose i t  shal l  have power to give

such direct ions as i t  may deem necessary to the Commissioner,

Distr ict  Col lector or any off icer or servant of the Government

and the Panchayat Raj Inst i tut ions so as to ensure eff ic ient

conduct of elect ions under this Act.

(2) The preparat ion of Electoral  Rol ls for the conduct of al l

e lec t ions  under  the  Ac t  sha l l  be  done under  the  superv is ion  and

control  of  the State Elect ion Commission.

(3) For the purposes of this sect ion theGilvernment shal l

provide the State Elect ion Commission with such staff  as may

be necessary.

(a) On the request of the State Elect ion Commission, the

State Government shal l  place at the disposal of  the Commission

such staff  of  the State Government,  Gram Panchayats, Mandal

Praja Parishads and Zi l la Praja Parishads for the purpose of

conduct of elect ions under this Act.

(5) The State Elect ion Commissioner may, subject to control

and revision, delegate his powers to such off icers, as he may

deem necessary.

(6) The State Elect ion Commission shal l  issue the

not i f icat ion and schedule for general  elect ion and elect ions for

casual vacancies in al l  Panchayat Raj Inst i tut ions. The schedule

and the dates on which the elect ions wi l l  be conducted shal l  be

decided by the State Elect ion Commission in concurrence with

the State Government,  which has to consider matters

pertaining to Law and Order si tuat ion, internal securi ty,

avai labi l i ty of  pol ice, securi ty personnel,  home guards, central

armed pol ice forces and the logist ics of their  deployment,

avai labi l i ty of  staff  for elect ion related dut ies, avai labi l i ty and

procurement of elect ion related mater ial  and premises for

pol l ing and count ing, conduct of elect ions to other legislat ive

and' statutory bodies, natural  calamit ies and seasonal

cond i t ions  inc lud ing  dr ink ing  water  s i tua t ion  and agr icu l tu ra l



Notif ication and

appointment of

Election officers.

season, major fairs and fest ivals,  educat ion calendar and

examinat ions in schools and col leges, onset of any epidemic

diseases, operat ions relat ing to col lect ion of v i tal  stat ist ics l ike

census or any other enumerat ion, and matters involving publ ic

interest and any other administrat ive exigencies:

Provided that in case mult iple phases are required, the schedule

of each phase shal l  have a gap of not more than f ive days from each

other.

198. (1 )  For  the  purpose o f  ho ld ing  e lec t ions  to  f i l l  o rd inary  o r

casual vacancies, the State Elect ion Commission shal l ,  by

not i f icat ion under sub-sect ion (6) of sect ion'J.97, publ ished in the

Gazette, cal l  upon such date or dates, as may be specif ied therein,

the voters of the Gram Panchayat or Mandal Praja Parishad or Zi l la

Praja Parishad, as the case may be, to elect Sarpanch and members

o f  the  Gram Panchayat  and/or  Members  o f  the  Manda l  Pra ja

Parishad and/or Members of the Zi l la Praja Parishad, in accordance

with the provisions of the Act,  the rules and orders, i f  any, made

thereunder .

(2) The said not i f icat ion shal l  specify the t ime Schedule for

var ious stages of the ordinary elect ions as wel l  as the elect ions to

f i l l  the  casua l  vacanc ies ,  wh ich  sha l l  be  tha t , -

From the date of elect ion not ice under sub-sect ion (3),

(a )  nominat ion  sha l l  be  f i led

(b)  sc ru t iny  o f  nominat ions

shal l  be completed

Appeal against reject ion

of  nominat ion  sha l l  be

Within a period of three days

( inc lud ing  the  day  o f  no t ice)

up to  5 .00  p .m.

(whether or not i t  is a

hol iday)

on the fourth day by 5.00

p . m .

(whether or not i t  is a

hol iday)

on the f i f th day upto 5.00

p . m .

(c )
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f i led, before the Revenue

Divisional Off icer

(d) Disposal of  appeal against

reject ion of nominat ion

by the Revenue Divis ional

Officer

(e) withdrawal of

cand ida tures  sha l l  be

al lowed

(f)  publ icat ion of f inal  l ist  of

contes t ing  cand ida tes

po l l ing  sha l l  be  he ld ,

wherever necessary

count ing of votes and

declarat ion of results,  in

respect of Gram

Panchayats

count ing of votes and

declarat ion of resu l ts in

respect of members of

Mandal Praja Parishads,

and Z i l la  Pra ja  Par ishads ;

and off ices of Presidents

and Cha i rmen thereo f

(whether or not i t  is a

ho l iday)

on the sixth day before 5.00

p.m.

(whether or not i t  is a

hol iday)

on the seventh day

upto  3 .00  p .m,

(whether or not i t  is a

ho l iday) .

on the seventh day i tsel f ,

af ter the withdrawal of

cand ida tures  by  3 .00  p .m.

(whether or not i t  is a

ho l iday) .

on the f i f teenth day,

(whether or not i t  is a

ho l iday) ,

on the f i f teenth day i .e.  the

date  o f  po l l ing .

on  the  t ime and da te

appointed bv the State

Elect ion Commission.

(e)

( h )

( i )

(3) The Elect ion Off icer appointed for the purpose of conduct ing

elect ions to the Gram Panchayats, Mandal Praja Parishads and Zi l la

Praja Parishads, shal l  as per the above t ime Schedule specif ied by

the State Elect ion Commission issue the Elect ion Not ice for elect ion

of the Sarpanch, members of the Gram Panchayat,  Mandal Praja

Parishad, Zi l la Praja Parishad etc.  and the t ime Schedule shal l

commence from that date.
Voting Machines at

Elections.
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Symbols for elect ions

under the Act.

Reservation to
Backward Classes.

199. Notwithstanding anything contained in this Act or the

rules made thereunder,  the giving and recording of votes by

vot ing machines in such manner as may be prescr ibed, may be

adopted in such ward or wards or Const i tuency or

Const i tuencies as the State Elect ion Commission may, having

regard to the circumstances of each case, specify.

Explanat ion:-  For the purpose of this sect ion, "Vot ing

Mach ines"  mean any  mach ine  or  appara tus  whether  opera ted

electronical ly or otherwise used for giv ing or recording of votes

and any reference to a bal lot  box or bal lot  paper in this Act or

the rules made thereunder shal l ,  save as otherwise provided be

construed as including a reference to such vot ing machine

wherever such vot ing machine is used at any elect ion.

200. The State Elect ion Commission shal l  by not i f icat ion,

specify the symbols that may be chosen by candidates

contest ing any elect ion under this Act and the restr ict ions to

wh ich  the i r  cho ice  sha l l  be  sub jec t :

Provided that the State Elect ion Commission shal l  not in the

case of elect ions to Gram Panchayats al lot  to any contest ing

candidate any symbol reserved for a recognized pol i t ical  party

or a registered pol i t ical  party but in the case of elect ions to

Mandal Praja Parishads and Zi l la Praja Parishads, the State

E lec t ion  Commiss ion  sha l l  a l lo t  symbo ls  inc lud ing  the  symbols

reserved for a recognized pol i t ical  party or,  as the case may be,

symbols, i f  any, reserved for a registered pol i t ical  party where

any candidate is set up by such pol i t ical  party.

201. For the purpose of reserving the off ices of Sarpanch,

President and Chairperson and members of the Gram

Panchayats, Mandal Praja Parishads and Zi l la Praja Parishads to

the members belonging to the Backward Classes under this Act,

the populat ion f igures of the Backward Classes, gathered in the

Socio-Economic Survey conducted by the Telangana Backward

Classes Co-operat ive Finance Corporat ion Limited, Hyderabad

sha l l  be  taken as  the  bas is .Voter identity Cards.
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Central Act 43 of 1950.

Reservation of offices to

cease on the expiration

of the period specified

in article 334 of the

Constitution of India.

Injunctions not to be
granted in election
proceedings.

Requisit ioning of
premises for election
purposes,

2O2. With a view to prevent impersonat ion of electors,

provision may be made by rules made under this Act,  for the

product ion before the Presiding Off icer of a pol l ing stat ion by

every such elector,  of  his ident i ty card before the del ivery of a

ba l lo t  paper  o r  ba l lo t  papers  to  h im,  i f  under  the  ru les  made in

that behalf  under the Registrat ion of Electors Rules, 1960 made

under the Representat ion of the People Act,  1950, electors of

the Legislat ive Assembly Const i tuency or Const i tuencies in

wh ich  the  Gram Panchayat ,  Manda l  Pra ja  Par ishad Ter r i to r ia l

Const i tuency or Zi l la Praja Parishad Terr i tor ial  Const i tuency, as

the case may be, is s i tuated, have been suppl ied with ident i ty

cards with or without their  respect ive photographs attached

thereto.

203. The provisions of this Act relat ing to reservat ion of

off ices of Sarpanch, President and Chairperson and members of

the Gram Panchayats, Mandal Praja Parishads and Zi l la Praja

Par ishads  fo r  the  Schedu led  Castes  and Schedu led  Tr ibes  sha l l

cease to have effect on the expirat ion of the period specif ied in

art ic le 334 of the Const i tut ion of India.

204. No proceeding which is being or about to be taken under

this Act for the preparat ion or publ icat ion of any electoral  rol l

o r  fo r  the  conduct  o f  anv  e lec t ion  sha l l  be  ca l led  in  ques t ion  in

any  Cour t ,  in  any  su i t ,  o r  app l i ca t ion ,  and no  in junc t ion  sha l l  be

granted by any Court  restraining any act ion in this regard.

205. (1) l f  i t  appears to the State Elect ion Commissioner that

in connect ion with any elect ion held under this Act,-

(a) any premises is/are needed for or l ikely to be needed

for the purpose of being used as a pol l ing stat ion or for the

storage of bal lot  boxes after a pol l  has been taken; or

(b) any vehicle is needed or is l ikely to be needed for the

purpose of t ransport  of  personnel or bal lot  boxes to or from

any pol l ing stat ion, or t ransport  of  members of the pol ice force
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Payment of

compensation,

for maintaining order,  dur ing the conduct of such elect ion, or

transport  of  any off icer or other person for performance of any

dut ies in connect ion with such elect ion, the State Elect ion

Commissioner f f iay, by order in wri t ing, requisi t ion such

premises or such vehicle,  as the case may be, and may make

such further orders as may appear to him to be necessary or

expedient,  in connect ion with the requisi t ioning:

Provided that no vehicle which is being lawful ly used by a

candidate or his agent for any purpose, connected with elect ion

of  such cand ida te  sha l l  be  requ is i t ioned under  th is  sub-sec t ion

unt i l  the  comple t ion  o f  the  po l l  a t  such e lec t ion .

(2) The requisi t ion shal l  be effected by an order in wri t ing

addressed to the person deemed by the State Elect ion

Commissioner to be the owner or person in possession of the

property and such order shal l  be served in the prescr ibed

manner on the person to whom i t  is addressed.

(3 )  Whenever  any  premises  is  requ is i t ioned under  sub-

sect ion (1) the period of such requisi t ion shal l  not be extended

beyond the period for which such property is required for any

of the purposes mentioned in that sub-sect ion.

Explanat ion:-  For purposes of this sect ion 'premises'  means

any land,  bu i ld ing  or  par t  o f  a  bu i ld ing  and inc ludes  a  hu t ,  shed

or  o ther  s t ruc tu re  o r  any  par t  thereo f  and 'veh ic le '  means any

vehicle used or capable of being used for the purpose of road

transport ,  whether propel led by mechanical  power or

otherwise.

206. (1) Whenever in pursuance of sect ion 205, the State

Elect ion Commissioner requisi t ions any premises, there shal l  be

paid to the person interested compensat ion the amount of

which shal l  be determined by taking into considerat ion the

fol lowing, namely:-

( i )  the rent payable, in respect of the premises or i f  no rent

is so payable, the rent payable for s imi lar premises in the
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local i ty;

( i i )  i f  in consequence of the requisi t ion of the premises

the person interested is compel led to change

his residence or place of business, the reasonable expenses, i f

any ,  inc identa l  to  such change:

Provided that where any person interested being

aggrieved by the amount of compensat ion so determined

makes an appl icat ion within the prescr ibed t ime to the State

Elect ion Commissioner for referr ing the matter to an arbi trator,

the  amount  o f  compensat ion  to  be  pa id  sha l l  be  such as  the

arbi trator appointed in this behalf  by the State Elect ion

Commiss ioner  may de termine:

Provided further that where there is any dispute as to

the t i t le to receive the compensat ion or as to the

appor t ionment  o f  the  amount  o f  compensat ion ,  i t  sha l l  be

referred by the State Elect ion Commissioner to an arbi trator

appointed in this behalf  by the said Elect ion Commissioner for

de terminat ion  and sha l l  be  de termined in  accordance w i th  the

decision of such arbi trator.

Explanat ion:-  In this sub-sect ion, the expression "person

interested" means the person who was in actual possession of

the premises requisi t ioned under sect ion 205 immediately

before the requisi t ion or where no person was in such actual
possession, the owner of such premises.

(2) Whenever in pursuance of sect ion 205, the State

Elect ion Commissioner requisi t ions any vehicle,  there shal l  be

paid to the owner thereof compensat ion, the amount of which

shal l  be determined by the State Elect ion Commissioner on the

basis of the fares or rates prevai l ing in the local i ty for the hire

o f  such veh ic le :

Provided that where the owner of such vehicle,  being

B-27-47
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Power to obtain
information.

Eviction from

requisit ioned premises.

Penalty for

contravention of any

order regarding

aggrieved by the amount of compensat ion so determined,

makes an appl icat ion within the prescr ibed t ime to the State

Elect ion Commissioner for referr ing the matter to an arbi trator,

the  amount  o f  compensat ion  to  be  pa id  sha l l  be

such as the arbi trator appointed in this behalf  by the State

E lec t ion  Commiss ioner  may de termine:

Provided further that where immediately before the

requisi t ioning, the vehicle was by vir tue of a hire purchase

agreement,  in the possession of a person, other than the

owner ,  the  amount  de termined under  th is  sub-sec t ion  as  the

total  compensat ion payable in respect of the requisi t ion shal l

be apport ioned between that person and the owner in such

manner  as  they  may agree upon,  and in  de fau l t  o f  agreement ,

in such manner as the arbi trator appointed by the State

E lec t ion  Commiss ioner  in  th is  beha l f  may dec ide .

207. The State Elect ion Commissioner may with a view to

requisi t ioning any property under sect ion 205 or determining

the compensat ion payable under sect ion 206 by order,  require

any person to furnish to such authori ty as may be specif ied in

the order;  such information in his possesbion relat ing to such

property as may be specif ied.

208. (1) Any person remaining in possession of any

requisi t ioned premises in contravent ion of any order made

under sect ion 205 may summari ly be evicted from such

premises by an off icer empowered by the State Elect ion

Commiss ioner  in  th is  beha l f .

(2) Any off icer so empowered may, after giv ing to any

woman not  appear ing  in  pub l i c ,  reasonab le  warn ing  and fac i l i t y

to withdraw, remove or open any lock or bol t  or break open

any door of any bui lding or do any other act necessary for

effect ing such evict ion.

209. l f  any person contravenes any order made under sect ion
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requisit ioning.

Electoral officers and

staff deemed to be on

deputation.

Corrupt practices.

205 or section 207 he shall  be punishable with imprisonment

for a term, which may extend to one year or with f ine or with

both.

2I0. (1) Any off icer or staff  employed in connect ion with the

preparat ion, revision and correct ion of the electoral  rol ls for,

and the  conduct  o f  a l l  e lec t ions  sha l l  be  deemed to  be  on

deputat ion to the State Elect ion Commission for the period

during which they are so employed and such off icers and staff

shal l  dur ing that per iod, be subject to the control ,

super in tendence and d isc ip l ine  o f  the  Sta te  E lec t ion

Commiss ion .

(2) The Returning Off icer,  Assistant Returning Off icer,

Presiding Off icer,  Pol l ing Off icer and any other Off icer

appointed under this Act,  and any pol ice off icer designated for

the t ime being by the State Government for the conduct of any

elect ions shal l  be deemed to be on deputat ion to the State

Elect ion Commission for the period commencing on and from

the date of not i f icat ion cal l ing for such elect ions and ending

with the date of declarat ion of the results of such elect ions and

such off icer shal l ,  dur ing that per iod, be subject to the control ,

superintendence and discipl ine of the State Elect ion

Commiss ion .

CHAPTER - I I

ELECTION OFFENCES

2I7. The fol lowing shal l  be deemed to be corrupt pract ices for

the purposes of this Act:-

(1) Br ibery, that is to say,-

(A) Any gi f t ,  of fer or promise by a candidate or his agent

or by any other person with the consent of a candidate or his

elect ion agent,  of  any grat i f icat ion, to any person whomsoever,

with the object,  direct ly or indirect ly of inducing,-
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(a) a person to stand or not to stand as or to withdraw

or not to withdraw from being a candidate at an elect ion; or

(b) an elector to vote or refrain from vot ing at an

elect ion, or as reward to,-

( i )  a person for having so stood or not stood, or for

hav ing  w i thdrawn or  no t  hav ing  w i thdrawn h is  cand ida ture ;  o r

( i i )  an elector for having voted or refrained from

voting.

(B) The receipt of  or agreement to receive,

grat i f icat ion, whether as a motive or a reward,-

(a) by a person for standing or not standing as or for

withdrawing or not withdrawing from being a candidate; or

(b) bv any person whomsoever for himself  or any

other person for vot ing or refraining from vot ing or inducing or

attempting to induce any elector to vote or

refrain from vot ing, or any candidate to withdraw or not to

w i thdraw h is  cand ida ture ,

Explanat ion:-  For the purposes of this clause the term

"grat i f icat ion" is not restr icted to pecuniary grat i f icat ion or

grat i f icat ions est imable in money and i t  includes al l  forms of

entertainment and al l  forms of employment for reward but i t

does not include the payment of any expenses bonaf ide

incurred at,  or for the purpose of any elect ion and duly entered

in the account of elect ion expenses.

(2) Undue inf luence, that is to say, any direct or indirect

interference or attempt to interfere on the part  of  the

candidate or his agent,  or of  any other person with the consent

of the candidate or his elect ion agent with the free exercise of

any electoral  r ight:
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Provided that,-

(a) without prejudice to the general i ty of  the provisions

of this clause any such person as is referred to thereon, who,-

( i )  th rea tens  any  cand ida te  o r  any  e lec to r  o r  any

person in whom a candidate or an elector is interested, with

injury of any kind including social  ostracism and ex-

communica t ion  or  expu ls ion  f rom any  cas te  o r  communi ty ;  o r

( i i )  induces  or  a t tempts  to  induce a  cand ida te  o r  an

elector to bel ieve that he, or any person in whom he is

interested wi l l  become or wi l l  be rendered an object of  div ine

displeasure or spir i tual  censure, shal l  be deemed to interfere

with the free exercise of the electoral  r ight of  such candidate or

e lec to r  w i th in  the  mean ing  o f  th is  c lause;

(b) a declarat ion of publ ic pol icy, or a promise of publ ic

act ion, or the mere exercise of a legal r ight without intent to

interfere with an electoral  r ight,  shal l  not be deemed to be

interference within the meaning of this clause.

(3 )  The appea l  by  a  cand ida te  o r  h is  agent  o r  by  any  o ther

person with the consent of a candidate or his elect ion agent to

vote or refrain from vot ing for any person on the ground of his

rel igion, race, caste, community or language or the use of,  or

appeal to rel ig ious symbols or the use of,  or appeal to nat ional

symbols of the prospects of the elect ion of that candidate or for

prejudicial ly af fect ing the elect ion of any candidate:

Provided that no symbol al lot ted under this Act to

candidate shal l  be deemed to be a rel igious symbol or

nat ional symbol for the purposes of this clause.

(4) The promotion of,  or at tempt to promote feel ings

enmity or hatred between di f ferent classes of the ci t izens

India on grounds of rel ig ion, race, caste, community

a

a

of

of

or

B-27_48
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Central Act 3 of 1987.

language by a candidate or his agent or any other person with

the consent of a candidate or his elect ion agent for the

furtherance of the prospects of the elect ion of that candidate

or of prejudicial ly af fect ing the elect ion of any candidate.

(5) The propagat ion of the pract ice or the commission of

Sat i  or i ts glor i f icat ion by a candidate or his agent or any other

person with the consent of the candidate or his elect ion against

for the furtherance of the prospects of the elect ion of that

candidate or for prejudicial ly af fect ing the elect ion of any

candidate.

Explanat ion:-  For the propose of this clause, "sat i"

and"glor i f icat ion" in relat ion of Sat i  shal l  have the meanings

respect ively assigned to them in the Commission of Sat i

(Prevent ion) Act,  1987.

(6) The publ icat ion by a candidate or his agent or by any

other person, with the consent of a candidate or his elect ion

agent or any statement of fact which is false, in which he ei ther

bel ieves to be false, or does not bel ieve to be true in relat ion to

the  persona l  charac ter  o r  conduct  o f  any  cand ida te  o r  in

relat ion to the candidature, or withdrawal of any candidate,

being a statement reasonably calculated to prejudice the

prospects of that candidate's elect ion.

(7) The hir ing or procuring, whether on payment or

otherwise of any vehicle or vessel by a candidate or his agent or

by any other person with the consent of a candidate or his

elect ion agent or the use of such vehicle or vessel for the free

conveyance of any elector other than that the candidate

himself ,  the members of his family or his agent to or from any

pol l ing stat ion:

Provided that the hir ing of a vehicle or vessel by an elector

or by several  electors at their  jo int  costs for the purpose of

conveying him or them to and from any such pol l ing stat ion or

place f ixed for the pol l  shal l  not be deemed to be a corrupt
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pract ice under this clause i f  the vehicle or vessel so hired is a

vehicle or vessel not propel led by mechanical  power:

Provided further that the use of any publ ic transport  vehicle

or vessel by any elector at his own cost for the purpose of going

to or coming from any such pol l ing stat ion or place f ixed for the

pol l  shal l  not be deemed to be a corrupt pract ice under this

c la  use .

Explanat ion:-  In this clause, the expression "vehicle" means

any veh ic le  used or  capab le  o f  be ing  used fo r  the  purpose o f

road transport ,  whether propel led by mechanical  power or

otherwise and whether used for drawing other vehicles or

otherwise.

(8 )  The incur r ing  or  au thor iz ing  o f  expenses  in

contravent ion of sect ion 237.

(9) The obtaining or procuring dr abett ing or attempting to

obtain or procure by a candidate or his agent,  or by any other

person with the consent of a candidate or his elect ion agent,

any assistance (other than the giving of vote) for the

furtherance of the prospects of that candidate's elect ion, f rom

any person in the service of the State, Central  Government,

local authori ty or a corporat ion owned or control led by the

State or Central  Government:

Provided that where any person, in the service of the State

or Central  Government or a local authori ty in the discharge or

purported to discharge of his off ic ial  duty,  makes any

arrangements or provides any faci l i t ies or does any other act or

thing, for or in relat ion to,  any candidate or his agent or any

other person act ing with the consent of the candidate or his

elect ion agent (whether by reason of the off ice held by the

candidate or for any other reason),  such arrangements,

faci l i t ies or act or thing shal l  not be deemed to be assistance for

the furtherance of the prospects of that candidate's elect ion.
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Explanat ion:-  (1) In this sect ion the expression agent

includes an elect ion agent,  a pol l ing agent,  and any person who

is held to have acted as an agent in connect ion with elect ion

with the consent of the candidate.

(2) For the purposes of sub-sect ion (7) a person shal l  be

deemed to assist  in the furtherance of the prospects of a

candidate's elect ion, i f  he acts as an elect ion agent of that

cand ida te .

(3) For the purposes of sub-sect ion (7),  notwithstanding

anyth ing  conta ined in  any  o ther  law,  the  pub l ica t ion  in  the

Telangana Gazette of the appointment,  resignat ion,

terminat ion of service, dismissal or removal f rom service of a

person in the service of the Government shal l  be conclusive

proof,-

( i )  of  such appointment,  resignat ion, terminat ion of

service, dismissal or removal f rom service, as the case may be;

a n d

Penalty for i l legal hiring

or'procuring of

conveyance at elections.

( i i )  where the date of taking effect of  such

appointment,  resignat ion, terminat ion of service, dismissal or

removal f rom service, as the case may be, is stated in such

publ icat ion, also of the fact that such person was appointed

with effect f rom the said date, or in the case of resignat ion,

terminat ion of service, such person ceased to be in such service

with effect f rom the said date.

(4) For the purposes of sub-sect ion (10),  booth captur ing

sha l l  have the  same mean ing  as  in  sec t ion  226.

(10) Booth captur ing by a candidate or his agent or other

person.

212. l f  any person is gui l ty of  any such corrupt pract ices as

specif ied in sub-sect ion (9) of sect ion 271- or in connect ion with

an e lec t ion  he  sha l l  be  pun ishab le  w i th  impr isonment  fo r  a
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Promoting enmity

between classes in

connection with an

election.

Prohibition of public

meetings before the

date of poll.

Disturbance at election

meetings.

term, which may extend to three months and with f ine, which

may extend to three thousand rupees.

2 I3 .  Any  person who in  connect ion  w i th  an  e lec t ion  under

this Act promotes or attempts to promote on grounds of

rel igion, race, caste, community or language, feel ings of enmity

or hatred, between di f ferent classes of the ci t izens of India shal l

be punishable with imprisonment for a term which may extend

to three years and with f ine which may extend to three

thousand rupees,

214. (1) No person shal l , -

(a )  convene,  ho ld ,  a t tend,  jo in  o r  address  any  pub l ic

meeting or procession in connect ion with an elect ion; or

(b )  d isp lay  to  the  pub l ic  any  e lec t ion  mat te r  by  means o f

cinematography, television or other simi lar apparatus; or

(c) propagate any elect ion matter to the publ ic by

holding, or by arranging the holding of,  any musical  concert  or

any theatr ical  performance or any other entertainment or

amusement with a view to attract ing the members of the publ ic

thereto, in any pol l ing area during the period of forty-eight

hours pr ior to the hour f ixed for the conclusion of the pol l  in

the  case o f  Manda l  Pra ja  Par ishads  and Z i l la  Pra ja  Par ishads  and

forty-four hours pr ior to the hour f ixed for the conclusion of the

pol l  in the case of Gram Panchayats.

(2) Any person who contravenes the provisions of sub-

sect ion (1) shal l  be punishable with imprisonment for a term

which may extend to two years or with f ine or with both.

(3) In this sect ion, the expression "elect ion matter" means

any matter intended or calculated to inf luence or affect the

result  of  elect ion.

B-27-49
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275. (1) Any person who at a publ ic meeting to which this

sect ion appl ies, acts or inci tes others to act in a disorderly

manner for the purpose of prevent ing the transact ion of the

business for which the meeting was cal led together,  shal l  be

pun ishab le  w i th  impr isonment  wh ich  may ex tend to  s ix  months

or with f ine which may extend to two thousand rupees.

(2) An offence punishable under sub-sect ion (1) shal l  be

cogn izab le .

(3 )  Th is  sec t ion  app l ies  to  any  pub l ic  meet ing  o f  a  po l i t i ca l

character held in any const i tuency between the date of the

issue of not i f icat ion under this Act cal l ing upon the

const i tuency to elect a member or members or off ice bearers

o f  a  loca l  au thor i ty  and the  da te  on  wh ich  such e lec t ion  is  he ld .

(4) l f  any pol ice off icer reasonably suspects any person of

committ ing an offence under sub-sect ion (1),  he frdy, i f

requested to do by the "Chairperson" of the meeting require

tha t  person to  dec la re  to  h im immedia te ly  h is  name and

address and, i f  that person refuses or fai ls so to declare his

name and address or i f  the pol ice off icer reasonably suspects

him of giv ing a false name or address, the pol ice off icer may

ar res t  h im w i thout  war ran t .

Restrictions on the
printing of pamphlets,
posters etc,

216.  (1 )  No person sha l l  p r in t  o r  pub l i sh  o r  cause to  be  pr in ted

or  pub l i shed,  any  e lec t ion  pamphle t  o r  pos ter

which does not bear on its face the names and addresses of the
pr in ter  and the publ isher  thereof .

(2) No person shall  print or cause to be printed any election
pamphlet or poster,-

(a) unless a declarat ion as to the ident i ty of the publ isher

thereof,  s igned by him and attested by two persons to whom

he is personal ly known, is del ivered by him to the pr inter in

dup l ica te ;  and
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(b) unless, within a reasonable t ime after the pr int ing of

the document,  one copy of the declarat ion is sent by the

printer,  together with one copy of the document,-

( i )  where i t  is pr inted in the capital  of  the State, to the

State Elect ion Commissioner,  and

(i i )  in any other case, to the Distr ict  Magistrate of the

distr ict  in which i t  is pr inted.

(3) For the purpose of this sect ion,-

(a )  any  process  fo r  mu l t ip ly ing  cop ies  o f  a  document

o ther  than copy ing  i t  by  hand,  sha l l  be  deemed to  be  pr in t ing

and the expression "pr inter" shai l  be construed accordingly;

a n d

Maintenance of secrecy

of voting.

(b) "elect ion pamphlet or poster" means any pr inted

pamphle t ,  hand-b i l l  o r  o ther  document  d is t r ibu ted  fo r  the

purpose or promoting or prejudicing the elect ion of a candidate

or group of candidates or any play card or poster having

reference to an elect ion, but does not include any hand-bi l l ,

p lay  card  or  pos ter  mere ly  announc ing  the  da te ,  t ime,  p lace

and o ther  par t i cu la rs  o f  an  e lec t ion  meet ing  or  rou t ine

instruct ions to elect ion agents or workers,

(  )  Any person who contravenes any of the provisions of

sub-sec t ion  (1 )  o r  sub  sec t ion  (2 )  sha l l  be  pun ishab le  w i th

imprisonment for a term which may extend to six months, or

with f ine or which may extend to two thousand rupees or with

both.

277. (1) Every off icer,  c lerk,  agent or other person who

performs any duty in connect ion with the recording or count ing

of  vo tes  a t  an  e lec t ion  sha l l  ma in ta in ,  and a id  in  ma in ta in ing ,

the secrecy of the vot ing and shal l  not (except for some

purpose au thor ized  by  or  under  any  law)  communica te  to  any
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person any information calculated to violate such secrecy.

(2) Any person who contravenes provisions of sub-sect ion

(1)  sha l l  be  pun ishab le  w i th  impr isonment  fo r  a  te rm wh ich

may extend to three months or with f ine or with both.

Officers etc. at elections

not to act for candidates

or to inf luence voting.
21,8. (1) No person who is a Distr ict  Elect ion Off icer or

Returning Off icer,  or an Assistant Returning Off icer or a

Presiding Off icer or Pol l ing Off icer,  at  an elect ion, or anoff icer

or clerk appointed by the Returning Off icer or the Presiding

off icer to perform any duty in connect ion with an elect ion shal l

in  the  conduct  o r  the  management  o f  the  e lec t ion  do  any  ac t

other than the giving of vote for the furtherance of the

prospects of the elect ion of a candidate.

(2) No such person as aforesaid, and no member of a pol ice

force, shal l  endeavor,-

(a) to persuade any person to give his vote at an elect ion,

o r

(b )  to  d issuade

elect ion, or

any person from giving his vote at an

Prohibition of

canvassing in or near
poll ing stations.

(c) to inf luence the vot ing of any person at an elect ion in

any  manner .

(3) Any person who contravenes the provisions of sub-

sect ion (1) or sub-sect ion (2) shal l  be punishable with

imprisonment which may extend to six months or with f ine or

with both.

219. (1) No person shal l ,  on the date or dates on which a pol l

is taken at any pol l ing stat ion, commit any of the fol lowing acts

within the pol l ing stat ion or in any publ ic or pr ivate place within

a distance of one hundred meters of the pol l ing stat ion,



MaTch 28.2018I TELANGANA GAZETTE EXTRAORDINARY 197

namely : -

(a) canvassing for votes; or

(b) sol ic i t ing the vote of any elector;

(c) persuading any elector not to vote for any part icular

candidates; or

(d) persuading any elector not to vote at the elect ion; or

(e) exhibi t ing any not ice or signs (other than an off ic ial

not ice) relat ing to the elect ion.

(2) Any person who contravenes the provisions of sub-

sect ion (1) shal l  be punished with f ine which may extend to two

hundred and f i f ty rupees.

Penalty for disorderly
conduct in or near
poll ing stations.

220. (1) No person shal l ,  on the date or dates on which a pol l

i s  taken a t  any  po l l ing  s ta t ion , -

(a) use or operate within or at the entrance of the pol l ing

stat ion, or in any publ ic or pr ivate place in the neighbourhood

thereof,  any apparatus for ampl i fy ing or reproducing the

human vo ice ,  such as  a  megaphone or  a  loudspeaker ,  o r

(b )  shout  o r  o therw ise  ac t  in  a  d isorder ly  manner  w i th in

or  a t  the  en t rance o f  the  po l l ing  s ta t ion  or  in  any  pub l ic  o r
pr ivate place in the neighbourhood thereof,  so as to cause

annoyance to any person visi t ing the pol l ing stat ion for the pol l ,

or so as to interfere with the work of the off icers and other
persons on duty at the pol l ing stat ion.

(2) Any person who contravenes or wi l l fu l ly aids or abets

the contravent ion of the provisions of sub-sect ion (1) shal l  be
punishable with imprisonment which may extend to three

months or with f ine or with both.

(3) l f  the Presiding Off icer of a pol l ing stat ion has reason to

B-27_50
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Penalty for misconduct

at the poll ing station.

Penalty for fai lure to

observe procedure for

voting.

Prohibit ion of going

armed to or near a

pol l ing stat ion.

Central Act 54 of 1959.

bel ieve that any person is committ ing or has committed an

offence punishable under this sect ion, he may direct any pol ice

off icer to arrest such person, and thereupon the pol ice off icer

sha l l  a r res t  h im,

( )  Any pol ice off icer may take such steps, and use such

force as may be reasonably necessary for prevent ing any

contravent ion of the provisions of sub-sect ion (1),  and may

seize any apparatus used for such contravent ion.

227. (1) Any person who during the hours f ixed for the pol l  at

any  po l l ing  s ta t ion  misconducts  h imse l f  o r  fa i l s  to  obey  the

lawful  direct ions of the Presiding Off icer may be removed from

the pol l ing stat ion by the Presiding Off icer or by any pol ice

off icer on duty or by any person authorized in this behalf  by

such Presiding Off icer.

(2) The powers conferred by sub-sect ion (1) shal l  not be

exercised so as to prevent any elector who is otherwise ent i t led

to vote at a pol l ing stat ion from having opportunity of vot ing at

that stat ion.

(3) l f  any person who has been so removed from pol l ing

stat ion re-enters the pol l ing stat ion without the permission of

the Presiding Off icer he shal l  be punishable with imprisonment

for a term which may extend to three months or with f ine or

with both.

222. l f  an elector,  to whom a bal lot  paper has been issued,

refuses to observe the procedure prescr ibed for vot ing, the

ba l lo t  paper  i ssued to  h im sha l l  be  l iab le  fo r  cance l la t ion .

223. (1) No person other than Pol ice Off icer and any other

person appointed to maintain peace and order,  at  a pol l ing

stat ion who is on duty at the pol l ing stat ion, shal l ,  on a pol l ing

day, go armed with arms, as def ined in the Arms Act,  1959, of

any kind with the neighbourhood of a pol l ing stat ion.
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Breaches of official duty

in connection with

elections.

Penalty for Government

sen ants for acting as

election agent, poll ing

agent or counting agent.
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(2) l f  any person contravenes the provisions of sub-sect ion

(1) ,  he  sha l l  be  pun ishab le  w i th  impr isonment  fo r  a  te rm wh ich

may extend to two years or with f ine or with both.

(3) An offence punishable under sub-sect ion (2) shal l  be

cognizable.

224. (1) l f  any person to whom this sect ion appl ies is without

reasonab le  cause gu i l t y  o f  any  ac t  o r  omiss ion  in  b reach o f  h is

off ic ial  duty,  he shal l  be punishable with f ine which may extend

to  two thousand rupees.

(2 )  No su i t  o r  o ther  lega l  p roceed ings  sha l l  l i e  aga ins t  any

such person for damages in respect of any such act or omission

as aforesaid,

(3) The persons to whom this sect ion appl ies are the Distr ict

Elect ion Off icers, Returning off icers, Assistant Returning

off icers, Presiding off icers, Pol l ing off icers and any other person

appointed to perform any duty in connect ion with the receipt

of nominat ions or withdrawal of candidatures or the recording

or count ing of votes at an elect ion and the expression "off ic ial

duty" shal l  for the purposes of this sect ion be construed

accordingly but shal l  not include dut ies imposed otherwise than

by  or  under  th is  Ac t .

225. l f  any person in the service of the State or Central

Government or a local authori ty or a Corporat ion owned or

control led by the State or Central  Government acts as an

elect ion agent or a pol l ing agent or count ing agent of a

cand ida te  a t  an  e lec t ion ,  he  sha l l  be  pun ishab le  w i th

imprisonment for a term which may extend to three months or

with f ine or with both.

226. (1) Whoever commits an offence of booth captur ing shal l

be  pun ishab le  w i th  impr isonment  fo r  a  te rm wh ich  sha l l  no t  be

less than one year but which may extend to three years and

with f ine, and where such offence is committed by a person in



Removal of ballot
papers or ballot boxes

from poll ing stations to
be an offence.

the service of the Government,  he shal l  be punishable with

imprisonment for a term which shal l  not be less than three

years but which may extend to f ive years and with f ine.

Explanat ion:-  For the purposes of this sub-sect ion and

sect ion 24L "booth captur ing" includes, among other things, al l

or any of the fol lowing act iv i t ies, namely:-

(a) seizure of a pol l ing stat ion or a place f ixed for the pol l

by  any  person or  persons  mak ing  po l l ing  au thor i t ies  sur render

the  ba l lo t  papers  o r  vo t ing  mach ines  and do ing  o f  any  o ther  ac t

which affects the orderly conduct of elect ions;

(b) taking possession of pol l ing stat ion or a place f ixed for

the  po l l  by  any  person or  persons  and a l low ing  on ly  h is  o r  the i r

own supporters to exercise their  r ight to vote and prevent

others from free exercise of their  r ight to vote;

(c) coercing or int imidat ing or threatening direct ly or

indirect ly any elector and prevent ing him from going to the

pol l ing stat ion or a place f ixed for the pol l  to cast his vote;

(d) seizure of a place for count ing of votes by any person

or persons, making the count ing authori t ies surrender the

bal lot  papers or vot ing machines and the doing of anything

which affects the orderly count ing of votes;

(e) doing by any person in the service of Government,  of

al l  or any of the aforesaid act iv i t ies or aiding or conniving at any

such act iv i ty in the furtherance of the prospects of the elect ion

of a candidate.

(2) An offence punishable under sub-sect ion (1) shal l  be

cogn izab le .

227. (1)Any person who at any elect ion fraudulent ly takes or

attempts to take a bal lot  paper or bal lot  box out of pol l ing
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stat ion or wi l l fu l ly aids or abets the doing of any such act shal l

be punishable with imprisonment for a term which may extend

to f ive years and with f ine which may extend upto f ive

thousand rupees.

(2) l f  the presiding off icer of a pol l ing stat ion has reason to

bel ieve that any person is committ ing or has committed an

offence punishable under sub-sect ion (L),  such off icer may,

befor"e such person leaves the pol l ing stat ion, arrest or direct a

pol ice off icer to arrest such person and such off icer may cause

h im to  be  searched by  the  po l i ce :

Provided that when i t  is necessary to cause a woman to be

searched,  the  search  sha l l  be  made by  another  woman w i th

str ict  regard to decency.

Liquor not to be sold,
given or distributed on
poll ing day.

(3) Any bal lot  paper found upon the person arrested on

search shal l  be made over for safe custody to a pol ice off icer by

the Presiding Off icer or when the search is made by a pol ice

off icer,  shal l  be kept by such off icer in safe custody.

228. (1) No spir i tuous, fermented or intoxicat ing l iquors or

o ther  subs tances  o f  a  l i ke  na ture  sha l l  be  so ld ,  g iven  or

distr ibuted at a hotel ,  eat ing house, tavern, shop or any other

p lace ,  pub l i c  o r  p r iva te ,  w i th in  a  po l l ing  area  dur ing  the  per iod

of forty-eight hours pr ior to the hour f ixed for the conclusion of

the  po l l  in  the  case o f  Manda l  Pra ja  Par ishads  and Z i l la  Pra ja

Parishads and forty-four hours pr ior to the conclusion of pol l  in

the case of Gram Panchayats and also on the count ing day.

(2) Any person who contravenes the provisions of sub-

sect ion (1),  shal l  be punishable with imprisonment for a term

which may extend to six months or with f ine which may extend

to two thousand rupees or with both.

(3) Where a person is convicted of an offence under this

sect ion, the spir i tuous, fermented or intoxicat ing l iquors or

B-27-51
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other substances of a l ike nature found in his possession shal l

be l iable to conf iscat ion and the same shal l  be disposed off  in

such manner  as  may be  prescr ibed.

229. (1) l f  at  an elect ion the proceedings at any pol l ing stat ion

are interrupted or obstructed by any r iot  or open violence or i f

at  an elect ion i t  is not possible to take the pol l  at  any pol l ing

s ta t ion  or  such p lace  on  account  o f  any  na tura l  ca lami ty  o r  any

other suff ic ient cause, the Presiding Off icer for such pol l ing

s ta t ion  sha l l  announce an  ad journment  o f  the  po l l  to  a  da te  to

be not i f ied later and he shal l  forthwith inform the Returning

Off icer concerned.

(2) Whenever a pol l  is adjourned under sub-sect ion (1),  the

Returning Off icer shal l  immediately report  the circumstances to

the Distr ict  Elect ion Authori ty and the State Elect ion

Commiss ion ,  and sha l l ,  as  soon as  may be ,  w i th  the  prev ious

approval of  the State Elect ion Commission, appoints the day on

which  the  po l l  sha l l  recommence and f i x  the  hours  dur ing

which, the pol l  wi l l  be taken and shal l  not count the votes cast

a t  such e lec t ion  un t i l  such  ad journed po l l  sha l l  have been

comple ted .

(3) In every such case as aforesaid, the Returning Off icer

shal l  not i fy in such manner as the State Elect ion Commission

may direct,  the date and hours of pol l ing f ixed under sub-

sect ion (2).

230. (1) l f  at  any elect ion,-

(a) any bal lot  boxes or Electronic Vot ing Machines used

at a pol l ing stat ion is unlawful ly taken out of the custody of the

Presiding Off icer or the Returning Off icer or is accidental ly or

intent ional ly destroyed or lost or is damaged or tampered with,

to such an extent,  that the result  of  the pol l  at  that pol l ing

stat ion cannot be ascertained; or
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(b )  any  vo t ing  mach ine  deve lops  a  mechan ica l  fa i lu re

during the course of the recording of votes; or

(c )  any  such er ro r ,  human or  mechan ica l  o r  i r regu la r i t y  in

procedure as is l ikely to vi t iate the pol l  is committed at a pol l ing

stat ion, the Returning Off icer shal l  forthwith report  the matter

to the State Elect ion Commission.

(2 )  Thereupon the  Sta te  E lec t ion  Commiss ion  sha l l ,  a f te r

tak ing  a l l  mater ia l  c i rcumstances  in to  account ,  e i ther , -

(a )  dec la re  the  po l l  a t  tha t  po l l ing  s ta t ion  to  be  vo id ,

appoint a day and f ix the hours for taking a fresh pol l  at  the

pol l ing stat ion and not i fy the day so appointed and the hours so

f ixed in such manner as i t  may deem f i t ;  or

(b) i f  sat isf ied that the result  of  a fresh pol l  at  that pol l ing

stat ion wi l l  not,  in any way affect the result  of  the elect ion or

tha t  the  mechan ica l  fa i lu re  o f  the  vo t ing  mach ine  or  the  er ro r

or i rregular i ty in procedure is not mater ial ,  issue such direct ions

to the Returning Off icer as i t  may deem proper for the proper

conduct and complet ion of the elect ion.

(3) The provisions of this Act and of any rules or orders

made thereunder shal l  apply to every such fresh pol l  as they

app ly  to  the  or ig ina l  po l l .

Destruction, loss of
'ballot papers at the

time of counting.
231' (1) l f  at  any t ime before count ing of votes is completed,

any  ba l lo t  papers  used a t  a  po l l ing  are  un lawfu l l y  taken ou t  o f

the custody of the Returning Off icer or are accidental ly or

intent ional ly destroyed or lost or are damaged or tampered

with, to such an extent that the result  of  the pol l  at  that pol l ing

stat ion cannot be ascertained, the Returning Off icer shal l

forthwith report  the matter to the State Elect ion Commission.

(2) Thereupon, the State Elect ion Commission shal l ,  taking

al l  mater ial  c ircumstances into account,  ei ther,-
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(a) direct that the count ing of votes shal l  be stopped,

declare the pol l  at  that pol l ing stat ion to be void, appoint a day

and f ix the hours, for taking a fresh pol l  at  that pol l ing stat ion

and not i fy the date so appointed and hours so f ixed in the

manner  as  i t  may deem f i !  o r

(b) i f  sat isf ied that the result  of  a fresh pol l  at  that stat ion

wi l l  not,  in anyway, affect the result  of  the elect ion, issue such

direct ions to the Returning Off icer as i t  may deem proper for

the resumption and complet ion of the count ing and for the

further conduct and complet ion of the elect ion in relat ion to

which the votes have been counted.

(3) The provisions of this Act and of any rules or orders

made thereunder shal l  apply to every such fresh pol l  as they

app ly  to  the  or ig ina l  po l l .

232. Whoever at an elect ion appl ies for a bal lot  paper or

votes in the name of any other person, whether l iv ing or dead

or in a f ict i t ious name or who having voted once at such

elect ion appl ies at the same elect ion for a bal lot  paper in his

own name, and whoever abets, procures or attempts to

procure the vot ing by any person in any such way shal l  be

punished with imprisonrnent for a term which may extend to

f ive years and with f ine which may extend to f ive thousand

rupees.

233. (1) A person shal l  be gui l ty of  an electoral  of fence i f  at

any elect ion he,-

(a) f raudulent ly defaces or fraudulent ly destroys any

nominat ion  paper ;  o r

(b) fraudulent ly defaces or fraudulent ly destroys or

removes any l ist ,  not ice or other document aff ixed by or under

the authori ty of a returning off icer;  or

(c) f raudulent ly defaces or fraudulent ly destroys any
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bal lot  paper or the off ic ial  mark of any bal lot  paper or any

declarat ion or ident i ty or of f ic ial  envelope used in connect ion

with vot ing by postal  bal lo|  or

(d)  wi thout  due author i ty  suppl ies any bal lo t  paper  to

any person or receives any ballot paper from any person or is in
possession of any ballot paper; or

(e) f raudulent ly puts

than the  ba l lo t  paper  wh ich

into any bal lot  box anything other

he is authorized by law to put in;  or

( f)  without due authori ty destroys, takes, opens or

otherwise interferes with any bal lot  box or bal lot  papers then in

use for the purposes of the elect ion; or

(g) Fraudulent ly or without due authori ty,  as the case

may be, attempts to do any of the foregoing acts or wi l l fu l ly

aids or abets the doing of any such acts.

(2) Any person gui l ty of  an electoral  of fence under this

sec t ion  sha l l , -

(a) i f  he is a Returning Off icer or an Assistant Returning

Off icer or a Presiding Off icer at a pol l ing stat ion or any other

off icer or c lerk employed on off ic ial  duty in connect ion with the

e lec t ion ,  be  pun ishab le  w i th  impr isonment  fo r  a  te rm wh ich

may extend to two years or with f ine or with both;

(b) i f  he is any other person, be punishable with

imprisonment for a term which may extend to six months or

with f ine or with both.

(3) For the purposes of this sect ion a person shal l  be

deemed to be on off ic ial  duty,  i f  duty is to take part  in the

conduct of an elect ion or part  of  an elect ion including the

count ing of votes or to be responsible after an elect ion for the

B-27-52
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used bal lot  papers and other documents in connect ion with

such elect ion, but the expression "off ic ial  duty" shal l  not

include any duty imposed otherwise than by or under this Act.

234. Whoever does any act in contravent ion of any of the

provisions of this Act or of  any rule, not i f icat ion or.order made,

issued or passed thereunder and not otherwise provided for in

th is  Ac t  sha l l ,  on  conv ic t ion ,  be  pun ished w i th  impr isonment

which may extend to two years and with f ine which may extend

to two thousand rupees.

235. (1) Where an offence under this Act,  has been

committed by a company, every person who at the t ime the

offence was committed, was in charge of and was responsible

to the company for the conduct of the business of the company

as we l l  as  the  company sha l l  be  deemed to  be  gu i l t y  o f  the

offence and shal l  be l iable to be proceeded against and

pun ished accord ing ly :

Provided that nothing contained in this sub-sect ion shal l

render any such person l iable to any punishment,  i f  he proves

that the offence was committed without his knowledge or that

he had exercised al l  due di l igence to prevent the commission of

such offence.

(2) Notwithstanding anything contained in sub-sect ion (1)

where any offence under this Act has been committed by a

company and i t  is proved that of fence has been committed

with the consent or connivance or is at tr ibutable to any neglect

on the part  of  any director,  manager,  secretary or other off icer

of the company shal l  be deemed to be gui l ty of  that of fence

and sha l l  be  l iab le  to  be  proceeded aga ins t  and pun ished

accordingly.

Explanat ion:-  For the purposes of this sect ion,-

(a) "company" means anybody corporate and includes a

f i rm or other associat ion of individuals;  and
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Account of election

expenses.

(b) "director" in relat ion to a f i rm means a partner in the

f i rm.

CHAPTER - I I I

ELECTION EXPENSES

236. This Chapter shal l  apply to candidates of any elect ion

he ld  under  th is  Ac t ,

237. (1) Every candidate, at  any elect ion held under this Act

shal l ,  ei ther by himself  or by his elect ion agent,  keep a separate

and correct account of al l  expenditure incurred in connect ion

with the elect ion, between the date on which the candidate

concerned has  been nominated  and the  da te  o f  dec la ra t ion  o f

the result  of  the elect ion, both dates inclusive hereinafter in

this Chapter referred to as "elect ion expenses".

Explanat ion- l : -  "Elect ion expenses" for purpose of this Act

sha l l  mean a l l  expenses  in  connect ion  w i th  the  e lec t ion , -

(a) incurred or authorized by the contest ing candidates

or by his elect ion agenq

(b) incurred, by any associat ion, or body of persons, or by

any  ind iv idua l  (o ther  than the  cand ida te  o r  h is  e lec t ion  agent )

aimed at promoting or procuring the elect ion of the candidate

concerned; and

(c) incurred by any pol i t ical  party,  by which the candidate

is set up, so as to promote or procure his elect ion:

Provided that any expenses incurred by any pol i t ical
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party as part  of  i ts general  propaganda, (which is

dist inguishable from i ts elect ion campaign for the promotion or

procuring the elect ion of a part icular candidate),  by words,

ei ther wri t ten or spoken or by signs or vis ible representat ions

or by audio-visual devises or through pr int  or electronic media

or otherwise shal l  not const i tute 'e lect ion expenses'  for

purposes of this Act.

Explanat ion- l l : -For the removal of  doubts, i t  is hereby

declared that any expenses incurred in respect of any

arrangements made, faci l i t ies provided or any other act or

th ing  done by  any  person in  the  serv ice  o f  the  Government  and

belonging to any of the classes mentioned in sub-sect ion (9) of

sect ion 218 in the discharge or purported discharge of his

off ic ial  duty as mentioned in the proviso to that c lause shal l  not

be deemed to be expenses in connect ion with the elect ion

incurred or authorized by a candidate or by his elect ion agent

for the purposes of this sub-sect ion.

(2) The account of elect ion expenses shal l  contain such

part iculars, as may by order,  be specif ied by the State Elect ion

Commiss ion .

(3) The total  of  the said expenses shal l  not exceed such

amount,  as may by order,  be specif ied by the State Elect ion

Commiss ion .

238. (1) Every contest ing candidate at an elect ion shal l ,  within

forty-f ive days from the date of declarat ion of the result  of  the

elect ion, lodge with the Mandal Parishad Development Off icer,

an account of his elect ion expenses, which shal l  be a true copy

of the account kept by him or by his elect ion agent under

section 244.

(2) The Mandal Parishad Development Off icer shal l  submit

the copies of elect ion expenditure statements in respect of,

(a )  the  members  o f  Gram Panchayat  and Manda l

Parishad direct ly to the State Elect ion Commission;



Adjournment of poll or
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of booth capturing.

(b) the members of Zi l la Praja Parishad to the Chief

Execut ive Off icer,  Zi l la Praja Parishad concerned for onward

submission to the State Elect ion Commission;

CHAPTER - IV

MISCELLANEOUS ELECTION MATTERS, VACATION OF SEATS

AND OFFICES.

239. (1) l f  at  any elect ion,-

(a) booth captur ing has taken place at a pol l ing stat ion or

in such number of pol l ing stat ions as is l ikely to affect the result

of  such elect ion or that the result  of  the pol l  at  that pol l ing

stat ion cannot be ascertained: or

(b) booth captur ing takes place in any place for count ing

of votes in such a manner that the result  of  the count ing at that

place cannot be ascertained, the returning off icer shal l

forthwith report  the matter to the State Elect ion Commission.

(2) The State Elect ion Commissioner shal l  on the receipt of  a

report  f rom the returning off icer under sub-sect ion (1) and

after taking al l  mater ial  c ircumstances into account,  ei ther,-

(a) declare that the pol l  at  that pol l ing stat ion be void,

appoint a day, and f ix the hours, for taking fresh pol l  at  that

pol l ing stat ion and not i fy the date so appointed and hours so

f ixed in such manner as he may deem f i t ,  or

(b) i f  sat isf ied that in view of the large number of pol l ing

stat ions involved in booth captur ing the result  of  the elect ion is

l ikely to be affected or that booth captur ing had affected

count ing of votes in such manner as to effect the result  of  the

elect ion, countermand the elect ion in that const i tuency.
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Explanat ion:-  In this sect ion "booth captur ing" shal l  have

the  same mean ing  as  in  sec t ion  226.

240. The State Elect ion Commissioner may, subject to such

condit ions and restr ict ions as the Government may, by general

or special  order,  impose, by order in wri t ing delegate to any

off icer or authori ty subordinate to him, ei ther general ly or as

respects any part icular matter or c lass of matters any of his

powers under this Act.

24I.  (1) The State Elect ion Commission may nominate an

Observer who shal l  be an off icer of Government to watch the

conduct of elect ion or elect ions for such specif ied area or areas

in the distr ict  and to perform such other funct ions as may be

entrusted to him by the Commission in relat ion thereto.

(2 )  The Observer  nominated  under  sub-sec t ion  (1 )  sha l l

have the power to direct the Returning Off icer for any of the

wards or const i tuencies for which he has been nominated, to

stop the count ing of votes at any t ime before the declarat ion of

the result ,  or not to declare the result ,  i f  in the opinion of the

Observer,  booth captur ing has taken place at a large number of

pol l ing stat ions or at count ing centers or any bal lot  papers used

at a pol l ing stat ion are unlawful ly taken out of the custody of

the Returning Off icer or are accidental ly or intent ional ly

destroyed or lost or are damaged or tampered with to such an

extent that the result  of  the pol l  at  that pol l ing stat ion cannot

be ascertained.

(3) Where an Observer has directed the Returning Off icer

under this sect ion to stop count ing of votes or not to declare

the result ,  the Observer shal l  forthwith report  the matter to the

Commission and thereupon the Commission shal l ,  af ter taking

al l  mater ial  c ircumstances into account,  issue appropriate
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direct ions under sect ion 231 or sect ion 239 in the matter of

declarat ion of results.

(a) l t  shal l  be competent for the State Elect ion Commission

to appoint an Elect ion Expenditure Observer for a group of

wards or const i tuencies or for a Mandal or group of Mandals so

as to ensure that the provisions of sect ions 237 and 238 are

s t r i c t l y  adhered to  and in  tha t  beha l f  the  Commiss ion  may issue

such instruct ions as i t  deems f i t ,  f rom t ime to t ime, to such

Observers.

242. No elect ion held under this Act shal l  be cal led in quest ion

except by an elect ion pet i t ion presented to such authori ty and

in  accordance w i th  such ru les  as  may be  made in  th is  beha l f .

243. (1) No person shal l  be ent i t led to contest in the elect ions

to the off ices of member of the Gram Panchayat from more

than one ward or to the off ice of member of the Mandal Praja

Parishad or Zi l la Praja Parishad from more than one terr i tor ial

const i tuency.

(2 )  No person sha l l  be  a  member  o f  the  Gram Panchayat ,

member of the Mandal Praja Parishad or Zi l la Praja Parishad

s imul taneous ly  and i f  he  is  so  e lec ted ,  he  sha l l  re ta in  on ly  one

off ice and vacate the other off ice or off ices in the manner

prescr ibed.

(3) Where a person is elected to more than one off ice of

member  o f  the  Gram Panchayat  o r  Manda l  Pra ja  Par ishad or

Z i l la  Pra ja  Par ishad and Sarpanch or  Pres ident  o r  Cha i rman he

shal l  retain one off ice and vacate the other off ice or off ices in

the manner prescr ibed except when his cont inuance as

member of the Mandal Praja Parishad or Zi l la Praja Parishad is

necessary to cont inue as President or as the case may be the

Chairman thereof,

PART VI

FINANCE COMMISSION

Consti tut ion of Finance
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244" (1) There shal l  be const i tuted a Finance Commission once

in every f ive years by the Governor on the recommendation

made by the Government.  The Finance Commission const i tuted

prior to the commencement of this Act shal l  be deemed to

have been const i tuted under this Act and shal l  be governed by

the provisions of this Act.

(2 )  The F inance Commiss ion  sha l l  cons is t  o f  a  Cha i rman and

four  o ther  members  o f  whom one sha l l  be  the  Member -

Secretary. The Governor shal l  by order appoint on the

recommendat ion  o f  the  Government  the  Cha i rman and o ther

members  o f  the  Commiss ion .

(3 )  The Government  sha l l  make ava i lab le  to  the  F inance

Commission such staff  as may be necessary for the discharge of

the funct ions conferred on the Finance Commission.

245. The Chairman of the Commission shal l  be selected from

among persons who have had experience in publ ic affairs and

the other members shal l  be selected from among persons

who,-

(a) have special  knowledge of the

Government;  or

(b) have had wide experience in

admin is t ra t ion ;  o r

f inances and accounts of

f inancial  matters and in

(c) have special  knowledge of economics.

246. Before appoint ing a person to be a member of the

Commission, the Governor shal l  sat isfy himself  that the person

wil l  have no such f inancial  or other interest as is l ikely to affect

prejudicial ly his funct ions as a member of the Commission; and

the Governor shal l  also sat isfy himself  f rom t ime to t ime with

respect to every member of the Commission that he has no

such interest and any person who is,  or whom the Governor

proposes to appoint to be a member of the Commission shal l ,
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whenever required by the Governor so to do, furnish to him

such information as the Governor considers

necessary for the performance by him of his dut ies under this

sect ion.

Disquali f icat ions for

being a member of the

Finance Commission.

Term of office of

members and el igibi l i ty

for re-appointment,

Condit ions of service

and salaries and

allowances of members.

Functions of the Finance

€ommission.

247. A person shal l  be disqual i f ied for

for being a member of the Commission,-

(a )  i f  he  is  o f  unsound mind;

being appointed as, or

(b) i f  he is an un-discharged insolvent;

(c) i f  he has been convicted of an offence involving moral

tu  rp i tude;

(d )  i f  he  has  such f inanc ia l  o r  o ther  in te res t  as  i s  l i ke ly  to

affect prejudicial ly his funct ions as a member of the

Commiss ion .

248. Every member of the Commission shal l  hold off ice for

such period as may be specif ied in the order of the Governor

appo in t ing  h im,  bu t  sha l l  be  e l ig ib le  fo r  reappo in tment :

Provided that he may, by let ter addressed to the Governor

resign his off ice.

249. The members of the Commission shal l  render whole-t ime

or part- t ime service to the Commission as the Governor may in

each case specify and there shal l  be paid to the members of the

Commission such fees or salar ies and such al lowances as the

State Government may, by rules made in this behalf

determine.

250. (1) The Finance Commission shal l  review the f inancial

posi t ion of the Gram Panchayats, Mandal Praja Parishads and

Zi l la Praja Parishads and make recommendations to the

B-27-54
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Procedure and powers

of the Commission.

Central Act v of 1908,

Government as to,-

(a) the pr inciples which should govern,-

( i )  the distr ibut ion between the State and the said

Gram Panchayats, Mandal Praja Parishads and Ti l la Praja

Parishads of the net proceeds of the taxes, dut ies, tol ls and fees

levy-able by the State, which may be divided between them

and the al locat ion between the said Gram Panchayats, Mandal

Praja Parishads and Zi l la Praja Parishads at al l  levels of their

respect ive shares of such proceeds;

( i i )  the  de terminat ion  o f  the  taxes ,  du t ies ,  to l l s  and

fees which may be assigned to or apport ioned by, the said

Gram Panchayats ,  Manda l  Pra ja  Par ishads  and Z i l la  Pra ja

Pa r ishads;

( i i i )  the Grant- in-aid to the said Gram Panchayats,

Manda l  Pra ja  Par ishads  and Z i l la  Pra ja  Par ishads  f rom the

Consol idated Fund of the State;

(b) the measures needed to improve the f inancial

posi t ion of the said Gram Panchayats, Mandal Praja Parishads

and Z i l la  Pra ja  Par ishads .

(2) The Government shal l  cause every recommendation

made by the Commission under this sect ion together with an

explanatory memorandum as to the act ion taken thereon to be

laid before the Legislature of the State.

257. (1) The Commission shal l  determine their  procedure and

in the performance of their  funct ions shal l  have al l  the powers

of a Civi l  Court  under the code of Civi l  Procedure, 1908 whi le

trying a sui t  in respect of the fol lowing matters, namely:-

(a) summoning and enforcing the attendance of

witnesses;
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Central Act 2 of 1974.

Application of this Part.

Declarat ion of vi l lage in

Scheduled Areas.

(b) requir ing the product ion of any document;

(c) requisi t ioning any publ ic record from any court  or

office.

(2) The Commission shal l  have power to require any person

to furnish information on such points or matters as in the

opinion of the Commission may be useful  for,  or relevant to,

any  mat te r  under  the  cons idera t ion  o f  the  Commiss ion .

(3) The Commission shal l  be deemed to be a Civi l  Court  for

the purposes of sect ions 345 (1) and 345 of the Code of

Cr imina l  Procedure ,  1973.

Explanat ion:-  For the purposes of enforcing the attendance

of witnesses, the local l imits of the Commission's jur isdict ion

shal l  be the l imits of the terr i tory of the State of Telangana.

PART VII

Special provisions relating to the Panchayats, Mandal Praja

Parishads and Zi l la Praja Parishads located in the Scheduled

Areas.

252. (1) The provisions of this Part  shal l  apply to the Gram

Panchayats, Mandal Praja Parishads and Zi l la Praja Parishads

const i tuted in the Scheduled Areas in the State.

(2) The provisions of this Part  shal l  prevai l  over anything

inconsistent therewith elsewhere in this Act.

253. For the purposes of sect ion 3, a vi l lage shal l  ordinari ly

consist  of  a habitat ion or a group of habitat ions or a hamlet or a

group of hamlets thereof comprising a community or

communit ies and managing the affairs in accordance with

t rad i t ions  and cus toms.
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Functions of Gram
Sabha.

Reservation of seats of

members of Gram

Panchayats and Mandal

Praja Parishads and

Offices of Sarpanch's of

Gram Panchayats and

Presidents of Mandal

Praja Parishads.

254. (1) Every Gram Sabha shal l  be competent to safeguard

and preserve the tradi t ions and customs of the people, their

cul tural  ident i ty,  community resources and without detr iment

to any law for the t ime being in force, the customary mode of

d ispute  reso lu t ion .

(2 )  Every  Gram Sabha sha l l , -

( i )  approve plans, programmes and projects for social

and economic development before such plans, programmes

and projects are taken up for implementat ion by the Gram

Panchayat,  at  the vi l lage level;

( i i )  be responsible for the ident i f icat ion of select ion of

persons as benef ic iar ies, under poverty al leviat ion and other

programmes.

(3) Every Gram Panchayat shal l  obtain from the Gram Sabha

a cert i f icat ion of ut i l izat ion of funds by that Gram Panchayat for

the plans, programmes and projects referred to in sub-sect ion

( 2 \ .

255. The reservat ion of seats in the Scheduled Areas to every

Gram Panchayat  and Manda l  Pra ja  Par ishad sha l l  be  in

proport ion to the populat ion of the communit ies in that Gram

Panchayat  o r  the  Manda l  Pra ja  Par ishad as  the  case may be :

Provided that the reservat ion for the Scheduled Tribes shal l

not be less than one half  of  the total  number of seats:

Provided further that al l  seats of Sarpanches of Gram

Panchayats and Presidents of Mandal Praja Parishads shal l  be

reserved for the Scheduled Tribes.

Nomination of persons.

256. The Government may nominate persons belonging to
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Acquisit ion of land in

the Scheduled Areas.

Central Act 30 of 2013.

Management of minor

water bodies in the

Scheduled Areas.

Minor minerals  in  the
Scheduled Areas.

Powers and functions of

Gram Panchayats and
Mandal Praja Parishads.

such Scheduled Tribes who have no representat ion in Mandal

Praja Parishads:

Provided that such nominat ion shal l  not exceed one tenth

of the total  members to be elected in that Mandal Praja

Par ishad.

257. The Gram Sabha of Gram Panchayat concerned where

land is to be acquired, shal l  be consulted before making the

acqu is i t ion  o f  land  in  the  Schedu led  Areas  fo r  deve lopment

projects under the Right to Fair  Compensat ion and

Transparency in Land Acquisi t ion, Rehabi l i tat ion and

Resett lement Act,  2013 and before resett l ing or rehabi l i tat ing

persons evicted by such project in the Scheduled Areas, the

actual planning and implementat ion of the projects in the

Scheduled Areas shal l  be coordinated at the State level.

258.  P lann ing  and management  o f  m inor  water  bod ies  in  the

Scheduled Areas shal l  be entrusted to Gram Panchayats,

Mandal Praja Parishads or the Zi l la Praja Parishads, as the case

may be, in such manner as may be prescr ibed.

259. (1) The recommendations of the Gram Sabha, made in

such manner as may be prescr ibed, shal l  be taken into

considerat ion pr ior to grant of prospect ing l icense or mining

lease,  fo r  minor  minera ls  in  the  Schedu led  Areas .

(2 )  The pr io r  recommendat ion  o f  the  Gram Sabha,  made in

such manner  as  may be  prescr ibed,  sha l l  be  taken in to

considerat ion for grant of concession for the exploi tat ion of

minor  minera ls  by  auc t ion .

260. (1) The Gram Panchayat or as the case may be, the Gram

Sabha shal l  exercise such powers and perform such funct ions in

such manner and to such extent as may be prescr ibed in

respect of the fol lowing matters, namely:-

(a) enforcement of prohibi t ion or regulat ion or

restr ict ion of the sale and consumption of any intoxicant;

B-27-55
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(b) the ownership of minor forest produce;

of v i l lage marketsby whatever name

(e) Exercising control  over money-lending to the

Scheduled Tribes.

(2) The Mandal Praja Parishad shal l  exercise such powers

and perform such funct ions in such manner and to such extent

as may be prescr ibed, in respect of the fol lowing matters,

namely : -

(c) prevent ion of

Areas and restorat ion

Scheduled Tribes;

(d )  Management

ca l led ;  and

(a) exercising control

in  a l l  soc ia l  sec tors ;  and

(b) control  over local

inc lud ing  t r iba l  sub-p lans .

a l ienat ion  o f  land  in  the  Schedu led

of  any  un lawfu l l y  a l iena ted  land o f

over inst i tut ions and funct ionaries

Transfer of powers and
functions of District

Board to Mandal Praja

Parishads and Zil la Praja

Parishads.

p lans  and resources  fo r  such p lans

PART - VII I

Miscel laneous

26L. (1) Notwithstanding anything in the relevant Distr ict

Boards Act or any other law, the Government may, by

not i f icat ion and subject to such control ,  restr ict ions, condit ions

and reservat ions as may be specif ied therein, direct that any

powers exercisable or funct ions performable by the Distr ict

Board by or under the relevant Distr ict  Boards Act or any other

law for the t ime being in force including the powers to levy any

tax or fees, shal l  be transferred to a Mandal Praja Parishad or a

Zi l la Praja Parishad and thereafter the Mandal Praja Parishad or

the Zi l la Praja Parishad as the case may be, shal l  exercise and

perform the powers and funct ions transferred to i t .
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Application of the

relevant Distr ict Boards

Act to Mandal Praja

Parishads and Zi l la Praja

Parishads.

Motion of no-

confidence in President

(2) When any powers and funct ions of the Distr ict  Board are

transferred to a Mandal Praja Parishad or a Zi l la Praja Parishad

under sub-sect ion (1),  al l  references in the relevant Distr ict

Boards Act or any other law for the t ime being in force to the

Distr ict  Board with reference to such powers and funct ions

shal l  be construed as references to the Mandal Praja Parishad

or the Zi l la Praja Parishad as the case may be.

262. (1) The Government may, by not i f icat ion, direct that such

of the provisions of the relevant Distr ict  Boards Act,  including

the provisions relat ing to the levy and col lect ion of any tax or

fee as may be specif ied in such not i f icat ion, shal l  apply to the

Manda l  Pra ja  Par ishad and the  Z i l la  Pra ja  Par ishad cons t i tu ted

under  th is  Ac t .

For the purpose of faci l i tat ing the appl icat ion of these

provisions to the Mandal Praja Parishad and Zi l la Praja Parishad

const i tuted under this Act,  the Government may, by

not i f icat ion, make such adaptat ions and modif icat ions of the

relevant Distr ict  Boards Act and the rules made thereunder

whether by way of repeal ing, amending or suspending any

provisions thereof,  as may be necessary or expedient and

thereupon the relevant Distr ict  Boards Act and the rules made

thereunder shal l  have effect subject to the adaptat ions and

modif icat ions so made.

(2) Notwithstanding that no provision or insuff ic ient

provision has been made under sub-sect ion (1) for the

adaptat ions of the provisions of the relevant Distr ict  Boards

Act,  or the rules made thereunder,  any Court ,  Tr ibunal or

Authori ty required or empowered to enforce these provisions

may, for the purpose of faci l i tat ing their  appl icat ion to any

Mandal Praja Parishad or the Zi l la Praja Parishad construe these

provisions in such manner, without affect ing the substance, as

may be necessary or proper in regard to the matter before the

Court,  Tr ibunal or Authori ty.
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or Chairperson. 263. (1) A motion expressing want of conf idence in the

President or Vice-President or Chairperson or Vice-Chairperson

may be made by giving a wri t ten not ice of intent ion to move

the motion in such form and to such authori ty as may be

prescr ibed, signed by not less than one half  of  the total  number

of members of Mandal Praja Parishad or as the case may be the

Z i l la  Pra ja  Par ishad and fu r ther  ac t ion  on  such no t ice  sha l l  be

taken in accordance with the procedure prescr ibed:

Provided that no not ice of motion under this sect ion shal l

be made within four years of the date of assumption of of f ice

by the person against whom the motion is sought to be moved;

Provided further that no such not ice shal l  be made against

the same person more than once during his term of of f ice.

Explanat ion:-  For the removal of  doubts, i t  is hereby

declared that for the purpose of this sect ion the expression

" to ta l  number  o f  members"  means,  a l l  the  members  who are

ent i t led to vote in the elect ion to the off ice concerned inclusive

of the President or Chairperson but i r respect ive of any vacancy

exist ing in the off ice of such members at the t ime of meeting:

Provided that a suspended off ice bearer or member shal l

also be taken into considerat ion for computing the total

number  o f  members  and he  sha l l  a lso  be  en t i t led  to  vo te  in  a

meeting held under this sect ion.

(2) l f  the motion is carr ied with the support  of  two thirds of

the total  number of members in the case of the President or a

Vice-President or the Chairperson or Vice-Chairperson, the

Government shal l  by not i f icat ion remove him from off ice and

the result ing vacancy shal l  be f i l led in the same manner as a

casual vacancy.

Explanat ion:-For the purposes of the sect ion, in the

determinat ion of two-thirds of the total  number of members,

any fract ion below 0.5 shal l  be ignored and any fract ion of 0.5
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Power to cancel or

suspend resolut ion of a

Mandal Praja Parishad

or a Zi l la Praja Parishad.

Power of Government

to take action in default

of a Mandal Praja

Parishad or a Zi l la Praja

Parishad.

or above shal l  be taken as one.

264. (1) The Government may ei ther suo-moto or on a

reference made to them by the Mandal Parishad Development

Off icer or as the case may be, the Chief Execut ive Off icer,  in the

manner prescr ibed by order in wri t ing, cancel any resolut ion

passed by a Mandal Praja Parishad or a Zi l la Praja Parishad or

any  Stand ing  Commi t tee  o f  a  Z i l la  Pra ja  Par ishad i f  in  the i r

op in ion  such reso lu t ion , -

(a) is not legal ly passed; or

(b) is in excess or abuse of the powers conferred by or

under  th is  Ac t ,  o r  any  o ther  law;  o r

(c) on i ts execut ion is l ikely to cause danger to human

l i fe,  health or safety or is l ikely to lead to a r iot  or af fray.

(2) The Government shal l ,  before taking act ion under sub-

sect ion (1),  give the, Mandal Praja Parishad or the Zi l la Praja

Parishad as the case may be, an opportunity for explanat ion.

(3) l f  in the opinion of the Distr ict  Col lector,  immediate

act ion is necessary to suspend a resolut ion on any of the

grounds referred to in clause (c) of  sub-sect ion (1),  he may

make a report  to the Government and the Government may, by

order in wri t ing, suspend the resolut ion.

265. (1) l f  at  any t ime i t  appears to the Government that the

Mandal Praja Parishad or the President thereof or the Zi l la Praja

Parishad or the Chairperson thereof has made default  in

performing any funct ion or discharging any duty imposed by or

under this Act,  or any relevant law for the t ime being in force,

the Government may, by order in wri t ing f ix a period for

performing such funct ion or discharging such duty.

(2) l f  such funct ion or duty is not performed or discharged

B-27-56
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Power of Government

to issue direct ions.

Powers of Government

to remove President or

Chairperson.

by any authori ty aforesaid within the period so f ixed, the

Government may appoint some person to perform that

funct ion or discharge that duty and may direct that the expense

incurred in that regard shal l  be paid by the person having the

custody of the Mandal Praja Parishad Fund or the Zi l la Praja

Parishad Fund, as the case may be, in pr ior i ty to any other

charges against such fund except charges for the service of

au thor ized  loans .

266.  (1 )  Notw i ths tand ing  any th ing  conta ined in  th is  Ac t ,  i t

shal l  be competent for the Distr ict  Col lector or Commissioner

or  the  Government  to  i ssue such d i rec t ions  as  they  may

consider necessary to theMandal Parishad Development Off icer

or the Chief Execut ive Off icer for the proper working of the

Mandal Praja Parishad or as the case may be, the Zi l la Praja

Parishad or for the implementat ion of the resolut ions thereof

and the Mandal Parishad Development Off icer,  or as the case

may be the Chief Execut ive Off icer shal l  implement those

direct ions, fai l ing which, he shal l  be l iable for discipl inary act ion

under  the  re levant  ru les .

(2) The President of Mandal Praja Parishad, or as the case

may be, the Chairperson of the Zi l la Praja Parishad shal l  ensure

that the Mandal Parishad Development Off icer or as the case

may be, the Chief Execut ive Off icer implements the direct ions

issued under  sub-sec t ion  (1 )  and sha l l  no t  do  any th ing  in

derogat ion to the direct ions of the Distr ict  Col lector or the

Commissioner or the Government aforesaid. The President or

the Chairperson who contravenes the provisions of this sect ion

shal l  be deemed to have wi l l fu l ly omit ted or refused to carry

out the orders for the proper working of the Mandal Praja

Parishad, or as the case may be, the Zi l la Praja Parishad within

the meaning of sect ion 257.

267. (1) l f  in the opinion of the Government the President or

the Vice-President as the case may be, the Chairperson, the

Vice-Chairperson,-
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( i )  wi l l fu l ly omit ted or refused t9 carry out the orders of

the Government for the proper working of the concerned local

body; or

( i i )  abused his posit ion or the powers vested in him; or

( i i i )  is gui l ty of  misconductin  the  d ischarge o f  h is  du t ies ;

( iv) persistent ly defaulted in the performance of his

func t ions  and du t ies  en t rus ted  to  h im under  the  Ac t  to  the

detr iment of the funct ioning of the concerned local body or has

become incapable of such performance.

the Government,  may remove such President or Vice-

President,  or as the case may be Chairperson or the Vice-

Chairperson, after giv ing him an opportunity for explanat ion:

Provided that the proceedings ini t iated under this sub-

sect ion may be cont inued notwithstanding the fact that the

President or Vice-President,  or as the case may be, Chairperson

or the Vice-Chairperson, ceased to hold off ice by resignat ion or

otherwise and shal l  be concluded within two years from the

date of such cessat ion and where on such conclusion the

authori ty competent to remove him, records a f inding after

giving an opportunity of making a representat ion to the person

concerned that the charge or charges proved against him are

suff ic ient for his removal,  then the provision of sub-sect ion (3)

sha l l  app ly  to  the  person aga ins t  whom such f ind ing  is

recorded.

(2) Where the President or the Vice-President or the

Chairperson or Vice-Chairperson is removed under sub-sect ion

(L),  the vacancy shal l ,  subject to the provisions of sub-sect ion

(3),  be f i l led as casual vacancies.

(3) A President or a Vice-President or a Chairperson or a

Vice-Chairperson removed from his off ice under this sect ion

or
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shal l  not be el igible for re-elect ion as President or Vice-

President or Chairperson or Vice-Chairperson for a period of

two years from the date of the removal.

(4) l f  the Government are sat isf ied that any elected

member of a Mandal Praja Parishad or Zi l la Praja Parishad is

gu i l t y  o f  any  misconduct  wh i le  ac t ing  or  purpor t ing  to  ac t  in  the

discharge of his dut ies, or in the performance of the funct ions,

under this Act,  the Government may, by order,  remove such

member, af ter giv ing him an opportunity for explanat ion, and

any member so removed shal l  not be el igible for re-elect ion as

a member for a period of two years from the date of removal.

(5 )  Where  a  member  o f  Manda l  Pra ja  Par ishad or  Z i l la  Pra ja

Parishad is removed under sub-sect ion (4),  the vacancy shal l  be

f i l l ed  in  such manner  and w i th in  such t ime as  may be

prescr ibed.

(6) l f  the Government are of the opinion that any President

or Vice-President or the Chairperson or Vice-Chairperson or any

member of the Mandal Praja Parishad or Zi l la Praja Parishad

wil l fu l ly omit ted or refused to carry out the orders of

Government for the proper working of the concerned local

body or abused his posit ion or the powers vested in him, and

that the further cont inuance of such person in off ice would be

detr imental  to the interests of the concerned local body or

Mandal or Distr ict ,  the Government may, by order,  suspend

such President or Vice-President,  or as the case may be, the

Chairperson or Vice-Chairperson or member from off ice for a

period not exceeding three months, pending invest igat ion into

the said charges and act ion thereon under the foregoing

provisions of this sect ion:

Provided that no order under this sub-sect ion shal l  be

passed unless the person concerned has had an opportunity of

making a representat ion against the act ion proposed:

Provided further that i t  shal l  be competent for the
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Powers of Government

to dissolve Gram

Panchayat, Mandal

Praja Parishad or Zi l la

Praja Parishad.

Government to extend, from t ime to t ime, the period of

suspension for su'ch further period not exceeding three months,

so however that total  per iod of suspension shal l  not exceed six

months :

Provided also that a person suspended under this sub-

sect ion shal l  not be ent i t led to exercise the powers and

perform the funct ions attached to his off ice and shal l  not be

ent i t led to attend the meetings of the concerned local body

except a meeting held for the considerat ion of a no-conf idence

mot ion .

268. {1) ( i )  l f ,  at  any t ime, i t  appears to the Government that a

Gram Panchayat ,  Manda l  Pra ja  Par ishad or  a  Z i l la  Pra ja  Par ishad

is not competent to perform i ts funct ions or has fai led to

exercise i ts powers or perform i ts funct ions or has exceeded or

abused any of the powers conferred upon i t  by or under this

Act,  or any other law for the t ime being in force, the

Government may direct the Gram Panchayat,  Mandal Praja

Parishad, or as the case may be, Zi l la Praja Parishad to remedy

such incompetency, fai lure, excess or abuse or to give a

sat isfactory explanat ion therefor and i f  the Gram Panchayat,

Mandal Praja Parishad or the Zi l la Praja Parishad fai ls to comply

with such direct ion, the Government may dissolve i t  with effect

from a specif ied date and reconst i tute i t  ei ther immediately or

within six months from the date of dissolut ion, and cause any

or al l  of  the powers and funct ions of the Gram Panchayat,

Mandal Praja Parishad or the Zi l la Praja Parishad to be

exercised and performed by such person or authori ty as the

Government may appoint in that behalf  dur ing the period of i ts

dissolut ion and any person or authori ty so appointed may, i f

the Government so direct,  receive remunerat ion for the

services rendered from the funds of the Gram Panchayat,

Mandal Praja Parishad or the Zi l la Praja Parishad, as the case

may be;

( i i )  with effect f rom the date specif ied for the dissolut ion

of a Gram Panchayat,  Mandal Praja Parishad or Zi l la Praja
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Par ishad under  c lause ( i ) ,  a l l  i t s  members  inc lud ing  i t s  Sarpanch,

Upa-Sarpanch, President or Vice-President and Chairperson or

Vice-Chairperson, as the case may be, shal l  forthwith be

deemed to have vacated their  of f ices as such and they shal l  not

be ent i t led to be restored to off ice after the expirat ion of the

period of dissolut ion. The vacancies ar is ing out of vacat ion of

off ices under this sect ion shal l  be deemed to be casual

vacancies and f i l led accordingly within a period of s ix months

from the date of dissolut ion:

Provided that no casual elect ions to f i l l  the vacancies

under  th is  sec t ion  sha l l  be  he ld  where  the  remainder  o f  the

period for which the dissolved Gram Panchayat,  Mandal Praja

Par ishad or  as  the  case may be ,  the  Z i l la  Pra ja  Par ishad wou ld

have cont inued had i t  not been dissolved, is less than six

months .

(2) The Government may, by not i f icat ion, authorize the

Distr ict  Col lector to exercise the powers of the

Government under sub-sect ion (1) in respect of Gram

Panchayats.

(3) l f ,  at  any t ime, i t  appears to the Government that a

Standing Committee of a Ti l la Praja Parishad is not competent

to perform i ts funct ions or has fai led to exercise i ts powers or

perform i ts funct ions or exceeded or abused any of the powers

conferred upon i t  by or under this Act,  or any other law for the

t ime being in force, the Government may direct the Standing

Committee to remedy such incompetency, fai lure, excess or

abuse, or to give a sat isfactory explanat ion therefor and i f  the

Standing Committee fai ls to comply with such direct ion, the

Government may dissolve the Standing Committee and direct

the Zi l la Praja Parishad to reconst i tute the dissolved Standing

Committee immediately thereafter.
Special provisions in the

case of Gram Panchayat,

Mandal Praja Parishad

and Zi l la Praja Parishad.

269. (1) The Government,  or as the case may be, an off icer

authorized by the Government,  shal l  appoint a Special  Off icer
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or a Person-in-charge or a Committee of Persons-in-charge to a

Gram Panchayat or a Mandal Praja Parishad or a Zi l la Praja

Parishad, i f  for any reason, the process of elect ion to such Gram

Panchayat or Mandal Praja Parishad or Zi l la Praja Parishad is

not completed, in accordance with the Act.

(2) The Special  Off icer or Person-in-charge or the

Committee of Persons-in-charge, appointed under sub-sect ion

(1) shal l  exercise the powers, discharge the dut ies and perform

the func t ions  o f  the  Gram Panchayat  o r  Manda l  Pra ja  Par ishad

or  Z i l la  Pra ja  Par ishad un t i l  the  members ,  the  Sarpanch and

Upa-Sarpanch,  members ,  the  Pres ident  and V ice-Pres ident  o f

Manda l  Pra ja  Par ishad and the  members ,  the  Cha i rperson and

Vice-Chairperson of Ti l la Praja Parishad elected thereof

respectively, assu me office.

(3) The term of the Special  Off icer or Person-in-charge or

Committee of Persons-in-charge appointed under sub-sect ion

(1) shal l  be for a period of s ix months from the date of

appointment or t i l l  the date of assumption of of f ice, of  the

members and off ice bearers of Gram Panchayat,  Mandal Praja

Parishad and Zi l la Praja Parishad respect ively,  whichever is

ear l ie r .

(4) Subject to such rules as may be made in this behalf ,  the

admin is t ra t ion  o f  the  Gram Panchayat  o r  Manda l  Pra ja  Par ishad

or as the case may be, the Zi l la Praja Parishad shal l  be carr ied

on by the Special  Off icers or a Person-in-charge or a Committee

of Persons-in-charge appointed under sub-sect ion (1) in

accordance with the provisions of the Act and the rules made

thereunder .

Explanation:-Special Officer or a

Committee of Persons-in-charge is

Panchayat or Mandal Praja Parishad

respect ively.

270. (1) No act of  a Gram Panchayat

Person-in-charge or a

deemed to be Gram

or Zi l la Praja Parishad

Acts of Gram

Panchayats, Mandal

Praja Parishads and Zil la
shal l  be deemed to be
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Praja Parishads not to

be inval idated by

inf irmity and vacancy.

Oath of al legiance.

inval id by reason only of a defect in the establ ishment of such

Gram Panchayat  o r  on  the  ground tha t  the  Sarpanch,  Upa-

Sarpanch or  any  member  o f  such Gram Panchayat  was no t

ent i t led to hold or cont inue in such off ice by reason of any

disqual i f icat ion or by reason of any i rregular i ty or i l legal i ty in

his elect ion, as the case may be, or by reason of such act having

been done during the period of any vacancy in the off ice of the

Sarpanch,  Upa-Sarpanch or  member  o f  such Gram Panchayat .

(2 )  The prov is ions  o f  sub-sec t ion  (1 )  sha l l  muta t is -mutand is

app ly  to  the  ac ts  o f  the  Manda l  Pra ja  Par ishad or  a  Z i l la  Pra ja

Parishad or a Standing Committee thereof.

277. (1) Every person who is elected to be the Sar,panch or

member  o f  a  Gram Panchayat  o r  the  Pres ident  o r  member  o f  a

Mandal Praja Parishad or the Chairperson or a member of a

Zi l la Praja Parishad shal l ,  before taking his seat make, at a

special  meeting or any other meeting of the Gram Panchayat,

Manda l  Pra ja  Par ishad or  the  Z i l la  Pra ja  Par ishad,  as  the  case

may be, an oath or aff i rmation of his al legiance to the

Const i tut ion of India in the form prescr ibed.

(2 )  Any  such Sarpanch,  Pres ident  o r  Cha i rperson or  member

who fai ls to make, within three months of the date on which his

term of of f ice commences or at one of the f i rst  three meetings

held after the said date, whichever is later,  the oath or

aff i rmation laid down in sub-sect ion (1) shal l  cease to hold his

off ice and his seat shal l  be deemed to have become vacant.

(3 )  No such Sarpanch,  Pres ident  o r  Cha i rperson or  member

shal l  take his seat at a meeting of the Gram Panchayat,  Mandal

Praja Parishad, or as the case may be, of the Zi l la Praja Parishad

or  do  any  ac t  as  such member  un less  he  has  made the  oa th  o r

aff i rmation as laid down in this sect ion.

(4) Where a person ceases to hold off ice under sub-sect ion

(2\,  the Panchayat Secretary, the Mandal Parishad

Development Off icer,  or as the case may be, the Chief
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Administrat ion report.

Execut ive Off icer,  shal l  report  the same to the Gram Panchayat,

Mandal Praja Parishad or the Zi l la Praja Parishad at i ts next

meeting and on appl icat ion of such person made within thir ty

days of the date on which he has ceased to be Sarpanch,

President or Chairperson or member under that sub-sect ion the

Gram Panchayat,  Mandal Praja Parishad or the Zi l la Praja

Par ishad may gran t  h im fu r ther  t ime wh ich  sha l l  no t  be  less

than four  months  and no t  more  than n ine  months  fo r  mak ing

the oath or aff i rmation and i f  he makes the oath or aff i rmation

within the t ime so granted, he shal l ,  notwithstanding anything

in this Act,  cont inue to hold his off ice.

(5) Where on an appl icat ion made by a person who ceases

to hold off ice under sub-sect ion (2),  the Government are

sat isf ied that such person for reasons beyond his control ,  has

not been able to make the oath or aff i rmation within the period

specif ied in sub-sect ion (2) or within further t ime, i f  any,

granted to him under sub-sect ion (4),  they may, by an order,

grant such further t ime as they deem f i t  to the person to make

the oath or aff i rmation. l f  such person makes the oath or

aff i rmation within the t ime granted he shal l ,  notwithstanding

anything in this Act,  cont inue to hold his off ice.

272.  (1 )  Every  Manda l  Pra ja  Par ishad sha l l  fu rn ish  to  the  Z i l la

Praja Parishad and every Zi l la Praja Parishad shal l  furnish to the

Government a report  on i ts administrat ion for each year,  as

soon as may be, after the close of such year,  in such form and

with such detai ls as may be prescr ibed. The Mandal

PrajaParishad shal l ,  whi le furnishing the report  to Ti l la

PrajaParishad as aforesaid send a copy thereof to the

Government.

(2) The Zi l la PrajaParishad shal l  consider the administrat ion

report  of  each Mandal PrajaParishad and forward i t  to the

Government with i ts remarks.

(3 )  The repor t  o f  the  Manda l  Pra ja  Par ishad sha l l  be

prepared by the MandalParishad Development Off icer and that
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of the Zi l la Praja Parishad by i ts Chief Execut ive Off icer and the

Mandal Praja Parishad or the Zi l la PrajaParishad shal l  consider

and forward it to the Zilla Praja Parishad or the Government, as

the case may be, with i ts resolut ion thereon.

(a) The administrat ion report  of  the Gram Panchayat shal l

be prepared by the Panchayat Secretary; and the same shal l  be

forwarded to Distr ict  Panchayat Off icer of the Gram Panchayat.

Recovery of sums due to

the Gram Panchayats,

Mandal Praja Parishads

or Zil la Praja Parishads

as arrears of land

revenue.

Power of entry of

inspecting officers.

273. Any sum due to, or recoverable, by a Gram Panchayat or

a  Manda l  Pra ja  Par ishad or  a  Z i l la  Pra ja  Par ishad under th is  Ac t

may be recovered as i f  i t  were an arrear of land revenue.

274. (1) Any off icer or person whom

empower  in  th is  beha l f  may en ter  on  and

the Government may

inspect,-

(a) any movable or immovable property or any work in

progress under the control  of  any Gram Panchayat,  Mandal

Praja Parishad or the Zilla Praja Parishad;

(b) any school,  hospital ,  dispensary, vaccinat ion stat ion,

choultry or other inst i tut ion maintained by, or under the

control  of  any Gram Panchayat,  Mandal Praja Parishad or Zi l la

Praja Parishad and any records, registers or other documents

kept in such inst i tut ion;

(c) the off ice of any Gram

Parishad or Zi l la Praja Parishad and

other documents kept therein.

(2 )  The Gram Panchayat ,  Manda l

Praja Parishad be bound to afford

referred to in sub-sect ion (1) such

Panchayat,  Mandal Praja

any records, registers or

Praja Parishad or the Zi l la

to the officer or person

access at al l  reasonable
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Power to cal l  for

records.

Protection of acts done

in good faith.

Chairperson, President,

Sarpanch to be public

servants,

t imes, to i ts property or premises and to al l  documents as may,

in the opinion of such off icer or person, be necessary to enable

h im to  d ischarge h is  du t ies  under  the  sa id  sub-sec t ion .

275. The Government or any off icer or person duly

empowered by them in this behalf ,  may,-

(a) cal l  for any record, register or other document including

e-document in the possession or under the control  of  any Gram

Panchayat  o r  Manda l  Pra ja  Par ishad or  Z i l la  Pra ja  Par ishad;

(b )  requ i re  any  Gram Panchayat  o r  Manda l  Pra ja  Par ishad or

Zi l la Praja Parishad to furnish any return, plan, est imate,

statement,  account or stat ist ics;

(c )  requ i re  any  Gram Panchayat  o r  Manda l  Pra ja  Par ishad or

Zi l la Praja Parishad to furnish any information or report  on any

matter connected with such Gram Panchayat or Mandal Praja

Parishad orZi l la Praja Parishad; and

(d) record in wri t ing for the considerat ion of any Gram

Panchayat or Mandal Praja Parishad or Zi l la Praja Parishad any

observat ions, the Government,  of f icer or person may think
proper to make in regard to the proceedings or dut ies of such

Gram Panchayat or Mandal Praja Parishad or Zi l la Praja

Par ishad.

276. No suit ,  prosecut ion or other legal proceedings shal l  be

inst i tuted against any person for anything which is,  in good

fa i th ,  done or  in tended to  be  done under  th is  Ac t  o r  under  the

ru les  made thereunder .

277. The Chairperson, the Vice-Chairperson or a member of a

Zilla Praja Parishad, the President, the Vice-President or a

member  o f  a  Manda l  Pra ja  Par ishad,  the  Sarpanch,  Upa-

Sarpanch or a member of a Gram Panchayat,  the Chief

Execut ive Off icer,  the Mandal Parishad Development Off icer,

the Panchayat Secretary or any off icer or servant of a Zi l la Praja

Par ishad or  a  Manda l  Pra ja  Par ishad or  the  Gram Panchayat
Central Act 45 of 1860.
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Power of Mandal Praja

Parishad and Zi l la Praja

Parishad to make bye-

laws.

Delegation of powers.

shal l  be deemed to be a publ ic servantwithin the meaning of

sect ion 21 of the Indian Penal Code.

278. (1) Subject to such rules as may be made, a Mandal Praja

Parishad with the approval of  the Zi l la Praja Parishad and the

Zi l la Praja Parishad may, with the approval of  the Government,

make bye-laws for carrying out any of the purposes for which i t

is const i tuted.

(2) The Government shal l  have power to make rules

regarding the procedure for making of bye-laws under this

sect ion, the publ icat ion thereof and the date on which they

shal l  come into effect.

279. (1) The Government may, by not i f icat ion, authorize any

off icer or person to exercise any of the powers vested in them

by this Act except the power to make rules and may, in l ike

manner, withdraw such authori ty.

(2) The Commissioner or the Distr ict  Col lector may, by

not i f icat ion, authorize any off icer or person to exercise any of

the powers vested by or under this Act in the Commissioner or

the Distr ict  Col lector,  as the case may be, and may, in l ike

manner, withdraw such authori ty.

(3) The exercise of any power delegated under sub-sect ion

(1) or sub-sect ion (2) shal l  be subject to such restr ict ions and

condit ions as may be prescr ibed or as may be specif ied in the

not i f icat ion and also to control  and revision by the delegat ing

authori ty or where such authori ty is the Government,  by such

persons as may be empowered by the Government in this

behalf .  The Government shal l  also have power to control  and

revise the acts or proceedings of any person so empowered.

(4) The exercise of any power conferred on the

Commissioner or the Distr ict  Col lector by any of the provisions

of this Act,  including sub-sect ions (2) and (3) of this sect ion,

shal l  whether such power is exercised by theCommissioner or
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the Distr ict  Col lector himself  or by any person to whom i t  has

been delegated under sub-sect ion (2),  be subject to such

restr ict ions and condit ions as may be prescr ibed and also to

control  by the Government or by such person as may be

empowered by them in this behalf .  The Government shal lalso

have power to control  the acts or proceedings of any persons

so empowered.

(5) (a) The State Elect ion Commission may by not i f icat ion,

authorize any off icer or person to exercise in any local area in

the revenue distr ict  in regard to any Gram Panchayat or al l

Gram Panchayats in that area, any of the powers vested in him

by or under this Act or in regard to any Mandal Praja Parishad

or Zi l la Praja Parishad in so far as i t  relates to the conduct of

e lec t ions  under  th is  Ac t  and may,  in  l i ke  manner ,  w i thdraw such

a uthori ty.

(b) The provisions of sub-sect ions (3) and (4) shal l  apply,

as far as may be, in regard to the power delegated under this

su b-sect ion.

(c) The StateElect ion Commission may appoint such

number of addit ional,  jo int ,  deputy or assistant elect ion

authori t ies, as i t  thinks f i t  to exercise such powers and perform

such funct ions as are assigned by the StateElect ion

Commiss ion .

(6) A Mandal Praja Parishad or a Zi l la Praja Parishad or any

person performing any responsibi l i t ies, funct ions and exercising

powers by or under the provisions of this Act may delegate i ts

or his responsibi l i t ies,funct ionsor powers, in wri t ing, to any

person or authori ty,  subject to such restr ict ions, l imitat ions and

condit ions as may be prescr ibed and also to control  and

revision by the Government:

Provided that the Chairperson of a Zi l la Praja Parishad shal l

not delegate his powers to any person or authori ty other than

the Vice-Chairperson of the Zi l la Praja Parishad, i f  he is in off ice.Power to transfer

B-27-59
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instittitions and works.

Emergency powers of

the Government,
Commissioner and

District Collector.

Power of review and

revision by
Government.

280. The Government may transfer any inst i tut ions or work

under their  management or control  to a Zi l la Praja Parishad or a

Mandal Praja Parishad and a Zi l la Praja Parishad may transfer

any  ins t i tu t ion  under  i t s  management  o r  con t ro l  to  any  Manda l

Praja Parishad or Gram Panchayat,  subject to such condit ions,

l imitat ions and restr ict ions as may be specif ied by the

Government or the Zi l la Praja Parishad, as the case may be:

Prov ided tha t  no  such t rans fer  sha l l ,be  made un less  the

prior consent of the concerned Zi l la Praja Parishad, Mandal

Praja Parishad, as the case may be, is obtained.

281. (1) Subject to such control  as may be prescr ibed, the

Government,  the Commissioner or the Distr ict  Col lector may, in

cases of emergency, direct or provide for the execut ion of any

work or the doing of any act which a Gram Panchayat or

Panchayat Secretary is empowered to execute or do and the

immedia te  execut ion  or  do ing  o f  wh ich  is ,  in  h is  op in ion ,

necessary for the safety of the publ ic,  and may direct that the

expense of execut ing such work or doing such act shal l  be paid

by the person having the custody of the Gram Panchayat fund

in pr ior i ty to any other charges against such fund except

charges for the service of authorized loans,

(2) The powers of the nature referred to in sub-sect ion (1)

may be exercised by the Government in the case of Mandal

Praja Parishad or a Zi l la Praja Parishad subject to the var iat ion

that for the expression "Panchayat Secretary",  the expression

"Mandal Parishad Development Off icer",  or as the case may be,

"Chief Execut ive Off icer" and for the expression "Gram

Panchayat Fund", the expression "Mandal Praja Parishad Fund",

or as the case may be, the "Zilla Praja Parishad Fund" is

subst i tuted.

282. (1) The Government may, ei ther suo-moto or on

appl icat ion from any person interested, cal l  for and examine

the record of a Gram Panchayat,  Mandal Praja Parishad or a
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Zi l la Praja Parishad or of i ts Standing Committees or of any

authori ty,  of f icer or person, in respect of any proceeding,other

than those to  wh ich  an  appea l  l ies  to  the  Gram Panchayat

Tribunal under sub-sect ion (8) of sect ion 37, to sat isfy

themselves as to regular i ty of such proceeding or the

correctness, legal i ty or propriety of any decision or orders

passed therein and, i f  in any case, i t  appears to the Government

tha t  any  such dec is ion  or  o rder  shou ld  be  mod i f ied ,  annu l led  or

reversed or remit ted for reconsiderat ion, they may pass orders

accordingly:

Provided that the Government shal l  not pass any order

prejudicial  to any party unless such party has had an

opportunity of making a representat ion.

(2) The Government may stay the execut ion of any such

decision or order pending exercise of their  powers under sub-

sect ion (1) in respect thereof.

Liabil ity of Sarpanch,

President, Chairperson
for loss, waste or

misapplication of
property.

(3) The Government may suo-moto at any t ime or on an

appl icat ion received from any person interested within ninety

days of the passing of an order under sub-sect ion (1),  review

any such order i f  i t  was passed by them under any mistake,

whether of fact or of  law or in ignorance of any mater ial  fact.

The provisions contained in the proviso to sub-sect ion (1) and

in sub-sect ion (2) shal l  apply in respect of any proceeding under

this sub-sect ion as they apply to a proceeding under sub-

sect ion (1).

(4) Every appl icat ion preferred under sub-sect ion (1) shal l

be accompanied by a fee of f i f teen rupees.

283. (1) l f ,  af ter giv ing the Sarpanch, Upa-Sarpanch, President,

Vice-President,  Chairperson, Vice-Chairperson or the Panchayat

Secretary, the Mandal Parishad Development Off icer,  the Chief

Execut ive Off icer an opportunity of showing cause to the

contrary, the Commissioner is sat isf ied that the loss, waste or

misappl icat ions of any money or other property owned by or
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Accounts and Audit.

Act 9 of 1989.

vested in the Gram Panchayat,  Mandal Praja Parishad, or as the

case may be, the Zi l la Praja Parishad is a direct consequence of

misconduct or gross neglect,  on the part  of  such person, the

Commissioner may, by order in wri t ing, direct such person to

pay to the Gram Panchayat,  Mandal Praja Parishad or as the

case may be the Zi l la Praja Parishad before the date f ixed by

him, the amount required to reimburse i t  for such loss, waste

or misappl icat ion, unless such person proves that he had acted

in good fai th.

(2 )  l f  the  amount  i s  no t  so  pa id ,  the  Commiss ioner  sha l l

cause i t  to be recovered as arrears of land revenue and credited

to the fund of the Gram Panchayat,  Mandal Praja Parishad, or

as the case may be, Zi l la Praja Parishad.

(3) An appeal shal l  l ie within thir ty days from any decision of

the  Commiss ioner  under  th is  sec t ion  to  the  Government  whose

decision thereon shal l  be f inal .

284. (1) The accounts of the Gram Panchayats, Mandal Praja

Par ishads  and Z i l la  Pra ja  Par ishads  sha l l  be  main ta ined in  such

manner  and in  such fo rm as  may be  prescr ibed.  The accounts

main ta ined by  the  sa id  loca l  bod ies  sha l l  be  aud i ted  by  the

Director of State Audit  appointed under sect ion 3 of the

Telangana state Audit  Act,  1989.

(2 )  For  the  purpose o f  p roper  ma in tenance o f  accounts  and

matters connected therewith or incidental  thereto, i t  shal l  be

competent for the Director of State Audit  to issue such

direct ions as he deems necessary to the Chief Execut ive Off icer,

who shal l  ensure that the said direct ions are carr ied out by the

said local bodies.

(3) Notwithstanding anything contained in sub-sect ion (L),

every local body shal l  engage Chartered Accountants from out

of the panels of Chartered Accountants made by the

Commissioneror by the State Audit  Department to get



Assessment not to be

impeached.

audited of the accounts maintained under sub-sect ion (L) and

for speedy f inal izat ion of their  accounts:

Provided that a Sarpanch or as the case may be Panchayat

Secretary of a Gram Panchayat shal l  have to close the accounts

of the Gram Panchayat and get them audited before the end of

third quarter of the succeeding f inancial  year.

285.  (1 )  No assessment  o r  demand made,  and no  charge

imposed, under the authori ty of this Act,  shal l  be impeached or

affected by reasons of any cler ical  error or by reason of any

mistake,-

(a) in respect of the name, residence, place of business

or occupat ion of any persons, or

(b) in the descript ion of any property or thing, or

(c) in respect of the amount assessed, demanded or

charged, provided that the provisions of this Act have in

substance and effect been compl ied with;  and no proceedings

under this Act shal l ,  merely for defect in form, be quashed or

set aside by any Court .

(2 )  No su i t  sha l l  be  brought  in  any  Cour t  to  recover  any  sum

of money col lected under the authori ty of this Act or to recover

damages on account of assessment or col lect ion of money

made under  the  sa id  au thor i ty :

Provided that the provisions of this Act have in substance

and effect been compl ied with.

(3) No distraint  or sale under this Act shal l  be deemed

unlawful  nor shal l  any person making same to be deemed a

trespasser,  on account of any error,  defect,  or want of form in

the bi l l ,  not ice, schedule, form, summons, not ice of demand,

warrant or distraint ,  inventory or other proceeding relat ing

thereto, i f  the provisions of this Act and or the rules and bye-

B-27-60
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Power of Government

to make rules for the
purposes of this Act.

laws made thereunder have in substance and effect been

compl ied  w i th :

Provided that every person aggrieved by any irregular i ty

may recover sat isfact ion for any special  darnage sustained by

h i m .

(  )  No proceed ing  wh ich  is  be ing  or  about  to  be  taken under

this Act for the revision or amendment of the assessment books

or restraining such revision or amendment from taking effect

sha l l  be  ca l led  in  ques t ion  in  any  Cour t ,  in  any  su i t  o r

app l ica t ion ,  and no  in junc t ion  sha l l  be  gran ted  by  any  Cour t

restraining any act ion in this regard.

PART - IX

RULES, BYE - LAWS AND PENALTIES

286. (1) The Government shal l ,  in addit ion to the rule making

powers conferred on them by any other provisions of this Act,

have power to make rules general ly to carry out al l  or any of

the purposes of this Act.

(2) In part icular,  and without prejudice to the general i ty of

the foregoing power, the Government may make rules,-

( i )  as to al l  matters under this Act,  relat ing to electoral

rol ls or the conduct of elect ions, not expressly provided for in

this Act,  including deposits to be made by candidates standing

for elect ion and the condit ions under which such deposits may

be forfei ted and the conduct of inquir ies and the decision of

disputes relat ing to electoral  rol ls or elect ions;

( i i )  as to the interpel lat ion of the Sarpanch, President or

Chairperson by the members of the Gram Panchayat,  Mandal

Praja Parishad or,  as the case may be, of the Zi l la Praja Parishad

and the

resolut ions at meeting of a

movrng of

Gram Panchayat,  Mandal Praja
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Parishad or the Zi l la Praja Parishad;

( i i i )  as to the delegat ion of any funct ion of a Gram

Panchayat,  Mandal Praja Parishad or a Ti l la Praja Parishad

respect ively to the Sarpanch, President or Chairperson or any

member or off icer of the Gram Panchayat,  Mandal Praja

Parishad or Ti l la Praja Parishad or any employee of the State or

Central  Government;

( iv) as to the transfbr of al lotments entered in the

sanc t ioned budget  o f  a  Gram Panchayat ,  Manda l  Pra ja  Par ishad

or Zi l la Praja Parishad from one head to another;

(v) as to the est imates of receipts and expenditure,

returns, statements and reports to be submitted by Gram

Panchayat,  Mandal Praja Parishad or Zi l la Praja Parishad;

(vi)  as to the accounts kept by Gram Panchayats, Mandal

Praja Parishads or Zi l la Praja Parishads, the audit  and

pub l ica t ion  o f  such accounts  and the  cond i t ions  under  wh ich

rate payers may appear before auditors,  inspect books and

accounts and take except ions to i tems entered or omit ted;

(vi i )  as to the preparat ion of plans and est imates for

works and the powers of Gram Panchayat,  Mandal Praja

Parishad or Zi l la Praja Parishad and of servants of the State or

Central  Government to accord professional or administrat ive

sanct ion to est imates;

(vi i i )  as to the powers of auditors to disal low and

surcharge i tems, appeals against order of disal lowance or

surcharge and the recovery of sums disal lowed orsurcharged;

( ix) as to the powers of auditors,  inspect ing and

superintending off icers and off icers authorized to hold inquir ies

to  summon and examine w i tnesses  and to  compel  the

product ion of documents and al l  other matters connected with

aud i t ,  inspec t ion  and super in tendence;
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(x) as to the condit ions on which property may be

acquired by a Gram Panchayat,  Mandal Praja Parishad or Zi l la

Praja Parishad or on which property vested in or belonging to a

Gram Panchayat,  Mandal Praja Parishad or Zi l la Praja Parishad

may be transferred by sale, mortgage, lease, exchange or

otherwise;

(x i )  as  to  the  cond i t ions  on  wh ich  and the  mode in  wh ich

contracts may be made by or on behalf  ofGram Panchayat,

Manda l  Pra ja  Par ishad or  Z i l la  Pra ja  Par ishad;

(xi i )  as to the assessment and real izat ion of taxes under

this Act and the revision of and appeals against assessmen!

(xi i i )  as to the acceptance in l ieu of any tax or other

amount due to a Gram Panchayat under this Act of  any service

by way of cartage or otherwise;

(xiv) as to the form and contents of l icenses, permissions

and not ices granted or issued under this Act,  the manner of

their  issue or the method of their  service, and the

modif icat ions, suspension or cancel lat ion thereof;

(xv) as to the powers of execut ive authori t ies to cal l  for

information on any matter,  to summon and examine witnesses

and to compel the product ion of document;

(xvi)  as to the regulat ion or registrat ion of bui lding and

the use of s i tes for bui lding;

(xvi i )  for the determinat ion of any claim to trees growing

on publ ic roads or other property vest ing in or belonging to

Gram Panchayats or on porambokes or on lands, the use of

which is regulated by them under

sect ion 96 and for the presumptions to be drawn in regard to

the ownership of such trees;
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(xvi i i )  as to the provisions of catt le sheds by the Gram

Panchayat wherein owners of catt le may stal l  catt le and as to

the fees levy-able in respect thereof;

(x ix) as to the disposal of  household and farm yard,waste

yard, waste in the vi l lage, the acquisi t ion of land by the Gram

Panchayat for laying plots,  for digging pi ts in which such waste

may be thrown, the assignment of any of those plots to persons

in  the  v i l lage  and the  cond i t ions  sub jec t  to  wh ich  such

assignment may be made including the rent to be charged;

(xx) as to the dut ies to be discharged by vi l lage off icers in

relat ion to Gram Panchayats and their  execut ive authori t ies;

(xxi)  for regulat ing the sharing between local authori t ies

in the State, of  the proceeds of any tax or income levied or

obtained under this or any other AcU

(xxi i )  as to the accounts to be kept by owners, occupiers

and farmers, pr ivate markets and the audit  and inspect ion of

such accounts;

(xxi i i )  as to the manner of publ icat ion of any not i f icat ion

or not ices to the publ ic under this AcU

(xxiv) for the use of the facsimi les of the signatures of the

execut ive authori t ies and off icers of Gram Panchayat,  Mandal

Praja Parishads or Zi l la Praja Parishad;

(xxv) regarding proceedings of Gram Panchayats and

their  Committees; and

(xxvi)  relat ing to assessment,  levy and col lect ion of taxes

and the lodging of moneys received by the Gram Panchayat,

Mandal Praja Parishad or Zi l la Praja Parishad and payment of

moneys from their  funds.
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Penalt ies for breach of

ru les .

Bye-Laws and penalties

for their breach.

(3 )  a l l  ru les  made under  th is  Ac t  sha l l  be  pub l ished in  the

Telangana Gazette.

(4) Every rule made under the Act shal l  immediately after i t

is made, be laid before the Legislature of the State i f  i t  is in

session, and i f  i t  is not in session, in the session immediately

fol lowing for a total  per iod of fourteen days which may be

comprised in one session or in two successive sessions and i f

before the expirat ion of the session in which i t  is so laid or the

session immediately fol lowing, the Legislature agrees in making

any mod i f i ca t ion  in  the  ru le  o r  in  the  annu lment  o f  the  ru le ,  the

rule shal l ,  f rom the date on which the modif icat ion or

annulment is not i f ied, have effect only in such modif ied form or

sha l l  s tand annu l led ,  as  the  case may be ,  so  however  tha t  any

such mod i f i ca t ion  or  annu lment  sha l l  be  w i thout  p re jud ice  to

the  va l id i ty  o r  any th ing  prev ious ly  done under  the  ru le .

287. A rule under this Act may provide that a breach thereof

sha l l  be  pun ishab le  w i th  f ine  no t  more  than rupees , f i ve

thousand or in case of cont inuing breach with f ine not more

than rupees onehundred for every day during which the breach

cont inues after convict ion for the f i rst  breach.

288. (1) Subject to the provisions of this Act and of any other

law and to such rules as may be prescr ibed, a Gram Panchayat

may, with the approval of  the Commissioner,  make bye-laws for

carrying out any of the purposes for which i t  is const i tuted.

(2) A bye-law made by the Gram Panchayat may provide

that any person who commits a breach thereof shal l  be l iable to

pay by way of penalty such sum as may be f ixed by the Gram

Panchayat not exceeding rupees f ive thousand, or in case of a

cont inuing breach, not exceeding one hundred rupees for every

day during which the breach cont inues after a penalty has been

levied for the breach.

(3) The Government shal l  have power to make rules
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General provisions

regarding penalt ies

specif ied in Schedules l l l

and lV.

regarding the procedure for the making of bye-laws, the

publ icat ion thereof and the date on which they shal l  come into

effect.

289. (1) Whoever,-

(a) contravenes any of the provisions of this Act specif ied

in  the  f i rs t  and second co lumns o f  Schedu le- l l l :  o r

(b )  con t ravenes any  ru le  o r  o rder  made under  any  o f  the

provisions so specif ied; or

(c) fai l ing to comply with any direct ion lawful ly given to

h im,  o r  any  requ is i t ion  lawfu l l y  made upon h im under  o r  in

pursuance o f  any  o f  the  sa id  p rov is ion ,  sha l l  be  pun ishab le  w i th

f ine which may extend to the amount mentioned in that behalf

in  the  four th  co lumn o f  the  sa id  Schedu le .

(2) Whoever after having been convicted of,-

(a) contravening any of the provisions of this Act

specif ied in the f i rst  and second columns of Schedule lV; or

(b )  con t raven ing  any  ru le  o r  o rder  made under  any  o f  the

provisions so specif ied; or

(c) fai l ing to comply with any direct ions lawful ly given to

h im or  any  requ is i t ion  lawfu l l y  made upon h im under  o r  in

pursuance of any of the said provisions, cont inues to

contravene the said provisions or the said rules or order or

cont inues to fai l  to comply with the said direct ion or requisi t ion

shal l  be punishable for each day after the previous date of

convict ion during which he cont inues to do sowith f ine which

may extend to the amount mentioned in that behalf  in the

fourth column of the said schedule,

Explanat ion:-  The entr ies in the third column of Schedules-

l l l  and lV headed 'subject '  are not intended as def ini t ions of the
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Penalty for not handing

over documents,

moneys to the newly

elected Sarpanch or

Upa-Sarpanch of a Gram

Panchayat.

Recovery of amounts

due as taxes,

offences described in the provisions specif ied in the f i rst  and

second columns thereof or even as abstracts of those

provisions, but are inserted merely as references to the subject

dea l t  w i th  there in .

29O. (1) Any person who having been the Sarpanch,

Temporary Sarpanch or Upa-Sarpanch of a Gram Panchayat

fai ls to handover any documents of,  or any moneys or other

propert ies vested in,  or belonging to, the Gram Panchayat,

which are in,  or have come into, his possession or control ,  to his

successor in off ice or other prescr ibed authori ty,-

( i )  in every case, within a period of thir ty days from the

expiry of his term of of f ice as such Sarpanch, Temporary

Sarpanch or  Upa-Sarpanch;  and

(i i )  in the case of person, who was the Upa-Sarpanch also

wi th in  a  per iod  o f  th i r ty  days  on  demand by  the  Sarpanch sha l l

be  pun ishab le  w i th  impr isonment  wh ich  may ex tend up to  s ix

months or with f ine not exceeding f ive thousand rupees or with

both, for every such offence.

(2) Any person who is convicted under sub-sect ion (1) fai ls

to handover any documents of,  or any moneys or other

propert ies vested in,  or belonging to the Gram Panchayat,

which are in or have come into his possession or control ,  to his

successor in off ice, shal l  be punishable for each day after

convict ion during which he cont inues to persist  the offence

with a f ine not exceeding one hundred rupees.

(3 )  In  cases  fa l l ing  under  sub-sec t ions  (1 )  and (2 )  the  Cour t

may, apart  f rom ordering convict ion for the offence, under the

seizure of the documents, moneys or other propert ies of the

Gram Panchayat from the person convicted.

29L. Al l  costs,  damages, compensat ion, penalt ies, charges,



Adjudication of disputes

between local

authorit ies.

fees (other than school fees),  expenses, rents (not being rents

for land and bui ldings demised by the Gram Panchayat),

con t r ibu t ions  and o ther  amounts  wh ich  under  th is  Ac t  o r  any

other  law or  ru les  o r  bye- laws made thereunder  a re  due by  any

person to the Gram Panchayat may, i f  there is no special

p rov is ion  in  th is  Ac t ,  o r  the  ru les  made thereunder  fo r  the i r

recovery, be demanded by a bi l l  as provided in the rules for the

recovery of taxes made under the Act and recovered in the

man ner  p rov ided there in .

292. (1) When a dispute exists between a local authori ty and

one or more other local authori t ies in regard to any matter

ar is ing under the provisions of this Act or any other Act and the

Government are of opinion that the local authori t ies concerned

are unable to sett le i t  amicably among themselves, the

Government may take cognizance of the dispute; and

(a) decide i t  themselves, or

(b) refer i t  for enquiry and report  to an arbi trator or a

board of arbi trators or to a joint  committee const i tuted for the

purpose by an order of the Government.

(2) The reports referred to in clause (b) of sub-sect ion (1)

sha l l  be  submi t ted  to  the  Government  who sha l l  dec ide  the

d ispute  in  such manner  as  they  may deem f i t .

(3) Any decision given under clause (a) of sub-sect ion (1) or

under sub-sect ion (2) may be modif ied from t ime to t ime, by

the  Government  in  such manner  as  they  deem f i t ,  and  any  such

decision with the modif icat ion, i f  any, made therein under this

sub-sect ion, may be cancel led at any t ime by the Government.

Any such decision or any modif icat ion therein or

cance l la t ion  thereo f  sha l l  be  b ind ing  on  a l l  the  loca l  au thor i t ies

concerned and shal l  not be l iable to be quest ioned in any court

of law.
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(4) Where the local authori ty concerned is a cantonment
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Act to be read subject to

Schedules V and Vl.

Power to remove

difficulties.

Repeal and Saving.

Act I of 1891.

authori ty the powers of the Government under this sect ion

shal l  be exercisable only with the concurrence of the Central

Government .

293. (1) The provisions pertaining to the const i tut ion of

theGram Panchayats, Mandal Praja Parishads or Zi l la Praja

Parishadsunder this Act shal l  be subject to the provisions in

Schedu les  V and V l .

(2) The Government shal l  have power, by not i f icat ion

pub l ished in  the  Te langana Gazet te ,  to  amend,  add to  o r  repea l

the  ru les  in  the  sa id  Schedu les .

294. (1) l f  any di f f icul ty ar ises in f i rst  giv ing effect to the

provisions of this Act or as to the First  const i tut ion or

reconst i tut ion of any Gram Panchayat,  Mandal Praja Parishad

or Zi l la Praja Parishad after the commencement of this Act,  the

Government,  as occasion may require, may by order publ ished

in the Telangana Gazette, do anything which appears to them

necessary for removing the di f f icul ty.

(2 )  A l l  o rders  made under  sub-sec t ion  (1 )  sha l l ,  as  soon as

may be after they are made, be placed on the table of

Legislature of the State and shal l  be subject to such

modif icat ion by way of amendments or repeal as the

Legislature may make ei ther in the same session or in the next

session.

295. (1) The Telangana Panchayat Raj Act,  1994, is hereby

repea led .

(2 )  On such repea l the  prov is ions  o f  sec t ions  8  and 18  o f  the

Telangana General  Clauses Act,  1891 shal l  apply,  provided that

on such repeal rules or provisions exist ing are not inconsistent

with this Act.

(3) Notwithstanding the repeal of  the Telangana Panchayat

Raj Act,  1994 any appointment,  not i f icat ion, order,  scheme,
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Amendment of Act 9 of

1989.

Transit ional provision in

regard to elect ions.

rule,  form, not ice or bye-law made or issued, and any l icense or

permission granted under the Act shal l ,  in so far as i t  is not

inconsistent with the provisions of this Act cont inue in force

and be deemed to have been made, issued or granted, under

the provisions of this Act,  unless i t  is superseded by any

appointment,  not i f icat ion, order,  scheme, rule, form, not ice or

bye-law made or issued, and any l icense or permission granted

under  the  sa id  p rov is ions .

296. In the Telangana State Audit  Act,  1989, in sect ion 2, for

c lauses  (c )  and (d )  the  fo l low ing  c lause sha l l  be  subs t i tu ted ,

namely :

"(c) a Gram Panchayat,  a township, a Mandal Praja Parishad

or  a  Z i l la  Pra ja  Par ishad cons t i tu ted  under  the  Te langana

Panchayat Raj Act, 2018."

297. (1) The f i rst  ordinary elect ions to the Gram Panchayats,

Manda l  Pra ja  Par ishads  and Z i l la  Pra ja  Par ishads  in  accordance

with the provisions of this Act shal l  be held within a period not

exceeding one year and six months from the date of

commencement of this Act.

(2) Notwithstanding anything contained in this Act,  for the

purpose of the f i rst  ordinaryelect ions to the Gram Panchayats

under this Act,  the Gram Panchayats shal l  be deemed to have

been const i tuted for the vi l lages specif ied in Schedule Vl l l ,  and

accordingly the State Elect ion Commission may prepare the

voters l ist  and conduct the elect ions to those Gram Panchayats

prior to the date of their  const i tut ion as such in terms of

sect ion 4 of the Act:

Provided that such elected bodies under sub-sect ion (2)

shal l  take charge only on or after the date on which the Gram

Panchayats are const i tuted in terms of sect ion 4 of the Act.
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Schedule -  |

(Sections 52, L56 and 188)

1. Agricul ture, including agricul tural  extension.

2 .  Land improvement ,  imp lementa t ion  o f  land  re fo rms,  land conso l ida t ion  and so i l

conservat ion.

3. Minor i rr igat ion, water management and watershed development.

4 .  An imal  husbandry ,  da i ry ing  and pou l t ry .

5 .  F isher ies .

6. Social forestry and farm forestry.

7. Minor forest produce.

B. Smal l  scale industr ies, including food processing industr ies.

9. Khadi,  v i l lage and cottage industr ies.

10 .  Rura l  hous ing .

11 .  Dr ink ing  water .

12 .  Fue l  and fodder .

13. Roads, culverts,  br idges, ferr ies, waterways and other means of communicat ion.

14. Rural  electr i f icat ion, including distr ibut ion of electr ic i ty.

15 .  Non-convent iona l  energysources .

16. Poverty al leviat ion programme.

17. Educat ion, including pr imary and secondary schools.

18. Technical  t raining and vocat ional educat ion.

19 .  Adu l t  and non- fo rmal  educat ion .

20. Librar ies.

27. Cultural  act iv i t ies.

22. Markets and fairs.

23. Health and sanitat ion, including hospitals,  pr imary health centers anddispensaries.

24. Family welfare.

25. Women and chi ld development.

26. Social  welfare, including welfare of the di f ferent ly-abled.

27. Development of the weaker sect ions, and in part icular of  the Scheduled Castesand the

Scheduled Tribes.

28. Publ ic distr ibut ion system.

29. Maintenance of community assets.
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Schedule -  l l
(Section 156)

RESPONSIBILITIES, FUNCTIONS AND POWERS OF THE MANDAL PRAJAPARISHAD

1. CommunityDevelopment:
The execut ion of al l  programmes under community Development in associat ion with

Panchayats, co-operat ive societ ies, voluntary organizat ions and the people.

2. Agriculture:
The doing of everything necessary to step up agricul ture Product ion and in part icular,-
( i )  Mult ip l icat ion and distr ibut ion of improved seeds;
( i i )  distr ibut ion of fert i l izers;
( i i i )  popular izat ion of improved techniques, methods and pract ices and improved

implements ;
( iv) achieving sel f-suff ic iency in green manure and compost ing of farmyard manure;
(v) encouraging frui t  and vegetable cul t ivat ion;
(vi)  reclamation of land and conservat ion of soi l ;
(v i i )  providing credit  for agr icul tural  purposes;
(vi i i )  propagat ing and assist ing in plant protect ion methods;
( ix) laying out demonstrat ion plots and working out better methods of farm managements;
(x) br inging more acreage under i rr igat ion by renovat ing and sinking wel ls,  repair ing and

d igg ing  pr iva te  tanks  and main ta in ing  Government  minor  i r r iga t ion  sources  and supp ly
channe ls ;

(xi)  ut i l iz ing more power for agr icul tural  purposes;
(xi i )  exploi t ing underground water sources by sinking wel ls, f i l terpoints and tube wel ls;
(x i i i ) t ree  p lan t ing ;
(xiv) growing of v i l lage forests.

3. Animal Husbandry and Fisheries:
( i )  Up-grading local stock by introducing pedigree breeding bui ls and castrat ing scrub bul ls;
( i i )  Introducing improved breeds of catt le,  sheep, pigs and poultry;
( i i i )  Control l ing contagious diseases by systematic protect ion;
( iv) Introducing improved fodders and fees;
(v) Establ ishing and maintaining of art i f ic ial  inseminat ion centers, f i rst  aid centers and

minor veter inary dispensaries;
(vi)  Educat ing the people about the importance of better catt le for both mi lk and draught.

4. Health and RuralSanitat ion:
( i )  Expanding exist ing medical  and health services and br inging them within the reach of

people.
( i i )  Establ ishing and maintaining pr imary health centers and materni ty centers.
( i i i )  Providing protected dr inking water faci l i t ies.
( iv) Ensuring systematic vaccinat ion.
(v) Control l ing epidemics.
(vi)  Providing drains and soakage pi ts for v i l lage and house drainage.
(vi i )  Encouraging the use of Sanitary Latr ines.
(vi i i )  Popular iz ing of smokeless chul las.
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( ix)  Supervising the work in Government Hospitals.
(x) Enl ist ing people's part ic ipat ion for the improvement of such hospitals.
(xi)  Securing the co-operat ion of the people and the improvement of such hospitals.
(xi i )  Carrying out environment of the people and the Panchayats during epidemics.
(xi i i )  lmplementing health programme subject to the technical  control  of  concerned distr ict

officers.
5. Educat ion:

Maintenance of Pr imary and expansion to Elementary and Basic Schools and in part icular,-
( i )  managemento f  Government  and taken over  a ided E lementary  and H igher  E lementary

Schoo ls ;
( i i )  establ ishment of Adult  Educat ion Centers and Adult  Li teracy Centers;
( i i i )  provision and improvement of accommodation for Schools with people's part ic ipat ion;
( iv) Conversion of exist ing Elementary Schools into Basic School;  and
(v) Taking of such act ion as may be necessary for the promotion of educat ion for al l

chi ldren unt i l  they complete the age of fourteenyears,
6. Social  Educat ion:

The creat ion of a new out look among the people and making them self-rel iant,  hard
working and responsive to community act ion and in part icular,-

( i )  establ ishment of information community and recreat ion centre;
( i i )  es tab l i shment  o f  Youth  Organ iza t ion ,  Mah i la  Manda ls ,  Farmer  c lubs  and the  l i ke ;
( i i i )  es tab l i shment  and popu lar iza t ion  o f  l ib ra r ies ;
( iv) organizat ion of watch and ward;
(v) encouragement of physical  and cultural  act iv i t ies;
(vi)  organizat ion of voluntary sanitary squads;
(vi i )  t raining and ut i l izat ion of the services of Gram Sahayaks.

7. Communicat ions:
( i )  Formation and maintenance of inter v i l lage roads;
( i i )  Rendering such assistance as may be necessary for the formation and maintain of

vi l lage roads which serve as feeders.
8. Co-operation:

The securing of economic development along democrat ic l ines by the appl icat ion of co-
operat ion in i ts inf ini tely varying forms and in part icular,-

( i )  establ ishment of Co-operat ive credit ,  Industr ial ,  l r r igat ion, Farming and Mult ipurpose
Societ ies in order to serve the maximum number of famil ies;

( i i )  encouragement of thr i f t  and smal l  savings.
9. Cottage Industries:

Development of Cottage, Vi l lage and Small  Scale Industr ies in order to provide better
employment opportunit ies and thereby raise the standard of l iv ing and in part icular,-

( i ) the  es tab l i shment  and main tenance o f  p roduc t ion  cum- t ra in ing  centers ;
( i i )  the improvement of the ski l ls of  art isans and craftsmen'
( i i i )  the popular izat ion of improved implements; and
(iv) implementat ion of schemes for the development of Cottage, Vi l lage and Small  Scale

Industr ies f inanced by the Khadi and Vi l lage Industr ies Commission and the Al l  India Boards.
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10. Women Welfare:
The implementat ion of schemes special ly designed for Welfare of women and chi ldren and

in part icular the establ ishment of Women and Chi ld Welfare Centers, Li teracy Centers, Crafts
and Dress Making Centers and l ike.
11. SocialWelfare:

( i )  The management of hostels subsidized by the Government for the benef i t  of  Scheduled
Tribes, Scheduled Castes and Backward Classes;

( i i )The imp lementa t ion  o f  Rura l  Hous ing  schemes;
( i i i )  The maintenance of diseased beggars and control  of  vagrancy;
( iv) The strengthening of Voluntary Social  Welfare Organizat ions and Co-coordinat ing their

activities;
(v) The propagat ion of temperance and prohibi t ion; and
(vi)The removal of  untouchabi l i ty;

12. Emergency Relief:
Provision of emergency rel ief  through voluntary efforts in case of distress owing to f i res,

f loods, epidemics and other wide spread calamit ies.
13. Collection of Statistics:

Col lect ion and compi lat ion of such stat ist ics as may be found necessary ei ther by the
Manda l  Par ishad,  the  Z i l la  Par ishad or  the  Government ,
14. Self-Help Programme:

Formulat ion and execut ion of sui table programmes for stepping-up product ion and for
raising the incomes and standards l iv ing for the improvement of sanitat ion and for the
provision of amenit ies for the people.
15. Trusts:

Management of t rusts for the furtherance of any purpose to which the funds of the

Manda l  Par ishads  may be  app l ied .
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Schedule - l l l
(Section - 289)

ORDINARY PENALTIES

lmposing Provision

Sub-

Section Section or
Clause

Subject

Fine which may

be imposed

(Rupees)

(4)(3)(2)(1 )

s00(2)

(a )

7 5 .

76 ,

Disobeying not ice prohibi t ingUse of Water to

wh ich  pub l ic  have access .

Bathing etc,  in places set apart  for dr inking

purposes.

Deposit ing any offensive etc. ,  matter in places set

apart from drin king purposes.

Washing clothes in places set apart  for dr inking.

Washing animals etc,  in places set apart  for

dr ink ingbath ing  or  wash ing  c lo thes .

Al lowing water from a sink, sewer etc,  into places

set apart  for dr inking, bathing or washingclothes.

Fai lure to register any place for thedisposal of  the

dead.

Opening etc. ,  or using any place forthe disposal of

the deed without a l icense.

Burying, Burning etc,  of  corpse within two hundred

metres of dwel l ing place or source of dr inking

water supply.

Fa i lu re  to  g ive  in fo rmat ion  o f  bur ia lsor  burn ing  in  a

bur ia l  g round o f  burn ing  ground

Buying or burning or otherwise disposing of a

corpsein a prohibi ted place

Al lowing f i l th to f low in publ ic road etc",

Fai lure to execute the work asrequired by the

not ice,

76.

76.
76.

t6 .

79 .

80.

83.

(b )

(c )

(d )

(e)

( 1 )

( 1 )

500

500

s00
s00

s00

1000

1000

1000

200

1000

5000
500

84.

85 .

87 .

88.

(3 )

( 1 )
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(1) l2l (3) (4)

89. (1) Quarrying near a publ ic road, etc without a l icense. 500

90. Un-lawful  bui lding of wal l  or erect ingof fence, etc. ,  1000

in  o r  over  pub l i c  road.

91. Al lowing doors, ground f loor windows,to open 2O0

towards without l icense or contrary to not ice

92. (1) Fai lure to remove or al terEncroachments etc. ,  2000

94. (1) Unlawful  construct ion of bui lding overa drain on 2000

ground level led etc.  byrubbish.

95. (1) Unlawful  making of hole or placingobstruct ion in 500

pub l ic  roads .

(2\ Fai lure to fence, enclose etc. ,  hole or obstruct ion. 500

96. (1) Plant ing of t rees without permission, 2000

on any publ ic road or other propertyvested in a

Gram Panchayat.

96. (21 Fel l ing, etc,  without permission, of trees growing 2000

on publ ic road orother property vested in a Gram

Panchayator on a poramboke or land the use of

which is regulated by i t  under sect ion 102.

97. (2) Encroachment /Un authorized occupat ion of Gram 2000

Panchayat Property

99. (1) Opening or keeping a pr ivate market in 5000

contravent ion of sect ion 105

I02. Fai lure to obey direct ion to construct ion, 1000

approaches etc. , for a pr ivate market or to roof

etc. ,

104. Sale or exposure for sale, in publ icpr ivate market 200

of animal or art ic lewithout permission.
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(1) (2) (3) (4)

105. Sale etc,  art ic les in publ ic roads or placesafter 100

prohibi t ion or without l icense or contraryto

regulat ions

108.  (b )  Us ing  any  pub l ic  o r  road s ide  as  a  land ing  or  2000

ha l t ingP lace or  as  a  car t -s tand w i thout  l i cense or

contrary to License.

109. (1) Opening a new pr ivate parking places and Cart-  2000

stand or cont inuing to Keep open a pr ivate cart-

stand without l icense or contrary to l icense.

t1,L (a) Slaughter ing, cutt ing up or skinning etc,  catt le etc. ,  2000

outs ideSlaughter  house.

11J,.  (b) Slaughter ing etc. ,  any catt le etc. ,  without l icense 200

orContrary to l icense.

772. Using a place for any of the purposesspecif ied in 1000

the rules without l icenseor contrary to l icense.

115. Disobedience of order regardingabatement of 1000

nu isance.

119. (2) Unlawful  defacement etc. ,  of  numbers assigned 50

tobu i ld ings

1L9. (3) Fai lure to ieplace number when required to do so'  200

120. (7\ Fai lure to produce l icense on request 50

137 " Obstruct ing a person in the use or enjoyment of a 1000

pu bl icRoad, ma rket,wel l , ta n k,etc. ,

Note:-  This Schedule corresponds to Schedule l l l  of  the repealed Act No.13 of 7994
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Schedule - lV
(Section - 2891

PENATTIES FOR CONTINUING BREACHES

lmposing Provision

Sub-
Section or

Clause

Subject

Fine which may
be imposed

(Rupees)
Section

(4)(3)(2)(1 )

7 5 .

76.

80.

89.
90.

91 .

92.
94.

95.

97 .

99.

( 1 )

( 1 )

( 1 )

(2 )

( 1 )

100

100

200

1000
100

100
200

100

100
s00

100

500

1000

(2)

(e )

( 1 )

( 1 )

( 1 )

Disobeying not ice prohibi t ingUse of Water to

which publ ic have access

Al lowing water from a sink, sewer etc,  into places

set apart  for dr inking, bathing or washingclothes.

Us ing  any  p lace  fo r  thed isposa l  o f  the  dead,

w i thout  a  l i cense.

Al lowing f i l th to f low in publ ic road etc

Fai lure to execute the work asrequired by the

not ice .

Quarrying near a publ ic road, etc without a l icense.

Un-lawful  bui lding of wal l  or erect ingof fence, etc. ,

in  o r  over  pub l i c  road.

Al lowing doors, ground f loor windows,to open

towards without l icense or contrary to not ice

Fai lure to remove or al terEncroachments etc. ,

Unlawful  construct ion of bui lding overa drain on

ground level led etc.  byrubbish

Unlawfu l  mak ing  o f  ho le  o r  p lac ingobs t ruc t ion  in

pub l ic  road.

Encroachment /Un authorized occupat ion of Gram

Panchayat Pr:operty.

Opening or keeping a pr ivate market in

contravent ion of sect ion 105

87.

88.
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(1) (2) (4)(3)

1,02. Fai lure to obey direct ion to construct ion, 100

approaches etc. , for a pr ivate market or to roof

etc. ,

1,04. Sale or exposure for sale, in publ icpr ivate market 100

of  an ima l  o r  a r t i c lew i thout  permiss ion .

109. (1) Opening a new pr ivate cart-stand or cont inuing to 200

Keep open a pr ivate cart-stand without l icense or

contrary to l icense.Slaughter house.

1,I2.  Using a place for any of the purposesspecif ied in 200

the rules without l icenseor contrary to l icense.

115. Disobedience of order regardingabatement of 500

n u isa  nce .

Note: This Schedule corresponds to schedule lV of repealed ActNo.L3 of 1994.
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SCHEDULE-V
(Section 293)

TRANSTTTONAL PROVTSTONS (GRAM PANCRAYATS)
1. Def ini t ions:-

In these rules, unless the context otherwise requires,-
(a) "Old Panchayats Act" means the Telangana Panchayat Raj Act,  1994;
(b) "Gram Panchayat" means a Gram Panchayat const i tuted under the old Panchayats Act;
(c) "Member" means a member of a Panchayat const i tuted under the old Panchayats Act;
(d )  "Sarpanch"  means a  Sarpanch o f  a  Gram Panchayat  cons t i tu ted  under  the  o ld

Panchayats Act;
(e) " this Act" means the Telangana Panchayat Raj Act,  2018.

2. Existing Panchayats to be deemed to be Gram Panchayats constituted under this Act:-
Every Panchayat for which there is an exist ingelected body on the date of commencement

of this Act shal l  be deemed to be a Gram Panchayat under this Act and shal l  be governed by the
provisions of this Act t i l l  the expiry of the present term of such elected body.
3. Total  number of members of Panchayats:-

Notw i ths tand ing  any th ing  conta ined in  th is  Ac t ,  the  to ta l  number  o f  members  o f  a
Panchayat f ixed under the old Panchayats Act,  shal l  be deemed to be the total  number of
members of the Gram Panchayat as deemed to have been const i tuted under this Act by vir tue
of  ru le  2  un t i l  the i r  number  i s  a l te red  by  the  Commiss ionerunder  sec t ion  7(1)  o f  th is  Ac t .
4. Term of office of existing Sarpanches and members:-

(1) The Sarpanches and members of aGram Panchayat holding off ice on the
commencement of this Act,  shal l  subject to the provisions of sect ions L9 to 25 of this Act,  shal l
cont inue to hold such off ice up to and inclusive of the date on which the current term of the
elected body of the expires or up to the date on which special  of f icers who may be appointed
by the Commissioner assume off ice, whichever is ear l ier.

(2) Any vacancy in the off ice of the Sarpanch, the Upa-Sarpanch or a member of a
Panchayat at the commencement of this Act or which may occur thereafter shal l  not be f i l led
unt i l the  nex t  o rd inary  e lec t ions ,
5. First  ordinary elect ion:-

The State Elect ion Commissioner shal l  cause, the f i rst  ordinary elect ion under this Act to
Gram Panchayats const i tutedunder this Act.  After such elelct ion the f i rst  meeting of the Gram
Panchayats under sub-sect ion (1) of sect ion 14 shal l  be held on the dates appointed by the
Commissioner.
6. Panchayat Secretary to be deemed to be Panchayat Secretary appointed under this Act:-

The Panchayat Secretar ies of the Panchayats which are deemed to be Gram Panchayats
from the date of commencement of this Act and holding off ice as such on the said date, shal l  be
deemed to have been appointed under this Act.
7. Devolution of property, rights and liabilities:-

(1) Al l  property,  al l  r ights of whatever kind used, enjoyed or possessed by, and al l  interests
of whatever kind, owned by or vested in,  or held in trust,  by or for any Gram Panchayat,  as wel l
as al l  l iabi l i t ies legal ly subsist ing against i t ,  shal l ,  on and from the date of commencement of
this Act,  and subject to such direct ions as the Government may, by general  or special  order give
in this behal l  pass to the Gram Panchayatsconst i tuted or deemed to be const i tuted under this
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Act,  to the extent such property,  r ights,  interests and l iabi l i t ies pertain to the terr i tor ial  area
over which the Gram Panchayat exercises i ts jur isdict ion.

(2) Al l  arrears of taxes or other payments by way of composit ion for a tax or due for
expenses or compensat ion or otherwise due to a Panchayat at the commencement of this Act
may be recovered as i f  they had accrued under this Act.

(3) Al l  proceedings taken by or against any Panchayat or other authori ty or any person
under the old Panchayats Act in so far as they are not inconsistent with this Act,  be cont inued
by or against such Gram Panchayat,  authori ty or person under this Act.
8. Continuance of existing taxes:-

Subject to the provisions of this Act,any tax, cess, fee or duty which was being lawful ly
lev ied  by  or  on  beha l f  o f  any  Panchayat  a t  the  commencement  o f  th is  Ac t  under  any  law,  sha l l
cont inue to be levied by or on behalf  of  the Gram Panchayatconst i tuted or deemed to
const i tuted under this Act,  at  the rates f ixed and in pursuance of the assessment made by or
under such law for the year in which this Act was brought into force and in the subsequent
years also unt i l  the Government,  by general  or special  order;  otherwise direct,  or assessment is
made by  or  under  th is  Ac t  wh ichever  i s  ear l ie r .
9.  Vi l lages or areas not fal l ing within Schedule Vl l l : -

(1)Any vi l lage or any area which was governed by the provisions of the Old Panchayats Act
and is  no t  inc luded or  made par t  o f  any  v i l lage ,  as  the  case may be ,  in  Schedu le-V l l l  to  th is  Ac t
shal l  be governed by the provisions of this Act t i l l  such t ime as the said vi l lage or area is
upgraded,  inc luded or  merged in to  any  t rans i t iona l  a rea ,  smal le r  u rban area ,  o r  a  la rger  u rban
area. Thereafter,  the said vi l lage or area shal l  cease to be governed by this Act.

(2) For any vi l lage or area specif ied in clause (1),  dur ing the period between the date of
coming into effect of  this Act and the up-gradat ion, inclusion or merger of such vi l lage or area
into a transi t ional area, smal ler urban area or larger urban area, as the case may be, such vi l lage
or area shal l  cont inue to be governed by the Panchayat which was exercising jur isdict ion over i t
pr ior to the commencement of this Act.  On and from the day when the vi l lage or area is
upgraded, included or merged into any transi t ional area, smal ler urban area, or a larger urban
area i t  shal l  cease to be governed by such Gram Panchayat.
10. Action taken under old Panchayats Act to continue:-

Any act ion taken under the old Panchayats Act by any authori ty,  before the
commencement of this Act shal l ,  unless inconsistent with this Act,  be deemed to have been
taken by the authori ty competent to take such act ion under this Act,  unless and unt i l
superseded by act ion taken by such authori ty,  whether i t  be the same as the authori ty
competent to take such act ion under the old Panchayats Act or not.
13. Removal of difficulties:-

l f  any di f f icul ty ar ises in giving effect to the provisions of these rules, the Government,  as
occasion may require, may after previous publ icat ion, by not i f icat ion in the Telangana Gazette,
do anything which appears to them necessary for removing the di f f icul ty.
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SCHEDULE - VI
(Section 293)

TRANSITIONAL PROVISIONS
(MANDAL PRAJA PARTSHADS AND ZTLLA PRAJA PARTSHADS)

1. Exist ing Mandal Praja Parishads and Zi l la Praja Parishads to be deemed to be Mandal
Praja Parishads and Zi l la Praja Parishads const i tuted under this Act:

(1) Notwithstanding anything contained in sect ions 1,42 (I l  and 172 (1) of this Act,  every
Manda l  Pra ja  Par ishad and Z i l la  Pra ja  Par ishad in  ex is tence a t  the  commencement  o f  th is  Ac t
shal l  be deemed to be a Mandal Praja Parishad and Zi l la Praja Parishad respect ively const i tuted
under this Act and shal l  be governed by the provisions of this Act.

(2 )  Noth ing  in  th is  ru le  sha l l  be  cons t rued as  ex tend ing  the  cur ren t  te rm o f  the  e lec ted
body of exist ing Mandal Praja Parishad and Zi l la Praja Parishad, as the case may be, beyond the
term as would have been appl icable to i t  under the Telangana Panchayat Raj Act,  1994 before i t
was repealed.
2. Term of office of existing members etc.,:

The Pres ident  and Members  o f  Manda l  Pra ja  Par ishad or  Cha i rperson and Members  o f  Z i l la
Praja Parishad, as the case may be, holding off ice at the commencement of this Act,  shal l
subject to the provisions of sect ions 151 and 180, cont inue to hold such off ice up to and
inclusive of the date on which the present term of the Mandal Praja Parishad or Zi l la Praja
Parishad, as the case may be, expires or up to the date on which special  of f icers who may be
appointed by the Government assume off ice whichever is ear l ier.
3. The Mandal Parishad Development Officers and Chief Executive Officers deemed to be
Mandal Parishad Development Officers and Chief Executive Officers appointed under this Act:

The Mandal Parishad Development Off icersof exist ing Mandal Praja Parishads and Chief
Execut ive Off icers of exist ing Zi l la Praja Parishads shal l  be deemed to have been appointed
under  th is  Ac t .
4. Devolution of property, rights and liabilities:

(1) Al l  property,  al l  r ights of whatever kind, used, enjoyed, possessed by, and al l  interests
of whatever kind, owned by or vested in,  or held in trust,  by or for any Mandal Praja Parishad or
Zi l la Praja Parishad, as the case may be,as wel l  as al l  l iabi l i t ies legal ly subsist ing against i t ,  shal l ,
on and from the date of commencement of this Act,  and subject to such direct ions as the
Government may, by general  or special  order give in this behalf ,  pass to suchMandal Praja
Parishad or Zi l la Praja Parishad as the case may be, as deemed to be const i tuted under this Act.

(2) Al l  arrears of taxes or other payments by way of compensat ion for tax or due for
expenses or compensat ion or otherwise due to a Mandal Praja Parishad or Zi l la Praja Parishad
as the case may be at the commencement of this Act may be recovered as i f  they had accrued
under  th is  Ac t .

(3) Al l  proceedings taken by or against any Mandal Praja Parishad or Zi l la Praja Parishad as
the case may be or other authori ty or any person under the old Panchayat Act in so far as they
are not inconsistent with this Act,  be cont inued by or against such Mandal Praja Parishad or
Zi l la Praja Parishad as the case may be, authori ty or person under this Act.
5. Continuance of existing taxes:

Any tax, cess, fee or duty which was being lawful ly levied by or on behalf  of  any Mandal
Praja Parishad or Zi l la Praja Parishad as the case may be at the commencement of this Act
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under any law, shal l  cont inue to be levied by or on behalf  of  the Mandal Praja Parishad or Zi l la
Praja Parishad as the case may be at the rates f ixed and in pursuance of the assessment made
by or under such law for the year in which this Act was brought into force and in the
subsequent years also unt i l  the Government,  by general  or special  order;  otherwise direct,  or
assessment is made by or under this Act whichever is ear l ier.
5. Action taken under the Telangana Panchayat Raj Act, 1994to continue:

Any act ion taken under the Telangana Panchayat Raj Act,  l -994, by any authori ty,  before
the commencement of this Act shal l ,  unless inconsistent with this Act,  be deemed to have been
taken by the authori ty competent to take such act ion under this Act,  unless and unt i l
superseded by act ion taken by such authori ty,  whether i t  be the same as the authori ty
competent to take such act ion under the Telangana Panchayat Raj Act,  1994 or not.
7. Removal of difficulties:

l f  any di f f icul ty ar ises in giving effect to the provisions of these rules, the Government,  as
occasion may require, may after previous publ icat ion, by not i f icat ion in the Telangana Gazette,
do anything which appears to benecessary for removing the di f f icul ty.
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SCHEDUTE - VII

ISection 6(13)]
Vi l lage Level Funct ionaries in the Gram Panchayat

Description

1 Sakshara  Bhara th  Coord ina tor

2 Agricul ture Extension Off icer

3  Anganwad iWorker

4 Auxi l iary Nurse Midwife/Asha Worker

5  E lec t r i ca lAss is tan t (L ineman/He lper )

6 Field Assistant

7 Fisheries Vi l lage Assistantor Fisheries Inspector

8 Forest Beat Officer

9 Fair  Pr ice Shop Dealer

10  Ind i ra  Krant iPatham/V i l lageOrgan isa t ion /BookKeeper

I I  Livestock Assistant

t2 Rural  Water SupplySwatch Bharat Coordinator

13  Head Master

74 Vi l lage Revenue Assitant

15 Vi l lage Revenue Off icer

16 Vi l lage Tribal  Development Agency/Gir i jan Cooperat ive Corporat ion Assistant

t7 Work Inspector
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SCHEDULE _ VIII

(Section 3& 7)
List of Villages in the State

District Mandal Vi l lage Survey

Numbers

Extent in No. of
Acres Members

17l(6)(s)(4)(3)(2)(1 )
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Statement of Objects and Reasons

Telangana state has come to be formed on June 2,2014 as 29th and youngest  State

rn Union of  Ind ia af ter  long and hero ic  s t ruggle of  the people to  fu l f i l  the i r  dreams ano

aspi rat ions for  development .The people of  Telangana have demonstrated t remendous

enthusiasm and commitment  on programmes launched by the Government  such as the

ManaVoo ruManaPranaa l i kaandGramaJyo th i ' Thesp i r i t anden thus iasmo f thepeop le

and the elected representatives of panchayats can be harnessed to make the vi l lages and

the inst i tu t ions more v ibrant  by br ing ing in  the i r  par t ic ipat ion in  the programmes

implemented bY the Government '

Panchaya tRa j I ns t i t u t i ons (PR ls )a re thep |a t f o rms fo rac t r vepa r t i c i pa t i ono f t he

people and p lay a key ro le  in  the implementat ion of  var tous centra l  and state Government

programmes.  They are the grass root  level  inst i tu t rons of  governance meant  for  de l iver ing

essen t i a | andc r t t i ca | se rv i ceshav ingd i rec tbea r i ngon thequa l i t yo f I i f eandhuman

deve lopmen tand the re i saneed tomake these rns t i t u t r onss t rongandv ib ran t .

The Government  of  re langana have launched prest ig ious Grama Jyoth i  Programme to

s t reng thenandempower theGramPanchaya ts rn theS ta teand tomake themmore

responsrve to  the needs of  the people '  l t  is  the responsib i l i ty  o f  Gram Panchayats to

de l i ve r thebas i cse ry i cese f fec t i ve l yande f f i c i en t l y .

Pa r t lXo fCons t i t u t i ono f | nd ia |aysdown the founda t i on fo r t hes t reng then rngo f

Panchayat Raj Insti tut ions and Art icle 243G provides that the Legislature of a state may'

by law, endow the Panchayats with such powers and authority as may be necessary to

enable them to function as insti tut ions of self-government and such law may contaln

prov is ions for  the devorut ion of  powers and responsrb i r i t ies upon panchayats at  the

appropr ia te level ,  wi th  respect  to  the preparat ron of  p lans and implementat ion of  schemes

for  economic development  and local  governance'

| t i so fu tmos t impo r tance tokeep thev i | l agesc |eanandma in ta i nhyg ien i c

env i r onmen t top reven td i seases f roma f fec t i ngch i | d renandpeop |eandensu re the i rwe | |

being so that they read a hearthy and productiye r i fe. Maintenance of proper sanitat ion is

the mandatory duty of the Gram PanchayatS in the vi l lages and it  is necessary to make

them discharge this duty effectively'
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It is also important to restore the ecological balance in the State by way of improving

the green cover in the State by taking up massive plantation activity. To achieve this goal

the Government  of  Telangana have launched Telanganaku Har i tha Haaram prbgramme

and it  is required to ensure the active part icipation of Gram Panchayats for i ts rnbreasing

the green cover.

There is arso a need to make Gram panchayats serf-reriant and function effectively as

grassroots t ier of local setf-Government by col lection of al l  taxes and non-taxes and

mobi l izat ion of  resources '

The State is growing rapiOty and moving towards urbanization due to various policy

measures in i t ia ted by the Government  of  Telangana and in  order  to  ensure p lanned and

baranced growth of the state there is a need to regurate the settement pattern and spatial

g rowthw i thsys temat i cdeve |opmen to f |ayou tsandcons t ruc t i ono fbu i l d ings .

Hugequan rumo f fundsunde rCen t ra |F inanceCommiss ionando the rGove rnmen t

g ran t sa rebe ing re leased to theGramPanchaya ts fo rdeve lopmen ta |ac t i v i t i e s 'The re i sa

need to ensure that these funds are spent in a cost effective and transparent manner

which can be achteved only  though systemat ic  p lanning which should be made mandatory

for  PanchaYats.

t t  is  a lso ind ispensable to  br ing in  greater  responsib i l i ty ,  t ransparency and

accountabil i ty on part of Panchayat Raj functionaries for effective delivery of services

through admrnistration at vi l lage level with overal l  objective of improving the quali ty of l i fe'

Panchaya tsdoesno tcon ta insu f f i c i en tp rov i s ronsw i thThe present law in State on the Pancnayars uus>

regard to achieving the goals and.objectives stated above and there is a need to improve

the governance quali ty of Panchayat Raj lnsti tut ions by redefining th'e roles and

responsib i l i t ies of  these Inst i tu t ions and funct ionar les '

l n t heaboyec i r cums tances , i t i sp roposed tob r i nganew lawgove rn ing the

Panchayat Raj Insti tut ions in the state with the ' ' '  aim of 'promotrng and achieving these

goa l sandob jec t i vesby rep |ac ing thep resen tPanchaya tRa jAc t ' 1994 .

This Bil l seeks to achieve the above objectives'

JUPALLY KRISHNA RAO

Hon'b le Min is ter  for  Panchayat  Raj

and Rura l  DeveloPment
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Due to in t roduct ion of  the Telangana Panchayat  Raj  B i l l -2018'  there wi l l  be no dt rect

f i nanc ia l  imp l i ca t i on  on  the  Conso l i da ted  fund  o f  t he  S ta te  o f  Te langana '

JUPALLY KRISHNA RAO

Hon'b le Min is ter  for  PanchaYat  Raj

and Rura l  DeveloPment

B-27-67
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Clauses  I (4 ) ,  2 ,  3 ,  4 ,  5 ,  6 ,  7 ,  8 ,  g ,  L0 ,  11 ,  L5 ,  17 ,  23 ,  29 ,  30 ,  32 '  37 '  38 '  40 '  42 '  43 '

45 ,48 ,49 ,50 ,5L , . 52 ,53 ,54 ,55 ,57 ,58 ,  61 ,  62 ,63 '  6 ' 4 '  65 '  66 '  67 '  68 '  69 '  70 '  7 t '

73 ,84 ,86 ,88 ,93 ,95 ,98 ,gg ,108 ,109 ,110 ,111 ,112 ,713 ,1 !4 ' , r 16 ' , 119 ' , 72 ' 0 ' ,

r 24 , r25 ,727 , r2g , ! 34 ,138 ,139 ,L40 , ! 4 r , ! 42 , r43 ,L44 'L45 ' , r 46 ' , r 47 ' , 752 ' ,

154 ,  155 ,  156 ,  L57 ,159 , ' 160 ,  ! 62 ,  L65 ,  166 ,  L67 ' ,  L6g ,  t 7  , L ' ,  ! 7? ' ,  174 ' ,  175 ' .  r 76 ' ,

181 ,182 ,183 ,185 ,186 ,188 ,189 ,191 ,1g2 , rg3 , rg4 ' 1195 ' , 196 ' , 198 ' , L99 ' , 2O0 ' ,

2A5,  2A6,  27! ,  2 !5,  228,  230,  234,  242,  243,  24g,  258,  259 ' ,  26o ' ,  267 ' ,  262 ' ,  263 ' ,

264, 267, 268, 269, 27 7, 272, 278, 27g, 28r, 284, 286, 287', 288', 290', 29r' ,  293', and

294 0f  the Bi l l .author ize the Government  to  issue not i f icat ions or  to  make ru les tn

respect  o f  the mat ters  speci f ied there in and genera l ly  to  carry  out  the purposes of  the

Act .  A l l  the not i f icat ions so issued and a l l  the ru les so made which are in tended to

cover  the mat ters  most ly  of  procedura l  in  nature,  are to  b.e la id  on the Table of  the

State Legis la ture and wi l l  be Subject  to  any modi f rcat ions made by the State

Leg is la tu re .

i  
e lega ted  l eg i s la t i on  a re  thus  o f

The above prov is ions of  the Bi l l  regard ing 
:

normal  type and are main ly  in tended to cover  the mat ters  of  procedure '

]UPALLY KRISHNA RAO
Hon'b le Min is ter  for  PanchaYat  Raj

and Rura l  DeveloPment
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MEMORANDUIM UNDER RULE 95 OF THE RULES OF PROCEDURE AND THE
CONDUCT OF BUSINESS IN THE TELANGANA LEGISLATIVE ASSEMBLY.

The Telangana Panchatyat Raj  Bi l l ,  2018, af ter  i t  is  passed by the Legis lature of
the State,  may be submit ted to the Governor for  h is assent under art ic le 200 of  the
Const i tut ion of  India.

JUPALLY KRISHNA RAO
Hon'ble Minister for  Panchayat Raj

and Rural  Development

Dr.  V.  NARASIMHA CHARYULU,
Secretary to State Legislature.
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